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LOK SABRA DEBATES 

LOKSABHA 

Monda),. April 29, 1985/Va;sQkha 9, 1907 
(Saka) 

The Lok Sabha mel at Eleven o/the Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

(English] 
Amendment of CPWD Code 

-631 SHRI LALIT MAKBN: Will the 
Minister of WORKS AND HOUSING be 
pleased to state : 

(a) whether C.P.W.D. code has not 
been amended for the last 3S years ; 

(b) whether work-charged workers, 
letting all allowances and benefits, availa-
ble to the permanent workers, are called 
a8 work-charged workers, even 'after putt-
ing in service for about 40 years ; and 

(c) if 80, the reasons therefor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR) : 

(a) No, Sir. the CPWD Code IS being 
aJDended from time to time. The last 
amendment was ,made in August. 1983. 

(b) Yes, Sir. 

(c) The workers in the work-cbarged 
es:tablishJnent of CPWD are called 'work· 
charpd', •• their pay and 'allowances are 
charaed to the wora on which they are 
wortfDt.. ., 

'IHRl LAUT MAEBN· ; Mr. Deputy 
..,.._, Sit, taere, .,. tbouaa.dI of wor~ 
kef'S ill' the . Worb and HOUIina Ministry 
whb·"are ,pttl_ all th~ facllitic8 liko pen-
lion, aratuit)'. LtC. m«iiCftJ facilities and 

general pool accommodation allo. In • 
similar manner, all these facUlties ire 
being enjoyed by the work-char,ed workers 
also. I just do not understand why, when 
they are doing permanent nature of job-the 
job is permanent-they have been wortlq 
for the last so many years' and they are 
getting all the facilities, they have not 
been transferred to the regular establilh-
ment. My question is this. Is it not a 
fact that the work-charged workers are 
doing permanent nature of work and they 
can be transferred from one place to aD-
othe r place ; not only that, they can ovea 
be transferred from one city to anothor 
city ? The second part of my questioll 
is this. Is it a fact that, in the other 
Departments like the P&T. Civil A'fi." 
tion, the Government of India Prees, all 
industrial workers are taken on the bali. 
of regular establishment? Is it a fact that 
recently some lift operators, enquiry clerb 
and works assistants have been transferred 
from work-charged establishment to the 
regular establishment whereas many haYe 
been left and is there any plan to tran ... 
fer the work-charged workers to the regular 
establishment? 

SHRI ABDUL GHAPOOR: The mala 
thing the hOD, Member wanta to know .. 
this. The work-charged worken get all 
the facilities which the regular employ .. 
get. The only difference i8 this. Por the 
work-charaed workers their duration of 
service is 60 years whereas in reaard to 
those who are resular employees their a .. 
limit is S8. This is the only and maiD 
difference. the pension i. the same. LIa_ 
is the same. Everything is the same. The 
question is this. Why then are they Dot 
made permanent ? This the hon, Member 
waots to know. It is true that the dure. 
ronco i8 only minor. But there are a "til 
number of worken themselves who waat. 
'No, we should be treated uo4or work., 
characd statI.' 

SHIU . LALIT MAltBN: That II DOC 
correct. 
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THE MINISTER OF AGRICUL TURE 
AND RURAL DEVELOPMENT (SHRI 
SUTA SINGH) : Under the leadership 
of the bon. Member. 

.. _. SHRI ABDUL GHAFOOR: Secondly, 
'there are three trade unions working there. 
Two of them want that they should be 
treated as they 8re being treated just now 
aDd one union led by my hon. friend wants 
that they should be treated as regular. 
I also consider that all of them should 
be hrousht together on the same desk and 
my officers are there and this matter can 
be thrashed out. 

. . SHRI LALIT MAKEN : It has nothing 
to do with the Union. My whole conten· 
tion. is that they are doing a permanent 
~ure ~f job and when we talk about work-
cbar.acd. staff that does not sound a per-
manent job. When they are getting all the 
facUities and they are doing a permanent 
&~~ure of work, then they should be defi-
nitely .transferred to the regular establish-
ment. The impression that is given to the 
bon. Minister, I don't think, is correct. 
I do not know whether the bureaucrats 
have given him this impression. I do not 
know who has given him this impression. 
AI, far as 1 am concerned, there is no dis-
pute. The unions are all united on this 
ils,ue that the work charged workers should 
b.e transferred to the regular establishment 
when they are doing a similar nature of 
work. When they are doing a permanent 
nature of work and when they are getting 
all .the facilities which the permanent 
workers are getting and another thing, 
"ben they are transferable also from one 
city to another city t they should be shifted 
from work charged staff to regular establish-
inent. My question has not been replied. 
My lquestion is : whether there is any plan 
ad is the Minister cop.sidering to transfer 
tile, work cha.raed workers to the regular 
eatalUishment in future? I want a specific 
reply. , 
,I 

" .S~I ABDUL GHAFOOR : I have 
aP."eady replied. 1 wJlI call you. I w ill call 
p~hers. I wiU 'ask the work charged staff. I 
~J,ll ;lsk my ~fficers to thrash out this mat. 
ter .... ,TheIle is no big difDculty. ~ . . 

SHRI LALIT MAKBN : Do you aaree 
t~t i,~hat ;1 am sftyi.n. is ,.correct ? If you 
a~ree. you should accept it. Thef~ ·is no 

question of calling me or other trade union 
leaden. 

SHItI ABDUL GHAFOOR : Sometimes 
in buman mind it occurs : if you give a 
I itUe facUity, what is wrong. The question 
of 2 years is not an ordinary thing. If I 
accept what you say, then their age limit 
will be reduced to S8. If the workers want, 
'No, we should be treated as work char-
ged staff.', then why let we give that fad Ii ty 
to them, when we are giving them all the 
facilities that we are giving to the regu1ar 
staff. Of course, their opinion will be 
considered. Whatever you have stated will 
be discussed across the table and I have 
got no objection in that. 

[Tran.flation] 

SHRI MOOL CHAND DAGA: The 
hon. Labour Minister is sitting here. It is 
surprising that he does not feel alarmed. 

[English] 

MR. DEPUTY SPEAKER : This relates 
to Works and Housing. Why do you bring 
the Labour Minister here ? 

[Translation] 

SHRI MOOL CHAND DAOA : You 
kindly tell us the number of persons who 
have been working in your Department 
for 240 days regularly. Does the law per-
mit you to continue these persons al 
unconfirmed even after their having 
worked for 240 days regularly. Why have 
the Labour Department not initiated any 
legal action against your Department? 

You violate the law by keeping a perlon 
employed for 240 days but not m«king 
his permanent even after that period 
and showing him absent for one day and 
then declaring him 'work-charged', Kindly 
state whether such workers cannot get all 
those benefits which are available to perma. 
nent employees. 

SHR! ABDUL OHAFOOR : I want 
to inform Shri Dap that they are lover .. 
ned by Factories Act. They can do all the 
work which is dODe by other factory wor· 
kers. You think that they are declared 
absent for ony day. It is not correct. They 
are liven' all the facilities which 'are liven 
to 6th« worker. accordinl to t.ho· Factorie. 
Act. I have st'ttt out aU the facilities .that 
.re li'Ven. to', tho" rep,1ar workers.an4·:10 
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th~se workers. If you go into this you 
will find the work charged workers get 
qlore facUities than those enjoyed by 
reauJar workers. Even then what he bas 
stated will be considered but the workers 
want themselves to be kept as work-char-
ged. Their interest is kept in mind. 

SHRI BUTA SINOH ! His question 
was why the Labour Minister did not feel 
alarmed. 

[English] 

SHRI AZEEZ SAlT: Sir, CPWD being 
the biggest employer, I would like to know 
whether they are ready to treat the work 
charge employees on permanent roll. I 
know what is meant by work charge. 

SHRI ABDUL GHAFOOR: This has 
'been answered already through another 
supplementary. 

SHRI AZEEZ SAlT: In the earlier 
supplementary my friend was asking about 
transferring them to the regular thing. My 
question is what is the difficulty in CPWD 
to convert these workers into permanent 
workers? 

SHRY ABDUL OHAFOOR; I have 
already told that these workers who are 
charged under work charge their age-limit 
is 60 years. I don't find there is any ambi-
guity. I have also said earlier that the 
whole matter will be discussed across the 
'table. 

SHRI AZBEZ SAIT: Sir, mine is a 
simple question whether these work charged 
workers will be treated as permanent or 
not '1 

SHRI ABDUL GHAFOOR: They are 
all permanent in the sense that they are 
treated as permanent workers. They are 
·setting all the facilities. Even they aet 
additional facility, namely, their retirement 
8ae-limit is 60 whereas in the case of 

, permanent employees it is 58. 

SImI RAJ MANGAL PANDB: The 
reply liven by th~ Minister is that he is 

- more conocrned with re-conciliation than 
the legal oblip.tion whereas he should feel 

. that be is under legal obligatf()n to make 
'w~rk chari<' In parity with the permanent 
workers. nlere is difference between work-

: chargo and 'permanent workers. 'Work~harJC '" ~t\, sO" , loDS as there is work they ate 

on the charge and the rnot1lent the work'is 
over they are out. So, I would Uke to 
know whether he wiU treat the work charae 
employees in parity with the regular ones. 
If he is giving them all the benefits then 
why is he not making them permanent? 
It seems the hon. Minister is evadina the 
question. 

SHRI ABDUL GHAFOOR: There fa 
no question of evading. In the beginning 
when this thing was brought as work-charse 
then the CPWD might have no continu.;. 
ous work for them at that time. Later on 
it has been found that the -whole concept is 
just on the same basis as those who are 
reaular employees. 

They derive some more benefits by cate-
gorising them under work charged. Govern-
ment has absolutely no hesitation if the 
hon. Member and trade unionists and 
workers want that they should be converted 
as regular workers. 

Genetic Research in the Country 

*634. DR. KRUPASINDHU BHOI: 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state; 

(a) whether there is a great scope for 
genetic research in the country; 

(b) if so, the steps proposed to be 
taken in this direction; and 

(c) how far these are likely to result in 
promoting the research in this field '1 

THE MlNISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SH~ 
BUTA SINGH) ; 

(a) to (c) A statement is laid on .the 
Table of the Sabha. 

Statement 

(a) Yes~ Sir. 

(b) Genetic research has great relevance 
in crop and animal improvement besides 
medical, industrial and related areas. 
Indian Council of Agricultural Research 
which is concerned with crop and livC8tOck 
improvement has established in different 
parts of the country as many as 22 Central. 
Institutes for the improvement of crops, : 
commodj,ties and livestock specics. Beside., 
a larlO number of All India Coordiaated 
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~~~ Projects with a number of centres 
,~, ~~ project, and spread over the coun-\r, baa also been established to solve loca-
tion' sPecific problems of crops and 1 ive-
~Oek improvement through the application 
Of Icnetic principles. 

There are 23 Agricultural Universities 
in the country which have the discipline of 
~n~ti~, in, the agriculture, basic sciences 
~ $imall1usbandry faculties to promote 
r~cb and educational interests of the 
tdonce of genetics. 

Recently, the Government of India has 
""Jiahed a National Biotechnology Board 
With a view to provide impetus for the 
advancement of genetic research in all the 
~J~ including agriculture. Under this 
proaraounc, the Indian Council of Agricul-
tural R.esearch has decided to set up three 
_iotechno)ogy centres, one each at National 
Dairy Research Institute, Karnal. Indian 
Veterinary Research Institute, Izatnagar 
and Indian Agricultural Research Institute, 
New Delhi to work on livestock and crop 
Improvement and on the problems of their 
holth. 

Further, it is proposed to strengthen 
these facil ities during the VII Five Year 
Pl,o to provide the required thrust for the 
development of genetic science as applied 
to crop and livestock improvement. 

(c) With the application of genetic 
pri ociplet in plant and animal breeding 
prOlf8l11t1les, a large number of high yield-
ina varieties and hybrids of crops and live-
~tock species have been developed which 
ave provided an opportunity to increase 
~euJture and livestock production and 
their quality, in the country. Yet there a" many problems which need to be solved 
on a countinuing basis in order to sustain 
the progress of growth, and to stabilise 
production by minimis'ing fluctuations due 
to different biotic and abiotic stresses. To 
achieve this, the national 'capabilities are 
proposed to be strelllthened during the 
WI -Five Vear Plan. In.addition to conven-
tional rftccbanisms, the incrcaled use of 
biotechfto]ogy ·and genetic engineering 
.boiqUes are expected to provide rut i p to 
~".dc\telopment of such aspects as the 
ew»iat.ion of new plan types with built·in 
cl~lht toleta1lCe,' higher photo.ynthet ic 
~ier1tY, leue~, vUlnerability to the blolo-
J\OaJ "8kHtcs, , Rch . AS 'diseases and ,pe_ts, 

exploitation and eftlcient use of biofert iii· 
zers tissue culture, embryo transplant etc. 

DR. lC.RUPASINDHU BHOI : I must 
congratulate the Min ister because he has 
given detailed and elaborate rep Iy which 
can create a scientific temper in the gene· 
ral rural mass of India and the agricul· 
turist scope for genetic research in third 
world countries has been initiated by our 
late Prime Minister Shrimati Indira Gandhi 
and continuously from that time the pro-
gress in the field of agriculture and bio-
technology is improving day by day. Now 
we are much more self-sufficient in the field 
of agricultural produce. At the same time 
in the field of animals we are lagging be-
hind. Will the Minister look into this 
matter 1 At the International Seminar of 
the Sixth Session of the Preparatory 
Committee for the International Centre 
for Genet ic Engineering and Bio .. technolo. 
gy held at Visyan Bhavan which was inau-
gurated by Shri R. Venkataraman, what are 
the detailed discussions and what is the 
outcome of that seminar which can be set 
up in the indigenous field and which can 
provide a fertile field for action in bio-
technology? Secondly, what is the help 
ellpected from UNDO who have taken the 
initiative in this regard? . 

SHRI BUT A SINGH: Sir, I am than k-
ful to the hon. Member for he hal been 
very generous in his comments. Under the 
dynamic leadership of late Shrimati Indira 
Gandhi it has been possible for the scien-
tists in our country to make commendable 
research in the field of genetic engineerilll, 
molecular biology, tissue culture, etc. Hc 
referred to the International Seminar held 
at V igyan Bhavan. I am happy to say that 
as a result of our great achievements in 
this field the UNDO has aareed to sanction 
three centres for post graduate research 
and education in bio-technolosy and we 
haVe decided to eet up these three at IAlU 
New Delhi, IVRI I_tnapr and NDRI 
Karna). Indo .. US col1aborative project on 
Science and TccbllOlolY has been eatabli .. 
shod ~o work on aeoetic enaineerina to 
focus attontiOll OD PIle tr~~pla&lt OJ;' aqle 
m8l1i'PulatioD with particular referonce to 
nitrosen fixation by non.lepmOi Interaa-
tioQal Centre for llio-tecbno)olY and 0eQe. 
,tic ~acerina ro~ "ariculture a1\~ ~i
citt. baa been liveD··to lodja. ,The ,oodal 
aacmey :fot c.Oor.il~t·\o.n ,0( th" ~~":iI' 
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lhe Dept. of Science and Technology. In 
addition, a large number of ad hoc research 
Kheroes has been sanctioned by the ICAR 
for sugarcane, coconut, groundnut and 
jute besides the programmes initiated in a 
aurober of ICAR institutes as a normal 
work of the institute. 

DR. KRUPASINDHU BHOI: I would 
like to know from the hon . Minister whe-
ther he is proposing, in the best interest of 
the count ry, to have a national gene bank 
to preserve and conserve original species of 
erop and at the same time of animal to 
maintain the flora and fauna of our coun-
try fo r our eco system. If not, I would like 
to know whether the Government has any 
proposal to have such a type of bank in 
our country to show the world that India 
will lead in this also to give further research 
and development and know-how to the 
third world . 

SHRI BUTA SINGH : Sir, in our 
country we have been able to conserve and 
preserve these genetic assets of our country. 
through conventional methods . Bu t the 
suggestions made by the hon. Member is 
valuable and we will gi\'e full thought to 
these suggestions and we will perhaps work 
out the necessity of such type of bank. We 
will try to have one in our country. 

Subsidy to Small Fishing Trawlers and 
Unmechanised Boats 

*636. SHRI HUSSAIN DALWAI 
Will the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether big trawlers which are enga-
ged in deep-sea fishing are given 50 per 
cent sub sidy for diesel consumption; 

(b) the reasons for denying the same to 
tbe small trawlers as well as un-mechanised 
6ahing boats; 

(c) whether there is any proposal to 
give subsidy on equal footing to all fishing 
boats; and 

(d) if so, the details thereof ? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) ; 

(a) No subsidy is given to the bigger 
trawlers engaged in deep by sea fishi'ng . 
However, rebate on Central Excise Duty on 

H.S.D. oil is available for deep sea fishing 
trawlers of 13.7 metre length fitted with 
engines of 150 b.h.p . and above at the 
following rates :-

(i) At the fiat rate of 50% 

(ii) Additional rebate of 50% of excise 
duty on each 1.08 Kl. of diesel 
for every ton of prawn exported. 

(b) to (d) The proposal to extend the 
scheme to the small mechanised boats was 
examined by the Government. It was not 
found oossible to implement the scheme 
due to serious administrative difficulties 
and risk to the revenue. 

SHRI HUSSAIN DALWAI: I would 
like to know from the hon. Minister 
whether this is not the established policy 
of the Government to extend such subsidies 
to small farmers and marginal farmers. I 
do not know why there is a departure in 
the case of fishermen. Here they are 
supporting the big trawlers which are owned 
by rich people. As a matter of fact there 
IS a saying that big fish swallows smaller 
ones . The big trawlers get a lot . of catch 
and the small trawlers or rather those 
small mechanised boats are deprived of 
the catch by the big trawlers and over and 
above the subsidy is also not given to 
them. When the Government has given 
50% subsidy in excise duty on di~sel _to 
big trawlers, they should examine the 
questiOn of giving 100% subsidy .to the 
smaller trawlers. I would like to- know 
whether the Government is considering 
giving 100% subsidy to these small trawlers. 
Is there any proposal before Government 
or not ? 

SHRI BUTA SINGH : Mr . Deputy-
Speaker, Sir, ( agree with the sentiments 
expressed by the hon. Member. But this 
subsidy has to be looked from different 
angle because in the deep sea fishing the 
biggest constraint in operation is fuel 
consumption. Sometimes it works out to 
the extent of 65% of the _total cost of 
fishing in the deep seas. Therefore, to 
encourage deep sea fishing, we have to 
show this concession because we wanted 
to exploit the resources in the deep sea. 
The various points I have mentioned in 
the answer to the main question, we did 
take up with the concerned Ministry. It 
was discussed at various levels. It was 
also examined as to whether it will be 
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practicable to implement such a scheme. 
But we have not left it. We are still 
pursuing, if not in this form, at least in 
some other form like giving them rebate 
in the credit or providing them with some 
subsidies which could offset this kind of 
cost in the fishing industry. Even now we 
are pursuing it with the Ministries concer-
ned . If you look at the details of the 
economic of this kind of rebate to the 
fishermen using these mechanised boats, 
it is very very marginal and to achieve 
this marginal result, we have to go through 
a very cumbersome method which is a 
kind of pilferage or manipulation. So we 
are thinking of providing them a simple 
system by which the fishermen will get 
some benefit. It may not be from this, but 
may be from other sources. We can 
subsidise that and we can ass is t the fisher-
men using the mechanised boats or even 
the smaller boa ts. 

PROF. MADHU DANDAVATE: Sir, 
before I ask a supplementary question on 
this, I want to remind the hon. Minister 
about another occasion on which he was 
present in the House, the hon. Finance 
Minister was presr:nt in the House, the 
hon . Prime Minister was present. 

SHRI BUT A SINGH : The Finance 
Minister was not present. 

PROF. MADHU DANDAVATE: He 
was physically not present. (Interruptions) 
Sir, at that time in the presence of the 
Prime Minister, I had said that those 
mechanised boats which had a power of 
150 HP and more, were getting the con-
cession on the diesel duty. The mechan is-
ed boats having less than 150 l-IP are denied 
this concession and subsidy and therefore 
I would like to ask the hon. Minister of 
Agriculture to use his good offices with 
the Finance Minister and the Finance 
Minister will use his good offices with the 
Prime Minister to see that this concession 
is granted . At that time the hon. Minister 
got up and said "I am inclined to agree 
with Prof Madhu Dandavate regard ing the 
demand that he is making". At that time, 
the Prime Minister was sitting very close 
to the Agriculture Minister. Fort una tely 
with the permission of the Chair, the 
Prime Minister got up and said "I accept 
Prof. Madhu Dandavate's suggestions. Let 
the Agriculture Minister come through 

the Finance Minister. " Therefore, I would 
like to know whether you have already appr-
oached the Finance Ministry, convined them 
about which you yourself are convinced, 
You have given the convincing answer, I 
know that in the bottom of his heart, he 
is in favour, But I do not know whether 
you have persuad<! d the Finance Ministry 
to accept th is proposal and the Finance 
Minister finally has taken up this . If he 
had not taken up this, for god's sake and 
your own sake take a decision on this. 

SHRI BUTA SINGH : Sir, like an 
astute trade union leader, the~hon . Member 
has brought out certain elements wh ich 
did not occur on the floor of the House, 
For example, he sa1d that the Prime 
Minister readily ag reed and directed. He 
did not accept it. He said "Let the 
Minister come through the Finance 
Minister". So, the keenn ess on my part 
is that I visited his constituency after that. 
I met the fisherman . 

PROF. MADHU DANDAVATE: If 
you had informed me earlier, I would have 
given you mangoes and fish . 

SHRI BUTA SINGH : I sat with them 
and I saw almost all their operations from 
drying to cold storage and marketing and 
everything. I spent one full day. I agree with 
the hon. Member and the Professor that they 
need more assistance because this is the type 
of industry in which the bulk of our poormen 
are benefited. I should say that more 
than 70% of our fishermen are opera ting 
small boats which in fact are .ndigenously 
mechanised and thep have improvised 
sort of devices by which they catch fishes. 
Some of them highly keen, some of them 
very progressive, some of them have set 
up their own cold storages, they have 
their own transport system, they have their 
own outlets . We could like to encourage 
such activities all over the country, As I 
said, I am stiJI pursuing with the Ministry 
of Finance and I hope that they will be able 
to come out with some kind of help on 
the lines which they have shown to the 
big fishing trawle rs . At the same time, 
my own understanding of the situation, 
after visiting the hon. Member's consti-
tuency is that this is not the only consti-
tuency where this kind of thing is pre-
vai l ing. Sir, I also discovered that most 
of these small mechanisea boats do not 
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use high-speed diesel oil. Most of them 
uec kerosene and petrol. Even then, if 
you look at the element of rei ief drawn 
through these concessions which we are 
going to the big sea fishing trawlers, it 
works out to be Rs. 330 per kit 0 litre 
and down to a small" man, it will come to 
the extent of 16.5 paise which will not be 
of that extent for which we shoUld 
really go to the small fishermen. We 
are at the same time considering quite 
actively whether they should be given 
some more concessions, in other forms-
just as I said that they should be provided 
machines, and engines at reduced rates. 
Then, they could be given more liberal terms 
on the credit side. They could be given 
more facilities on the landing sites. 
We could help them in building more 
landing lites which they could use. So, 
all these things are under the active con-
sideration of the Government. We are 
working quite hard on this, and I am sure 
the hon. Members will aaree with me that 
left to me, I will be able to handle the 
whole thing. 

SHRI D. P. JADEJA: To make good 
use of the Indian economic zone. we have 
encouraged chartered fishing vessels, and 
the import of deep sea fishing vessels. It 
is a good policy that we have, and this 
encouragement should also be there. But 
may I know from the hon. Minister whether 
he is aware of the fact that these foreign 
fishing vessels which are supposed to 
operate only in t he deep seas, are now 
entering into those areas where our in-
digenous fishing vessels are operating, 
whereby they are becoming competitors to 
our own indigenous fishing vessels, and not 
exploiting areas where they are supposed 
to be? 

May I know from the hon. Minister 
what steps are being taken to prevent 
thole imported fishinl vessels from entering 
the zone reserved for the Indian fishermen ? 

SHRI BUT A SINGH: We are quite 
awate of the situation, sofar as the use 
of our EEZ by the big vessels are co~er. 
nod ; and we are qaite vililant. As a 
mattOl' of fact. it i. because of our beinl 
more tough that the number of fishing 
v~ls has corne down, because we were 
anore harsh. 

.,' 
Recently, a rev iew was mad~' Qf the; 

whole situation. We wiJJ not allow any 
big vessels to curtail or to eDcooacb' "pon 
the areas which are meant for the smaDet 
fishermen, or for the conventional fiShinl 
industry. But at the same time we have 
to encourage deep sea fishing, becaUSe 
that particular source is going untappoCl 
for long past, and we want to eOoOutap 
deep sea fishing, which would give ., 
boost to our exports. It will also provide 
a boost to our economy. At the same 
time, we are quite vigilant; and I 'can' 
assure the hon. Member that if he lookS 
at the record of the past 2 or 3 years, hti 
will find that this poaching has been, 
reduced to almost nil. 

SHRI D.B. PATIL: While replying,; 
the hon. Minister has stated that thetd 
are administrative difficulties in giving· 
subsidy to small trawlers. I do' noil 
understand what is meant by adminJst(a~ 
tive difficulties. This is a very poor 
excuse. I would like to know from tho 
hon. Minister what the administratiw 
difficulties are. 

SHRI BUT A SINGH: The distribu-
t ion poin ts are spread all over the country. 
It will be very difficult to earmark a parti .. 
cular outlet for the fishing industry, or 
for the farming industry or fo r the 
transport industry. So, there is a possi.:. 
bility of people misutilizing or abusina 
the facilities provided for fishermen, 
because there is hardly any earmark.ed 
outlet for fishermen. That is one. SecoDdly,. 
it is difficult to see when a particular. 
amount of HSD is being taken, it wiU· b«' 
put on the engine with the boat, or it wilt 
be used in funning the plant or some .. 
thing else. Therefore, the various depart.'. 
ments which are handling the distribution 
of oil at various points in the country' 
have expressed their difficulties. 

Similarly, Finance Ministry also has' 
its own problems. That is why I said' 
that in the States also, they have djfferent 
rates. So, these were the various difii., 
culties due to which we said that adminis •. 
tratively, it would be cumbersome, . and if 
we could show the same extent of canCel-' 
sions to fishermen, through other, 
methods, it will be much better.. more $')1 
to implement and more beneficial ,to, tbO 



.-11 fiahermen who are operating indi-
1en0ua boats. 

IBRI O.S. GHOLAP: The small 
llhermea are fishtiog for nearly 15 years 
tWa __ of rebate. It was unanimously 
'decided at the confertnce ;n Hyderabad 
tbt It would be dODe. Even then it is not "00. Now it is promised in some way it 
wiD be done. When is it likely to be ".1 

SHIU BUT A SINGH: The issue 
which the hon. member is trying to raise, 
if it i'I excise duty on HSD, I am afraid, 
t bave yet to recall to my memory any 
particular specific trade or any parti-
cular specific business which has 
been shown any concesslon. As I said 
ia the beainniD&, as far as two deep-sea 
lIhina vessels are concerned, it was 
GOtI.idered that the economy of deep-sea 
MiDI' trawlers, the constit uents of the 
HSD coDsumption is to the extent of 
6S per cent ; and at that stage also, to 
IMlost the export of our deep-sea fishing, 
we lINe rather incentives to those who 
will export the entire catch; they will be 
liven this much of bonus. 'So, it has 
ao1hms to do with a policy of distribu-
tion of HSD. I am afraid, the bon. 
tnelllber tas not understocd the implica-
tiona of the whole thing. As I explained 
te tbe queries of Prof. Dandavateji and 
Sbri HUlsain DaJwaiji, we arc at it 
.... we are trying to find some way out. 

PllOF. P.J. KURIEN: Thousands 
of our poor fishermen are using country 
'mfw. llecently, these country crafts are 
'-in. started to be mechanised using out-
Mrd; engines. The Minister now said 
that these out-board engines are using 
ktroaene and not petrol. But the fact 
it &hat these poor fishermen a re not 
..... IU'PpJied that kerosene at alt. 
They are liviDg subtidy to the big trawlers' 
ownerl: they are giving subsidy for big 
_wier companies. But these poor 
...... 0 are Dot Bettina kerosene at all. 
.... _re representations from the Kera1a 
Qief Minister. Kerala Government and 
otbet Statea to the MiD,ister to allot 
te.toaene on. subsidited rates and live 
...... 1 allocation. So far no action hal 
.... tekoa. Will the,. Miaister of Agri· 
..... take up' this' ma.tteJ' with tbe 
.. oleum Mi1tiItrr 10 that ' keroeon. 

j6 

allocation is made for the poor country 
craft fishermen who are using out-board 
motors for mechanisation 1 Secondly, 
we are allowing chartering for using 
potential of the deep-sea fish i1l8 , but 
there is a condition along with the 
chartering that after 3-5 years, af.ter a 
specific period, these chartering compa-
nies should own these chartering vessels 
and Indian people should be tra ined. 
How nlany chartering companies 
are allowing chartering 1 How many 
of them purchased these trawlers and 
made their own and how many men, our 
fishermen have been given training in 
these trawlers? 

SHRI BUT A SINGH: So far as the 
hon. member's first part of the question is 
concerned, yes, we have already approached 
the Ministry of Petroleun for increasing 
aUocation of kerosene to Kerala. But, 
at the same time, there are other incenti-
ves which the Government of India and 
the State Governments are giving to the 
small mechanised fishing sector. In some 
of the States, they have on their own, 
given relief on HSD, as I mentioned, by 
reducing their own sales taxes. In 
Maharashtra, the assistance given in this 
connection is at the rate of 15 paise per 
litre limited to Rs. 1000 per year per 
boat for purchases made through 
fishery cooperative societies or any autho-
rised dealers of the HSD. In the Union 
Territory of Goa the subsidy of 15 paise 
per litre· on HSD is granted. Similarly. 
in Lakshadweep, a subsidY of 30 per cent 
per litre is allowed by the local adminis-
tration. For the economic betterment of 
the fishermen, coastal mechanisation 
programme has been one of the important 
schemes. 

PROF. P.J. KURIEN These out-
board motors are using only kerosene 
oil and not petrol. 

SHRI BUTA SINGH: We have al:" 
ready approached the Min istry of Petro-
leum for allocating more kerosene to this 
kind of country boats which are fishing 
with the indigenous mechanised eng'met. 
I was loing to mention that for mecliani~ 
sation programme for which the hon. 
memt.er was very keen and for the proeg.. 
rement of labiol reqllilites, various 
schemes of subsidy-cum-loan facilities arel 

in operation in various States. ' 
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T be element of subsidy varies from 
10 to 70 per cent on the hull, engine and 
gear etc. in the various States. If you 
wan t I can read out the details. 

MR. DEPUTY SPEAKER: You can 
lay them on the Table of the House. 

SHRI BUT A SINGH: In Kerala---
the hon. Member specially wanted to 
know-fishing craft and gear arc given to 
the traditional fishermen; they arc given 
catamaran, dug outs, canoes, and plank 
built boats and a 15 pcr cent grant by the 
Fishermen's Welfare Corporation. 

The hon. Member also wanted to 
know about the loans for deep sea vessels. 
Eighteen vessels have been sanctioned for 
eight charters and 274 operating personnel 
have been trained for operating thc 
chartered vessels in OUf country. 

The hon. Member was trying to mix 
up chartering policy with the building of 
a permanent flcet in our country. 
Chartering policy is a transitory form in 
which we wantcd originally to allow the 
big chartered vessels to fish in the deep 
sea for explol ing our own resources with 
a vicw to provide training to our own 
people and also giving a chance to ope-
rate big vessels so that in future when 
we would have built our own fleet, 
there should be no dearth of technical 
hands. It is with this point of view that 
we have allowed chartering of big vessels 
in our deep seas. As soon as we are 
able to have our own fleet, and our own 
technical personnel, I am sure, that with 
the amount of train ing that is given and 
the investments given by the Government 
~f India and th,e various States, it should 
be possible for us, within one year's 
period to stand on our own legs and do 
deep sea fishing. We are doing whatever 
is possible on our behalf to see that the 
coastal States are given all our. encourage-
ment to do deep sea fishing because 
it it on Jy source to boost our economy 
and exploit the wealth in the sea. 

MR. DEPUTY SPEAKER: Shri Ram 
Bhasat hswan: Absent. Shri C. Madbav 
Re4di. 

Labour Agreemeut between India aad Qatar 

+ 
*638. SHRI C. MADHA V REDDI : . 

SHRI M. RAGHUMA REDDI : 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether India and Qatar have 
recently signed an important labour agree-
ment relating to the manpower relations; 

(b) if so, broad out]jnes of the pro-
posal ; and 

(c) the number of Indians likely to 
get employment in Qa tar as a result of 
this a greemen t ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI T. 
ANJIAH) ; (a) to (c) A Statement is laid 
on the Table of the House. 

Statement 

India and Qatar have signed on 11-4-85 
an agreement concerning recruitment of 
manpower from India. The Agreement 
seeks to strengthen cooperation between 
the two countries. It organises and 
regulates the entry of Indian workers into 
the State of Qatar through Government 
channel or through registered recruiting 
agents. It provides for workers to bc 
given an employment contract authentica-
ted by both Governments. 

2. A notable feature of the agreement 
is that in case of a dispute between an 
employer and the worker, there is scope 
for in itial conciliation by the Qatari 
Ministry of Labour and Social Affairs and 
if an amicable settlement fails, the comp-
laint can be referred to the competent 
judicial authorities in Qatar. The Aalee-
ment also provides for the setting up of a 
joint committee to review implemen-
ta tiOD of the agreement. 

3. Attached to the main agreement 
is a specimen model employment contract 
covers all the essential terms and condi-
tions of employment: (i) salary (ii) 
working hours (iii) overtime (iv) trans-
portation (v) accommodation (vi) end of 
service benefits and death and disability 
compensation. 

4. It is not possible to forecast the 
exact number of Indians likely to set 
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omployment in Qatar as a result of th is 
Agreement. However, there are nearly 
40,000 Indian workers presently employed 
in Qatar. 

SHRI C. MADHA V REDOl: There 
is a great exploitation of the workers in 
foreign countries and also in India at the 
time of recruitment and in this particular 
on text I think that this is a step in the 

Cight direction and I should congratulate 
r the hon. Minister for h~Unmt;ling out sLlch 
an agreement. Will the Minister consider 
having similar agreements with other 
cO\lntries and will he also place a copy of 
the agreement on the Table of· the House 
together with the model contract which 
the employer and the Indian workers are 
going to enter into? 

SHRI T. ANnAH: I will place the 
agreement on the Table of the House 
within a few days. We are also pursuing 
the other aspects of the agreement and with 
other countries for similar agreements. 

SHRI M. RAGHUMA REDDY 
What are the amenities that are pr"vidcd 
by the Qatar government to the labourers 
and what is the period of agreement? 
I would like to know them. Also, what 
are the conditions stipulated in the agree-
ment. 

SHRI T. ANJIAH: This agreement 
covered the salary, transportation, 
a.ccommoda'lion, working hours, overtime, 
and service benefits and death and disa-
bility compensation for casualties, etc. 
The agreement will take place 800n-l do 
not know the exact time"-there is no time 
limit. 

SHRI EDUARDO FALEIRO : THE 
Minister is definitely aware of the fact 
that a lot of our workers are taken to 
Ou If countries and then they are exploited 
in a terrible manner, they are not given 
salaries property as promised. Very often 
they Jose their limbs, the manual workers 
especially and those in construction works 
are Dot provided with any insurance even. 
Even more than that, they arc taken under 
very tempting promises and It;ft stranded 
in lome countries so that they never 
reach the Gulf countries. What are the 
stricter steps that the Government is taking 
now to control this type of activity ,and 
to brinK to book such errant contractors·? 

Orai Answt;~' 

Government is definitely aware of the 
Arabisation policy of the Gulf countries. 
In view of the recession that is taking 
place, employment opportunities are first 
given to the people of that very country-
in the case of Qatar to Qatari people-
second preference is given to people from 
other Arab countries and only lastly and 
least the people from other countries. 
In view of that, there is going to be intlux 
of those peopl~ back to India specifically 
to Kcrala, Goa and Punjab, in the ne"t 
few years. What steps or schemes or 
measures have the Government devised to 
absorb these people so that this may not 
create social tensions in the country'? 

SHRI T. ANJIAH: We have received 
some complaints. We are thinking of 
taking steps against such contractors inclu-
ding cancellation of their agreements, who 
are not honouring their agreements. They 
deposit with the Government Rs. 2 lakhs 
to Rs. 5 lakhs. Da i1y our officers are 
looking into the complaints and taking 
necessary action. About the return of our 
workers from foreign countries, we have 
nearly 10,000 workers in those countries. 
When they come back to India, we will 
see what can be done. At present I am 
not in a position to say anything as to 
what will be the position then. 

SHRI ANADI CHARAN DAS : May 
I know whether the reservation policy in 
respect of Scheduled Castes and Scheduled 
Tribes is applicable for recruitment of 
manpower to foreign countries 1 Has any 
agreement been made by the Government 
in this regard. 

.PROF. MADHU DANDAVATE: Also 
tell us whether MandaI Commission's 
report is accepted by Gulf countries 
or not. 

SHRI T. ANJIAH : Most of the un-
skilled workers belong to Scheduled Castes 
and Scheduled Tribes and minorities. But 
I do not have the figures. 

SHRI K. RAMACHANDRA REDDY : 
What is the amount of salary paid to the 
labour on monthly or weekly or per day 
basis ? What is the difference in wales 
between skilled workers and unskilled 
workers? 

SHRI T. ANJIAH: Unskilled labour get. 
Rs. 2000 per month and skilled labour I~t. 
more than Ils. 3000 to Rs. 10000 per month. 
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SHRY S.M. OURADDI: Is it a fact that 
these rural people go to the Ou)f countries 
in search of employment as the Govern-
ment of India could not provide them 
employment opportunities here in India? 

SHRI T. AN1lAB : Unless we tap 
our resources, we cannot give employment 
to aU. 

News Division in Radio Stations 
*639. SHRI SRIBALLAV PANl-

GRAHl : Will the Minister of INFOR~ 
MATrON AND BROADCASTING be 
pleased to sta te ; 

(a) the names o( the Radio Stations 
where news divisions are not there; 

(b) whether Sambalpur comes under 
this category ; 

(c) if so, the reasons thereof; 

(d) whether there is any demand from 
the people for having a news division there 
and starting the local news programme; 
and 

(e) if so, the action taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) 
(a) to (c) A statement is laid on the Table 
of the Sabha. 

Statement 

1. 
4. 
7. 

10. 
13. 
16. 
19. 
22. 
25. 
28. 
31. 
34. 
37. 
40. 
43. 
46. 

The names o/the 46 Radio Stations where presently AIR's Regional News Units 
have not been .ve I up are as under ;-

Vi sakhapatna111 2. Cuddapah 3. BhagaJpur 

Darbhanga S. Rajkot 6. Baroda 

Rohtak 8. Trichur 9. Alleppey 

Bhadravati 11. Gulberga 12. Mysorc 
Mangalore 14. Raipur 15. GwaIior 
JabaJpur 17. Chhaterpur 18. Amhikapur 
Rewa 20. Parbhani 21. Sangli 
Jalgaon 23. Ratnagiri 24. Sambatpur 

Jeypore 26. lullundur 27. Ajmer 
Bikaner 29. Jodbpur 30. Udaipur 

Suratgarh 32. TirunelvelH 33. Coimbatore 
Allahabad 35. Varanasi 36. Kanpur 
Rampur 38. Mathura 39. Najibabad 
Siliguri 41. 'Passighat 42. Tezu 
Tawang 44. Tura 45. Nagercoil 
Jagdalpur 

There is no Regional News Unit of 
AiR at Samba I pur. Representations have 
been received for the opening of such a 
unit. The facts are that such a unit is 
functionting in AIR, Cuttack, AIR Sam-. 
balpur is even now relaying daily two 
regionaJ bulletins in Oriya broadcast by 
Cuttack. 

point of view separate arrangements for 
coverage. Further from the financial and 
coverage points of view setting up of 
Regional News Units at too many centres 
will not be justifiable. 

SHRI SRIBALLAV PANIGRAHI : Sir, 
the hon .. Minister has given a list of 46 
Radio Stations where AIR's Regional News 
Udits have not been set up so far. In hi. 
reply, he has stated that generally the 
Regi ona1 News Units are set up in Capi. 
tals oC States and Union Territories. I 

The Reaional News Units arc generally 
let up in Capitals of States and Union 

'Territories and at places wher,c there is 
heavy' news fall requir'in. from dil8Omination 
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wo\lld like to know from the hon, Minister 
whether there are any News Units set up in 
lladio Stations located outside the head-
quarters of States and Union Territories 
and if so, at how many such places and 
what is the basis for setting up of such 
News Urt1ts and whether Sambalpur, which 
is an important place in Orissa having 
justification for setting up of a News Unit, 
does not come under that category. 

SHRI V. N. GADGIL: Sir, out of 88 
All India Radio Stations, there are 46 
Radio Stations where there are no News 
Units. The policy is that News Units should 
be established firstly at those Radio Sta-
tions which are located at State Capitals, 
and secondly, where plenty of news is 
available which requires to be broadcast. 
As far as Sambalpur is concerned, every-
day two news bulletins in regional lan-
guage are relayed from Cuttack, In addi-
tion, there is a full-time AIR Correspon-
dent posted there. Thirdly, there arc Dis-
trict News Letters in which thrice a week 
SambaJpur local news is widely broadcast. 

SHRI SRlBALLAV PANIGRAHI : 
Sambalpur is all important place in Orissa 
which can evcn be calJed the second capi-
tal of the State. About one crore of popu-
lation around that place depends on the 
Sambalpur Radio Station. This is an IADP 
area and is agriculturally developed, with 
Hirakud Dam project nearby. There are 
industrial complexes also like Rourkela, 
Rajganapuf, Brajarajnagar, etc. Lot of 
local news is there and the AIR Cuttack is 
not able to cater to that because of pres-
sure of news from other twelve districts 
of the State. The two news bulletins, one 
for five minutes in the morning and the 
other for ten minutes in the evening, from 
AIR Cuttack are not sufficient to cater to 
the needs of the entire Sambalpur region. 
Pwtbermore, SambaJpur has a different 
culture in Orissa and has a dialect which 
is also different from the standard Oriya 
lPluaae. Most of the people in rural 
areas do not fully understand the Oriya 
lanauaae. Therefore, there was a demand 
from tbe public that this being a radio 
8tation mamly for agricultural area, the 
broadcasts relating to the agriculture, 
Ihould be in the local dialect J and the 
lledio Station is doing that now. So, in 
vi_ of aU t,hi. and for the full achieve-
aeDt of the purpose behinu the' establish-

ment of the' Sambalpur ftadib Station, I 
would like to know whether the hone 
Minister will sympathetica lly consider the 
setting up of a Regional News Units there 
and the broadcastina of this regional news 
programme in local dialect. 

SHRI V. N. GADGIL : Our survey 
shows that there is not enough news to 
justify setting up of a news unit there~ 
but what I can do is to ask the local 
Director to include more items of Sambal-
pur news in the existing bulletins. 

As far his suggestion that a complete 
new unit should be established there at 
this point. of time, _ I cannot make any 
commitment, because I have to find out the 
cost-benefit ratio from financial angle and 
then only I can reply. 

[Tram lation] 

SHRI JAG DISH AWASTHI: As the 
hon. Minister has just now stated in his 
anSWer the regional news units of All India 
Radio are established in the capitals of 
States and Union Territories where there is 
plenty of news available. Kanpur is a big 
industrial city of north India. No news 
bulletin unit has been set up there so far 
and no news bulletin are broadcast from 
there. WiJ I the hon. Minister take into 
consideration the importance of Kanpur 
ft r the setting up of a regional news unit 
there '? 

[English] 

SHRI V. N. GADGIL: As I said 
at the outset, out of 88 places, there are a 
number of places where there are no 
units. Then we have also to follow a 
consistent po licy in response to any 
particular demand and within those para-
meters I will consider it. 

[Trans lation] 
Production and Export of Potatoes 

*642. SBRI BAL RAM SINGH 
YADAVA: Will the Minister of AGRI", 
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state : 

(a) whether there has been a bumper 
potato crop this year which is far in ex-
cess of the requirement of the country; 

(b) if so, whether Government propo&e 
to export surplus potatoet: 
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(c) if so, the details in this regard; 
and 

(d) if not, the diftlculty being experien-
ced in doing so ? 

THE MINISTER OF AORICUL TURE 
AND RURAL DEVELOPMENT (SHRI 
BUT A SINGH) : 

(a) The production of potatoes during 
1983 .. 84 reached a record level of 122.S 
lakh tonnes. During the year 1984-85 it is 
expected that the production of potatoes 
is likely to exceed the level reached in 
1983-84. However, the per capita consump-
tion of potato is low in Ind ia as compared 
to many other countries. 

(b) to (d) Export of potatoes is allowed 
freely under the present Policy. But actual 
export of potatoes has declined over the 
years for various reasons including uncom-
petitive price, problems of quality and 
Itandards, etc. 

SHRI BAL RAM SINGH Y ADA VA: 
Mr. Deputy Speaker, Sir, as the hon. 
Minister has stated in his answer, permi s-
aion has been given for the un restricted 
export of potatoes but as a result of vari-
ous constraints as regards non-competitive 
price and quality etc. there has been a 
decline in the actual export of potatoes. 
I want to know from him the steps taken 
by Government to remove these constraints 
10 that potato production is stepped up in 
States and we are able to push up its export. 

SHRI BUTA SINGH : Sir, I have 
stated lome of the constraints in my main 
answor. Government have permitted potato 
,rowers to t4ke to other alternatives like 
preparation of fried potato, potato chips 
etc. It would consume about 40 thousand 
tonnes, Besides this, Government are 
encouraging preparation of starch from low 
arade potatoes, converting them into potlt-
to flakes, potato mash and preparation of 
dry and dehydrated chips etc. In order to 
achieve the maximum yield of potatoes the 
farmers are beina supplied with good 
quali'ty' seeds. Breeding centres have been 
set up throughout the country and experi-
meDts are being carried out through the 
state Governments. Then, the good quality 
Ieed. developed there are d'istrfbuted 
10 that the Q.uality of potatoes is 
improved. I have stated in illY maiQ answer 
that there are some constraints in the 

matter of export of potatoes. For e~mple 
there is the packaging problem. We take 
help in that also ......... 

[English] 

MR. DEPUTY SPEARER Question 
Ho ur is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Financla 1 A~sistallce to States for Water 
Supply 

*629. SUR! LAKSHMAN MALLICK. : 
Wil1 the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) the criteria of granting financial 
assistance to State Governments under 
Centrally Sponsored Accelerated Rural 
Water Supply Scheme; 

(b) whether Government of Orissa have 
approached the Union Government for 
some additional assistance for the above 
scheme to achieve the targets fixed under 
the 20-Point Programme; and 

(c) if so, when and on what basis? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 

(a) Funds under the Centrally Sponso-
red Accelerated Rural Water Supply scheme 
are allocated to various States in consulta-
tion with the Planning Commission and 
the Ministry of Finance. The allocation is 
based on the number of problem villages 
to be covered, their population, the resour-
ce iap of the States for the programme, 
special problems of hilly and backward 
States and the Minimum Needs Programme 
provision made by the States in their own 
budgets. The capacity to utilise the funds 
and the targets for each state for coverage 
of problem villages is also taken into 
account. 

(b) and (c) During the five year period 
1980-85, grants amounting to Rs. 35.87 
crores were released to the Govt. of Or i_ 
under the Accelerated Rural Water Supply 
Programme. In addition, an amount of 
Rs. 8$0 latchs was also rele.l.'scd to them 
under the incentive scheme d\\Cing 83-84 
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and 84-85. During 84-85, an amount of Rs. 
10.37 crores was released under Accelerated 
Rural Programme. The Govt. of Orissa 
requested for an additional release of Rs. 
75 lakbs in March, 1985 against which Rs. 
SO lakhs was released to them. 

Sehemes for Fisheries Development 

*630. PROF. RAMKRISHNA MORB : 
SHRI Y ASHWANTRAO GADAKH 

PATIL : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a> whether Government are aware that 
the country has a vast potential for fishe-
ries development; 

(b) if so, the details of the schemes 
being implemented to exploit the potential 
fully; and 

(c) the target of producing fish for the 
year 1985-86 ? 

mE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINOH) : 

(a) to (c) The vast potential of fisheries 
in the country is being increasingly exploi-
ted through several schemes and program-
mes .being implemented both under States 
and Central Sectors. Some of the impor-
tant programmes being implemented by the 
Central Government are as fonows : 

(i) Assistance to the States in diversi-
fying fishing activities and moteri-
zation of indigenous craft through 
loans/suds idy; 

(ii) augmentation of deep sea fishing 
fleet through a judicious mix of 
indigenous, imported and charte-
red fishing vessels; 

(iii) providing 330/ 0 subsidy on the cost 
of indigenously constructed deep 
sea fishing vessels; 

(iv) providing loans on soft term for 
purchase of deep sea fishing vessels 
through the Shipping Development 
Fund Committee; 

.(v) augmentation of Fisheries Surveys 
and .fi\88,istan.ce for construction of 
tilhiD' harbour, ,at ntajor ,fUld 

minor ports and of the landing 
and berthing facilities at smaller 
fishing centres; training of fishery 
operatives for mannang the fishing 
vessels; 

(vi) regulation of fishing by foreign 
vessels in the Exclusive Economic 
Zone. For this purpose, 'The 
Maritime Zones of India (Regula-
tion of Fishing by Fore jgn Vessels) 
Act, 1981 t has come into force 
with effect from 2nd November, 
1981; 

(vii) establishment of Fish Farmers' 
Development Agencies at district 

. levels for development of aquacul-
ture; 

(viii) construction of commercial size 
Fish Seed Farms hatcheries in 
States; 

Ox) Development of brackishwater 
fish for prawn farming in maritime 
States/U.Ts. and utilisation of 
saline lands in certain land locked 
States; 

(x) Development of resources for 
enhancing fish production: and 

(xi) Establ ishment of trout hatcheries 
for supporting trout culture on 
commercial scale. 

2. The target of fish production envisa-
ged for 1985-86 is 31 lakl1 tonnes. 

loss Due to Drought in HaryanB 

*632. SHRI RAM PRAKASH: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether Government have sent any 
team to assess the loss due to drought in 
various parts in Haryana; 

(b) if so, whether any report has been 
submitted by the team; and . 

(c) its main recommendations and 
Government's reaction thereto? 

THE MINISTER OF AGRICULTUI\B 
AND RURAL DEVELOPM.ENT (SHJ,.U 
BUT A SINGH) : 

<a) No, Sir. 
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(b) and (c) The questions do not 
arise. 

Pension to Agricultural Workers 

-633. SHRI V. S. VIJAYARAGHA .. 
VAN: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Central Government have 
any scheme to provide grant-in-aid to the 
States to meet at Jeast a part of the eX'pen-
diture incurred on pension \.0 agricultural 
workers; and 

(b) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. ANJI-
AH) : 

(a) and (b) At present there is no 
scheme to provide g rant-in .. aid to States/ 
Union Territories. 

Kerala and Andhra Pradesh have 
Agricultural Workers' Pension Schemes. 

In addition, almost all States/Union 
Territories have old age pension schemes 
through which pension ra nging between Rs. 
30 ,- and Rs. 60/- per month is paid to 
every eligible person, including agricultural 
workers. 

Implementation of E.S.I. (Amendment) 
Act, 1984 

*635 SHRI BAJU BAN RIY AN : 
SHRI ANIL BASU : 

Will the Minister of LABOUR be plea-
sed to state : 

(a) whet!ler there ha~ been representa-
tion from employees unions to stop imple-
m"ntation of the E.S.!' (Amendment) Act, 
1984 ; 

(b) if so, th~ sllient features of such 
representation; and 

(c) Government's reaction thereto? 

THE MINISTER OF ST A TB OF THE 
. MINISTRY OF LABOUR (SHRI T. 

ANJIAH) : (a) Yes, Sir. 

(b) The maia points made in the 
l'epresenta tions are, as folloW9 :-

(i) The rate of employees' contribu-
tion has beQn raised wl\boat any 

corresponding increase in the rates 
of benefits ; 

(ii) The change in the eligibility con-
dition for grant of sickness benefit 
will adversely affect the interest of 
casual and badli workers; and, 

(iii) Adequate arrangements have not 
been made for providing medical 
benefit to the new entrants. 

(c) The position in the matter is as 
follows:-

(i) There has been margi nal increase 
in the rate of contribution in res-
pect of certain wage groups conse-
quent on the introduction of the 
system of payment of contribution 
on percen tage basis. The rates of 
benefits can, however, be enhan-
ced at any time when funds 80 
permit; 

(ii) The difficulties alleged to have 
been caused by the change in the 
eligibiI ity conditions for grant of 
sickness benefit are being looked 
into; and, 

(iii) The State Governments have been 
advised to suitably augment the 
existing medical facilities to cater 
to the requirement of new entrants. 

Import of Fertilizers in 1985-86 

*637. SHRI RAM BHAGAT PASWAN: 
Wi11 the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state ~ 

(a) whether there is any proposal 
under Government's consideration to 
import fertilizers on a large scale during 
1985-86 . . ' 

(b) if so, the quality and quantity of 
fertilizers proposed to be imported ; 

(c) the main reason fOT importing fer-
tii izers ; and 

(d) the val UJ of th! fert iI izers proposed 
to be imported ? 

THE MINISTER OF AGRICULTURB 
AND aURAL DEVELOPMBNT (SHRI 
BUTA SHINO) : (a) and (c) Fertilizers 
are imported in varying quantities each 
)'car to meet the demand/coDsumption as 
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the indigenous production is unable to 
meet the country's demand' of fertilisers. 

(b) and (d) The variety of fertiliser 
imported are mainly urea, Dia-ammonium 
phosphate and Muriate of Potash. 

No precise figures can be indicated at 
this stage about the quantity and value of 
fertilisers to be imported as it is reviewed 
from time to time. 

National Policy on Drought 

*640. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether Government have formula-
ted a National Drought Policy to prevent 
repetition of drought in various States 
every year: 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) whether Government are conside-
ring ,this l'roposal for Seventh Five Year 
Plan and jf so, the details? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) ': (a) to (d) The Drought Prone Areas 
Programme being implemented with the 
cooperation of the concerned States and 
also endorsed by the National Committee 
on the Development of Backward Areas 
is a.D expression of the National Policy in 
regard to long term measures to combat 
repitition of drought in the various States. 
It is proposed to continue this programme 
during the Seventh Five Year Plan also. 

The Drought Prone Areas Programme 
was started during 1910-71 with the objec-
tive of restoring ecological balance and 
improving the productivity ,of land, water, 
livestock and hunlan resources in identified 
drouaht prone areas The Programme was 
endorsed by the }'cationa) Committee on 
DeveloJ»11ent of Backward Areas in their 
report in 1981. The programme is being im-
plemente4 as a Centrally iPonsoted scheme 
comprising of soil and water conservation, 
aft"orestation al)d pasture development, 
min rr irrilatioo. dryJand agriculture, 
\\'\1estQc'k development etc., as an irttegra~ 
arca· ptolrarnme. These measures which are 

of a permanent nature are eXlpected to 
mitigate the rigours of drought and 
reduce the fluctuations in income caused by 
drouaht. Ex.penditure on this programme is 
shared equally by the Centre and the States 
and since inception an expenditure of Rs. 
731.94 crores has been incurred on this 
programme upto January, 1985, 

Damage to Foodgrains due to NOD-availabilitY 
of Storage Facilities 

·641. SHRI MOHANBHAI PATEL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether thousands of tonnes of 
wheat and rice get spoiled clue to non-
availability of godowns and railway sheds 
during rainy seasons; 

(b) if so, steps being taken by the 
Central Warehousing Corporation to cons· 
truct more godowns in the country, parti-
cularly in wheat and rice producing States 
and also to secure railway sheds far storing 
wheat and rice ; 

(c) whether there is any proposal to 
construct godowDs in Gujarat; if so, the 
details thereof and the steps being taken 
in this respect ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRBN ORA 
SINGH) : (a) Certain quantities of food-
grains do get damaged for want of covered 
storage space. 

(b) The Food Corporation of India is 
expected to construct additional storage 
capacity of 15.25 lakh tonnes during 1985-
86. The Central Warehousing Corporation 
is expected to construct storage capacity 
of 6.00 lakh tonnes during the current 
year of which 4.59 lakh tonnes is likely to 
be available for foodgrains. The storage 
capacity would be located at different 
centre9 in the country, based on' the need 
and operational considerations. 

(c) The Food Corporation of India is. 
ex.pected to constr\J,Ct storaae capacity of 
1.81 lakh tonnes in Gujarat during 1985-86. 
The Central Warehousin. Corporation i. 
ex-peeted to coo.struct storage capacity of 
0.,11 lath tonn~s in G\ljarat durin, the 
cutreut ¥.,a{. of whJcll, O~JQ\ 1a~ .tonne. i. 
likely to' be' available for toOdaraiDl. 
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Setfhlg up of a Betel Developmen t 
Beard 

·643. SHaI SATYAGOPAL MISRA 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pJeased 
to state = 

(a) whether there is any proposal 
under ~onsiderati,on of Government to set 
up a Betel Development Board ; 

(b) if so, the details thereof; and 
(c) if not. the reasons therefor? 

mE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRt 
BUTA SINGH) : (a) No, Sir. 

(b) Does not arise. 

(c:) Betel cultivation is on a very 
limited scale and it does not need a sepa-
rate Board at present. 

Workers Safreriag fl'ODl Asbestosis in 
Albest. Factories 

·644. SHRI MOOL CHAND DAOA: 
Will the Minister of LABOUR be pleased 
to atate : 

(a> whether a majority of workers 
wotkinS in Asbestos Factories arc suffering 
from acute asbestosis; 

(b) if so, the step. Government are 
takins to protect the workers from cantrac-
tilll 'diseases ; and 

(c) the number of workers reported to 
have died from this disease since 1982 ? 

nIE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : 

(a) and (b) A Statement is laid on the 
Table of the HOUle. 

(c) No such report bas come to the 
qotice of the Government. 

Stateaeat 
As per information furnished by the 

State Governments and Administrations of 
Union· Territories. there are in all 74 
factoriel man~acturinl aaboatos products 
aDd they employ 10,567 workers. Incidence 
of .' ........ amoas aom.e workers have 
'bet;a repotted. Stud lea cbnd~ted by tbe 
Or.aDJ .. tlo~ ()t ~he X)iroctorate General 

of Factory Advic'~ Service and LaboUr 
Institutes in the years 1981 to 1983 in two 
units (viz. Messrs Digvijay ~t 
Company Limited, Ahmedabad and M~ ... 
Hindustan Ferrodo Limited... Bom",) 
employing 960 and 1,200 workers respec-
tively revealed that the incidence of 
asbestosis was to the e7ltent of 6.~% and 
7.2% respectively, among the 307' and 405 
workers who were medica lly examined. 

2. Asbestosis is a notifiable diseue 
under the Factories Act and any In,pector 
of Factories or Centifying Surgeon who 
comes across such a case is required to 
report the matter to the State Governmea 
and the employers so that approprlatt 
preventive and corrective steps cau Id be 
taken. Measures for controlling harmfue 
effects from air-borne asbestos dust In thel 
workplaces have been laid down In the 
Factories Rules framed under the Factories 
Act, which are administered by the State 
Governments. The State Governments have 
been advised to enforce the provi.io. or 
law in the units strictly. 

3. The Central Government have allO 
set up in November, 1984 a Group of 
Secretaries for enquiring into the adequacy 
of steps taken in the country to shield 
workers in the asbestos industry, Including 
asbestos mines, from its deleterious etJect. 
OD their health. 

Sick Supr Mm. 
·645 SHIll VUfl,Y N. PATIL: Will 

the Minister OF FOOD AND CIVIL 
SUPPLIES be pleased to state :. 

(a) the number of sick sugar mills run 
by Central Government at present in the 
country ; 

(b) efforts beins made to hand over 
these mills back to the local manaaement; 
and 

(c) the sugar cost production ratio of 
these sick mills vis-a-vis the cost production 
ratio of other sugar mills run by the local 
mana.omenta in the same State ? 

THE MINISTER. OF FOOD AND 
CIVIL SUPPLnm (RAO BIRBNDRA 
SINGH) : 

(I) The Central Government is nmniDI 
eiaht Bu,ar mills, tbe manascmeat of Vlbld\ 
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.. [,Rao Birepdra Singh] 

have been taken over under the Sugar 
Undertakings (Taking Over of Management) Act; 1918. 

,,',. 

(b) Discussions with the owners/repre· 
sentatives of the owners of the mills are 

;;being held to explore the possibility of 
~turoing their mills to them. 

(e) On the basis of the all-India average 
cane price of Rs. 22/- per quintal, the 
.avoraae cost of production of sugar works 
Gut to Rs. 405/- per quintal, approximately. 

, The cost of production (without interest on 
1001 term loans) in seven out of eight 
Government managed mills is in the range 
CJf lla. 376/- to Rs. 449/- per quintal ex-cept 
ift the ease of one mill. 

[Tran.tlat Ion] 
Sheep Rearing in Hill Areas 

-646. SHRl HARISH RAW AT: Will 
1M) Minister of AGRICULTURE AND 

"ltUllA'L DEVELOPMENT be pleased to 
atate : 

(a) whether Government have chalked 
rout a comprehensive scheme to encourage 
'.beep rearing in the h i1l areas of the 
country; 

(b) if 80, tbe details thereof; and 

(c) if not, whether Government propose 
to chalk out such a scheme in consultation 
with concerned States ? 

, . THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINOH) : 

(a) to (c) There is no Central Scheme 
for sbeep development in the hill areas of 
the country. The State Government have 
taken up a number of programmes for sheep 
development in hill areas depending upon 
the priorities and available flnanc ia I resou-
rces. Some of the important programmes 
of the State GQvernments are : 

(1) Sheep breeding 'farms for prodUc .. 
tion and su pply of improved 
breeding rams to sheep breeders. ' 

. (2) Providing sheep extension services 
like breeding, health cover, impro .. 
ved shearina of wool throuah aheep 
and wool extension centres. 

" (3) Organization of marketing facili-
t$es for wool and sheep. ' 

RequireJ.1lents of sheep development in 
hill areas will be kept in vie\\ while finalis-
ina the Seventh Five Year Plan. 

(English] 

T.V. Tower Obstructing Beauty of Taj 
Mahal 

·647. SHRI AMAR ROYPRADHAN : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether 150 metre high television 
transmission towel' aC.fOSS the Jamuna. is 
obstructing the beauty of the Taj Mahal 
since the former stands prominently in the 
background ; 

(b) if so, the steps taken in the matter 
by Government; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 

(a) to (c) T.V. tower at Agra is about 
3.5 Kilometre away from Taj Mahal and 
is visible, in the back&r ound. only from 
some positions. However, the question of 
shifting the tower from its present site is 
being examined. 

Maintenance or Projects Construe ted 
byDDA 

·531 SHRI JAl PRAKASH AGAR· 
W AL: Wi 11 the Minister of WORKS AND 
HOUSING be plea sed to state : 

(a) whether it is a fact that in the 
Union Territory of Delhi some projects 
are being constructed by the D.D.A. while 
their maintenance rests with the Delh i 
Municipal Corporation; 

(b) whether on account of this dicho-
tomy of functionaries a lot oC delay in 
execution and final take over by the 
Municipal Corporation . of, Delhi takes 
place ; and -\, .... 

(c) the proposals Government have in 
view to solve this problem? . 

, , I., I t 

THE MINISTER OP WORtKSf.f··AND 
HOUSrNG (SHl\! ABPUL GHAFOOIl):; 
(a) Ves, Sir, . t ,! " 
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(b) The Municipal Corporation of 
Delhi is the main civic body responsi~ 
hIe for the running of the basic civic 
services in its area and hence all completed 
projects are to be handed over to it. The 
position is quite clear and there is no 
dichotomy of functionaries. 

(c) With a view to effecting better 
coordination amongst the concerned agen-
cies and to ensure removal of bottlenecks, 
if any, a Committee has been set up by the 
Government which consists of Secr"elary 
(Land & Building), Delhi Administration, 
Vice-Chairman, DDA and Commissioner, 
Municipal Corporation of DeJhi with the 
Deputy Secretary in the Ministry of Works 
and Housing as its convenor. 

Mis.e of Vacant Plot in Shanti Niketan, 
New Delhi 

·4629. SHRI SANAT KUMAR 
MANDAL: 
SHRI KAMLA PRASAD 
SINGH: 
SHRI R.P. SUMAN: 

Wi)) the Minister of WORKS AND 
HOUSING be pleased to refer to the reply 
given to Unstarrcd Question No. 10247 on 
7 'May, 1984 regarding misuse of vacant· 
plot in Shanti Niketan, New Delhi and 
state : 

(a) whether the plot is still being 
used as a lavatory both by the humans and 
animals despite the fact that two years 
have elapsed since the plot was physically 
handed over to Sadhu Vaswani Mission; 

(b) whether no fence hfis so far been 
put up by the mission around the plot; 
and 

(c) the action Government propose to 
take to stop this standing nuisance and 
environmental hazard by invoking the 
provisions of the law? 

THE MINISTER OF WORKS AND 
HOUSINq (SHRI ABDUL GHAFOOR): 
(a) The plot in ,question was handed 
over to Sadhu Vaswani Mission on 29-4-83. 
The allot tees have not yet started construc .. 
tlon ove. the plot. . As per the terms of 
allotment the institution is required to 
complete the construction of the building 
:on the. plot within a period of 3 years 
(ioc1udta •. a ,race period of 1 year) from , 

the date of handing over possession. It is 
the responsibility of the allottee to $afe-
guard the plot from unauthorised encroach-
ment/m~suse by other persons after 1:he. 
possession of the plot is handed over. 

(b) There is a fencing on t~e plot. 
But it has been damaged at places on 
account of misuse of the plot. 

(c) DDA has asked to stress upon the 
Mission to ensure stoppage of the m.ij~al\~ 
by repa iring the damaged fence and by' 
detailing some chowkidal's. Action for 
cancellation of the lease can be taken only 
jf the .Mission docs not comply with t~ 
conditions of lease including that of 
constructing the building within the permis~ 
sible time limit of 3 years. 

Production Oriented Employment to , 
Rural Unemployed 

4630. SHRI N. DENNIS: Will tbe. 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased- to state : -

(a) whether Government have made 
any assessment regarding the percentage 
of rural unemployed to the ·total rur.~1 
pOPulation; 

(b) if so, the details regardina the 
number of persons who remain unemploy-
ed throughout the year and tl~_c number 
of those who are under-employed ; and 

(c) the steps taken by Government 
to provide production-oriented emploYll'Wlt 
to the rural unemployed? . I ~' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR): (a) According to the 32Jid 
Round (1977.78) survey of the NatiomiJ 
Sample Survey Organisation, the percentage 
of unemployed' (usuaJ status) of the rural 
population for 'the age group S+ 'was 
1.55%. ' 

(b) For the purpose of tile Sbtth Plan, 
the estimates of unemp10yment in 'March, 
1980 for age group 5 + were worked' out 
assuming that the rates of unemploy,:m.ent 
observed in the N.S.S.O. 32nd Round 
would not have changed. The estimates 
of ruraJ unemployment for the' age group 
S+in March, 1980 according· to usual; 
status and daiJy status are 7.22 million and . 
'15.36 million, respectively. • , 
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[8IIri CbMdulaI Cbaadrakar] 
Usual status unemploytttent refers to 

relatively long term unemployment. The 
Dally status unemployment estimate brings 
OU~ aeasonal. and part-time unemployment 
aDd under",employment. 

(c) At present, this Department has 
one "rolramme of self-employment, viz., 
late.rated ltural Development Programme 
(dtDP) and two programmes of wage 
CrQ,ployment, viz., National Rural Employ-
meat Pr,oaramme (NREP) and Rural Land-, 
... Employment Guarantee Programme 
(ltLBOP). Salient features of the pro-
ifommes are given in the attached 
itatement. 

Stat_eot 
&tII1M, Femure, of SelJlWage Employment 

Prog,ammu of Rural Development. 
: ..... ted Rural ne.eIopIBent PrograIRDle 
(.aP) : 

M. the major poverty alleviation pro-
.... rw in the Vlth Plan, the objective of 
daiI' Pl'OIramme ia to provide assistance to 
famil- below the poverty line to enable 
them to attain an income well above the 
poverty line. This is to be achieved by 
_'ovidJDa productive assets and inputs to 
ideatiled families below the poverty line. 

The Vlth Plan allocation for the pro-....-me was RI. 1,500 crol'Cl, shared on a 
,., ~. SO baSil by the Centre and the States. 
Credit to the extent of Rs. 3,000 crores was 
"0 be mobilised. Thus, the combined 
iAv.tment in this prolramme was to be 
apProximately Its. 4,500 crOTes. 

III . physical terms, the programme 
~imtd at providing assistance to 15 million 
familie'l (3,000 families on an averaae in 
each .block), during the Plan period. As 
... i.,t tae taraet of cOverina 15 million 
l.ftllUea, achievement upto February, 1985 
was 15.7 million families. 

N .... ' Rural Eaaplo)'DleDt Programme 
(NItIP) : 

. 'n1e National Rural Employment Pro-
JI'IGUIlC which was launched in October, . ,tao bas the basic objective of providjna 
.... tional gainful employment of the 
Ofder of 300-400 mill ion mandays every ,oar .imultaneously creating durable assets 
Jor ItreQlthcninl the rural infra structure 
and raitio. of tbe nutrjUoaal .taadardl of 
rUfal poor. -:"T-- ~ ~ • 

Progress of employment generation as 
a result of various works taken up under 
the programme has been as under :-

Year 

1980-81 
1981-82 
1982-83 
1983·84 
1984-85 

Employment Generation 
(Million mandays) 

413.581 .. 
354.520 

351.20 
302.76 
285.04 (up to Feb. 
1985) (Provisional) 

Rural Landless Employ~ent Guarantee 
Programme (RLEGP) : 

The RLEOP has been introduced from 
middle of 1983-84 with the specific objective 
of improving and expanding employment 
opportunities for the rural landless with a 
view to providing guarantee of employment 
to at least one member of every landless 
labour household up to 100 days in a year . 
This programme was launched by the 
Government as it was felt that the hard 
core of rural poverty, particularly pertain-
ina to the employment opportunities for 
the landless durin" the Jean agricultural 
period when work is tcarce, had to be 
tackled in a more direct and specific 
manner. Besides improving and expand ina 
employment opportunities for the rural 
land leu, the programme aims at the crea-
tion of durable &ssets for strengthenilll 
the rural infrastructure. During the Sixth 
Plan, an outlay of Rs. SOO crores was 
approved for the RLEGP which consisted 
of an outlay of Rs. 100 crores for 1983-84 
and Rs. 400 crores for 1984-85. The 
employment generation was anticipated at 
60 million mandays during 1983-84 and 
300 million mandays during 1984 85. A 
total of S.2 million mandays of employ-
ment was generated durins 1983·84. Durinl 
1984-85 (upto Feb.. 1985), the achievement 
was 192.46 (provisiona) miIJion man days, 
as per reports received. 

Pilltna' Of Resened Posts In Song and 
Drama OIYIIIOll, Mabar.atra 

4631. 'SHRI R.M. BHOYE : Win 
the Minister of INFOIlMATroN AND 
BROADCASTING' be pleased to state : 

(a) the . total number of persoDS 
appointed 10 far ,in each Irade in . tho·Seas 
and Drama Division, Maharashtra ; 
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(b) the percentage of posts given to 
persons belonsins to Scheduled Castes and 
Scheduled Tribes out of those appoint-
ments; 

(c) whether the reservation quota fixed 
for Scheduled Castes/Scheduled Tribes has 
been fulfilled; and 

(d) if not, the reasons therefor and 
the action proposed to be taken in this 
reaard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) to (c) Recruitment to various posts 
in Song & Drama Division, a subordinate 
office of the Ministry of Information and 
Broadcasting is done on all-India basis. 
The roster for watching implementation of 
orders regarding reservation for the 
Scheduled Castes and Scheduled Tribes is 
also, therefore, maintained centrally and 
not on regional basis. Accordingly, no 
separate roster is being maintained for the 
Regional Centre of Song & Drama Division 
in the State of Maharashtra located at 
Pune. The total number of persons at 
present working in the Regional Centre, 
Pune, is as under :-

Group 'A' -1 
Group 'B' -1 
Group 'C' -5 
Group'D' -3 

The percentage of the postS presently 
occupied by persons belonging to the 
Scheduled Caates/Scheduled Tribes in the 
Pune Centre is as under :-

Group 'A' -Nil 
Group 'B9 -Nil 
Group 'C' -20% 
Group '0' -66% 

Appointmentlpromotion of all the 
persons working at Pune Centre has been 
made in accordance with the reservation 
order •. 

(d) Does not arise. 

Procurement of Processed Food Stuff 
from Canteen Store Departmeut 

4632. SHRI LALA RAM KEN: Will 
the Minister of FOOD AND CIVIL 

, ·IUPPLlBS be p1eaeed to state : 

(a) whether Government have decided 
to switch over the procurement of proceuocS 
food stuff like fish and vanaspati etc. from 
Army Purchase Organisation to Cuteen 
Store Department, Bombay which i. 
primarily concerned with the purchase 
of items for local defence canteens; 

(b) whether this change has far 
reaching ramifications in the wider national 
interests; jf so, the details thereof'; 

(c) the circumstances which led 
Government to this switch over disregard. 
ing the principle that indentor should not 
be the purchaser; 

(d) details of items of bulk purchue 
switched· over to Canteen Store Depart-
ment ; and 

(e) whether the Army Purchase Orga-
nisation is being wound up ; if so, details 
thereof? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (d) It has been deci-
ded that the Canteen Stores Departmen t 
of the Ministry of Defence would take 
over the procurement of all processed food 
items from the Army Purchase Orlani. 
sation in the Department of Food by 
1-4-1986. 

A statement listing the items taken 
over by the Canteen Stores Department 
followina the decision is enclosed. 

(b) No problem is envisaged a. a 
result of the decision. 

(c) The decision has been taken 
keeping in view the desirability ot 
procurement through a sinsle a laney . 
The Supplies and Transport Directorate 
in the Army Headquarters is the indentor 
and the procurement is undertaken by the 
Canteen Stores Department which is a 
different asency. 

(e) Winding up of the Army Purchase 
Organisation is linked to the implementa-
tiOD of the decision. 

Statement 

II~ms take" over by Canteen SIDre. 
DtPQrt~"t following the decialon 

1. Processed vegetables. 
2. Procesae4 fruits. 
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; {RaG iBirendra Singh) 
'So Soluble coffee. 
3. Tea. 
S. Processed mea t. 
6. . Processed fish. 
7. Milk products. 
8. Egg powder. 
9. Confectionary, 

10. Cigarettes. 
11. C(lro fl(lur. 

, , 
12. Custard PuWUcr. 

13. C(lrnflakcs. 
14. Jelly crystal . 

. 15. Sago. 

16. Drinkiog ChOCl)\atr. 

Handing o\'cr of Jetty at llutcher Island 
to Bombay Port Turst hy ~ .H.C.C. 

.4633. SHRI AMARSINH RATHAWA: 
WjJl the Ministr.;r of WORKS AND 
HOUSING be pleased to :.;tatc : 

(a) when the N.H.C.C. handed over 
Jetty at Butcher Island to Bombay Port 
Trust, the tender cost and the total cost 
involved; 

(b) the sources from where funds have 
been raised for the (.'(;mplction of work 
and how 111l'ch arrang,.;d from each source: 

(c) whether tbe loans arranged have 
been p~lid back and if not, whee these are 
likely to be paid; 

(d) whether the losses incurred on this 
work have been taken as work in progress 
for the past three to four years so as nol 
to affect the profitability of the 
corporation; and 

(e) if not, the financial performance 
Qn this work as revealed in the annual 
accounts of the corporation from the time 
the work was taken up till it was com-
pleted? 

THE MlNISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 

(a) Handing ovcr--)unc, 1984 
of Jetty 
Tender Cost -Rs 5.04 crores (ex-

cluding escalation). 

Tentative Cost--Rs, 21 crores (app-
involved rox.) excluding 

element of interest 
on loan. 

(b) JU. 13 crares from Oil Industry 
Development Board (OIDB). 

(c) Not yet. NBCC propose to repay 
the loans out of the final award to be 
made by the Arbitrator . 

(d) Pending a final award on the 
pricing pattern for the project, it would 
be improper to show the ex;tra cost as 
loss. To obviate distortion of the financial 
results, additional reimbursable cost was 
shown as work·in .. progress, 

(e) Does not arise, in view of the 
position above. 

Preventioil of Further Growtb of Cities 

4634, SHRI BANWARI LAL BAIRWA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the scheme of Central as well as 
State Governments to prevent any further 
growth of citie., with population more 
than 10 lakhs ; and 

(b) the details of such schemes along 
with their implementations? 

THE MINlSTER OF WORKS AND 
HOUSING (SHRI A BOUL GHAFOOR): 
(a) and (b) The approach (If the Working 
Group for the Seventh Five Year Plan 
aims at containing populat ion of metro-
politan and other bigger cities by deve-
loping small and medium towns in. the 
region and rural gowth centres around 
the metropolitan cities to prove as counter .. 
magnets. The main scheme in this regard 
would be integrated development of small 
and medium towns and growth centres to 
serve the hinterland and arrest 'flow of 
population towards the metropolitan 
cities. Seventh Five Year Plan is under 
process of finalisation. 

Availability of Milk 

4635. SHRI V. SOBHANADREESWARA 
RAO: Wi 11 the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) the per capita availability of milk 
in 19S1 and 1981 ; 

(b) the cattle population in 1951 and 
. 19~1 ; 

(c) the reasoM ·for dcor_se. i,n Ute 
cattle population; and 
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(d) 'the details oC Government's pro-
posal to improve the milk yield among 
milch animals, the action taken and 
results, if any '1 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) The annual per 
capita 'availability of milk in 1951 and 
1981-82 was estimated to be 48.2 kg. ~nd 
48.1 kS. respectively. 

(b) According to the Livestock Census, 
the cattle population it! 1951 and 1977 
was 155.295 million and 180.140 million 
respect iveJy. 

(c) There has .been no decrease in the 
catt Ie population. 

(d) The Government have adopted the 
following policies and strategies for -im-
proving the milk yield in catIle : 

(i) Genetic improvement of nationally 
important cattle breeds by sde-
ctive breeding in their horne-
tracts and upgrading in other 
selected a feas ; 

(ii) Cross-breed ing of non-descript 
cattle with exotic dairy breeds' ; 

(iii) Development of f~ed and fodder 
resources in order to provide 
adequate nutrition to livestock; 
and 

(iv) Organisation of effective animal 
health serv ices to support the 
production programme. 

Successful implementation of cattle 
and buffalo development programmes in 
pursuit of these policies and strategies in 
the country has resulted in augmenting 
milk production with a growth rate of 
4.6% in the decade ending 1982 -83 as 
compared to only 1.1 % recorded over the 
previous decade. 

Noa .. Avallability of Developed Grounds/Parks 
in Pushp Vihar, New Delhi 

4636. SHRI RAM PUJAN PATEL: Will 
the Minister of WORKS AND HOUSING 
be pleased to s ta te : 

(a) whether Government have received 
complaints in respect of non-availability of 
developed grounds/parks as well a s barbed 
Wi~ around the grounds, in pusbp Vihar, 

New Delhi; if so, the numbtr of 'such' 
complaints received by the Director-General 
(Works), C,.P.W.D. or other C.P.W.O. 
authorities since 1 January, 1985 till dato' 
and ac.tion taken in this regard ; and 

(b) whether Government propose to 
provide deveJoped grounds/parks as we1l 
as barbed wires around the developed ' 
parks to remove the grievances' of the 
residents of that area? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 

(a) Yes. During this period four 
complaints have been received and are 
receiving due attention of the Central 
P.W.D. 

(b) Yes, Sir. 

Subsidy in the Sale Price of Fertilizers 

4637. PROF. NARAIN CHAND PARA .. 
SHAR : Will the Minist~r of AGRICUL-
TURE AND RURAL DEVELOPMENT be, 
pleased to state: 

(a) the element of subsidy in the sale 
price of fertilisers for the farmers in each 
of the States/Union Territories as on 1 
January, 1985 ; 

(b) whether the element of subsidy is· 
uniform or is graded in respect of Scheduled-
Castes/Scheduled Tribes Small and Margi-
nal farmers and other weaker sections of 
the society; 

(c) if so, the nature of the difference, 
in eac h State ; and 

(d) whether it is proposed to have a 
uniform pattern of subsidy or continue the 
existing graded system and if so, the reasons, 
therefpr ? 

THE MINISTER OF AGRICULTURB 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : 

(a) to (c) The sale prices of fertiliser8 
arc uniform throughout the country and 
there is no separate sale price for cultiva~ 

, tors belonging to Scheduled' Caste,s/Tribest 

Marginal Farmers and other weaker 
sections of the society. However, there is 
subsidy for purchase of phosphatic and 
potassic fertilisers and other inputs in ali,' 
the development blocks of the CO\Ultq 
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which are covered under Integrated Rural 
De\teloprraent Programme (IRDP), from 
within the overall limit fixed for a block . 

. In addition, 250;:' of the cost of phosphatic 
fertJlisers in areas covered under the project 
for intensive cultivation of groundnut in 
the States of Andhra Pradesh, Gujarat, 
Milw'ashtra, Orissa and Tamil Nadu is 
provided by the Government of India 
under National Oilseeds Development 
PtOject. 

The element of subsidy in the sale 
price of fertilisers sold to all the' farmers, 
from the material produced indigenously, 
comes to an average of Rs. 2,316 per MT 
of nutrients, though it varies from plant 
to plant keeping in view the retention 
price for each producing unit as fixed by 
the Fertiliser Industry Coordination Com-
mittee in the Ministry of Chemicals & 
Fertilisers. In the case of imported fertili-
sers, the element of subsidy on an average 
works out to Rs. 2,033 per MT of nutrients. 
This quantum will vary with the source 
and the time etc. of purchase. 

(d) As the sale price of fertilisers is 
already heavily subsidized, there is no 
proposaJ under consideration to change 
the present pattern, as enumerated in 
answer to part (a) to (c) of question aiven 
above. 

Reservation for SC/ST In I.S.I. 
4638. SHRI ANADI CHARAN DAS; 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

<a> the total number of employees in 
the Iudian Standards Institute as on 1 
March, 1982 and on 1 march, 1985 category-
wiae ; . 

(b) the number of SC and ST employ .. 
.. on theM dates ; 

«(;) whether reservation rules in favour 
, of SC and ST employees afe being followed 

and roeters maintained in lSI; and 

(d) the tesasons fot the shortfall, if 
any, and the steps taken to fill the quota 
reterved for these communities? 

niB MINISTER OF FOOD AND 
aVIL SUPPLIES (BAO BlRENDRA 
SINGH) <a> The catelory ... wiao number of ..,.0,.. 'in lSI is.1 under : 

Grade As on 1 March, As on 1 March, 
1982 1985 

I 449 519 
II 475 542 

III 609 718 
IV 318 397 

1851 2176 

(b) 240 291 

(c) Yes, Sir 

(d) The shortfall is mainly in Grade 
I-Scientific and Technical +,osts. Until June, 
1975, there was no reservation in Scientific 
and Technical posts at the lowest rung of 
Grade I filled by direct recruitment. Despite 
repe-ated advertisements and relaxed 
qualifications and standards, candidates 
of the requ ired calibre are not available in 
various engineering disciplines such as 
Mechanical, Electrical, Marine, Naval 
Architecture, Metallurgy, etc. 

It may however, be stated that the 
position is constantly under review and 
vigorous efforts are being made to com-
plete the shortfall in all Grades as it may 
be seen that in 1980 the percentage of 
SC/ST candidates was only 8.8 per cent 
whereas on 31st March, 1985 it hal 
increased to 13.2 per cent. 

Constant efforts are beiDg made to 
clear the shortfall at stated below : 

(i) Concessions in age, fee and TA ; 

(ii) Exclusive advertisements for SCI 
ST communities. 

(ii i) Relaxation in e>:perience aad 
qualifications ; 

(iv) RelaxatioAl in quaUCyinl ma.ria 
in the prescribed tests for various 
posts, that is, written/objective/ 
shorthand /typewriting 'teata, etc; 

(v) Separate interviews-judged with 
relaxed standard; 

(vi) Repeated chance for clearina 
shorthand/typewritina te.ta, j and 

(vii) For ,lhorthandJtypewritiq telts. 
typewriters ·are provided by .&&0 
Iaatitution free of COH. 
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4639. SHlU RAM SAMUJHAWAN: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: ' 

<a> whether Government have per· 
mitted the Co-operative House Building 
Societies in the capital to levy some 
premium OD the sale of houses buH t on 
tile land allotted by it to its members ; 
If so, at what rate ; 

(b) whether Delhi Development Autho-
rity also levies some percentage of 
premium on the sale of houses while 
calculating it on the cost of land on which 
a property is built and if so, at what rate ; 

(c) the value of the land which is 
taken into account for purposes of making 
iueh levies in Vaunt Vihar, Sbanti 
Niketan, Anand Niketan, West End, 
Safdarjana Enclave, and Panch Shila Park; 
and 

(d) the reasons for not taking into 
consideration the actual cost of land paid 
by a member to the society concerned 
instead of the prevailing market price '1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
<a) No. Sir. 

(b) Yes, Sir. A levy of 50% of the 
unearned increase in the value of land Le. 
difference between the prem.um paid and 
cOst of the residential plot at the time of 
II). i. cbarpd as unearned increase by 
the Delhi Development Authority 

(c) The value of the land for this pur· 
pose is prescribed by the Delhi Administr-
ation. The prescribed rate upto 31-5-1985 
wi. RI. 2500/- per sq. mt in these 
colonies. The rates from 1·4-85 are yet to 
be prelcribed. 

(d) A member shares increase of land 
value over a period of time attributable 
to the factors like fuller development of, 
the area and' its lurroundinp, provision 
of facilitiel like public trans.,.. etc., 
w~ch are Dot contributed $ubstantially by' 
\ho ·iDelAbet· ,himself. The levy is also 
~ to disco\lraae apeculati()n and 
proltoerilq in land. 

(Translation] 
Fanctionlng of Gorakhpur T.V. Relay 

Centre 

4640. SHRI MADAN MOHAN PAN-
DEY: Will the Minister of ST ATE FOR. 
INFORM.ATION AND BROADCASTING 
be pleased to State : 

<a) whether Gorakhpur Television 
Relay Centre is relaying the programmes to 
its capacity (10 KW) and if so, the reasons 
for frequent interruptions in. telecasting the 
prolrammes; 

(b) whether this 10 KW capacity is not 
being utilised fully and, if so, the reasons 
therefor? 

(c) the measures taken to remove the 
defects mechanical or otherwise; and 

(d) whether Government, propose to 
augment the telecast capacity of this Cen-
tre keeping in view the popularity of its 
telecasts in Nepal and if so, the details in 
th is regard? 

THE .MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRJ V.N. GADGIL) : 

(a) to (c) There have been interruptions 
in the transmissions of TV transmitter, 
Gorakhpur due to power supply failures as 
well as occasional failures of equipment. 
A stand-by diesel generater has been provi-
ded at the TV centre to continue trans-
missions during power supply failures. The 
defects in the transmitter have also been 
rectified. The TV transmitter is now radiat-
ing the fated power of 10 KW. 

(d) No, Sir. 

[English) 

Profit/Loss to Poultry Research Project 
oflCAR 

4641. SHRI JAGANNATH PATT· 
NAIK : Will the Minister of AGRICUL-
TURB AND RURAL DEVELOPMENT be 
pleased to state: 

(a) the details regarding loss and profit 
in relation to the prOlress of the Poultry 
Research Project of the Indian Council of 
Aaricultural Research (leAR) during the 
last fivo years; and 

(b) the amount so far sanctioned "by 
Government in thi8 reaard 7 
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THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRl-
BUTA SINGH) : 

(a) The All India Coordinated Research 
Ptoject on Poultry Breeding' is a research 
project and not a commercial proposi-
tion. Tn such projects there are no consi-
derations of immediate profits or losses, 
The effectiveness of the research project is 
to be judged by the results produced on 
basic or appl!ed aspects which would pro-
vide knowledge/technolo~y \\hich in turn 
will form the basis for large scale develop-
ment programme, The project will also 
provide superior germplasm, In this pro-
ject both the breeding strategies for improv-
ing poultry production for egg and broiler 
as well a number of superior strain crosses 
have been evolved. 

(d) The information is being collected 
and wiU be placed on the table of the Lok 
Sllbha later. 

Land Acquired by DDA in VIll:lge Garon da 

4642. SHRI V. SREENIV ASA PRA-
SAD : Will the Minister of WORKS AND 
HOUSING be pleased to refer to the reply 
given to the Unstarred Question No. 10116 
on 7 May 1984 regarding the land acquired 
by DDA in vil1age Oaronda Ncemka Ban-
gar now known as Pratap Nagar and state: 

(a) whether DDA has now acquired 
land within Khasra No. 402 to 407 and 385 
to 395 in the area and has not paid any 
compensation to the owners/occupiers of 
the same; 

(b) whether certain land owners in the 
arc a were given lands in lieu of their land 
in the area at Nand Nagari; and 

(c) if so, the details thereof and action 
proposed to be taken to offer suitable com .. 
pensation to the holders of land at the 
marked premiscs as in part 'a' above 1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 

(a) Land covered by Khasra Nos'. 385 
to 395 and Khasra No. 402 to 407 of village 
Garonda Neemka Bangar has been acquired 
by Delhi Administration. Compens~tjon in 
respect of Khasra No. 389/2 (measuring 2 
biswas), Khasra No. 395 min. (measuring 6 
biswas) and' Khasra No. 406 (meaSUriD, 5 

biaha and 17 biswas)~ has boon ,:pai4'~: Part 
payment of Compensation in respect of 
Khasra No. 390 to 392 hal also been made. 
The compensation in respeCt of the remaia· 
ing Khasras has been sent to the court of 
Additional District Judge on account of 
dispute, in accordance with the provisions 
of the Land Acquisition Act, 1984. 

(bJ Deihi Administration have reported 
t ha t no case has been recommended by 
them to DOA for allotment of alternative 
plot in lieu of the land mentioned in part 
(a) of the question. 

(c) Does not arise in view of (a) and 
(b) above. 

Agreement between India and Gulf Coun-
fries for Reeru ftment of Indian Labour 

4643. SHRI BHOLA NATH SEN: Will 
the Minister of LABOUR be plea sed to 
state : 

(a) whether Government have agree-
ment and/or are contemplating to have' 
agreements with the Government(s) of the 
Gulf Countries for organising the recruit-
ment of Indian labour in the Gulf coun~ 
tries~ 

(b) if so, the details thereof; and 

(c) the number of Indians who are 
likely to get employment opportunities in 
the Gulf countries during the current 
year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) Yes, Sir. 

(b) A manpower agreement was signed 
with the State of Qatar on 11th April, 1985. 
Government have also approached otlter 
Gulf countries for concluding simil.&r 
agreements. 

(c) It is estimated that 2,00,000 Indian 
workers would get employment opportuni. 
ties in tbe Gulf countries durin, the 
current year. 

Distribution of Surplus Land to Laad· 
'. less Pea$aDts 

, 4644.' saRI CHlNT AMANt' JENA t: 
Will the Minister of AORlCUL 111llB AND 
RU;RAL DEVELOPMENT be pleas~,d: ,to 

sta te : 
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", , ~ , t" ," ' ; 
<a) ~he target ~ for di8t.ributi~J 

coilifll"lu~plijS land to the landless peasants 
during 1-984-85; , 

(b) the actual lalld di'stributed and the 
number of families ,bclonging to Scheduled 
Castes and Scheduled Tribes benefited; 
and 

(c) what other help is being provided, 
to such persons under th~ scnemc ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) The target fixed for distr ibut-
ing the ceiling surplus land to landless 
peasants during 1984-85 is 1,98,770 acres. 

(b) The actual land distributed during 
1984-85 is 1,58,230 acres as reported by the 
States. According to the information 
available with the Government of India for 
varying periods and compiled on 28-2·85, a 
total . f 12.05 lakh beneficiaries bel~n8ing 
to Scheduled Castes and 4.99 lakh beneficia-
ries belonging to Scheduled Tribes. were 
allotted ceiling surplus land and they 
constitute 53~!~) of the total number of 
beneficiaries. 

(c) Under a Centrally 'Sponsored Plan 
Schcme the assignees of ceiling surp'lus land 
are being provided financial assistance (,_, 
Rs. 2500/- pcr hecta rc as a grant for taking 
to profitable cultivation of the assigned 
la nd. The grant is to be utilised for simple 
land development, purchase of inputs and 
immediate consumption needs. The assig .. 
nees of ceiling surplus land arc also given 
priority for assistance under IRDP, NREP, 
RLEOP and other rural development pro-
grammes. The total assistance (excluding 
credit) that, an allottee will be entitled to 
under various schemes should not exceed 
Rs. 8000/. per allottee. 

Article "Censorsbip Dual Standards" 

4645. SHRI KAMLA PRASAD 
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

, <a) whether attention of Government 
has been drawn to the article "Censorship 
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Dual standar,ds' appearing in the India 
,Today dated is April, 198~ (pages 152-155) 
hiah.lishtins charges against the Chairman. 
Censor Board of giving U Certificates to 
films depicting violence, sex, nudity, rape 
and' causirig 10Dg delays in clearing the film 
etc. 

(b) if so, steps proposed to be taken to 
ensure strict compJiancc of the censor 
rules; the number of films denied U certi-
ficates with reasons therefor; 

(c) whether the films whose snaps 
appeared in the Magazine have been given • 
U certificates; and 

(d) if so, reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRJ V.N. GADGIL) : 
(a) and (b) Government havc seen the 
article. However, the charges made therein 
are not correct. 

All film s intended for public exhibition 
in India are e~amined by the Central Board 
of Film Certification in accordance with 
the pr"wisions of the Cinematograph Act 
1952 and the guidelines issued thereunder. 
The Board fun~lions through a system of 
committees. As such it is not Chairman 
alone who decides about grant of certi-
ficate, category of certificate or cuts to be 
imposed. 

The regional officers, members of the 
advisory panels and the members of the 
Board were directed from time to time to 
ensure effective implementation of the 
guidelines issued by Government. 

During 1984, 368 Indian feature films 
were granted certificates other than 'U' 
certificate as these films contained scenes 
which were not considered fit for non-adults 
or it was considered necessary that warning 
should be given to the parents to decide 
whether the film could be seen by children 
below the age of 12 or not. 

(c) and (d) The films whose snaps have 
appeared in the Maaazine Were given certi-
ficates as follows :-

(1) Tori Bahon Mein 
(2) Haste Khclte 

,(2) ,Apradbi Kaun 
(4) I, Naya I Kadam' 

'A' certificate with 5 cuts. 
'l.1' certificate with 4 cuts. 
'A' ~ertificate without cuts. 
'U' oortificate wHh 4 cuts. 
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The above certificates were jiveD on 
the basis of the recommendations made by 
the £x.aminins Committee or the llevisiDl 
Committees as the case may be. It is Dot 
necessary that the snaps published in the 
Magazine actually appear in the films as 
certified by the Board. 

Siaortage of Milk 

4646. SHRI BASUDEB ACHARIA: 
Will the Minister of AGRICUL TUllE AND 
R URAL DEVELOPMENT· be pJeased to 
refer to reply given to Unstarted Question 

• No. 2084 on 8 ApriJ, 1985 regarding acute 
shortage of milk and milk products and 
state: 

(a) when each of the strategies listed in 
reply referred to above was started, total 
funds released in the last three Plans, PlaD-
wise, for each of them and corresponding 
outcome in terms of increased production 
of milk and States where each was taken 
up; 

(b) .details of policies specified for 
Operation Flood project for a ttainment of 
specific obj(.Ctives thereof and year-wile 
attain~nt of such objectives during the 
Sixth Plan; and 

(c) whether DeJhi, located in midst of 
States with high availability of milk and 
hiBh per capita milk consumption, depends 
wholly on imported milk powder and butter 
oil to maintain its milk supply and if so, 
details thereof and correct ive steps propo-
sed? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : (a) The policies and 
8trateaies mentioned in reply to Lok Sabha 
Unatarred Question No. 2084 OD 8th April, 
1985 ref en to the leneral approach adopted 
by the State Governments for cattlefbutfalo 
development for milk production enhance-
ment. The State Govt. in consideration of 
the broad policies/strategies have been 
undcrtaking/implementioa various proJl'am-
1DCS as per their priorities and resources 
availability. The milk production is estima-
ted to have increased from 22.50 million 
tonnes in 1971 .. 72 to 36.3 million tonnes In 
1983-84. 

(b) Operation Flood II is being imple. 
mented based on three tier cooperative 
structure . i.e. milk Prod~r., Cooperative 
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Societies at the villaae Jevel, Milk Union at 
the District level and Federation at' the 
State level. The prolfamme is intended to 
bring 10 million farm families in the ambit 
of cooperative structure. The year-wise 
attainment of such objectives durina the 
sixth Plan is liven below :-

Period 

1980.81 
1981-82 
1982-83 
1983-84 
1984-85 

Dairy Coop. Farmers Mem-
Societies Oraa- ber (cummula-
nised (cummu- tive) (in takh) 
lalive) ---

10,409 14.65 
18,422 21.23 
23,496 26.20 
28,614 31.26 
33,830 34.17 

(as OD Fcb., 85) 
(Provisional). 

(c) Delhi Milk Scheme and Mother 
Dairy, Delhi do not depend wholly on 
imported milk powder and butter oil to 
maintain their milk supply. 

[Translation] 

I.port of ea.era Lenses for 3D Films 

4648. SHRI KAMLA PARSAD RAWAT: 
Will the Minister of INFORMATION AND 
BROADCASTING be p leased to state : 

<a> whether all Indian film producers 
will now produce '3D' films as some of 
them are already producing such films; 

(b) if so, whether Government will 
provide facility to Import camera lenses 
required for 3D films; 

(c) if so, by what time and the detaill in 
this regard; and 

(d) if not, the reasons thereof? 

THE MINISTBR. OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHlU V. N. OADGIL) : 
(a) Production of Blms in lndia is in the 
private sector. It is for the producer 
concerned to decide whether he will produCCt 
3D films .. 

(b) to (d) The import of camera lenses 
required ro~ 3D 111mB is already permissi. 
ble under Open GoJlera! .. ~nc.e. by Actual 
UlOrI (In4ultrw) vide S. DO. 1 of Appendix 
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6 to the Import and Ezport Policy April, 
J984-March, 1988 (Volume 1) suttjoet to 
the conditions laid down in the Apopeod-ix. 
For importing such lenses, Actual' Uters 
(non.industria) require a supplementary 
import licence which is to be issued on 
the basis of applications received by the 
licencing authorities concerned, duly 
recommended by the sponsoring authority. 
where the applications are approved by 
the Supplementary Licencing Committee. 

rE",lishJ 
Sett1aa Up of s.I F ..... In DIM, 

4649. SHRI RAMASHRAY PRASAD 
SINGH: WiJJ the Minister of AORI .. 
CULTURE AND R UR.AL DEVELOPMENT 
be pleased to state : 

(a) the number of seed farms established 
or proposed to be estab lisbed in Bihar to 
meet the requirement of seeds of various 
crops like wheat, bajra, oil seeds, maize, 
barley, paddy etc. and tbe location thereof ; 

(b) the total estimated production of 
foundation seed and certified seed in these 
farms; 

(c) whether the production from these 
farms will be sufficient to meet the require-
ment of Bihar ; and 

(d) if not, whether Central Govern-
ment propose to .heJp Bihar GOvernment; . 
and 

( e) if so, the deta ils thereof' 

THE MINISTER OF AOIUCULTUItE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : (l) to (e) The information 
is.beinl collected and will be Placed on the 
Table of the House. 

lnel ....... of BhJf Work .. , "' ..... en aad 
Fish... ~. OrpalHd Labo. 

4650. SHRI C. SAMBU: Will the 
Mini.ter of LABOUR be pleased to state : 

(a) ",hether there is any proposal with 
Government to incJude bJdi workert, 
WeIlVcrs and ftabermen aa orpllited labour; 
and 

(b) if '10, the 4.talle,thtNof ; and 

(c) it not. c'orrectiy~ steps P~OPO$ed to 
be taken in this reprd 7 , 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF LABOUR (SMRl T. 
ANJlAH) : (a) No, Sir. 

(b) Does not arise. 
(c) Workers employed in Bidi t Weaving 

and Fishing industries are generally 
uftorganised workers. Various measures 
have been taken and still are being taken 
to provide various facilities to them. A 
WeJfare Fund already e.:t;sts for bidi 
workers. As reaards Weavers and Fisher-
men, Tripartite Study Groups have been 
constituted to make an indepth study into 
their working and living conditions. The 
Study Oroups are expected to make recom-
mendations for taking suitable legi51ativc as 
well as administrative measures considered 
ncccaaary. 

se« iDR up of. 10 KW TV Tran_itt« 
• t Mahe, Pond Icherry 

4651. SHRI K. M. RAMACHANDRAN: 
Will the Min ister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government propose to set 
up Ii 10 KW television transmitter at Mahe 
which is part of Union Territory of 
Pondicherry ; 

(b) if 80, the time by wh ich it will be 
commissioned ; and 

(c) whether Pondicherry Government 
bave offered land free of ~ost to set up TV 
transmitter at Mahe 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADGIL): 
<a) No Sir. 

(b) and (c) Do. not' arise. 

Co.erage of Rad'o Bl'(»adeas~1 Through 
Satellite 

4652. DR. PHULRENU GUHA: Will 
the Minister of INFORMATION AND 
BROADCASTING l)e pleased to state : 

<a) whether qovernment have any 
propoal to hire (sateJ1ite) space to have 
repeaters and relay centr~s to improve the 
covcraae of Radio broadcasts in tbe coun· 
try; 

(b) \f 80, the 4etaiJs thereof; 



59 Written Answers APRIL 29, 1985 Written Answers 60 

(c) thc namcs of the countries with 
whom Government have negodated so far; 
and 

(d) the financial implication of the 
proposal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 
(a) No, Sir. 

(b) to (d) Do not arise. 

Agencies for Sale of Producfs/ProfislOll 
of Services in Jammu and Kasbm ir 

4653. PROF. SAIFUDDIN SOZ ; Will 
the ¥inister of FOOD AND CIVIL 
SUPPLIES be pleased to state; 

(a) whether Government have sanctioned 
agencies involving private parties/individuals 
in respect of sale of products/provision 
of services from Public Undertakings, 
Government controJled industries; and 

(b) if so,· list of agency holders in 
Jammu and Kashmir State 1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) The Ministry of Food and 
Civil Supplies has not sanctioned any such 
agency. 

(b) Does not arise. 

CLUSA OiJ.eeds Project 

4654. SHRIMATI N. P. JHANSl 
LAKSHMI : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) whether any individual has set up 
or has interests in a vegetable oi) factory 
in Gujarat wh~re CLUSA vegetable oil has 
been allocated/diverted by NDDB to help 
him c (.. vertly ; 

(b) whether CLUSA vege·tabJe oj] has 
been diverted or allocated to any other 
vcgatable ~,Oil Factories under the fictitious 
names of coops ; and . 

(c) whether Government will make 
l)\lblic, results of any evaluatio,J;l/audit of 
CLUSA oilseeds project relatina to last 
three years and whether such evaluation 
audit reports were placed before . the 
Parliament at any time and jf not,' reasons 
tbereof 1 

THE MINISTER OF AGRICULTURE 
AND· RURAL J)pYI:iLOPMENT (SHRJ 
BUTA SINGH) : (a) and (b.) No, Si.r. T1lc 
National Dairy Deve·'opment Board.'. 
(NDDB) Project for' Restructuring Edible 
oil and Oilseeds Production and Market-
ing is being implemented by the Gujara~ 
Cooperative Oil-seed Growers Federation 
in Gujarat State. The grift oil received by 
the NODB under the Project from the 
Cooperative Leagae of U. S. A. (CLUSA) 
is being supplied mainly to the Gujarat 
Cooperative Oilseed Growers Federation 
in that State. The oil gifted by CLUSA 
has not been diverted to any other. 
vegetable oil factories under the fictitious 
names of cooperatives. 

(c) The last evaluation of NODB', 
Oilseeds Project was carried out by a Joint 
Team in 1983. The broad recommendations 
made' by the team were furnished to the 
Lok Sabha in reply to Unstarred Question 
No. 2369 on 12-3-1984 and to the Rajya 
Sabha in reply to Unstarred Question No. 
162 on 15-3-1985. These are as under : 

1. Procedure for licensing of process--
lng facilities may be streamlined. 

2. Centralised market analysis and 
forecasting functions may be 
developed. 

3. The project strategy may be to 
stabilise year to year yield at a 
moderate level in rainfed area, 
rather than trying to substantially 
increase annual yields. 

4. Society . Secretaries should be 
liven adequate training to perform 
their functions. 

5. Where it is necessary to staff 
agricultural positions with non-
agricultural candidates, intensive 
ai'td"~form~· tra;ning in asricultural 
subjects shOUld be· arranged for 
them. '. 

6.' There must be a firm commit-
, rpcnt, on the part of the State 

I G9vern~ents and the NQDlI" ~o 
. place well QualiA~ p.cople in,,,the 
upper level management positions 
of the federations and to keep 
these ~people '0 thei~ positibn,s at 
loast ~roe to foqr yelJ,U. 
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7. State federations should be divided 
in~o seogr aphica\ regions and the 

, processing plants Manager should 
by given semi-auto~omus jUrisdic-
t ion within their area. ' 

8. :The move ment of raw material 
or finished products across regiens 
should be decided at federation 
headquarters. 

9. Larger plants may be appropriate 
in irrigated areas where produc-
tion, procurement and optimal 
capacity utilisation are more 
certain. 

10. The State federations should 
gradually reduce the use of NDDB 
procurement support and begin 

utilising to the extent possible the 
commercial vehicles for procure-
ment. 

11. Procurement be conducted round 
the year. ' 

BaD' OR Artists to Sing on Radio and TV 

4655. SHRI SHANT ARAM POTDU-
KHE: ,Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether Government have banned 
f rtiata to sing on radio and tele~ision 

, who had toured South Africa ; 

(b) if so, the name of such artists and 
bow 10na the ban will remain inforce .on 
them; and 

(c) whether there were any such bans 
in the past alto ; jf so. detail. thereof '1 

THE MINISTER OF ,STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCA.$TING. (SaltI V.N. GADGIL) : 
(a) and t1?) The, (ollowing artists who had 
been~ aianteC\ an endorsement 'for SQuth 

, Africa on their passports as an exception 
to the rule, subject to the condition that 
no cortllnerclat benefit win be obtained by 

. tllem and' who have vlotated. this condition, 
have been banned froni 'giving p~rrormance 
over "AlJ 4id . ..DQordarahan until further 
orders: ' ""; i 

HI'" ;, ,'- Shri bjODdra' Motba a'ad Smt. 
; .. I ' Mled. Mehta;· 

1. 1lu1 Jani .,ut~.wWaJ'. 
/,": "~ Ihrl'Pltbukuli ·Muru~~ •. 

4. Shri Jagjit Singh and Smt. Chitra 
Singh. 

(c) Yes, Sir, In the past also some 
artists were banned for performing over 
AIR due to variolls reasons like fraudulent 
claims, misbehaviour, non-co-operative 
attitude, etc. 

lad jan Farm Technology for Nicaragua 

4656. SHRI D.P. JADEJA: Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether Government have noted 
the news-item in the "Times of India", 
dated 16 March, 1985 captioned "Indian 
Farm Technology for Nicaragua". 

(b) whether Government are consi-
dering any proposal to send Indian 
farmers to Nicaragua ; and 

(c) the dttails of proposals that are 
being considered in this regard? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : (a): Yes, Sir. 

(b) There is no such proposal before 
the Government at present. 

(c) Does not arise. 

Dissatisfaction Amongst leAR Employees ~ 

4657. SHRI BALASEHEB VIKHE 
PATIL: 

PROF. MADHU DANDA· 
VATE: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
.to state: 

(a) whether great frustrati~n now 
prevails amongst the agro scientists of the 
leAR, New Delhi as there exists anomalies 
in the promotion policies of the agro 
scientists as detailed in the article appeared 
hi the uHindustan Times" dated 21 
February, 1985 ;' ' 

(b) whether the Supreme Court also 
in its judgement on December 16, 1983 had 
mentioned . abQut the deplorable state of 

"affairs in ICAR ; 
(c) whether despite such strict~res no 

steps have been taken by leAR to curb 
remedy the anomalies ; and 
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(d) if 80, the reasons for the same 
and steps proposed in this regard , 

THE MINISTER. OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
IOTA SINGH): (a) There is neither 
frustTatioD amongst the agro scientists of 
the leAR nor do anomalies exist in their 
promotion policies. The promotions are 
livCD on the basis of S yearly assessment 
of the performance of scientists irrespective 
of the degrees possessed by them. 

(b> The judgement pronounced by the 
Supreme Court in December, 1983 relates 
to 3-4 cases which occurred in the years 
1972·74. Thus, the observations made 
therein by the Hon. Court reflect on the 
position obtain ina in the Council at that 
time and not on the present state of affairs 
or functioning of the leAR. 

(c) and (d) Do not arise. 

1. Transit and storale shortages 
2. Preight 
3. Handling godoWD expenses 
4. Godown charges 
S. Interest 
6. Admin istrative over·heads 

Total: 

Iaprovillg tbe Working of PCI 

4658. SHRI R..P. GAEICWAD: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to lay a statement 
showing; 

<8> the details of operational cost of 
the PCI during the last three years, year-
wise. 

(b) whether there is any proposal to 
praareuively reduce the Central subsidy 
by improving the workins of the FCI • 
and 

(c) if so the details thereof , 

mE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): <a) The details of operation a) 
coat consisting of movement, atorage and 
distribution of the Food Corporation of 
India during the last three year., year-wile 
are as under : 

bte lb. per quintal 
1981-82 1982-83 1983·84-

6.89 8.16 
13.92 11.08 16.83 
~.33 3.62 3.71 
3.28 3.08 3.06 
7.96 9.08 12.95 
2.49 2.89 2.80 

37.87 43.91 39.'5 

·(Excludina transit and storage losses) 

(b) and (c) The working of the Food 
Corporat ion of India is reviewed from 
time to time and efforts are made to ensqre 
that subsidy is kept at the minimum 
level. 

~ 

Ext_loa of Advisory Service for Pepper 
Grow ... 

4659. PROF. P.I. KURIEN: WiU 
the Minister of AORlCULTURE AND 
RURAL DEVELOPMENT be pleaaed to 
state: 

(a> whether there is' any &cherne for 
extension' or advisory service for the pepper 
srowers ; and 

(b) if 80, the details thereof? 

THB MINISTER OF AORlCULTUIlB 
AND R~RAL DEVELOPMENT {SHR.I 
BurA SINGH) : (8) a~d (b) There 1iS 
separate programme for emention of WS-
visory service for Pepper. Howev~r. We 
State Departntents of Aar~cuJture/H~~i
culture provide n~ey advice on "Peppor 
cultivation for inQ'e~ ,productloo aDd 
,productivity. Quality plantina ma~erHll 
of improved varieties including lvJxid 
pepper is also supplied. . 

&«.llt_ fer -.. ... ,,,... •• 
Co I.oditlll Act 

~. SHIll.fAl .J'~H AGAR. 
WAL: Will the Mia .. Gt,IPOOD AND 
clva SUPPLISS be. , .. led to .. te : 

<a> whether Oov.~t .. ba~' ",*ed 
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a letter d3ted 22 January, 198~ addressed 
to the Prime Minister from the Federation 
of All India Poodgrains Dealers Associa-
tion, Delhi proposing amendments to certain 
sections of the Essential Commodities Act: 

(b) if so, the action taken on these 
proposals; 

(c) when Government are likely to 
bring legis1ation incorporating these amend-
ments: and 

(d) if not, reasons therefor? 

THE MINISTER OF 
CIVIL SUPPLIES (RAO 
SINGH: (a) Yes, Sir. 

FOOD AND 
BIRENDRA 

(b) to (d) For ensuring equitable 
distribution and availability of essential 
commodities at reasonable prices to the 
common mass of people, the Government 
of India considers it necessary to keep 
various provisions of the Essential Commo .. 
dities Act, 19S5 in their present form. 

[Translation] 

Opening of Community TV Centres 

4661. SHRI KRISHAN PRATAP 
SINGH: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state: 

(a) the number of community tele-
vision centres functioning in Bihar at 
presen t ; and 

(b) the number of new centres planned 
to be opened in that State during 1985 7 

THE MINISTER OF STATE OF 
THE 'MINISTRY OF INFOR· 
MATION AND BROADCASTING 
(SHRI V.N. GADGIL): (a) At 
present there are 247 VHF community 
viewing TV sets in the coverage. zone of 
the TV transmitter at Muzatiarpur in 
Bihar. 

(b) Deployment of 300 direct recep-
tion TV sets and 400 VHF TV sets for 
community viewing in the selected villages 
of three districts of Palamau, Singbbhum 
and Ranchi in Bihar is an' approved 
'SCbeme' and' action is in band for its 
implementation during 1985. 

rEn,,1#h1 

CODItruetion of Five Star Hotels in Deihl 

4662. DR. O. VIJAYA RAMA RAO: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) wbether crores of rupees have been 
expended for the construction of Five-star 
hotels in Delhi, neglecting tbe rest of 
country, specially the rural sector; and 

.. (b) jf so, the measures proposed to 
maintain the uniformity for the entire 
rural sector in getting the cement and 
other building material including easy 
credit for development. of the housinl 
schemes and other essential construction 
works for the community? . 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Construction of hotels including Five. 
star hotels is mainly undertaken by private 
entrepreneurs. The building material for 
the purpose is obtained by the promoters 
subject to laid dowp procedure. 

(b) Some of the important measures 
taken in this regard are as follows :-

(1) 'steps to increase the production 
of construction materials such as 
cement, steel etc. The Govern-

, ment are following a J iberal policy 
towards granting of industrial 
licences for sett ing up .cement 
factories. 

(2) Introduction of the scheme of 
partial decontrol of cement with 
effect from 28-2 .. 82 and makiol 
availabl: levy cement for construe .. 
tion of bouses up to a limited 
plin th area ; 

(3) encouraging the use of locally 
available materials; and 

(4) provision of financial assistance 
under the Scheme of allotment of 
Housc-sites-cum-construction assis-
tanc'~ to landless workers in rural 
areas. 

Import of MOP from Manitoba In Canada 

4663. SHRI B.V. DESAI: Win the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 
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(a) whether India is ,exploring the 
P9Uibility of entering into a long-term 
agreement to import MOP a potash-based 
fer~i1jzer from Manitoba in Canada; 

(b) if so, whether any agreement in this 
regard has been reached with the Govern· 
ment of Canada ; 

(c) whether India imports its entire 
'requirement of MOP as there is no jndi-
aenous availability: 

(d) whether the requirement for the 
current financia I year is placed at 13.6 lakh 
tonnes ; and 

(e) if so, the country which was th 
major supplier of MOP up till now? 

TIlE MTNISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 

~ BUTA SINGH): (a) Yes, Sir. 

.. (b) No ~ Sir. 

(c) Yes, Sir. 

(d) It is not possible to indicate a 
Arm figure of MOP to be imported during 

"the current financial year at this stage, 
.ince the whole question of import of 
fertilisers is reviewed from time to time. 

(e) Canada is the largest single supp-
lier of Muriate of Potash for the last three 
yean. 

Cattle Population in the Country 

4664. SHRI LALITESHWAR SHAHI : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) the cattle population of the 
country both mPch and dry and bul10cks 
for draught purposes according to latest 
census; 

(b) whether this population came down 
considerably during the last 10 years; if 
10, t() what eMent ; 

(c) whether there is any scheme to 
limit the slaughter houses capacity in view 
of lobar gas potentiality through animal 
dung; and 

\~i whetilcr the animal dung can be 
ued :1' ,ubstitLite for eneriY and fertiliser 1 

Wrltt~" Antwlf' '68 

THE MINISTER OF AGRICULTURE 
ANI) RURAL DEVLOPMENT (SHRI 
BUTA SINGH): (a) According to the 
livestock census (1977). the milch cattle 
population was 49.780 million (23.188 
million in milk and 26.592 million dry 
cows) and number of bullocks for drau&ht 
purposes was 71.240 million. 

(b) No, Sir. 

(c) NOt Sir. 

(d) Cattle dung ca n be used as a 
supplement for fuel in the kitchen and as 
manure in the~field. However; it can neither 
substitute c('mmercia 1 energy sources like 
kerosene, coal, electricity etc., not chemical 
fertilisers which are very essential for 
increasing crop production in the country. 

Grant' of Exemption for Construction Purposes 

4665. SHRI M. V. CHANDRA 
SHEKARA MURTY: Will the Minister of 
WORKS AND HOUSING be pleased to 
sta tc : 

(a) the total number of applications 
received by Government so far from owners 
of large residential plots in Delhi for grant 
of exempfion for construction purposes 
under various sections (separately) of the 
Urban Land (Ceiling ~nd Regulation) Act; 

(b) the number of cases in which 
necessary exemptions have . been granted 
and reasons for delay in deciding the 

rema in ing cases, ; and 

(e) whether Government propose to 
repeal or mod ify this Act as it has greatly 
hampered the construction activity and 
created problems for owners of large 
segments of urban land in the Capllal which 
are not being utilised purposefully ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) ~ 
(a) and (b), Statement showing the total 
number of applications received for grant 
of exemption under various sections of 
the Urban Land (Ceiling & Regulation) 
Act, 1976, the number of cases in which 
exemption has been granted and reasons 
for delay in decidiol the remain ina caa.a 
is as under: 
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Section of 
U. L. (C&R) Act. 

(1) 

19 

20 

Total 
No. of 

applications 
received .. 

(2) 

82 

2432 

(c) Proposals for amending the Urban 
Land (Criling and Regulation) Act, 1976 
with a view to removing the practical diffi-
culties in its implementation and with a 
view to promoting building activity are 
under consideration. 

Broadcasting of TV Programme tbrough 
TV Relay Centre. Berhampore 

4666. SHR 1 ATISH CHANDRA 
SINHA: Will the Minister of INFOR-
MATION AND BROADCASTING be 
J))ease~ to state: 

(a) the difficulty faced by Government 
in broadcasting the Calcutta TV progra-
mmes through Berhampore TV Relay 
Centre; and 

(b) the time by which it will be 
removed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 'INFORMATION AND 
BROADCASTING (SHRI V. N. GADGIL) : 

(a) and (b) The microwave link required 
to enable relay of programmes produced at 
Doordarshan Kendra, Calcutta by the TV 
transmitter at Berhampore is not yet 
available and is expected to be provided 
d,uriol1986. 

No. of 
C8,ses 

in which 
ememption 

granted 

(3) 

4 

19~O 

Reasons or delay 1ft 
deciding the remainln, 

C~8es . 

(4) 

Despite repeated reminderi. 
the applicants have not 
furnished decuments/evidencCl 
to the effect that their trusts 
are public cha ritabJe or 
religious. 

Most of the cases of multiple 
holding and are pending as the 
Competent Authority has not 
been able to issue assessment 
orders fot want of document 
from the applicants and certain 
necessary clarifications from 
Municipal Corporation 01 
Delhi/Delhi Development 
Authority. 

Import of Copra and Coconut 011 

4667. SHRI SURESH KURUP: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the Government are import-
ing copra and cocon u t oil ; 

(b) if so, the countries from which 
these are imported; quantity-wise break-up 
for each country since 1980 ; and 

(c) whether Government of Kerala ha~ 
sent any representation against this import? 

THE MNISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH): 
(a) to (c) State Tradins Corporation of India 
which is the canalising agency of the Govern-
ment for import of edible oils. has not im-
ported copra. To relieve the pressure on the 
prices of indigenous cocount oil, State Trad-
ing Corporatiu41 imported 9044 MT~. oC 
refined, blcach~{l and deodorised coconut oil 
in 1984 from Philippines and Malaysia. The 
Government of Kenlla has made a request 
recently for stopping oC import of coconut 
oil in order to arrest the decline in it, 
prices; 
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Delhi Schoo I Tearhet"rs Co-operath'e 
House Building Society 

4668 SHRl MOHD. MAHFOOZ ALI 
. KHAN: WiJl the Minister of WORKS AND 

HOUSING be pleased to refer to the reply 
liven to Unstarred Question No. 1644 on 
1 April, 1985 regarding Delhi School 
Teachers Cooperative House Building 
Society Ltd. Delhi and state ; 

(a) text of Delhi High Court directions 
In Civil Writ 659/17 under \\hich present 
'Managing Committee is allowed in office 
beyond 3 years statutory period; 

(b) whether said directions can over-
ride statutory term for continuance of 
Managing Commit tee ; 

(c) if not, whether Government propose 
.ppropriate steps to supersede present 
Manaling Committee ; 

(d) the ' break-up of expenses on 
different" items incurred by present Manag-
Ina Committee; and 

(e) tbe reasons for which approval of 
General Body of the Society to audited 
accounts halVe not been obtained and 
action taken 0 r proposed to be taken in 
terms of Delhi Co-operative Societies Act? 

THE MTNISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 

. . 
available with this Ministry is reproduced 
below: 

"after the allotment of plots has been 
made, a meeting of the General Body 
of the Society will be" caHed for the 
particular purpose of electing a new 
Managing Committee. Only those per-
sons to whom plots have been allotted 
wilt be caned to the meeting and wiJI be 
allowed to participate therein. The meet-
ing will be called in the manner and on 
the dates directed by the court.·' 

(b) and (c) The court orders cannot 
be contravened. 

(d) The revenue expenditure incurred 
by the Managing Committee since 1975-76 
is indicated in the state'nent attached. 

(e) The Society has reported that 
audited accounts for the period from 
1967-68 to 1974-75 were placed before the 
general body meeting and approval thereto 
was obtained. Later, balance sheets of the. 
Society for the years 1975-76 to 1981-82 
were present to the High Court of Delhi. 
The case of the Society is sub-judice in 
the High Court of Delhi and the affairs of 
the Society are managed by the Managing 
Committee under the directions of the 
High Court of Delhi under C. W. No. 659/ 
71. Therefore, no action can be taken by 
the Registrar, Cooperative Societies in 

(a) The relevant portion of the text is regard to this Society. 

Statement 
Revenue Expenditure of Deihl School Teachers Cooperative House Building Society Ltd. 

Heads of Exp. Appro:M. 

1. Printing & Stationery 
2. Postage 
3. Le&&.l Expenses 
4. Conveyance 
S. Rent 
6. Salary 
7. Miscellaneous 
8. Advertisement 
9. Depreciation 

10. Audit Fees 
11. Typing Expenses 
12. Election Exp. 
13. Insurance. 
14. Accountancy 
1S. Donation 
16. Bank Charget 

Amount 

Rs. 14,100/-
Rs. 12,500/-
Rs. 113,400/-
Rs. 21,100/-
Rs. 10,000/-
Rs. 135,000/-

• • Rs. 14,100/-
• • Rs. 29,700/-
· . Rs. 2,400/-
· • Rs. 1,300/-
•. Rs. 1,900/-
• . Rs. 700/-
· . Ri. I,SOO/-
· . Rs. 4,500/-

Rs. 1.000/-
· . Rs. 1.300/-
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Criteria for Setting Up of Doordarsban 
Centre on Priority Basis 

4669. 8HRIMATI VIDYAWATI 
CHATURVEDI: Will the Minister of 
INFORMATION & BROADCASTING be 
plea sed to sta te : 

(a) the criteria for setting up of Door-
dar shan Centre on priority basis; 

(b) whether more and more television 
relay ceo tres are being set up for develop-
ing backward and undeveloped areas; and 

(c) if SOt whether it is proposed to set 
up television relay centres in Chhatarpur 
and Tikamgarh districts and if so, by what 
time: 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) ; 
(a) The criteria for selecting locations for 
TV Centres include various factors like 
extent of resultant coverage to rural and 
urban population ; service to backward, 
remote and border areas; availabil ity of 
facilities for linkage with Programme 
Produdiun Centres and ,_,ther infrastructural 
facilities. 

(b) Subject to availability of resources. 
TV service is being progressively extended 
to uncovt:red areas, including backward 
and undeveloped parts of the country. 

(c) Extenshn of TV service to 
Chhatarpur and Tikamgrah districts would 
depend on the availability of reSources for 
this purpose during future Plan period. --_.-"_._--

81. Variety Place of 
No. development 

1. COC 671 1 2. CoC 8001 Cud da 1 ore 
3. CoC 8201 1 (Tamil Nadu) 
4. Col 64 Jalandhar 
S. CoJ 67 (Punjab) 
6. CoS 767 Shahjahanpur 

(U.P.) 
7. B0-91 Pusa (Bihar) 
8. CoA 7602 } Anakapalle 
~. CoA 7701 (Andhra Pradesh) 

10. CoA 8201 
11. Co 7508 Coimbatote 
12. eo 721,9, Coimbatore 
1'3. Co ' 7314 Coimbatoro 

.' No" Varieties of 8agarcne 
4670. SHRI C. D. GAMIT: Will the 

Minister of AGRICULTUR.B AND 
RURAL DEVBLOPMENT be pleased to 
state : 

(a) the number of new varieties of 
sugarcane developed during the last ten 
years together with details thereof; 

(b) the places where these new varieties 
of sugarcane have been developed,' per 
acre product ion thereof and the quantity 
of sugar produced therefrom ; 

(c) whether Government have formu-
lated or propose to formulate any scheme 
to maximise production and develop mote 
varieties of sugarcane keeping in view, the 
importance of sugarcane cultivation in tbe 
country.; and 

(d) if so, the details thereof? 
THE MINISTER OF AGRICULTURE 

AND RURAL DEVELOPMENT (SHlU 
BUTA SINGH) : (a) Thirteen outstandina 
high yielding, high sugared varieties of 
sugarcane have been released for cultivation 
in different States. 

In addition, a total of 334 superior 
varieties h,tve been developed and sugar-
cane Breeding Institute, Coimbatore for 
zonal testing and subsequent release. OUt 
of this, the varieties COC 611 developed 
at Cuddalore (Tamil Nadu), CoJ 64 of 
Jalandhar and CO 7314 and CO 7408 of 
Coimbatore are high sugared, early matur-
ing varieties and are spreading rapidly. 

(b) The places of development of these 
varieties along with yield and quality 
potential a(e given below: 

State where Yield Estimated 
released (tonnes/ commercial 

hal cane suaar 
(Tonnes/ha) -

90.0 12.~ 
Tamil Nadu 102.9 13.5 

114.3 13.7 
Punjab 84.9 9.9 

108.8 13.S 
Uttar 11~.0 20.1 
Pradesh 
Bihar 74.9 1l.l 

Andhra 94.8 12.8 
Pradesh 94.1 10.6 

9S.1 12.3 
Andbra Pradesh 82.7 10.1 
Maharashtra 159.3 13.7 ' 
Haryana 88.0 9.9., 
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The 'Co' varieties are, developed at 
, Suaarcane Breeding Institute, Coimbatore 
and 'Co' varieties' (like COC, CoJ. CoS, 

, ·CoA etc) are selected at respective. places 
from the seeds supplied by Sugarcane 
Breodina Institute, Coimbatore. 

(c) Yes, Sir. 

(d) The Indian Council of Agricultural 
R.et:earch is promoting research on develop-
ment of varieties through Sugarcane 
Breeding Institute, Coimbatore with 
,ermplasm centre at Cannanore, Keraia 
and regional testing centre at Karnal, 
Haryana. In addition, there is an All 
India Coordinated Research Project on 
Sqarcane where emphasis is on location 
specific testing and selection of varieties. 

To augment the uevelopment of locat-
ion specific varieties, a national hybridiza-
tion garden has been established at 
Sugarcane Breeding Institute, Coimbatore 
to make crosses and supply the fluff for 
supply to sugarcane research centres located 
in different parts of India. 

Under the All India Coordinated 
"Project, Breeders from different centres 
meet and identify varieties for testing and 
release in different zones. 

'Durin, the Seventh Five Year Plan, it 
-is proposed to strengthen all these 
~activities. 

tEnglish] 
Review of the Implementation of ESI 

(Amendment) Act, l~ 

4671. SHRIMATI BIBHA GHOSH 
GOSW AMI : Will the Minister of LABOUR 
be pleased to state : 

(a) whether the ESI (Amendment) Act, 
1984 bas increased the rates of contribution 
of tbe employees while reducing the corres-
ponding benefits to them; 

(b) 'whether women workers availing 
maternity leave will be particularly atIected 
durin, subsequent benefit period; and 

(c) if so, whether Government will 
review the amendment and "refrain from 
its implementation pending review? 

THB MINISTER OF STATE OF THE 
MINlSTllY OF LABOUR (SHRI T. 

ANJIAH): (a) The rate of employees 
contribution has been slightly increased. 
There has, however, been no reduction in 
the rates of benefits admissible under the 
ESI Act. 

(b) The q.ualifying condition for payment 
of maternity benefit has also been slightly 
modified. Previously, the qualifying condi-
tion was payment of contribution for at 
least 13 weeks. Now the condition is pay-
ment of contr ibution for at least half the 
number of days of the contribution period 
of 6 months i.e. 91 or 92 days. This change 
should not, normally, affect the interest of 
the women' workers adversely. 

(c) Does not arise, 

Setting up of Agricultural CoUege in Tripon 

4672. SHRI AJOY BISW AS : Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state: 

(a) whether Government have decided 
to establish an agriculture college in 
Tripura; 

(b) if su, the steps Government have 
taken in this respect; and 

(c) when the college is expected to start 
functioning? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUT A SINGH): (a) No, Sir. 

(b) and (c) : The Government have 
agreed in principle to establish a Central 
Agricultural University in the North Eas-
tern region, A review of the educational 
and research needs of the area bas been 
completed and a project is under prepara-
tion for consideration of the Government 
of India. The question of locating one of 
the constituent agricultural colleges of the 
proposed university in Tripura will be deci-
ded when the project is approved by the 
Government. 

Funds Allocated UDder the D.W.C.R A. 

4673. DR. PHULRENU OUHA: Will 
the Minister of I\GR.ICULTURB AND 
RURAL DEVELOPMENT be pleased 
to state: 

(a) the allocation of funds under the 
Development of Women and Children, in 
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R.ural Areas Programme during 1983-84 and 
1984-85 and the amount spent during these 
years; and 

(b) how many women were benefited 
during these years, year-wise 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SBRI CHANDULAL CHANDRA-
KAR): (a) The re·,ised budget under 
Development of Women and Children in 
Rural Areas is : 

1983-84 Rs. 121.24 lakhs 
1984-85 Rs. 433.75 lakhs 

l:.xpenditure 

(a) 1983-84 Rs. 42.901akhs 
]984-85 Rs. 29'2.95 lakhs 

(b) The number of women benefited 
are: 30,942 

During 1983-84 12,379 
During 1984·85 18,563 (upto 

Dcc '84) 

R.L.E.G.P. in West Bengal 

4674. SHRI PRIY A RANJAN DAS 
MUNSl : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether he is aware that the lack 
of resources released by Centre have adver-
sely affected the RLEGP of West Bengal; 

(b) the totlll allotment of rooney for 
this programme in West Bengal for 1984-85 
and how much bas been actually spent or 
released by Centre; and 

(c) the reasons for not releasing the 
full amount to West Bengal? 

THE MINISTER OF STATE IN THE 
'DEPA.RTMENT OF RURAL DEVELOP .. 
MENT (SHRI CHANDULAL CHANDRA .. 
KAR) : (a) to (c) No, Sir. The lack of 
resources released by the Central Govern .. 
ment has not adversely affected the imple-
ment.tion of the Rural Landless Employ .. 
ment Guarantee Programme in West "Bengal. 
On tho other hand, further releases could 
not be made to the State Government dur-
in, ·1984--85 on account of poor utilisation 
of. funds. A~ against an allocation of Rs . 

. »SO ·lakhs under the RLEGP for 1984-85, 

an amount of Rs. 1538.30 lakbs was released 
to the State Government as first inr.talment. 
In addition, the State Government had an 
amount of Rs. 770 lakhs carried over under 
the RLEGP from 1983-84. As a~ainst the 
total availability of Rs. 2308.30 lakhs under 
the RLEGP, the State Government has till 
now only reported an expenditure of Rs. 
514.949 lakhs. This expenditure relates to/ 
January, 1985. The full amount could not 
be released to the State Government as 
utilisation of funds released earlier was less 
than 50% of the total availability, as requi-
Ted for the release of tile second instal-
ment. 

Increase in the Existing KW of Radio 
Stations of Orissa 

4675. SHRI GIRIDHAR GOMANGO : 
Will the Minister of INFORMATION AND 
BROADCASTLNG be pleased tv state' 

(a) whether his Ministry has proposed 
to increase the existing KW of radio sta-
tions of Orissa during Seventh Plan period; 

(b) if so, the names of the radio sta-
tions and P:'oposed increase thereof; 

(e) funds provided during 1985·86, 
radio station-wise; 

(d) whether there is any proposal to 
open a new radio station at Bhavanipatna 
to cover 'adjoining areas of different distric-
ts such as Bolangir, Phulbani, Koraput etc.; 
and 

(e) if so, the progress made so far in 
this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) The Seventh Plan proposals have not 
yet been finaJised, 

(b) and (c) Do not arise. 
(d) In the approved Sixth Plan, there 

was no proposal to open a new radjo sta-
tion at Bhavanipatna, 

(e) Does not arise. 

Concession in Excise Duty to FisherDlft 
Using Mechanised Boats 

4676. PROF. MADHU DANDAVATE ; 
Will the Minister of AGRICULTURE' AND 
RURAL DEVELOPMENT be pleased to 
.tate : 



Ata.t1, 29, 1985 (Wrltte,. AnNef. 

<a) whether concession is liven in 
excise duty on mechanised boats for fishing 
with more than 150 horse power, but no 
such concession is available to fishermen 
uailll boats with lower horse power; 

(b) it so, the reasons therefor; 
(c) whether hundred per cent relief will 

be given to fishermen using m("chanised 
boats of less than 150 horse power; and 

(d) whether a tlme frame will be fixed 
to introduce these relief? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRl 
BtrrA SINGH) : (a) Yes, Sir. 

(b) to (d) A proposal to extend ~he 
scheme to the small mechanised boats was 
examined by the Government. l.t was not 
found possible to implement the scheme 
due to serious administrative difficulties 
and risk to the revenue. 

Issue of Household Cards to Landless 
Workers under RLEGP 

4677. SHRI BANWARI LAL PURO-
HIT: Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether there is a proposal under 
the consideration of Government to issue 
household cards to landless workers covered 
under the Rural Landless Employment 
Guarantee Programme in the country; 

(b) if so, whether the scheme for regis-
tration of landless workers in the country 
ha. been final lsed; 

(c) whether any guidelines have been 
iuued by the Centre in this r~rd; and 

(d) if so, bow Government will eftec~ 
tively monitor the implementation of this 
programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI CHAN· 
DULAL CHANDRAKAR): (a) to (c) The 
State Governments/U. T. Administrations 
have been asked recently to consider the 
introduction of indenthy cards to rural 
landless labour households for employment 
under some approved work/works in each 
project under the Rural Landless Employ· 
ment Guarantee Programme (RLEGP). The 
guidelines on the subject are contained in 
the Department of Rural Development's 
letter dated 21st March, 1985, addressed to 
the Chief Secretaries of the State Govern-
ments/U.Ts. 

(d) Periodical Reports will be obtained 
from the State Governments/U.T. Adminis-
trations for monitoring the implementation 
of these guidelines. 

People AtTected by DrOllgbt and Floods 
4678. SHRI CHITTA MAHATA : Will 

the Minis er of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state the number of people and the areas 
affected by the drought and floods in the 
country during the last three years and 
relief measures taken by Government in 
regard thereto 1-

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUT A SINGH): The number of people 
and the cropped areas affected by droughts 
and floods/cyclones in the country. durini 
last three years and the Central assistance 
for relief measures given to the States aDd 
Union Territories are indicated below: 

Year Type of calamity Population 
affected 

Cropped area 
atTected (in 
lakh hectares) 

Ceilina of 
Central 
assistance 
sanctioned 

(Rs. Croret) 

1982-83 Drought 
Floodl 
Cyclone 

1983-14 Drought 
Flood! 
Cyclone 

1984-85 ' Drouaht 
Floodl 
Cyclone 

~. _ ........ -_- _ .. '--_. 

(in lakhs) 

2616.89 

633.32 
1874.62 

610.S5 
991.28 

446.58 

428.73 

56.83 
368.22 

16.41 
320.84 

56.'6 

438.51 

321.40 
294.10 

335.7' 
200.66 

;a~ 
344.90 
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The Central assistance for drought and 
floods covers the items, like, Employment 
Genera.tioo, Drinking Water Programme, 
Gratuitous Relief, Cattle fodder and con-
servation, Nutrition and Public Health 
Programme, Restoration of Public proper-
ties, Agrit;ultural input subsidy, Assistance 
for conversion of short-term loans to 
medium .. ter.m Joans in the Agricultural 
sector, etc. 

Indians Working in Culf Count.ries 

4679. SHRI SOMNATH RATH : Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether the Indians working in 
Gulf countries have gone there through 
private organi sat ions/agencies; 

(b) if so, the names of such private 
organisations/agencies; and 

(c) the number of Indians' who have 
gone to Gulf countries through Government 
agencies during last three Yl.:ars '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHR! T. 
ANJIAH): (a.) Yes, Sir. 

(bJ Till 25-4-1986, 965 private recruiting 
agencies have becn registered with the 
Ministry of Labour. The first list of 718 
recruiting agencies has already been prin-
ted in a directory and it IS a priced publi-
cation. A copy has been placed in the 
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Parliament Library. The second list of 
registered reCl uiting agencies is under print 
and will be laid on the Table of the House. 

(c) About 3266 workers have been sent 
by Governmen t agencies. 

CODlersion of Non I\~ecbanised Fishing 
Fleet into MeclJanised One 

4680. SHRI D. B. PATIL: Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether India is lagging far behind 
in cornparison to other fishing nations in 
converting non mechanised fishing fleet into 
mechanised ones; 

(b) the numb.:r of mechanised and non-
mechanised vessl'ls in each State and Union 
Territory, having sea-fishing opportunities; 

(c) whether Government propose to 
convert all non-mechanised vessels into 
mechanised vessels within cert~in time 
limit; and 

(d) if so, the details thereof '] 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) No, Sir. 

(b) A statement is attached. 

(c) There is no such proposal. 

(d) Does not arise. 
Statement 

Statement showing the nmnber oj mechanised and IWll-I!1eC~anised fishing vessels in 
Maritime States and Union_!~rl_!_o~~:s,__ _ _ __ ~. _, __ ._~" __ 

State/UT Mechanised Non·ll1cchanised 

1. Andhra Pradesh 800 37514 

'2. Oujarat 3548 4466 

3. Karnataka 2100 6942 
.4. Kerala 2961 34660 

S. Maharaahtra 4167 8729 

6. Orissa 77' 9728 
7. Tamil Nadu 3641 43343 

8. West Bengal 577 3100 
9. Andaman & Nicobar Islands 25 N.A. 

10. Goa, Daman & Diu 996 2513 
11. Lakshadweep 223 N.A. 
12. Pondicherry 231 2500 

.. ~-- _ ..... 

20,044 1,53,495 
- ........ _---

. ~A. = Not AvaiJable 
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Selection of Production Assistants 

4681. SHRI MOHO. MAHFOOZ 
ALI KHAN : Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state: 

. (a) whether the Delhi Doordarshan 
Selection Board selected certain persons 
as Pruduction Assistants (Regular) ignoring 
the claims of the casual Production 
Assistants having experience ranging from 
four to seven years and that representa-
tions by the affected persons did not move 
the administration to rectify the injustice 
done to them; 

(b) if so, the detatils thereof; and 

(c) the steps contemplated by 
Government to redress their grievances? 

ThE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTlNG (SHRI V.N. GADGIL) : 
(a) to (c) Rcpn:sentati\.lOs of some casual 
l'roduction Assistants against the selection 
of candidates by Doordarshan Kendra, 
Delhi for r~gular recruitment of Production 
Assistants are being examined. 

Materials Exported by N.B.C.C. 

be pleased to state : 

(a) whether N.B.C.C. had exported 
various materials to its Baghdad works; 
jf so, details regarding materials and itl 
quantities and amount involved; 

(b) whether the rna terials were expor-
ted directly by the manufacturers or the 
deal was struck through some agency ; if 
so, the particulars of agency/agencies 
invol ved ; 

(c) whether fun quantities of materials 
sent have not been received at Baghdad; 
if so, the items of materials found short 
in each consignment and their value; and 

(d) whether N.B.C.C. has taken any 
steps to report these matters to C.B.I. for 
enquiry; if so, the latest position? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) to (c) A statement showing details for 
the last three financial years is attached. 

4682. SHRI NAVIN RAVANI: WjH I 

the Minister of WORKS AND HOUSiNG 

(d) The matter was referred for 
thorough investigation by CBI who have 
informed that shortages have occurred in 
transit and prima-facie there is no case for 
their investigation. As advised by them, 
NBCC have lodaed claim with the Insu· 
ranee Company. 

S1. No. Materials Quality 

(1) (2) (3) 

1. Immersion rods Bajaj 
make 10 Nos. 

2. Fabric Paint Sl Tubes 

3. Si(.ves Sets 
(a) 8' dia 15 Nos. 
(b) Lid &. receiver 3 Nos. 

(c) 1-2' dia 10 Nos. 
(d) Lid &. receiver 2 Nos. 

Statement 

Value of Order 

(4) 

Rs. 1,067.00 
(1982 ... 83) 

R.I. 2,633.05 
(1983-84) 

lls. 3,139.32 

Materials 
Exported 

by 

(S) 

NBCC 

NBCC 

NBCC 

Material Value of 
found material 

I short received 

(6) 

Nil 

Nil 

Nil 

ahort at 
Baghdad 

(Iraq) 

(7) 

Nil 

Nil 

Nil 
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(1) (2) 

4. (a~ 8' Brass frame 
sieves of size 112' 
3/8', 4, 8, 16, 
30,50. 

(b) 100 mesh ass 
(e) 200 mesh BSS 
(d) Lid & Pan 
(e) 12' diu brass 

frame test sieves 
(f) 100 Mesh ass 
(g) 200 mesh BS S 
(h) Lid & Pan for 

(3) 

21 Nos. 
3 "Nos. 
3 Nos. 

3 Sets. 

14 Nos. 
2 Nos. 
2 Nos. 

(4) (5) 

the above 2 Sets. Rs. 5,920.30 NBCC 
5. 9 K.W. Immersion 

Heating elements 2301 
400 V, 60mm with 2' 
Bange 10 Nos. Rs. 5,445.00 NBCC 

6. Self start~r for 
engine No. N 495 1 N~). Rs. 6,025.95 NBCC 

7. Self starter assembly 
& gasket J N.). Rs. 6,631.36 NBCC 

8. GI Pipes of various 
sizes 

(a) 15mm dia 

(h) 20m1U dia 

(c) 2Smm dia 

(d) 32mm dia 

(e) 40mm dia 

(f) SOmm dia 

(a) 65mm dia 

(h) 80mm dia 

(i) l00mm dia 

(j) 125 m.m dia 

(k) lSOmm dia 

2100 Mtr. 
(350 pes.) 
3900 Mtr. 
(650 pes.) 

(1984-85) 
US$ 1754.55 

US$ 4245.15 

3200 Mtr. US$ 4908.80 
(534 pes.) 
2900 Mtr. US$ 5766.65 
(484 pes.) 
2780 Mtr. US$ 6392.61 
(464 pes.) 
8490 Mtr. US$ 27155.27 
(1415 pcs.) 
1870 Mtr. US$ 7685.70 
(312 pes.) 
4150 Mtr. US$ 21405.70 
(692 pes.) 

23445 Mtr. :USS 172496.59 
(3908 pes) 
8500 Mtr. USS 77715.50 
(1417 pes.) 
19925 Mtr. US$ 217511.2.' 
(3321 pcs.) 

Mis Navjivan 
International 
South Patel 
Napr. New 
Delhi 

(6) 

Nil 

Nil 

Nil 

Nil 

Nil 1 
I 

425 pes. I 
I 
j 

234 pcI. I 
I 

384 pes. , 

12 pes. I 
Nil ~ 

I 

(7) 

Nil 

Nil 

Nil 

Nil 

312 pes., uss 
I 133870 

1 pCI. , 

I 
2376 pcs. f 

Nil J 
I 

1 pCI. J 



WrlltM Answers 

EstablisbDleat or AIR Station at 
, Phulbani 

4683. SHRI RADHAKANTA DIOAL : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether Government are aware 
that Phulbani in Orissa is ideally located 
for the establishment of an All India 
Radio Station; 

(b) whether such proposal will be 
taken into consideration in view of the 
absence of adequate AU India Radio net-
work in Phulbani and its adjoining 
districts ; and 

(c) if so, the steps taken to expedite 
implementation of the above proposal? 

THE MJNISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Presently AIR Sambalpur covers the 
nortbern parts of Phulbani District and 
AIR CuHack the eastern parts. 

fb) and (c) Th is will depend upon 
the final shape of the Seventh Five Year 
Plan; the Seventh Plan has not been 
final ised yet. 

Coconut ProductiOD in Kershl 

4684. DR. K.G. ADIYODI: Will 
the Minister of of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
atate : 

(a) the production of coconut per 
hectare, St$.te-w.ise ; 

(b) whet~~r Kerala has the lowest 
production per hectare of coconut ; 

'(c) if 80, the reasons thereof; and 

(d) the steps beina taken by Govern-
ment tOt increase coconut produ.ction in 
K.erala 1 . 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) ; (a) State and Union 
Territocy·wise production 'Of coconut per 
h~tare ii' aiven below ;-

State 

Andhra Pradesh 
Assam 
Karnataka 
Kerala 
Maharashtra 
Orissa 
Tamil Nadu 
Tripura 
West Bengal 

Prod~~ion 
(No. of nut/ba.) 

(1982-83) 

4136 
7062 
S204 
4721 
S4SS 
4202 
9969 
1214 

10930 
Andaman & Nicobar Islands 4644 

Goa, Daman & Diu 4884 
Pond icherry 9000 
Lakshadweep 7786 

(b) and (c) Although productivity 
of coconut in Kcrala is lower than the All 
India average, it compares favourably with 
some other States and Union Territories. 
Reasons for low productivity in Kerala 
arc as follows: 

(i) Overcrowding of existing gardens; 
(iiJ Existence of senile and unproduc-

tive palms; 
(iii) Non-adoption of recommended 

package of practices ; 
(iv) Diseases especially root wilt and 

pesta. 

(d) The following steps have been 
taken to Increase production of coconut in 
Ke rala : 

(i) Production and distribution of 
diseaae free aeedHnp of hiah 
yioldinl varieties. 

(ii) Demonstration to populari .. 
improved cultivation practices. 

(iii) Rejuvenation of diseased and 
unproductive c~on\lt a_rdeD., 

(iv) Financtal assistance for replace-
ment of diseased and unproductive 
palms. 

(c) Financial Assistance for irri,AHon. 

Allotment of ActommodatiOll to tbe 
Eaaplo'_ of MCD and »elbi Adalillls-

watioll.r.,. ...... ,Poel 

468S. DIl. C. S. VERMA: WH,l " tJl. 
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Minister of WORKS AND HOUSING be 
pleased to state : 

(a) and (b) Employees of Muriicipai 
Corporation of Delhi are not eligible for 
al10tment of general pool accommodation' 
and their applications are not entertained. 
Employees of Ddhi Administration who 
are working in eligible offices and 
which are~ Jocated in eligible zones are 
eligible for allotment of general pool 
accommodation. 

(a) whether his Ministry also enter-
tains applications from employees of MCD 
and Delhi Administration for allotme~t 
of Government accommodatiom from 
General Pool; 

(b) if 80, the details thereof; 

(c) whether some zones have been 
'conltituted by Government to deal with 
lueh appl ications, area·wise ; and 

(c) and (d) For the purpose of alJot· 
ment of general pool accommodation 
eligibility zones have been prescribed and 
employees of only those offices which arc 
located within the eligibility z,one& arc 
eligible for allotment of generat pool 
accommodation. Lawrance Road is not 
inc1uded in the e1igibi1rty zone. Details 
of elgibility zones are given in the state-
ment attached. 

(d) if so, the l' cation of the offices or 
lODeS 10 constituted dealing with such 
aUotments to those employees residing 
in Delhi, particUlarly at Lawrance Road? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 

Statemeot 
Details of eligibility zone for allotment of general pool accommodation ill Delhi 

Postal Delivery 
Zones/Locality 

(1) 

Zone No.1 

Zone No.3 

. Zone No.4 

Zone No. S 

Zoae No.6 

'Zone No.7 

Area included in the zones 

(2) 

New Delhi Municipal Area north of Rajpath covering 
Connaught Place and C.ir cus, Paharganj. Parliament 
Street and House, Secretariat North, North Avenue, Bhangi 
Colony, Birla Mandir, Janpath (No. 13 onwards), National 
Stadium, Bengali Market. Rajghat, Kamla Market, Ajmeri 
Gate Extension and Vikram Nagar (Old Fort) 
Lodi Estate, Golf Link, Jor Bagh, Ambassador Hotel, 
Kasturba Nagar (Sewa Nagar), Railway Colony. Defence 
Colony, Lodi Colony, Aligang Karbala (Pawan Nagar), 
Safdarjang Airport, Race Course Camp, A.F. Station, 
KotJa Mubarakpur, Andrews Ganj, South Extension Part 
I & II. 
President Estate, Rashtrapati Bhavan and Willingdon 
Crescent Nos. 1 to 10. 
From Model Basti to New Rajinder Nagar coverinl 

Tibbia College, Dev Nagar, Anand Parbat, Anand 'Nagar, 
Western Ex.tension Area, New Rohtak Road, Beadonpura, 
Shad ipura and Pusa Road. 
From North of Ajmeri Oate Extension upto Rani Jhansi 
Road (Ridge Road) covering Lal Kuan. Oarya Oanj, 
Jama Masjid, Red Fort, Chandni Chowk, Sadar 'Bazar, 
Kashmere Gate, Civil Lines up to Khyber Pass. 
R.idge Road upto Timarpur, Najafgarh Nala on the West 
and Rohtak Railway Line on the South, MaIka Ganj 
Subli Mandi. ~hakti Nagar, Roop Nagar. Gulabi Bagb., 
.. an. Pratap Bath, ·lC:amla Nasar, lawahar Nasar, 



9l 

(n 

Zone No. S 

Zone No.9 

Zone No. 11 

Zone No. 12 

Zone No. 13 

Zone No. 14 

Zone No. 16 

Zone No. 17 

Zone No. 19 

Zone No. 20 

Zonl.No.22 

Zoae No. 23 

A PRtL 29, '9"~ Written A"JWers 

(2) 

Pratap Nagar. Roshanara Road. Pruft Market, 
Birla Lines, llagh Kare Kh an, Sarai Rohilla, K;shaa 
Ganj, pelhi University, Timarpur, Bharat Nagar an" 
Nimri. 

Ranjit ""agar, Khampur, Shadipur. Patel Naaar Ealt, 
West, and South, Government Milk Dairies. 

Kingsway Camp, Radio Colony, Hudson Lines, Harijan 
Colony, T.B. Hospital, Vijay Nagar, Nirapkari Colony, 

. Model Town. 

Defence Headquarters, Air Headquarters, Naval H.Q.,UdYOI 
Bhavan. Vigyan Bhavan Sunder Nagar, Nehru Museum, 
OJC. Club. G. Block. uPSet South Block. Kashmir HOUle, 
Bikaner House, laisalmer House, Khan Market, lamnslar 
House, Pandara Road, Kaka Nagar" Wel1etley Road 
Plats, Wi11ingdon Crescent (Nos. 1 t onwards). Janpath 
(Nos. t to 12). Satya Marg (Chanakyapuri) coverina 
Aahoka Hotel, D-I and D-I( Flats Viney Mara and Rail. 
way Road. 

Agricu1tural Research Institute. NPL Colony, Inder hrl. 
Wireless Village, J .J. Colony (Naraina). 

Hazrat Nizamuddin and Extension, Arab-ki-Sarai, Humayun 
Tomb. Sarai Kaley Khan, N&:lngli Razapur and CooH 
Camp. 

langpura and Extension, Lajpat Nagar and Extension, 
BhogaJ, Kailash Colonv, Friends Co1ony, Sant Nagar, 
Had Nagar Ashrr.m, Amar Colony, Daya Nand Colony, 
Kilokri (Nehru Nagar), Srinivaspuri, Greater Kailash. 

From Medica) Enclave (Ansari Nagar) except NOTtb or 
Medical Enclave (Kidwai Nagar) to Essex Farm' on 
MehrauH Road, Nauroji Nallar, Yusuf Sarai, Hauz Khas, 
Hauz Khas Enclave and Extension except I.I.T. Pinjra 
Pole Quarter~, Green park and Extension, Humayun Pur, 
Krishan Nagar. Arjan 'Nagar~ Gautam Nagar, Safdarjunl 
Development Scheme (Behind Nauroji Nagar). 

Malviya Nagar, Savitri Nagar, Hauz Rani, Begum Pur 
and Khirki and Chiragh Delhi. 

Kalkaji Township, Anand Mai Mandir. Overseas Commu-
nication Services, Oovindpuri. 

Okhla Industrial Estate and Central Road Research 
Institute. 

R. K. PUram Sectors (l to 12). Mohd. Pur and Munirka 
Villages, Sunlight Estate. . 

I.N.A. Colony. I.N.A. Market, Railway Crossing I N.A., 
L.B. Nagar, Kfdwai Nagar, Kidwai Nasar East (North of 
Medical Enclave' MiI'itary Barracks. S~rojinl Naaar, Ran. 
way Colony, DTU Shed, Netaj i Nasar, Safdarj&nl 
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(1) (2) 

Railway Station, Moti Bagh, Nanakpur, Mochibagh 
Vil1agc, TPT Company upto Dhaula Kuan. 

Puahpa Bhavan Offices located at Govt. Office Building Complex, Pushp 
Bhavan, Mehrauli Badarpur Road. 
Katwaria Sarai 
Vasant Vihar. 

Katwaria Sarai 
Va.ant Vihar 
Zone No. l' Ramesh Nagar. Kirti Nagar, Moti Nagar, 2'akhj] 

Natraj Cinema, Milan Cinema. 
Zone No. 31 
Zone No. 32 
Zone No. 51 

Gandhi Nagar. 
Shahdara. 
Krishna Nagar. 

Rise In Prices of Essential Commodities 

4686. SHRI BRAJAMOHAN 
MOHANTY: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
.tate : 

<a> whether the prices of essential 
commodities includ ing Kerosene are rising 
hilb and the wholesale price index has recor-
ded abnormal rise in recent weeks; and 

(b) if so, what steps Government have 
taken to bring down the rrices to a rational 
leycl? . 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) In the past four weeks 
ending 13-4-1985, the all-commodities 
wholesale price index has moved up by 
2.3%. DUring this period the prices of 
lome essential commod ities including 
E.erolene have moved up while the prices 
of lome other essential commodities have 
moved down. 

(b) The main thrust of Government 
policy has been to increase t~ ,>foduction 
of essential . commodities particularly the 
onca which are in short supply. The Public 
Di stribution System is being expanded 
'and improved. The supplies of some 
essential commodities arc supplemented by 
imports. The ,export of essential commo-
dities is regulated. State Governments 
are enforcing the provisions of the Essen-
tial Commodities Act and similar legis-
I.tiona to curb the ,activities of hoardera 
and 1Hackmarket~r8 and other anti-social 
element •. 

News-Item "A Messy Inter-State Bus 
Terminus" 

4687. SHRI SANAT KUMAR 
MANDAL: Will the Minister of WORKS 
AND HOUSTNO be pleased to state : 

(a) whether his attenticJn has been 
drawn to the news-item captioned 'A Messy 
Inter-State Bus Terminus' appearing in the 
'Hindustan Times', New Delhi dated 27 
March, 1985 and 

(b) if iO, the steps b:ing taken to 
improve the state of affairs in the Inter-
Stateeaus Terminus at Kashmiri Gate, 
Delhi and save it from being turned into a 
slum? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Yes, Sir. 

(b) Following steps have bern taken 
to improve the working of the ISBT :-

(i) Entry of ISBT buses in the 
arrivril block to en able passengers 
to disembark is strictly ensured. 

(ii) It is also ensured that there is no 
default in the payment of licence 
fee by the buses leaving the ISBT. 

(iii) To avoid congestion at the termi-
nus, buses are not allowed to be 
park~d on the platform for more 
than 15 minut.:s before the 
departure time. 

(jv) An idle truck plrking centre at 
Majnu-ka-Tilla at a distance of 
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'Z km. rrom ISBT has been' 
constructed to park buses in 
waiting. 

(v) Waiting places and other comp- . 
lexes meant for the passengers 
are kept neat and clean. 

(vi) Staff accommodation is provided 
for the staff of various road 
transport corporations and bus 
operators. 

To ensure that these arrangements 
work effectively sufficient number of T.Is 
and security guards are always on duty. 
They also attend to complaints of opera tors 
and commuters. Adequate police arrange-
ments are also available. 

Officers of NBCC posted at Baghdad 

4688. SHRI MOHANBHAI PATEL: 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether some officers of N.B.C.C. 
posted at Baahdad (Iraq) were involved in 
cases of moral turpitude in 1980 .and this 
fact was reported to ,N.B.C.C. by Indian 
Embassy at Baghdad ; 

(b) whether a committee of officers 
was sent to Baghdad for an on-ae-spot 
st udy of the cases; if so, details of the 
members of the committee, the expenditure 
incurred by them in Indian currency and in 
foreign exchange ; 

(c) whether the committee has sub-
mitted its report; if so, the findings and 
the nam,s of the officers involved ; and 

(d) the action taken in the matter? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Reports about problems of manage-
ment and suggestions about r~vamping of 
NBeets unit at Baghdad were made. . 

(b) CPAM-cum-Secretary of the Cor-
poration was sent to Baglldad to sort out 
ursent.labour problems and was also asked 
to e:x;amine about the revamping cf the 
administrative set up there, alongwith 
Chief Project Manager (Tech.) who had 
lono· on tour separately. An expenditure 
of lb. 6582/· on Air·ticket and other 

incidentals and US $450 on da ily allowance 
to CPAM ... cum-S~cretary was incurred. 

(c) and (d) CPAM cum-Secretary in 
consultation with the Chief Project 
Manager (Tech.) submitted a report which 
dea1t with the revamping of the adminIstra-
tive set up. No incrIminating evidence 
about moral turpitude was available even 
after discreet inquiries. However, for the 
effective administration of the man aaemen t 
a few transfers had also been effected. 

Supply or Foodgra Ins to GuJarat 

4689. SHRI AM~R SINGH 
RATHA WA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) the quantity of rice, wheat and 
other cereal required by Gujarat Govern-
ment for the PubHc Distribution System 
per month during 1984-85 ~ 

(b) the quantity actually supplied per 
month during 1984-8S to meet the demand It , 

(c) whether the quantity supplied was 
much less than the requirement: if so, 
how much and what are the reasons there-
for; and 

(d) the details of requirement sent by 
State Gouernment for 1985·86 and steps 
taken to meet the demands? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) to (c) A statement showing 
demand, allotmen·t and otYtake of food-
grains in respect of GUJarat for the year 
1984-85 is attached. The allocations from 
the Central Pool are onJy supplemental to 
open market availability. 

(d) The Government of Gujarat have 
sent a total demand for 50,000 tonnes of 
rice and 60,000 tonnes of wheat for public 
distribution system upto May, 1985, durinl 
the year 1985-86. 

While the demand for wheat for public 
distribution system is b~ing met in fun, 
it has not been possible to meet the 
demand of rice in fun in view of the 
limited availabifity of 'stocks in Ithe 
Central Pool. 
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Statement 
. ·Stat.""nt showlnl( 1M Demand. Allotment and Offtake 01 Rice and rVhent from ,h, 

Central Pool for GuJarat for public distribution SYstem during the Y~tlr 1984-85. 

(In '000 tonnes) 
RICE WHEAT 

~-~---

Month Demand Allotment Offtake Demand Allotment Offtake 

19M 
:kprll 25.0 7.5 6.1 10.0 17.5 2.8 
fflay l5.0 7.5 9.2 10.0 17.5 3.8 
. June 25.0 7.5 9.3 10.0 17.5 0.9 
Ju1f 25.0 7.5 7.5 10.0 17.5 1.3 
AUlult 25.0 7.S 8.6 10.0 17.5 0.1 
September 25.0 7.S 7.4 10.0 17.5 

'"October 25.0 7.5 4.3 10.0 17.5 0.6 
November 25.0 7.5 10.2 10.0 17.5 0.7 
December 25.0 7.5 7.S 30.0 17.5 5.5 
January 25.0 7.5 6.3 50.0 30.0 10.8 
February 25.0 7.S 6.5 50.0 30.0 2.9 
March 25.0 7.5 6.6 30.0 30.0 0.8 

Total 300.0 90.0 89.5 240.0 247.5 30.2 
.. __ ----------------

Note: There is no regular demand or allotment for other cereals. 

Staff in AIR aDd TV Centres 

4690. SHRI ANADI CHARAN DAS: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the total number of employees in 
All India Radio and Television Kendras 
throughout the country, particularly in 
Orissa as on the 1st March, 1982 and 1st 
March, 1985, category-wise; 

(b) the number of Scheduled Caste 
and Scheduled Tr ibe employees on these 
dates, category-wise; 

(c) whether reservation rules in favour 
of SC and ST employees are being folluw-
ed and rosters maintained; 

(0) the reasons for the shortfall, jf any, 
and the steps taken to fill the quota 
reserved for SC and S~ employees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a> and (b) The information is beina 

collected and will be laid on the Table of 
the Sabha. 

(c) Yes, Sir. 

(d) The posts arc to be filled by ob-
taining nominations/candidates from the 
zones of consideration, Employment Ex-
change, Staff Selection Commission, etc. 
or by considering applicants respondin& to 
open market advertisement. The shortfall, 
if any. occurs because of non-availability 
of persons in the zone or suitable candi-
dates not being nominated by the nomi· 
nating agencies. The recruitina authori-
ties however continue their efforts. 

Staff in PIB, DFP and DAVP 

4691. SHRI ANADI CHARAN DAS : 
Will the M nister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the total number of employees in 
Press Information Bureau. Directorate of 
Field Publh::ily and D.A. V.P. throu,hout 
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the country as on the bit March, \982 and 
t~t J\13Tcll, 1985 particuhllly in Or issa; 

(b) the number of SC and ST emp-
loyees amongst them; 

(c) whether rescr\, .. tlipn rules in favour 
of SC and ST canciiJat(.'s arc bdng follow-
ed and fosters maintt.lil1l'J fl1 I' thal pur-
pose; 

(d) if so, the rCl1S011S for the shoftfall, 
if nny, Rnd 1he ~'I.,'rs t~kt'n to fill the 
Quo1a reserved for thfSL' (ommnnities; and 

(e) the number of reserved posts lapsed 
during the last thtee years '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFOJUvfATJON AND 
BROADCASTING (SllRI V.N, GADGIL) : 
(a) to (e) Information is bdng collected 
and will be laid on the Table of the 
House. 

Use of Hindi in Agricultural EduCAtion 

4692. SHRI R.M. SHOYE: \Vill the 
Minister of AGRICULTURE AND 
RURAL DEVELOPMENT he plcas.:d to 
state : 

(a) the position regarding usc of Hindi 
in agricultural education, research \\ork, 
experiments and util isat ion of experimental 
results, planning, publl(:ation and inter-
views; 

(b) the prop 11 lionelt!..: numb~r of 
books, rcfcrenct? books, p.ij),..:rs and 
magazines ill English and Hindi languages 
in the Ministry's library; and 

f:) whether equd opportunities of 
promotion and conJirmation arc available 
to the pers(,ms engaged in Hindi work 'f 

tHE MINISTER OF AGRICULTURE 
AND RlJRAL DEVELOPMENT (SHRI 
BUTA SINGH): (n) In the Agricultural 
Universities of U;P, Madhya Pradesh and 
Bihar, ml,~dium of inst ruel ion for B.Sc. 
(Agriculture) only is both Hindi and 

. English. For research, planning and docu-
mentation of eXl"erimcntal data, English is 
normally used. Utilisation of exp<-rimental 
research res':!lts in the research publications 
is in Eng.lish, but for utilisalion (.)f these 
results for cxtt:nsion purposes, literat ure is 
issued not only in English and Hindi but 
also' 'in regional langua~es. Hindi or 

English or both are used in interviews 
depending upon the convenience of the 
authorities or Agricultural Scientists 
Recruitment Board members and the 
candidates. 

"Kheti", a monthly publication and 
two quarterly publications "Phat Phool" 
and "Krishi Chayanika" are brought out 
in Hindi. Popular crop series are also 
f'ublished in Hindi at the time of kharif 
and rabi. 

(b) The number of English and Hindi 
books etc. in the 1 ibraries of the Ministry 
are as rolJows :-

English Hindi 

Books and 
Reference Books 55,615 7,736 
Magazines and 
Papers 532 73 

(c) Yes, Sir. 

Adoption of Vmag~ for Socio-EcODOIDJc 
Development of Back ward Rural Areas 

4693. SHJ.n R.M. BHOYE: Will 
the Minister of AGRICU LTURE AND 
RURAL DEVELOPMENT be pleased to 
sta te : 

(a) whether Government propose to 
take effective measures for the socio-econo-
mic development of backward areas on the 
basis of voluntary ad(.lption of villages by 
official and non-official organisations; 

(b) if so, the details. regarding the 
scheme; 

(c) the number of vilJages in each 
State adopted by each organisation so far 
and the Central aid granted in their 
favour; 

(d) the manner in which these' villages 
are being developed; and 

(e) the details regarding the guidelines 
issued by Central Government for the 
development of these villages? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHItI CHANDULAL CHANDRA· 
KAR): (a) to (e) Various schemes of 
Iural development of· the Central' ADd 
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State Governme:lts &eetc to bring about 
socio.economic development of rural areas 
in the country. There is, however, no 
specific IICbeme for the voluntary adoption 
of villages by official and non-official orga-
.nisations for this purpose. 

UnbYRifnle Conditions In Pusbp Vlhar 

4694. SHRI RAM PUJAN PATEL: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government are aware 
about the unhygienic conditions of a 
Central Government Employees residential 
Colony in New Delhi (Pushp Vihar); 

(b) number of complaints received by 
the Director General (Works). CPWD on 
the subject during the period 1 January, 
1983 and 20 April, 1985; and 

(c) action taken or proposed to be 
taken on such complain ts and remedial 
steps taken by Government in the matter '? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. 

(b) Fourteen. 

(c) Road side drains and manholes are 
cleaned regularly by CPWO by engaging 
Departmental labour. Some of the resi-
dents are not carrying the garbage to the 
garbage bins in the colony. The CPWD is 
getting the garbage cleared periodically. It 
is expected that Municipal Corporation of 
Delhi will take over the services in the 
near future. 

Maintenance of Government Quarters in 
Pushp Vihar 

4695. SHRI RAM PUJAN PATEL: 
Will the Minister of WORKS AND 
HOUSING be p.teased to state: 

(a) whether in a number of Government 
Quarten in Pushp Vihar, New Delhi (all 
the sectors), the cast iron fan bOKes have 
not been covered with tbe Hylem Sheet 
covers, which creates a lot of problems for 
the residents, if so the total number of 
such quartet S; 

(b) whether a number of representa-
tions to this. effect bad' been received by 
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Government during the years 1981 and 
1983; if so, the number of such representa. 
tions and the action taken by Government; 
and 

(c) whether Government propose to 
provide these covers in such qua rters in 
the near future; ir so, by when and if not, 
the reasons therefor? 

\ 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. T~e to til number of such 
quarters is 2370. 

(b) No, Sir, 

(c) Yes, Sir. Government propole to 
provide these covers shortly. 

Reftxatlon of Prices of EsseDtial Coaaaeditles 
due to small COiDS shortage 

4696. SHRI RAM PUJAN PATEL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether he is aware that the .,rice~ 
of essential comn\odities are fixed by 
Government in such a manner that coins 
of small denomiriation which are not avail-
able are very much required at Fair Price 
Shops and Kerosene Oil Depots; and 

(b) whether Government propose to 
review position of prices and fix the prices 
to the nearest round figure; jf so, when? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b) Essentia 1 com-
modities supplied to States/Union Terri· 
tories by the Central' Government at pre-
determined Central issue prices are sold to 
consumers through fair price shops at retail 
prices fixed by the State Governments/Union 
Territory Administrations after adding 
incidental expenses, handling charges etc. 
The Central Oovernment is aware of the 
shortage of small coins and necessary stops 
are being taker. to overcome this shortage. 
Instructions have already been issued by 
the Union Finance Ministry to all State 
Governmenta/Union Territory Admioit-
trations to round off all transactions 
including fixation of prices of essential 
commodities to thc ncarc(lJt multiple of' 
paise. 
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eo.pi .... and Publication or Biographl" 
. of Freedom Fighters 

4691. PROF. NARAIN CHAND 
PAllASHAR : Will the Minister of 
INFO~MATION AND BROADCASTING 
be pleased to state : 

(a) whether the Publication Division 
has undertaken the compilation and publi-
cation of biographies uf eminent freedom 
fighters under Builders l)f Modern India 
Series during the last three years; 

(b) if so, the names of such freedom 
fighters whose biographies have been pub. 
lished, ye~\r-wise, including the language of 
the publication; and 

(c) whether any biographies are still 
pendinl for publlcation; if 10, the details 

thereof alonswith the rea.ona for this 
delay and likely date by which these would 
be publ ished ? 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL) : (a) Yes, Sir. 

(b) A statement-i showing the reQui. 
site information is attached. 

(c) A statement-II of such biogra-
phies is attached. This is a continuous 
project and every effort is made to com. 
plete it as expeditiously as possible within 
the financial and other constraints. It ia 
not possible to indicate the likely date 
by which these biographi,:s would be pub .. 
lisbed. 

Statement·I 

S. No. Title Language Year 

1. K. Kamraj English 1982-83 
2. Vithal Bhai Patel -do- -do-
3. Dr. B.R. Ambedkar Hindi -do-
4. Thakkar Ba pa -do- ·do-
5. Rabindra Nath Tagore .. do- -do· 

.6. Dada Bhai Na ufoji Gujarati ..do· 
7. Rabindra Natb Tagore Malayalam -do-
8. Lokmanya Bal Gangadhar Tilak Punjabi ..do· 
9. K.M. Munshi English 1983-84 

10. Sri Aurobindo --do- ·do-
11. Bipin Chandra Pal -do- -do-
12. Subhash Chandra B" Ie -do- -do-
13. P.S. S~vaswami Hi11di .. do-
14. Iawaharial Nehru -do- -do-' 
15. Ramananda Chattopadhyay -do- -do-
1'6. M.R. Jaykar -do- -do-
17. Lok Manya Ba1 Oangadhar Tilak Kannada -do-
IS, Swami Vivekananda Malayalam -do-
19. Kanducoori Veereslinaam Toluau -do-
'20~ Abul Kalam Azad -do- ·do-
21. Te1e De Maacarenhas EnaIish 1984 .. 85 
22. Dr. Pattabhi Sitarammaya -do .. -do-
l3. . U. Tirot Singh -do- -do-

. ~' .. ,~ . .: n"'" .. " .... c1 ~ra.wati -do- -do-
. - ... ~'.:' J'\ ',,~.:'l''''~'''' I •• ~','\., '''''1#''1. ~,/.~"" '>l;II~,l~II~"""I.'" .~. ," '.~ ... '.' ~,'" " 

. ""V.""~W<MI~"~~""""",""~"f'1":"~~~~;":.,.,;.;,,,:::~~., ,:;~.'~:.,.I"~",,,~_, I ...tn • 
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oo\o~,~~ ____ .".", ____ ",," ___ - • ......---._, .. _~- -.----- .. _- .-- -~- ... _ .. . ... ,,-"'._-
S. No. Title Language Year 

26. Swami Vivekananda Hindi 1984-85 
27. S. Satyamurti -do .. ..do-
28. Kandukoori V ~ereslinaam -do- -do-
29. Mazhrul Haque -do- -do-

lO. S. Srinivas Aiyyangar ..do- -do-
ll. Rabindra Nath Tagore Assamese -do-
32. Swami V ivekananda Kannada -do-

33. Fcrozesbah Mehta Marathi -do-

Statement-II 
"----,_ ---- -- -,-~ .. ---_ ..... -
S. Title Language S. Title Language 
No. No. 
-~-----.---,..--- -- ------- .. ~------ ... -.--- --

I. Tej Bahadur Sapru Hindi 28. Jyotiprasad Agarwal English 
2. K. Kamraj -do- 29. Hakim Ajmal Khan -do-
3. Kasturi Ranga Iyengar -do- 30. Atom Bapu Sharneer -do-
4. G. Subramania Ayyar -do- 31. U. Kiang Nongb ah -do-
S. Lala Lajpat Rai -do- 32. T. PraLls~iam -do-
6. Vithalbhai Patel -do- 33. Pandit Gopabandhu Das ..do-
7. Sri Aurobindo -do .. 34. V.O. Chidambaram Pillai -do-
8. K.M. Munshi -do- 35. Gopi Nath Paradoloi -do-
9. Bhulabhai Desai Gujarati 36. V.K. Krishna Menon -do-

lO. Abul Kalam Azad .K.annada 37. C.N. Annadurai -do-
ll. R.N. Tagore -do- 38. Ravi Shankar Shukla -do-
12. Abut Kalam Azad Malayalam 39. J.B. Kripalani -do-
13. Subramania Bharati -do- 40. Jai Prakash Na rain -do-
14. B.R. Ambedkar Marathi 41. G.B. Deshpandey -do-
15. R.N. Tagore Telulu 42. Maulana Mohammad Ali -do-
16. V.S. Hardikar English 43. . Oanesh Shankar Vidyarthi -do-
17. M. V ishwaswarayya Hindi 44. K.esha v Chandra Sen -do-
18. Swami Vivekananda Marathi 45. Dr. M.A. Ansari -do-
19. Dewan Panaa Charlu Hindi 46. Acharya Narendra Sen -do-
lO. G.B. Pant English 47. Lala Lajpat Rai Hindi 
21. C. Rajagol'alachari -do- 48. Patabhi Sitarammaya -do-
22. Dr. Radhakrishnan -do- 49. U. Tirot Singh -do-
23. Rail Ahmad Kidwai -do- SO. Dyanand Saraswati -do-
24. Dr. Zakir Hussain -do- ,1. Rab ind ranath Tagor. Alsameae 
25. Pakhruddin Ali Ahmad -do- 52. lamshetji Tata Bengali 

26. Hanuman Prasad Poddar -do- 53. Rabindranath Tagore Oujarati 

27. Ram Manohar Lohia -do- S4. C.F. Andrews ..cfo-
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s.· 'I'll" LarttUtlle NO. 

'5. C. &aJaopalacbari IC.annada 
56. Swami Vivekanancla -do' 
57. R.abindranath Taaore Marathi 
58. Perozeabah Mehta -do-
59. C.P., Andrews Oriya 
60. Jamshetji Tata • ·d(),o 
61. Swami Vivekananda -do-
62. Kasturi Rania Iyenpr Tamil 
63. Annie Bcaant -do-
M. Ra~indranatb Tagore -do-

Exp .... l0. of Field PubUeity durlDg 
Seventh PJan 

4698. PR.OF. NARAIN CHAND 
PARASHAR': Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether there is a proposal t,o 
. expand the functioning of Field Publicity 

Units'in the country during the Seventh 
Plan ; 

(b) if so, whether it is proposed to 
provide separate field Public ity Units fot 
each district of the country ; 

S. Tille LanlUQI' No. 

65,: Jamshetji Tata , ' Tafttil 
66. K. VceresbUnaam Te!ulU 
67. C.P. Andrews -:do-
68. Rabindranath Tagore -do-
69, Raft Ahmad Kidwa i Urdu 
70 . Swami Vivekananda -do .. 
71. Sarojini Naidu -do-
72. C.P. Andrews .. do .. 
73. Mazhrul Haque -da-
74. Lok Manya Bal Ganaadhar 

Tilak ~d() .. 

(c) if so, the likely date by which it 
would be done ; and 

(d) the number of FieJd Publicity 
Units in each State/Union Territory at 
present? 

THE MINISTER OF ST ATE OF THE 
MlNiSfRY OF INFORMATION' AND 
BROADCASTING (SHRI V. N. GADGIL): 
(a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) A statement is enclosed. 

Stataeat 
Statement ~howtng the Number of Field Publlcit)' Units In each State/Union 

Territory as 011 29-4.1985 ' 

s. No. Name of Statel No. of Field S.No. Name of State/ No. of Fiel Q. 

Union Tenitoey Publicity Union Territory Publicity 
Units Units 

States 
1. Andbra Pradosh 12 U. Manipur S 
2. Assam 12 ' 13. Mcahal.ya 3 

3. Bihar 19 14. Napland 4 
4. Oujarat 11 15. Orissa 11 

5. Haryana 4 16. Punjab , 
6. Himachal Pradesh (i 17. llajuthan 13 
7. Jammu" Kashmir IS 18. Sikbam '" 2 

11 19. ramil'Nadu " 10 "':I. Karnataa 
9. Kefal. ",11 20., Ttipuia' 3 

10. ,Madhya Pr adtIh ' II 21. Uttar' Pradesh' ' 16 
11. ' Nabaraahtra l' 2l. Wat 'Bonpl r5 
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s. No. Name of Statel 
Union Territory 

No. or Field 
Publicity 

Units 

Ualon Territories 

1. Andaman & N icobar Islands 2 
2. Arunachal Pradesh 12 
3. Chandigarh 
4. Dadra &. Nagar Haveli Nil 
S. Delhi 2 
6. Goa, Daman & Diu 1 
7. Lakshdwcep Nil 
8. Mizoram 3 
9. Pondicherry 1 

Total Units 257 

-------_., 
Notes 

1. The two Union Territories, namely 
Daura & Nagdr flavcli and 
Lakshdweep which do not have 
separate units arc covered by con-
veniently located units ill neigh-
bouring States, namely Gujarat 
and Kerala, respectively. 

2. Units located in a State/Union 
Territory usually operate within 
their respective States/Union 
Territories. In some eases however. 
a unit operates in nearby areas 
of neighbouring State/Union 
Territory a Iso. 

Misuse of Residential Premises in 
Rebabllitation Colonies 

4699. SHRI RAM SAMUJHAWAN 
Will the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) the lastest policy followed 
by his Ministry or the Land and Deve,tQ.P:-
ment Officer in the matter of permitting 
the use of houses in the Rehabilitation 
cc.lonies like l{alkaji for commercial 
purp,os~s ,\»' the flrst allottee, second 
allottee and the sttbetequent owner in 

, case or sale of the pr,operty ; 

. . fb) "h~,ther it is permillible for one 
P~'Oll to. fthl more than one bJ.J9in~ 

, OItabUabmlnt, one. faclUJ ,the man, road, in ,tll,· ,ool'd~y.· ·an~··· tile other ,ill:. the 'Street 
~ " . 

facing the property concernied and if so, 
the reasons fOJ; such misuse of .reai4on-tjal 
premises ; and , t. I. 

(c) whether any additional premium is'· 
levied by the L&DO on part of these 
properties being used for commercial 
purposes; if 80, what and if not, : the 
rea5Qns therefor? 

THE MINISTER OF WORKS AND 
HOUSING ~SHRI ABUUL GHAFOOR): 
(a) The lessees of Rehabilitation colonies 
like Kalki,1.ji, ct~. arc govCll1cd by th~ terms 
of Lease Deeds. The lessees who violate 
the terms of lhe lease by using the 
prnperty for purposes other than those 
for which it is leased out, are required to 
get the brcaches rcgu1arised temporarily on 
payment of misuse charges or remove 
them within tht.! notice period of 30 days. 
This is applicable in cases of first allottee, 
second aud subsequent owners. In the 
event of their failurc, the lease is deter-
mined, Hnw,:vl!r, some trad~s alc exem-
pted by the Gove: mnClll as condonable 
bIC'H.:hcs. 

(b) The leas'_, is t he essence I.)f the 
agreement t..,.i.(-. utI-'ll b~tvn;en thc lesser and 
thc lessee. Thc us~ of prop .. ~rly is restric.tive. 
The kss-.:t.: is pr~)hibitcd from using the 
demised premises for purposes other than 
that of rcsidc:1c·.!. in ~as~ any breach of 
of the covenants of Lease Deed comes to 
the notice uf the lessor, the lessee is liable 
for action UnUl:f the terms of the l~se. 

However, at present there is a ban on 
insp(.:ction and issu:mcc of notices in 
RehabiliLttion colonies except where there 
is a request for sale, permission, etc. and 
also if there is a complaint front the 
neighbourcrs. 

(c) In catiC any mislise in violation of 
the terms of lease is detected and the 
lessee makes request for its regularisation, 
the same is rcguladsl.~d on half yearly 
basis on payment of certain charges bassed 
on prescribed formula and. the land rates 
fixed by th~ Government flom time to 
time. In c.ases where the area is declared 
oommercial by the DDA unuer lhe Zonal 
·Plan and the lessee approaches ,the Land 
and Development Officer for oonversion 
of the land· use for the leased property .. 
a<1dith.lnal premium is cna,fae4 i and the 
around rent is also revis~d before' 8rant'inl 
'permission for C onversiQn., 
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..... portetl Fooclgralos 

dHRI V. SOBHANADRBES-
4 RAO : Will the Minister of FOOD 

• &J CIVIL SUPPLIES be pleased to 
atate : 

(a) the quantity and value of food-
,rains which were imported from abroad 
but damaged and destroyed due to lack of 
qualhy, year·wise during the 12·.st three 
years; 

(b) the reasons for such wastage of 
foodarains and steps taken to preven t 
this in fut ure ; and 

(c) the action proposed to be taken 
against persons responsible for such 
wastage of public funds and material ? 

THE MINISTER OF FOOD A~D CIVIL 
SUPPLIES (RAO BIREDNRA SINGH): 
(a) to (c) Year-wise details of the quantity 
and value of foodgrains imported from 
abroad dur:ng the last three years arc 
given in Statement .. I attached 

Separate ac(ounts of damaies in 
foodgrains from imported and indigenous 
stocks are n~l being maintained as stocks 
once imported form a part of the general 
pool. The total stocks of foodgrains (both 
imported and indigenously procured) 
damaged during the last three years arc 
given in Statement-II. attached. 

Such damages have occurred mainly 
in CAP storage due to unexpected rains/ 
storms. The steps taken to prevent such 
damaies are construction of more covered 
accommodation and provision of adequate 
dunnage, use of water-proof polythene 
covers alongwith mOllo-filament nets/nylott 
ropes for proper lashing of polythene 
covers to prevent damages to them due to 
storm an" aeration of $tocks in clear 
weather. 

Whenever negligence in taking the 
prescribed steps is found. prompt action i. 
taken against those concerned. 

Statement-I 

Year 

982·83 

1983-84 

1984-85 

Year 

Statement showing yearwise Quantity and Vaiue of Wheal/Rice Imported 
- ----

Quantity of Wheat/Rice Imported Durina the Year 
.~" __ M__ _ _ .. __ . 

-~,. -~ -- -~----
Commodity Quantity C. I. &, F~ Value 

(in lak:h tonnes) (Ill crore Ils.) 

Wheat 19.52 384.66 
Rice Nil Nil 
Whea.t 37.38 726.36 
Rice 42.04 833.53 

Wheat 6.89 130.14 
R.ice 10.70 2.24.38 

Sta~t-ll 

Yea,.· wi" detDil, olt'" Quanttly and Value of the Food,ralll' Damag" I" Food 
Corporalion o/India . 

Quantity of Foodarains Damased 
(in thousand tonnes) 

79 

48 

Value of the Damapd FoodlraiJu .. 
(in lath rupees) 

414 

326 
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Aehiev_ents til OF·I and OF-II . 

4701. SHRI V. SOBJ lANADREES .. 
WAllA RAO : Will the Minister of AGRt-
CULtURE ANI> RURAL DEVELOP-
MENT be pleased to state ! 

(a) the details regarding proposals 
before Government for Dairy Develot't-
ment in the coun try; 

(b) the amounts spent, targets fixed and 
achievement~ made through Operation 
Flood-I and Operation Flood-II Programmes; 
and 

(c) the details of the amounts released 
so far, Statewise ? 

," 

THE MINISTER OF AGR.lCULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) and (b) Operation 
Plood·U is a major dairy development 
programme now unJ.:r implementation in 
the country. The Operation Flood-I 
terminated in March, 1981. The achieve-
ments of Operath?n Flood .. I and Operation 
Flood -II vis-a-vi.) the key targets are as 
follows: 

Operation Flood .. l 
.- .. .......... • .. ",," ... ,_.. ,0. • 

(i) Funds generated 

(ii) DisbursementS 

(iii) No. of farm fami! ies 
benefited 

(iv) No. of dairy coopera-
tive societies 

(v) Capacities created 
in four metropolitan 
cities 

(0 No. of Milksheds 
to be covered (No.) 

(ti) ,No. of farm fa.milies 
to be benefited 
(MBbon) 

(iii) No. of dairy coopera-
tive lociet;cs to b. 
or,aniscd 

(Iv) Amount ,~nt 

Target 

Rs. 95.4 crores 
increased to 
Rs. 116.5 crl. 

Rs. 95.4 croteS 
increased to 
Rs. 116.4 crs. 

One million 

10,000 

27.S lakb 
litres 
per day 

Operatiou Flood-11 

Taraet 

lSS 

10 

34,001 

"5. 48S.S 
crores 

Ach ievement 

Rs. 115.44 ers. 

Rs. 11(..54 ers. 

1.46 millions 

10,409 

29.00 lakh 
litres per 

day 

Achievement 
(upto February, 1985) 

135 

3,417 

33,830 

R.s. 257.65 
crores 

(Provisional) 
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(c) The State-wise utilisation of funds 
under Operation Flood·1 is liven in State-
ment-I attached. The amou.nts disbursed 
to various States/Union TerritoriOl under 
Operation Flood-II are indicated in 
Statement-II attached. 

Statement-( 
The Sta',wise Utilisation of Funds 

under Operation Flood-l 

UtiHsed 
Stales (Rs. in crores) 

Andhra Pradesh 4.82 
Bihar 3.20 

Gujarat 21.70 
Haryana 3.70 
Mal1,,"(\shtra 17.88 
Punjd) 5.12 
Rajasthan 3.98 
Tamil Nadu 14.17 
Uttar Pradesh 5.65 

West Bengal 14.73 

Staten.ent-II 

Statement indlcalillg the Amounts di~bursed 
to vtiriuus Stales/Unio" Tarilories under 

Operation Flood-JI since Inception 
U;;IO 215-2·1985 (Prm';.\;vna/) 

Name of State/Union 
Territories 

1. Aodaman &. Nlcooar 
2. Andhra Pradesh 
3. Assam 
4. Bihar 
3. Delhi 
6. Goa 
7. Gujarat 
8. Haryana 
9. Hima~hal Pradesh 

10. Karriataka 
11. Kashmir 
12. Kerala 
13. ~adhya Pradesh 
14. ~arashtra 
1S. Naplaod 

Ri. in lakhs 

23.87 
2182.09 

213.51 
366.73 
498.34 
106.7S 

3934.33 
520.70 
21.96 

473.60 
28.93 

700.51 
1963.26 
1512.0S 

1.00 

Written Answer" 

16. Orissa 
17. Pondicherry 
18. Punjab 
19. Rajasthan 
20. Sikkim 
21. Tamil Nadu 
22. Tripura 
23. Uttar Pradesh 
24. \Vest Bengal 

677.81 
37.63 

1JJ16.13 
454.34 

58.58 
1444.13 

18.83 
664.42 
745.64 

Raising the Ceiling Limit for I':SI Scheme~ 

4702. SHRI BHOLA NATH SEN: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether Government of India have 
asked the State Governments to extend the 
coverage under the Emph>yees' State Inlu-
r.:ncc Sd1cmt: by raising the ceiling limits 
from Rs. 1000/- to Rs. 1600/ .. per month; 

(b) if so, the details thereof; 

(c) the clumbcr of b~nctkiaries covered . 
by ESI likely to be increased in different 
States if the ceiling limit is increased: 

(d) the response from the Slate Govern-
ments, particularly from the Government 
of West Bengal: and 

(e) the reasons, jf any, given by the 
State Governments expressing their inabi-
lity to raise the ceding limits? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) and (b) The wage ceililll 
for coverage under the Employees' State 
Insurance Act was raisOO from Rs. 1000/-
to Rs. 1600/- per month by the Employees' 
State Insurance (Amendment) Act, 1984 and 
the same has been enforced with cfl'oct 
from 27·}·85. The amendment has been 
brought to the notice of the State Govern-
ments and they have been asked to make 
necessary arrangement for providinl medi-
cal care to the newly covered employees. 

(c) About 7 lakh additional employee. 
(27 lakh beneficiaries including family' 
members) have come under covera,e in 
different States. 

(d) and (c) No Sta.te 09v~rnlllent have 
10 far responded adverse" to the ratein, 
of the wale coilin. fOf( covcr&l~. 
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Scheme to develop S_1I and Medium 
TOWDS ip tile CoUlltry 

4703. SHRI VIJAY N. PATIL: Will 
the Minister of WORKS AND HOUSING 
be .pleased to state: 

(a) whether Government had under-
taken a scheme to develop smalJ and medl· 
urn towns in the country; 

(b) if so, the llumb~r and names of 
such towns selected, State-wise; 

(c) the expenditure· incurred on this 
scheme durillg 1980-84; 

(d) whether there is any scheme to 

118 '. 

Written Answers 

select new towns in the coming five year 
plan; and 

(e) if so, the detai~s thereof 1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) y~s Sir. 

tb) As in S~]tcm..:nt-I attached' 

tc) As in S;J :~1I1.;n:-II attached. 

(d) and (e) The proposals for selection 
of new towns are being processed. The 
ddaJlS ~~In be I1LJI.! :lVaiiabh.: only after the 
prupus.lls arc lil!.dly approvt:d. 

Statement-l 

TOWN AND COUNTRY PLANNING ORGANISATION 

S/(tlCIII( 11t irldi('{(fin:: tilt' towns ('ollt'red S{art.?~H'iJ'e 

State'llTs 

ANNEXURE-J 

1. AND}IHA PRAOESll (Allo.; .. ncd towns 18) 

II. 

Ill. 

1. RamC'hanctrapuram 
2. Tcnali 
3. Anakapalli 
4. Vizianagaram 
S. Bhimavaram 
6. Karim Nagar 
7. Tirupathi 
8. Khanunam 
9. Srikakulam 

ASSAM (Allocated towns 

1. Tinsukia 

2. Silchar 
3. Tejpur 

5) 

BIHAR (Al~ocated towns 15) 

1. Hajirur 
2. Gopalganj 

3. Sahatsa 
4. Da'ltuoaanj 
S. 'Cha."pra 
6. D'Ufnka 
7. Chaibasa 

8. Beausarai 

10. l"lc(1: k 
lt. Gunl.tkal 
12. ChiUnor 
n. G~dwal 

14. Naadyal 
15. Proddatuf 
16. Mchbubnagar 
17. Bhimunipatnam 
18. Zahirabad 

4. lorhat 
5. Dibrugarh 

9. Dcoghar 
10. Arrah 
11. Haw 1 i ba~ll 
12. Bcttiall 

13. Giridih 

14. Dhaubad 

15. Katihal' 
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IV. GUJAIlAT (Allocated tovml 17) 
1. Anand 10. Oodhra 
2. Patan North 11. Bhuj 
3. Porbandar 12. " Mobsaoa 
4. Valsad 1'. Khambat 
S. Varaval Pattan 14. Amreli 
6. Pa)anpur IS. Kalal Saij 

7. Ankleshwar 16. Sanand 
8. Dahod 17. Dehegam 
9. Mehmadabad 

V. HARYANA (Allocated town. 6) 
1. Narnaul 4. Karnal 
2. Sirsa S. Ku rukshetra 
3. Sohna 6. Hissar 

VI. HIMACHAL PRADESH (Allocated town 1) 
1. Simla (Kasumpti) 

VII. JAMMU & KASHMIR (Allocated town 1) 
1. Anant Nag 

VUI. KARNATAKA (Allocated towns 16) 
1. Hassan 9. Humnabad 
2. Chitradurga 10. Holenarsi pur 
3. Tumkur 11. Sagar 
4. Raichur 12. Shahapur 
S. Hospet 13. Jamkhandi 

6. Channal"atna 14. lCushal Napr 

7. Kankanpura 15. Ranibonnur 

8. Masadi 16. Kearkala 

IX. iC.ERALA (Allocated towns 9) 
1. Guruvayoor 6. Tirur 

2. Kottayam 1. CbanPDcherri 
3. Trichur I. Badapra 
4. Kayamkulam 9. MaUapuram 
S. TeJlicherri 

x. MADHY A PRADESH (Allocated towna 16) 

1. Bilaspur 9. Donaaraarh 
2. Kbajuraho 10. ltajnandpon 

3. Dewas 11. Balaahat 
4. ltarsi 12. Chi ndwar a 
5. 1\ewa 13~ Harda 

6. Katni 1~. Waidhan 
7. Burbanpur 1~. Sic1hi 

~. ~orena 16. Guna 
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~. MAHARASHTRA (AlIo_ted towas 11) 
1. Marmad 12. Osmanabad 

2. Barsi 13. Morshi 
J. Parli Vaijnath 14. Hinganghat 

4. Yeotmal lS. Jalna 

S. Satara 16. Ambejogai 
6. Ratnasiri 17. Se)u 
7. Katal 18. Degres 

8. Amalner , 19. Bhandara 
9. Parbhani 20. Waahim 

10. Kamptee 21. Iilampur 

11. Kiowat 22. Baramati 

XII. MANIPUR (Allocated towns 2) 

1. Cnandel 2. Kakching 

XIII. MBOHALA Y A (Allocated town. l) 

1. Shillonl 2. TUfa 

JaY. NAGALAND (Allocated town 1) 
1. Kohima 

KY. ORISSA (Allocated towns 6) 
1. Puri 4. Roul1cela 
2. Sambalpur S. Jeypore 

1. Balasore 6. Dhenkanal 

XVI. PUNJAB (Allocated towns I) 

1. Pathankot S. Phagwara 
2. Hoshiarpur 6. Khanna 
3. Sangrur 7. Bhatinda 
4. Moaa 8. Batala 

XVll. R.AJASTHAN (Allocated towns 11) 
1. Pali 7. Nathdwara 
2. Baran 8. Barmer 
J. Bhilwara 9. Oanganagar 

4. Sikar 10. Jaisalmer 

S. Churur 11. Chittorgarh 

6. Sumerpur 

XVlR. SIICIC.IM (Allocated to ... ~ 1) 
1. Jorthena 

XIX. U1TAR. PRADESH (Allocated towns 23) 

1. Jaunpur 6. Barabankj 
2. Patehpur 7. Raibareili 

3. Aamprh I. Almora 
4. Hathru 9. Etah ,. .... 10. Bali • 
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11. Mahoba 
12. Kushganj 
13. Gajipur 
14. Sitapur 
15. Mainpuri 
16. Hardoi 
17. Bijnor 

XX. TAMIL NADU (Allocateu towns 28) 

1. Ootacammund 
2. Karur 
3. Dharampuri 
4. Pudukotlai 
5. Tiruchangoda 

6. Palani 
7. Gobbi Chettipalayam 
8. Manargudi 
9. Dharampuram 

10. Mettupalayam 
11. Chengalpattu 
12. Coonoor 
13. AU-ur 
14. Tiruvanamulai 

XXI TRIPURA (Allocated towns :!) 

1. Udaipur 

XXII. WEST BENGAL (Allocated (owns 20) 

1. Kharagpur 

2. Midnapur 
3. Bankura 
4, KaHmpong 
S. Coochbehar 
6. PuruHa 
7. English Bazar 
8. K~i8hna Nagar, 

9. Sud 
JO. Tarkcshwar 

l Tnion Territories 

I. A & N ISLAND (Allocated town 1) 
1. Port Blair 
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18. Orai 
19. Deoda 
20. Badaun 
21. Amethi 
22. Kashipur 
23. Padrauna 

15. Udamalpet 
16. Nammakkal 

17. Kovilpatti 
18. Hosur 

PolJachi 
Theni-Allinggram f 

19. 

20. 
21. 

22. 
23. 
24. 
25. 

Nagapattinam 
Ranipel-Wallazapet Arcpt 
Ponruti 

Karaikudi 
KaHakurichi 

'l6. Arni 
27. Arakkonam 
28. Shjvaganga 

2. Kailash Nagar 

11. Jalpaiguri 
12. Siliguri 
1.3. Darjeeling 
14. Barhampur 
15. Ballarghat 

16. Bishnupur 
17. Basirhat 
18. Ra:ganj 

19. Ranaghat 
20. Katw.l 

n. ARUNACHA~ PRADESH (Allocated town 1) 

nl. DADRA & NAGAR HAVFLl (ABorat" d t()\\'ll I, 
1. SilvaSfl 
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IV. GOA. DAMAN &. DIU (Allocatod town 1) 
l. Panaji 

V. MIZORAM (Allocated town 1) 
1. Ai7!awl 

VI. PONDICHFRRY (Allocated town 1) 
1. Karaikal 

Statement.1T 
Integrate,/ Development of Small and Medium Towns Release olFIUlds & 

Expenditure Ii" .Jl·J2.1984. 
Rs. in lakhs 

------~-----..------ ~-.---,---

States/UTs. Towns Funds EXJlenditure 
allocated Released 

- ------~---~--.~ -------
1. Andhra Pradesh 18 329.38 472.16 
2. Assam S 174.04 383.20 
3. Bihar 15 303.21 370.24 
4. Oujarat 17 330.13 503.79 
S. Haryana 6 115.00 271.64 
6. Himachal Pradesh 1 28.12 84.24 
7. Jammu &, Kashmir 2 18.76 N.A. 
8. Karnataka 16 214.52 224.35 
9. Kerala 9 290.35 428.68 

10. Madhya Pradesh 16 232.09 465.62 
11. ' Maharashtra 22 590.92 943.35 
12. Manipur 2 9.10 N.A. 
13. Meghalaya 2 18.90 N.A. 
14. Nagaland 1 10.00 29.15 
IS. Orissa 6 180 .. 27 298.34 
Hi. Punjab 8 334.50 644.97 
17. Rajasthan 11 423.80 604.67 
IS. Sikkim 1 5.50 N.A. 
19. Tamil Nadu 28 744.40 1414.63 
20, Tripura 2 17.40 37.47 
21. Uttar Pradesh 23 416.60 612.47 
22. West Bengal 20 462.82 224.85 

Union Territories 
1. A &. N, Islands 1 13.25 
2. Arunachal Pradesh 1 
3. Dadra and Nagar Haveli 1 
4. Goa, Daman & Diu 30.50 35.70 
S. Mizoram 1 22.50 N.A. 
6. Pondi~~e~y __ ..:... ___ 1 4.00 N.A. -,-

Total 237 S306.81 8062.77 
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Chang e in the structure of Agricultural 
Roldingc; 

4704. SHRI BANWARI LAL BAI-
RWA : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to state : 
• 

(a) the noticeable changes in the 
structure of agricultural holditlgs between 

1971 and 1981 ; and 

(b) the reasons theretor ? 

THE MINISTER OF STATE IN TIlt 
DEPARTMENT OF RURAL DEVELO~ 
MENT (SHRI CHANDULAL CHANDR ... 
AKAR) : (a) and (b) A statem~nt it1 1~j4 
OIl the Table of the HO\lse, 

Statement 

The comparative number of operational holdings and area ()perat 'd durinc the agricultural 
years 1970·7] and 1980 .. 8] are as follows:- • 
------.------ ,--- ._ -' _"'-- ._- ----, .. 

Catclory and size of 
operational holdings 

Number of Operational 
Holdings (Million) 

Area operated (million 
(hectares) 

1970-71 1980-81 1970-71 .. 1980-81 
--~. 

1. Mar&inal 36.20 50.52 14.56 19.80 
(below 1 hectare) (51.0) (56.5) (9.0) (12.2) 

2. Small 13.43 16.08 19.28 22.96 
(1-2 hectares) (18.9) (18.0) (11.9) (14.1) 

3. Semi-medium 10.68 12.51 30.0 34.56 
(34 hectare.) (1S.0) (14.0) (18.S) (21.2) 

4. Medium 7.93 8.09 48.24 048.34 
(4-10 hectares) (11.2) (9.1) (29.7) ().9.7) 

S. Large 2.77 2.15 50.06 37.13 
(10 hectares & above) (3.9) (2.4) (30.9) (22.8) ,------'_ ------- .. _----_. 

ALI .. CATEGORIES 71.01 
(100.0) 

- _,.--_._- ----

89.35 
(100.0) 

162.14 16~.79 

(100.0) (100.0) 

The figures in brackets are percentages of totals 
tilures for 1980-81 are provisional. 

in respective columns. The 

Implementation of land ceiling laws following the National Guidelines 1972 
obviously had impact on large holdings along with devolution of landed property 
through the process of inheritance. 

Proposals R~ard(ng Replacement of LPT 
by HPT during Seven. h Plan 

4705. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of INFORMAT-
ION AND BROADCASTING be plea~ed to 
.tate : 

(a) whether his Ministty has submitted 
proposals, for inclusion in the Seventh 
Plan, for making provision to replace low 
power transmitters by high power trans-
mitters in border districts of Bar mer, 
Jaiaalmer, Jodhpur, Sri Ganganagar, 
Jikaner and SuratgaTh which have large 
toIritory but leas population ,; and 

(b) jf so, whether Planning Commission 
has agreed to include these proposal. in 
thc Seventh Plan 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAOOIL): 
(a) and (b) Replacement of low power 
transmitters by high power TV transmit-
t~rs at a number of pJaces in the, cou.ntry. 
including some places in Rajasthan. hal 
been included in the VII Plan prop" ..... 
The VII "Ian is yet to be approved l 
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Ad-Hoe Allotment of Accommodation on 
Medical Ground 

4706. SHRI RAM PUJAN PATEL: 
Will the Minister of WORKS AND HOU-
SING be pleased to state: 

(a) whether during the period from 
January, 1979 to December, 19S4 some 
employees/officers under Defence Mmistry 
have been allotted ad-hoc accommodation 
on ad-hoc basis in Sadiq Nagar Locality on 
the grounds that father-in-Iaws of such 
statf/ofticers are suffering from T.B. disease; 

(b) if so, the particulars of such 
employees/officers ; 

(c) whether declaration given by 
employees was false because the father-in-
Jaws in some cases were not declared 
dependants in records of such employees; 
and 

(d) if so, how such ad .. hoc allotments 
have been made and what action Govern-
ment propose to take in sucb cases? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) No, Sir. 

(b) to (d) Question does not arise. 

Setting up of TV Relay Centres at Balasore 
and Baripada 

4707. SHRI CHINTAMANI JENA : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the TV viewers of BaJasore 
and Mayurbhanj Districts in Orissa have 
been urging since long to set up TV relay 
centre~ at Balasore and Baripada, the 
District Headquarters of aforesaid districts 
respectively ; 

(b) if SO, whether Government of 
Orissa have also requested the Uniort 
Government for the establishment of TV 
relay centres at both these places ; and 

(c) if so, whether Government propose 
to set up TV relay centres at these places? 

THE MINIS~rER OF STATE OF THE 
MINISTRY OF INFOR.MATION AND 
BROADCASTING (SHIll V.N. GADOIL): 
(a) and (b) Such requests bave b:cn recei. 
ved. 

(c) Extension of TV service to uftcew· 
red areas of the country, including 
BaJasore and Mayurbhanj Dis41 icts of 
Orissa, will dcpcnd on tl,e aClual ovaitnbi-
lity of resources during future Plan peri'1d. 

Plan for Cultivation of Cotton in Gujarat ~ 

4708. SHRl AMARSINH RATHAWA : 
Will the Minister of AGRICULTURE 
AND R URAL DEVELOPMENT be pleased 
to state: 

(a) whether any intensive cultivation 
plan of cotton is being carried out in 
Gujarat ; 

(b) if so, since when and the area 
covered under this plan; and 

(c) the results ach ieved 80 far ? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) ': (a) Yes. Sir. 

(b) A Central1y Sponsored Intensive 
Cotton Development Programme is under 
implementation since 1971-72 in Gujarat 
State. An a rea of 3.44 lakh ha. was covered 
under intensive cultivation in 1984-85. 

(c) In the area covered under Intensive 
Cotton Development Programme, farmers 
have largely adopted improved package of 
practic~.s laying more emphasis on timely 
sowing, usc of certified seed, effective 
plant protection measures, etc. Since the 
inception of Intensive Cotton Deve)opment 
Programme in Gujarat (1971-72 to 1983-84), 
the average annual production has risen 
to 17.68 lakh bales as against 14.69 lakh 
bales in the years preceding the programme 
(1958 .. 59 to 1970-11) 

Resertrch Programme for Biotechnology 

4709. SHRIMATI JAYANTI PATNAI.K: 
Will the Minister of AGRICULTURB 
AND RURAL DBVELOPMENT be pleased 
to state: 

(a) whether Government have a proposal 
to accelerate basic research programmes 
in the field of biote~hnoloay to break 
yield barriers in major food crops and 
reduce dependence on non·renewable 
resources of energy ; 

(b) if 80, the names of the Research 
Centres where tho basic research prosram• 
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1MI are proposed to be undertaket' for tho 
above purpose ; and 

(c) the details thereof? 

THE MINISTER OP AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) Yes, Sir. 

(b) and (c) One National Research 
Centre on Biotechnology has be~n establl-
tiled in Indian Agricultural Research 
Institute for basic research in crop sciences. 
Similar work is in progress in the Central 
Riee Resea.rch Institute, Cuttack; Punjab 
Agricultural University, Ludhiana ; Central 
Plantation Crops Research Institute. 
ICasaragod·; University of Agricultural 
Sciences, Bangalore, Bhabha Atomic 
Research Centre, Trombay. etc., which 
will supplement the research efforts of the 
above centre. 

The major areas of investigation under 
tbis programme include use of advanced 
technology for genetic manipulation for 
the development of new plant types for 
obtaining higher yield of food crops, for 
enhancing nitrogen fixation efficiency of 
plants, for rapid multiplication of plants 
through cell and tissue culture etc. 

Development of Sandy Land 

4710. DR. PHULRENU GUHA: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether Government have decided 
to develop sandy land ; and 

(b) if so, the States in which it is 
proposed to be developed? 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF RURAL DEVELOp· 
MBNT (SHRI CHANOULAL CHANDR· 
AKAll) : (a) and (b) Sandy land are mainly 
found in the desert areas and coastal areas. 
For the development of sandy lands in the 
desert areas, the Desert Development Pro-
Femme has been started from 1977-78 with 
a view to containing desertification, restoring 
ecological balance and improving the 
productivity of land, water, 1 ivestock and 
human resources in tftese areas, This 
programme is in operation in 126 blocks 
in 21 districts of 5 States. viI. Rajasthan, 
O\ljarat, HarYRBa, Himachal Pratiesh an4 

Jammu A ltaahmir. The main Cornprlnertts of 
the programme are afforestation (with spec ial 

. [emphasis on shelter-belt plantations, grass 
lanel development and sand dune stabilisat-
ion). development of ground water, agri .. 
culture, horticulture, animal husbandry, 
etc. 

Drinking Water during Seventh Plan 
In Delhi 

4711. SHRI JAI PRAKASH AGAR. 
WAL : Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether in the near future, natural 
resources of drinking water will fall short 
of the requirements of water for Delhi; 

(b) whether the present Yamuna 
water project as well as the Ganga Water 
Project which are the main supply projects 
of drinking water for Delhi have already 
proved to be insufficient; and 

(c) if so, what are the provisions in 
the Seventh Plan for supplying regular 
drinking water to citizens of Deihi 'I 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Yes, Sir. 

(b) The existing projects will provide 
water supply of 418 MOD as against 
requirement of 472 MaD III 19t\S. 

(c) Proposals have been framed for 
augmentation of water supply in Delhi to 
592 MOD by the end of Seventh Plan 
period at the rate of 70 GPeD (Gallons 
per capita per day) for urban population 
and at the rate of 30 OpeD for rural popu-
lation. An outlay of R8, 136.95 crores has 
been proposed for DelhPs water supply in 
the Seventh Five Year Plan proposals. 

[Trans/at ion] 

Soil Erosion in Hi II Region of Uttar Pradelb 

4712. SHRI HARISH RA WAT: Win 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) the names of. tho river-valley catch-
ment.areas in hill regions in Uttar Prade,b' 
lik~ly to be taken, up for· their- aUrouft4: 
develo,pmOllt 'and· checking tOil' etolio·o 
durina the Seventh Five Year Plan. ;;,' 
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(b) whether any assistance from 
international organisations has been 
received for some such ,: pro.}i'cts in these 
areas; 

(c) if so, the names thereof; and 

(d) the progress of work 1n these 
l'ro,iects ? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUT A SINGH) : (a) Under the CertraUy 
Sponsored Scheme of Soil Conservation in 
the catchments of River Valley Projects. 
soil conservation works have been proposed 
to be continued in the already approved 
and onMgoing catchments of Ram Ganga 
and Mata Tila falling in Uttar Pradesh 
during the Seventh Plan. In addition 
to above catchments, soil conser-
vation works have also ~een proposed to 
be continued in the Seventh Plan in the 
catchments of Upper Yamuna and Upper 
Ganga under the Centrally Sponsored 
Scheme of Integrated Watershed Manage· 
ment in the Catchments of Flood Prone 
Rivers. The prof'osals for continuation of 
the above Centrally Sponsored Programmes 
in the Seventh Plan are under consideration 
of the P1anning Commission and the same 
have also to be a pproved by the Ministry 
of Finance. 

(b) to (d) With the objective of 
minimising deterioration ~f Himalayan 
eco-system, watershed management 
programme in 9 sub-watersheds falling in 
the watersheds of Nayar and Panar of the 
hill region of Uttar Pradesh are being 
covered under the World Bank assisted 
Project of Himaltt.yan Watershed Manage-
ment. Out of the total outlay of Rs. 65.S 
crores, the World Bank assistance 
constitutes Rs. 4~.8 crores over a period 
of 7 years. This Project was started in 
September 19'83 and is being implemented 
tbro:ugb the Govern~ent of Uttar .pradesh. 
The details of progress from inception to 
28 .. 2·1985 are as follows: 

1668 ha. was covered wi th horticu1tural 
and fotest plantations, 9S numbers of 
onglf1eering gttUctures and 0.05 krn. length 
of irrigation chan~nel were constructed'iat 
a' eost of RI. 185.76 lakh's. 
, ,Upt'il 3,lst August, 1984, 1.lS2 lakh US 

dbHars have been' d,,:sbuHed in' respect of 
the World Bank assisted' . " 'flima1yan 

Watershed Management Project in Uttar 
Pradesh. 

[ English] 

Proposal to ,Increase the Pension of 
former M.Ps. 

4713. SHRI HUSSAIN DALWAI : Will 
the Minister of PARLIAMENTARY 
AFFAIR S be p leased to state : 

(8) whether there is any proposal to 
increase the pension amount of former 
Members of Parliament from Rs. SOO/- to 
Rs. 750/- per month in view of the 200 per 
cent increase in cost of living index; jf '0, 
when it will be implemented ;. 

(b) whether the former M.Ps will get 
4 free railway first class passes every 
year; and 

(c) if so, the details thereof 1 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H.K.L.BHAGAT) : 
(a) Yes. The proposal is under considera-
tion of the Govt. . 

(b) and (c) The Joint Committee on 
Sa1ary & Allo\\ances of Members of 
Parliament have recommended for provision 
of facility of four journeys by rail, by 
First Class from usual place of residence 
of ex-MP to Delhi and back in a year. 
This recommendation is under considera .. 
tion of the Government. 

House Bultdiotl Advance to Government 
Employees 

4714. SHRI R. M. BHOYE: Will the 
Minister of WORKS AND HOUSING be 
pleased to state: 

(a) whether loans taken by Central 
Government employees ar~ recovered from 
their monthly salaries ; 

(b) whether Government employees 
who are members of the Group Housing 
Societies are not granted loans for 
construction of houses from their. parent 
offices; , 

(c) if S', whether they have. to take 
loans from outside agencies at exorbitant 
rates or interest; 

'(d)· 'if 5('), keeping in view the pOsht 
of Central Government employees, whether 
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Government will ellow them to take loans 
from their parent offices so that deductions 
could be made from their salaries on 
uSt!~tl r.~te of interest and even after their 
retiren'ent balance deducted from gratuity 
or Providen t Fund etc. admissible to them; 
and 

(.e) if not, the reasons therefor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. 

.(b) House Building Advance is granted 
"also ·to tho~c Central Government emp-
loyees who are members of Co-operative 
Group Housing Societies as per Rules/ 
instructions in the matter. 

(c) to (e) Do not arise in view of 
teply to (b) above. 

Survey of Landless Persons under RLEGP 

471~. PROF. RAMKRISHNA MORE: 
'Wilt the Minister of AGRICULTURE AND 
RUI.AL DEVELOPMENT be pleased to 
state : 

(a) whethor any survey of landless 
\lnemptoyed persons under Rural Landless 
Employment Guarantee Programme has 
been undertaken; and 

(b) if so, the results of the survey 'l 

THE MlNISTER OF STATE IN THE 
DEPARTMBNT OF RUR~L DEVELOP-
MBNT (SHRI CHANDULAL CHANOR-
AKAR) : (a) No, Sir. 

(b) Does not arise. 

Functioning of Medical Shop at Super 
Bazar. A.I.I.M.S. 

4716. SliRt ANADI CHARAN DAS: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pl'!ased to state: 

(a) whether there is always great rush 
at the Medical Shop of Super Bazar at 
AJ.T.M.S. and one has to wait for at 
least 30 to 3S minutes to get medicines; 

. (b) whether at least ~O per cent of the 
medicines are generally not available there; 
and ' 

. (c.) if so, steps Governln~nt propo8C to 
~~ to .increa,e tbe stren,th of sta,. and 

also to ensure that all the medicines are 
available there '] 

THE MINISTER OF FOOD AND CIVIL 
SU~PLIES (RAO BIRENDRA SINGH): 
(a) to (c) Looking to the inconvenience of 
the customers and to provide better service 
to them, the Super Bazar has since (March 
end 1985) augmented the strength of the staff 
at their All India Institute of Medical 
Sciences branch and opened two service 
windows backed by ~,dequate number of 
Pharmacists and one cashier each (as against 
one window earlier). Now the custome; s are 
promptly attended to and the waiting time 
has come down to S to 10 minutes. At 
present, one Chief Pharmacist, 7 Pharma-
cists, two cashiers and six other helping 
ttaft members are working in A.LI.M.S. 
branch. 

The Super Bazar has also infornled 
that most of the commonly demanded medi-
cines are available in the medical shop of 
A.I.I.M.S. Regular monitoring of stock; 
is made and replenishment, when necessary, 
is arranged imediately. 

Functions of Fishing Surveyor India 

4717. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to state : 

(a) when was the 'Fishing Survey of 
India' set up ;. , 

(b) the main functions of Fishing Sur-
vey of India ; 

(c) the works done by Fishing Survey 
of India during the last three Y'!ars ; 

(d) the amount spent by Fishing 
Survey of India on various activities during 
these years ; .. 

(e) various areas where fishing Survey 
of India has undertaken survey and allied 
activities ; and 

(f) the details thereof?' 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT' (SHR.I 
BUTA SINGH); (a) The' former Explo-
ratory Fisheries Project. Bombay started 
as Deep Sea FiahiD8 Station in 1946 was 
renamed as Flsher~ SU.l'Vey' or India $SI) 
in December t 198~. 
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(b) The main functions of PSI are : 
1. Survey of fishery resources and 

charting of fishinS grounds within 
the Indian EEZ, both in time and 
space. 

2. Monitoring of the deep sea fish 
resources for purposes of regula-
livn and management. 

1982-83 1983·84 

3. Training of deep sea fishing opera-
tives by providing invessel train· 
ing to trainees of Central Insti-
tute of Fisheries Nautical and 
Engineering; and 

4. Survey of Inland fishery resources. 
(d) FSI has utilised the Plan and Non-

Plan budget from 1982-83 as below; 

(Rs. in lakhs) 

1984-85 
(upto February, 1985) 

Plan Non-Plan Plan Non-Plan Plan Non .. Plan 

333.36 132.92 304.7~ 

(c), (c) and (f) FSI has completed 
survey of demersal fishery resources within 
40 fathoms The potential yield from 
within this region is estimated at about 
2.7 million tonnes. During the last 3 years 
cmph;.tsis has been given to survey area 
beyund 40 fathoms. Larger vessels of 
FSI have located several new demersal 
fishery resources such as Pnacanthids, 
Indian drift fisb, Black ruff, deep sea 
lobster, deep sea prawn etc. in the conti-
nental shelf and slope in certain regions of 
East and West coasts up to a depth of 
500 Mts. The total area covered by sur-
vey is estimated at about 3 lakhs sq. kms. 
by bottom trawling and 0.55 lakhs sq. 
kms. by midwater trawling, long lining and 
purse-setnIng. Fishery chart of' Wadse 
Bank has been completed and fishery charts 
of few regions where survey has been 
completed are under preparation. Every 
year about 60 trainees who have completed 
institutional training at Central Institute 
of fisheries Nautical and Engineering 
Training, Cochin have been -underJo ing 
invessel training on board survey vessel 
for the required 36 months sea-cum .. fjshing 
exporieRcc to qualify themselves for the 
certificate of competency examinations of 
Mate Fishing Vessel and Bnaine Driver 
(fishing vessel). FSI is proposed to under-
take survey of inland water bodies such 
as reservoirs, lakes etc. durins VlI Plan. 

laport of U.S, Ffl •• 
4718. DR. K,RUPASINDHU BHOI 

Wiij the Minister of INFOR.MATION AND 
, BllOADCASTING be pleased to state: 

(.) whether all aoeord on import of 
U.S, PiJms has been reach~d rec~ntty ;' 

127.27 276.23 114.63 

(b) if so, the det~j]s thereof; and 
(c) how far it will go to help fill the 

vacuum of English films? 
THE MINISTER OF STATE OF THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GADGJL) : 
(a) Yes, Sir. An agreement for import 
of films of MPEAA (Motion Picture 
Export Association of America) Group of 
Companies was signed on 1st April, 1985 
between MPEAA and the National Film 
Development Corporation. 

(b) The broad details of the agreement 
are as follows :-

(1) The agreement is for a period of three 
years from 1st February, 1985. 

(2) It provides for import of 75-100 films 
per year on payment of a fixed canali-
sadon fee of Rs. 26.50 lakhs per annum 
to NFDC in advance, in quarterly 
Instalments. 

(3) The annual gross film rental billjD8s of 
MPEAA will be utilised in the foJIow. 
ing manner: 
(i) Operating expenses, i.e. aU ope .. 

rat ins, manaserial and adminis-
trative expenses for liaison offices 
of MPEAA in India. import 
charges, payment of any taxes due 
to the Government of whatso-
ever nature or any other expendi. 
ture customary 'or related to the 
Film distribution-50%. 

(i i) lnterest .. free loans to quasi-Govern .. 
ment or Government-sponsored orp .. 
nisations incJuding NFDC-t':5~'o. 

{liD Remittances in qu~r.terly. intCal. 
men ts, by member companies of 
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MPEAA-1S% (subject to a ceiling 
of Rs. 40 lakhs per annum). 

(iv) Various usages like production 
and co-production of films in 
India, travel and living expenses, 
transporta.tion of employees, pur-
chase of Indian films, etc.-11.5%. 

(c) The MPEAA companies will import 
75-100 films per year. It is expected that 
these films along with the English films 
that may be imported by the National Film 
Development Corporation, Non-resident 
Indians and private Indian parties on the 
basis of Film Market organised un the 
occasion of International Film Festivals of 
lndia/Filmotsavs would met:t the require-
ments of cinema-houses showing English 
films. 

Invitation to Journalists on T.Y. and 
RadiO Talks 

4719. SHRI RAM BHAGAT PAS-
WAN: W ill the Minister of INFORMA-
TION AND BROADCASTING be plcas~d 
to state: 

(a) whether Government propose to 
invite on T.V. and R.adio talks by those 
journalists who are exclusively working for 
Scheduled Castes 'and Schedul~d Tribes; 
and 

(b) if not, the reasons therefor 1 
THE MlNISTER OF STATE OF THE 

MINISTRY OF INFORMATlON AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) and (b) Journalists arc invited by AIR 
and Doordarshuo to' participate ill talk.s. 
discussions or pwgrammes, 00 the basis 
oC their professiJnal skills. field of their 
work and expertise in particular subjects 
·Of areas. 

U IDa)' be mentioned that even now, on 
topics dealing with matters of relevance to 
'Scheduled C~1Stes and Scheduled Tribes, 
experts, includini journalists, who have 
specialisation in such topics arc also invi-
ted ac~rdina to the programme needs. 

PosJiua of I{e&ional Publicity Officer in 
Barmer, RajastbaD 

47')D. SHRI VIRDHI CHANDER 
"JAIN ;' Will the Minister of IN FORMA. 
_ T19N AND BROADCASTING be pleased 
lo refer t.u the reply given to Unstarred 
Queation No. 8591 on 24 April, 1984 
r.rdina posting of Resional, Publici t)' 
'omcer in Banner, Rajasthan and state the 

time by which the Regional Publicity 
Officer will be posted in Barmer, tbe 
border district of Rajasthan l\nd the 
publicity work speeded up 1 

THE MINISTER OF 51 ATE OF THE 
MINISTRY OF INFORMATION AND 
BROAt>CASTING (SHRI V.N. GADGIL) : 

Since the matter relating to further 
recruitment to the posts of Field Publicity 
Officers (Border) is still sub-judice, it is not 
possible to Jay down any specific time frame 
fo"r filling up the pust of Field Publicity 
Officer (Border) in Barmer, Rajasthan. 

Possession of Land by DDA to School 
Teachers Cooperati.,c House lIuHding 

Society 
4721. SHRI MOHO. MAHFOOZ 

ALl KHAN: Will the Minister of WORKS 
AND HOUSING be pleased to refer 
to the reply given to the Unsturred 
Question No. 1645 un 1 April, 1985 
regarding possession uf lana by DDA 
tu School Teachcls Cooperalive H use 
BuHding Society and state. 

(a) whether there an~ ceIt~in cases 
of nllO-tcacher members of the Delhi 
SchooJ Teachers Cooperative House Build-
ing Society Ltd. who have not yet been 
given the sub·lcase of plots for allotment 
to them as bdng done for other members; 

(b) the 11 umber of such m~mbcts and 
amount d~posited by each of them with 
year of tIlcir membership and date of 
deposit; 

(c) whether Secretary of the Society 
ins~huled criminal cases on private comp-
laint aga.insL non-teacher members, mostly 
Governmemt employees ; and 

(d) if so, reasons for instituting these 
false a.nd frivolous cases on private comp .. 
laint '1 

THE M1NISTER OF WORKS AND' 
HOUSING (SHRI ABDUL GAFOOR) : 
(a) and (0) The Society has informed 
that all non-teacher members wbo have 
been cleared for execution of sub-leases 
vide Hiah Court Oraer dated 3-8 .. 1984 have 
been given their sub-leases. 

(c) and (d) The Society has reported 
that no such .cases based on the priv&t(l 
complaints Were flIed, the cases 'were dled 
on the ba.sis of jud,emellt .ivon by tho' 
ArbitIatol' an4 Appc.late alJthorjty apPOinted 
by the Wah' Court. . 



\r AISAKHA~, 1~7 (SAKA) Writt,n Mswrl 14~ 

[Trans/ation] 

Opeaing of Cine Theatres In Rural Areas 

4722. SHRI R.M. BHOYB : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state = 

(a) ~hether Government arc .provid-
ing any incentives for opening cine theatres 
in rural and far flung areas where majority 
of the population comprises of the weaker 
sections of the society; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) ano (b) The Government of India do 
not have any scheme for providing incen-
tive s for opening cinema theatres in rural 
and far flung areas. However. the National 
Film Development Corporation a Central 
Government Public Sector Undertaking, 
operates a scheme of providing financial 
assistance for construction of cinema 
houses In tU I al. semi-urban and urban areas. 
Under this scheme an applicant is eligible 
to get a loan upto Rs. 1 lakh for construc-
tion of theatres in rural areas. 

[English] 

Second Channel for Calcutta Doordarshan 

4723. SHRI SATY AGOPAL MISRA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have taken 
any decision to introduce second channel 
for Calcutta Doordarsh.an ; 

(b) if so, the details thereof ; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (SHRI V.N. GADGIL) : 
<a) Yes, Sir. 

(b) The service is expected to 
commence by the end of 1985. 

(c) Does not aJise. 
Report of the Centnl Inland Flsberles 
Research Ins ti(Ute, Barra.pore (West 

Bengal) 

4724. SMRI DHOLA NATH SBN: 
Will the Minister· of AG"lliCUL TUllE· AND 
IlUaAL DEVELOPMENT, be pleased to 
atlte. : 

'(a) whether the Centra) Inland Fishe-
ries Research Institute (CIFRI), Barrack-
pore (West Bengal) has prepared report(.) 
showing that the fish caught in the river 
Hooghly arc highly contaminated with 
heavy metals wh 'ch can lead to 
disastrous consequences ; 

(b) jf so, the details thereof; 
(c) whether such contamination may 

lead to mal-functioning of kidneys, mental 
upsets, disfigured foctus, anaemia and bone 
diseases; 

(d) when was the report received by 
Government from Central Inland Fisheries 
Research Institute: and 

(e) the steps taken/proposed to be taken 
thereon '1 

THE MINlSTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRl 
BUT A SINGH): (c) Yes, Sir. 

(b) The Central Inland Fisheries 
Research Institute as a part of its overall 
research programme on the ecology of the 
HooghJy estuary has been studying the 
water p<' Ilution aspects 1D relation to 
aquatic productivity and fish abundance for 
a number of years. Monitoring of heavy 
metals in the Hooghly estuary was initiated 
in 1977 but detailed studies were under-
taken only from 1980, These studies havo 
indicated bioaccumulation of heavy metals 
(zinc, copper and chromium) in some 
species of finfish and shel1fish. 

(c) Central Inland Fisheries Research 
Institute has not done any work on bioassay 
using metal contaminated fish on animal 
or human beings. As such, no opinion 
can be offered on its impact on human 
health. ' 

(d) Does not arise. 
(e) Based on the studies conducted, 

the Government will initiate appropriate 
action to control pollution of estuaries 
and other water systems. 

Proposal for Separate Sugar Zone lor 
Saurasbtra and Centra I' GuJarat 

4725. SHRI MOHANBHAI PATBL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to $tate : 

(a) Whether the Bureau of Industrial 
Costs and Prices has submitted any report 
with regard to the proposal from Gujarat 
Government tor fo'tmation or separate 
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suaar lone for Saurashtra and Central 
Gujarat ; 

(b) if so, details thereof and action 
taken by Government thereon ; and 

(c) if not, by when the report is likely 
to be submitted ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (c) Bureau of Industrial 
Cost and Prices which had been entrusted 
among other things with the responsibility 
of looking at the existing zoning system 
with a view to its reorganisation, have 
submitted their report in 1984. The re-
zoning proposals which include some 
recommendations pertaining to the existing 
Gujarat zone are of a nature which could 
create legal, administrative and logistic 
difficulties, in implemenlation. Detailed 
clarifications etc. arc b::ing sough t from 
the Bureau of Industrial Costs and Prices 
which would have to be examined in 
depth by Government before a decision 
can be taken on these recommendations. 

Objects of National Seeds Corporation 

4727. SHRI VIJAY N. PATIL: Will 
the Minister of AGRICULTU RE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) the original main objects of 
National Seeds Corporation; 

(b) whether th~ work load and objects 
were reduced af~er the establishment of 
seed corporations at State level, if so, 
deta ils thereof ; and 

(c) the details of coordination between 
National S~eds Corporation and State 
Seeds Corporations? 

THB MINISTER OF AGRICULTURE 
AND RURAL DEVBLOPME~T (SHRI 
BUT A SINGH) : (a) The main objects of 
National Seeds Corporation at the time of 
itt establis)lment in 1963 were : 

l. to ,carryon in India the production, 
processing, dryina, storaie, distri-
bution and transportation of 
alricuhural seeds; 

2., to enter into agreement with 
,individuals, co-operative locietie" 
, ~oIporation8 and'· Govern.rnent 

, I 
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agencies in the growinl, processing. 
dryins, $tori~1 distribution, transport-
ing and selling of agricultural seeds; 

3. to undertake by inspection and any 
other means seed quality control 
measures in all phases of the seed 
business carried on behalf of or in 
co-operation with the Corporation; 
and 

4. to store and stockpile reserve supply 
of any seeds needed for improvement 
of agriculture in India. 

(b) With the establishment of state 
seeds Corporations under the National 
Seeds Programme, seed production, 
processing, storage and marketing activities 
were deccntralised. Under the National 
Seeds Programme, the National Seeds 
Corporation was entrusted with additional 
responsibilities, in addition to its original 
objectives. These add itional responsibil ities 
were: 

L assessment of seed demand, co-
ordination of certified seed produ. 
ction programmes of state seeds 
corporations and inter-State market-
ing of seeds ; 

2. planning and organising production 
of breeder and foundation seeds in 
consultation with agricultural 
universities and institutes of Indian 
Council of Agricultural Research ; 

3. providing technical assistance to 
state seeds corporations and others 
in design. procurement and instal1at-
ion of seed processing plants; and 

4. providing training facilities for 
personnel of state seeds corporations 
and other agencies. 

(c) With financial assistance from 
Government of India, National Seeds 
Corporation contributes to share capital 
of the state seeds corporations set up 
under National Seeds Programme. For 
watching the interests of the Government 
and the C6tporation in the state 
seeds corporatious, r~presentatives of the 
Gove,rnment alld the N. S. C. are appointed 
011 the Boards of Directors of tho state 
seeds corporations. The Board or Directors' 
of National Seeds Corpora.tion al,o io.tlw.dt. 
[c.prcICDtaliv08 of ,state eoeda corporat"' •. : 
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, Tile National, Seeds Corporation takes 
int('J' account the indents of' all the state ' 
seeds corporations while planning its 
production programmes. Production is 
orlanised. by the National Seeds Cor-
poration. through its contract growers and 
at its farms as also through the state seeds 
corporations and inter-State marketing is 
also done by the National Seeds Cor-
poration. 

Uoder the National Seeds Programme, 
creation of processing and storage capacity 
of seeds by state seeds corporations is 
monitored Centrally and the National 
Seeds Corporation assists the state seeds 
corporations in designing and erection of 
the plants etc. 

Plan to Raise Foodgrains Production 

4128. PROF. P. J. KURIEN: Will the 
~1inister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleaseu to state: 

(a) whether there is any perspective 
plan to raise foodgrains production to 
250 million tonnes within the ne~l five 
years: 

(b) whether Government have estimated 
as to how much additional resources 
have to be utilized in order to achieve the 
above mentioned level of production ; and 

(c) if so, the details thereof? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : (a) No, Sir. 

(b) and (c) Do not arise. 

Storap of Foodaraias 

4729. PROP. P. J. KURIEN: Will 
tbe Mini,tec of FOOD AND CIVIL· 
SUf»PLIJ~.s be pleased to state: 

(a) whether the warehousing laciJities 
available in the country at ,present afe 
adequate; 

(b) the quantity of foodgrains being 
stored in the open at present due to non· 
availability or storage facilities; 

(c) what amount is required to provide 
adequate 'torap facilitiell at the present 
level of foodaraiDs production ; and 

. (11) ·tteps beiDa taken in this reaard ? ' 

THE MINISTER. OF FOOD AND 
CIVIL SUPpLIES (RAO BIRENDRA 
SINGH) : (a) The covered storage capacity 
available with Ihe Po Jd Corporation ot 
India is not sut"ficient lo store the food .. 
grain stock with the Corporation. 

(b) As on 28-'2-1985, foodgrain stock 
kept by Food C(.)rp.)ration of India in the 
open under poJythene covers was 18.73 
lakh tonnes. Adequate precautions are 
taken to protect these stocks against 
losses. 

(c) The amO.l:1t required for the 
creation of addit ion:d storage capacity is 
worked out on yca:··to~year basis, keepiol 
in view the approved stock level and the 
storage capacity required for it. ·In the 
Central Plan for 1985-86.' an outlay of 
Rs. 90.52 Cforcs has br;en provided for· 
construction of storage capacity by Foou 
COl poration of India, Central Ware-
housing Corporation, and the State Ware-
housing Corporations. 

(d) The Food Corporation of India is 
expected to construct an additional capa .. 
city (If 15.25 lakh tonnes during 1985·86 
and is also making efforts to hire additio-
nal capacity from the Central Ware-
housing Corporation, State Warehousing 
Corporations 'and other sources. In 
addition, the Corporation is also making 
temporary storage arrangements in the 
form of Cover-and·Plinth (CAP) storaac. 
facilities to the extent required. 

[Trans lation] 

Supply or Wheat, Rice and SUlar to 
Uttar Pradesh 

4731. SHRI HARISH RAWAT: WiU 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the quota of \vheat, rice and aUi'lr 
issued by the Union Government to Uttar 
Pradesh in 1984 .. 85 as against the demand 
made by the State ; 

(b) whether there is shortage of whea t 
in most of the fall' prh.:c shops in lJ uar 
Pradesh because of issue of less quota of 
wheat to the State ; and 



(c) if so" whether Government propose 
to supply more wheat to the State to 
improve the position ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) The Qovernment of Uttar 
Pradesh were allotted a total quantity of 
16.86 Jakh tonnes of wheat and 3.20 1akh 
tonnes of rice during 1984-85, as against 
their demand for 12.50 lakh tonnes of 
wheat and 8.55 lakh tonnes of rice. 

The monthly levy sugar quotas of 
various States including Uttar Pradesh 
ha,e been fi:~ed on the basis of a uniform 
norm and not on the basis of demand made 
by the State Governments. Durin& the year 
1984-85, a total quantity of 6.06 lakh 
tonnes ~r sugar was allotted to the State 
Government based on the norm of 425 
araros per capita availability for a projec-
ted population as on 1-)0·1983. 

(b) The State Governmen t is at present 
allotted a quota of 45,000 tonnes of wheat 
per month for public distribution system 
al per monthly demand received from 
them. 

(c) Does not arise. 

Training Imparted Under TRYSEM 

4732. SHRI HARISH RAWAT: Will 
the Minister of AGRICULTURE AND 
aURAL DEVELOPMENT be pleased ·to 
atate : 

<a> the State-wise number of persons in 
the country who were imparted training 
un4cr the 'TRYSEM' programme durin& 
1983-84 and 1984-85 and the number of 
perlons, out of them, who later on started 
thei,r own industry based on the trainina ; 

(b) whether a substantial number of 
",ouths trained during these years have not 
utilised the trainina received by them; 
and 

(c) it 10, the reaSODI therefor and the 
eteps proposed to be taken by Government ' 
to remedy the situation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHANDRA-
KAR): <a) to (c) The state-wise details of 
the youth trained and self-employed under 
the scheme of 'Training of Rural Youth Cor 
Self-Employment' (TR YSEM) during 
1983-84 and 1984-85 are given in the state-
ment attached. With the provision of wage 
employment also for the trained youth 
from 1983-84 onwards, the position oC 
employment of trained youth both for 
self-empJo yment and for wage employ-
ment has improved. Compared to 2,06,663 
trained youth in 1983-84, 1,14,339 were 
self-employed and 31, S 16 were wage 
employed accounting for 70.6 percent of 
the trained youth. During 1984-85, out of 
1,39,823 trained youth, 69,439 were self-
employed alld 11,182 wage-employed 
accounting for 57.7 percent of the trained 
youth. The fig~res for 1984-85 are prov~ 
sional and upto February, 1985. 

Guidelines of the scheme do emphasize 
the full coverage of _ trained youth for 
self-employment/wage employmen t so that 
the training given is properly utilised. 
But this is not achieved in full in practjce 
because of Icstation period between 
completion of training and actually taking 
up the vocation, lack of sufficient aftercare 
of the trained youth, lack of motivation 
and interest on the part oC the trained 
youth to pursue the goal of self-employ-
ment, some shortcomings in the administra-
tion of the scheme in 'some areas, etc. 
Efforts are continuously made to overcome 
these shortcomings. During 1985, services 
of thc Nehru Yuvak Kendras in about 
200 districts, are proposed to be utilised 
to improve the situation further and 
steps aro also beina undertaken to ereate 
nodal aaencies (or impIOvina institutional 
training as well as aftercare of the trained 
youth under TIt. YSEM. 



149 isb . : 

Stat_eat 
N_umber o/YOIlth trained and Self-employed under TRYSEM In 1983·84 Qlrd 1984-85 

81. Name or the 
No. States/UTs. 

1. Andhra Pradesh 
2. Asam 
3. Bihar 
4. Gujarat 
5. Haryana 
6. Himachal Pro 
7. Jammu & Kashmir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharashtra 
12. Manipur 
J3. Meghalaya 
14. Naaaland 
15. Orissa 
16 Punjab 
17. Rajasthan 
18. Sikkim 
19. Tamil Nadu 

20. Tripura 
21. Uttar Pradesh 
22. West Benaal 
23. A&N Island 
24. Arunachal Pro 
25. <:bandiprh 
26. D&N HaveU 
~7. belhi 
l8. O.D. It Diu 
29. Lakahadwecp 
30. Mizoram 
31. Pondicherry 

ALL INDIA 

Number of youth 
trained during 

1983·84 1984-85 
P. 

10,071 
3,163 

13,640 
8,701 
2,679 
2,858 

1,712 
N.R. 
6,660 

21,427 
12,238 
N.R. 

N.R. 
6,700 

16,331 
19,439 

240 
30,970 

534 
38,458 
6,926 

6 

39 
834 
2,054 

S28 
178 

8,608 
3,592 
6,275 
8,572 
1,818 
1,491 

2,227 
6,534 
6,509 

15,448 
3,798 
N.R. 
Nil 
N.R. 
6,115 
8,245 

10,429 
N.R. 

11 ,995 
280 

33,487 
N.R. 

44 
118 
54 

733 
2,439 

717 
246 

Self-employment of Percent of Solem-
trained youth dur- ployed youth to 
ing (Number) trained youth durin, 
1983-84 1984-85 1983-84 1984-85 

8,277 
1,648 
2,565 

5,207 
310 

1,696 

3 
N.R. 

2,355 

15,773 
4,552 
N.R. 

N.R. 
2.051 

10,327 
12,477 

44 
15,830 

.318 
26,660 
1,107 

650 
2,266 

323 

P. 

5,028 
1,669 
3,665 

2,756 
188 
742 

641 
977 

2,945 

7,971 
4,430 
N.R. 
Nil 

N.R. 
2,687 
3,634 
7,772 
N.R. 
3,967 

593 
19,474 
N.R. 

22 
29 
18 
23 

442 

224 
169 

32.2 
52.1 
18.8 

59.8 
11.6 
59.3 
0.18 

35.4 
93.6 

39.2 

30.6 
63.2 
64.2 
18.3 
51.1 

59.6 
69.3 
16.0 

77.9 
110.3 

61.2 

58.4 
. 46.S 

58.4 

32.2 
10.3 
49.8 
28.8 
15.0 
45.2 
51.6 

116.6 

43.9 
44.1 
74.6 

33.1 
21.1 
58.2 

50.0 
24.6 
33.3 
3.1 

17.8 -
31.:1" 
28.0 

.. _ ... _._--_ 
2.06,663 1,39,823 1,14,339 69,439 55.3 49.1 

P _ Pro\' iaio~al ftaurca upto Fib., 1985 
NI\ == Not Reported. 
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S~ to Aupaent Production or Temperate ' 
Pralt Crop in Hill Areas 

4733. SHRI HARISH 'RAWAT: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether his M\nistry is formulating 
any scheme in collaboration with certain 
international organisations for augmenting 
cultivation of temperate fruit crops in the 
hill areas of the country ; and 

(b) if so, the names of the States 
where these schemes arc proposed to be 
implemented and the names of the inter-
national organisations from which economic 
cO-operation is proposed to be taken? 

THE MINISTER OF AORICULTURE 
AND R URAL DEVELOPMENT (SHRI 
j)UTA SINGH) : 

(a) and (b) Yes, Sir. A Project entitled 
"Horticulture Development in U.P. Hills" 
has been posed to the World Bank for 
external assistance through Department of 
Economic Affairs for development of 
temperate fruit crops ill U.P. Hills. The 
project is to eover 8 districts of Uttar 
Pradesh (Hill region) and the assisrance is 
to be provided by World Bank. 

[EII6Jish] 

Telecast of Orlya Programme through Delhi 
Doordarsh~n 

4734. SHRI CHINTAMANI JENA: 
Will the Minister of INFORMATION AND 
B.ROADCASTING be pleased to state: 

\. (a) the number of proirammes in 
Ori)'a language teJe~ast through Delhi 
Doordarshan from 1st January, 1985 till 
ct~e; 

(b) total time given to Oriya language 
PtOSrammes from 1st January, 1985 till 
4ate; 

(t) the reasons why the regional 
lansuages like Oriya, Marathi and others 
are neglected by Delhi Doordarshan despite 
opening of a new channel: 

(d) whether efforts would be made to 
Inelude various programmes like folk 
IObIS, folk music, folk dance~ feature films, 
plays, film sonlS etc. of all the regional 
laDauales ; and 

• i .. ' ..... ·'~.''' ... '"1\''\''' ~ • "", , 

(e) jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) and (b) A total of seven programmes, 
including two in the National Programme, 
were telecast by Doordarshan Kendra, 
Delhi from 1-1·1985 to 24-4·1985. The 
total duration of these proirammes was 
109 rr.inutes. 

(c) to (e) Within the constraints of 
facilities for production of programmes 
and transmission time, Doordarshan 
Kendra, Delhi telecasts programmes in 
various regional languages in formats 
like folk music, folk dances, plays, feature 
films, song and dances sequences from 
feature iii ms, etc. 

1.ltillsation (;f ncsources for Rural De\'elopmeut 

4735. SHRI PRIY A RANJAN DAS 
MUNS(: Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT be 
pleas.;d to state: 

(a) whcther Government propose to set 
up a supervising and monitoring authority 
to ensure the actual utilisation of resources 
for rural development, specially for IRDP, 
NREP and RLEGP keeping in view its 
huae commitment in the. Seventh Plan 
period; 

(b) whether any memorandum has been 
received in thi& regard; and 

(c) if so, whether Government propOM 
to enaage an officer with statutory powers 
to regulate the resource distribution 
without any social and political discrimin-
ation towards Bihar and West Denial 1 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELO~ 
MENT (SHill CHANDULAL CHANDRA .. 
KAR): (a) No, Sir. Every State/V.T. 
bas arrangements for 8upervisin,g and moni ... 
torina implementation of rural development 
programmes. 

(b) Yes, Sir. 

(c) Since .Integrated Rural Development 
Programme, National Rural Employment 
Prolramme and. Rural Landless Employ-
_lit Guarantee 'to,ramme are beina 
impletrtellted through State Governments, 



as! 
.. aliq ao., oIicer with Ita-tutory powers 
to regulate the resource distribution within 
the States may not be possible. 

COl'erage of Areas b~' T.V. Ne*-work 

4736. SHRI GIRIDHAR GOMANGO: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the remain'ing areas to be 
covered by T.V. net-work in the country 
are mostly hill areas, tribal areas and 
backward areas ; 

(b) if so, the names of the States 
alongwith the areas to be covered ,and the 
places covered so far ; 

(c) whether any survey has been 
conducted to instal L.P.T. and H.P.T. 
during Seventh Plan period in hill, tribal 
and backward areas excluding the North 
Eastern areas; 

(d) if so, the areas proposed to be 

covered dur,ing the 1985-86, State-wile 'lad 
the pJaces selected therefor ; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. OADGIL) : 
(a) With the completion of VI Plan 
Schemes, TV service is expected to be 
available to about 70% of the country's 
population spread over 48% of its area. 
This includes hilI areas, tribal areas as 
well as backward areas. The areas remain-
nig uncovered likewise include plain areas, 
non-tribal areas, etc. as well as hill areas, 
tribal areas and backward areas. 

(b) A statement showing TV transmit-
ters operating at present and those under 
implementation is attached. 

(c) to (e) A number of TV transmitters 
have been proposed in the hilly, tribal and 
backward areas for installation during the 
VII Plan period. The VII Plan proposals 
are yet to be approved. 

StatetMDt 

State/Union High Power Transmitters 
Territory (BPI Centres) 

Existing Under 
Implementation 

(1) (2) (3) 

1. Assam Gauhati Silchar 
Dibrugarh 

2. Andhra Hyderabad Visakhapatnam 
Pradesh Vijayawada· 

Low Power Transmitters 
(LPT Centres) 

Existing 

(4) 

Dibrugarh 
Tezpur 
SHchar 

Waranga) 
Kakinada 
Visakhapatnam 
Rajamundry 
Nellore 
Nizamabad 
Kurnool 
Anantapur 
Tirupati 
Adoni 
Cuddapah 
Mehboobnalar 
Karimna,ar 

Under 
Implementation 

(5) 

Jorhat 
Diphu 
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(1) (2) (3) (4) (5) 

3. Bihar Patna* Dhanbad Darbhansa 
Muzaffarpur Jamshedpur Bettiah 
Ranchi Gaya 

Bhagalpur 
Munger 

Purnca 

4.0uJarat Ahmedabad· Dwarka Surat 
Pij Dwarka 
Rajkot Vedodra 

Bhavnagar 
Navasari 
Bhruch 
Patan 

S. Hlryana Hissar 
Bhiwani 

6. Himachal Kaaauli· Kulu 

Pradesh Shimla 

1. Jammu" Srinaaar Poonch Leh 

IC.aalunir Jammu Kargil 
Jammu 

8. Karnataka Bangalore Dharwad 
Gulbarga Mysore 

Mangalore 
Belgaum 
Bellary 
Devanagere, 
Bhadravati, 
Bijapur 
Raichur 
Gadag Betgari 
Hospct 

9. lC.erala Trivandrum· Cochin Calicut 

Cannanore 
Palghat 
Cochin 

10. Madbya Pradesh Bhopal Jabal pur Korba 
Indore Owalior SingrauU 
Ilaipur Ratlam 

SaJar 
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(1) (2) (3) (04) (5) 

Burhanpur 
Rewa 
Murwara 
Bilaspur 

11. Mabarasbtra Bombay Parbhani 
Nagpur* Sholapur 
Pune Nasik 

Kolhapur 
Aurangabad 
Sangli 
Amravati 
Malegaon 
Akola 
Dhule 
Nanded 
Ahmednagar 
Jalgaon 
Jalna 
Bhusawal 
Chandrapur 
Latur 
Gondiya 

12. Meghalaya Tura Tura 
Shil10ng Shillong 

13. Manipur Imphal Imphal Ukhrul 

14. Nagaland Kohima Kohima Dimapur 

1S. Orissa Sambalpur Rourkela 

Cuttack Barhampur 
Koraput 

16. Punjab Amritsar Bhatinda Pathankot 

Jalandhar Bhatinda 

17. Rajasthan, Jaipur Jodhpur 
Ajmer 
Kota 
Bikaner 
Udaipur 
Alwar 
Gan,anagar 
Bhilwara 
nett! 
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(1) (2) (3) (4) (S) 

Jaisalmer 
Barmer 
Suratgarh 

18. Sikkim Gangtok 
19. Tamil Nadu Kodaikanal* Tiruchirapalli Ncyveli 

Madras Salem 
Vellore 
Kumbakonam 
Coimbatore 

20. 'Tripura Agartala Agartala 
21. Uttar Pradesh Allahabad Bareilly 

Agra Deoria 
Varanasi M:oradabad 
Gorakhpur AJigarh 
Lucknow Jhansi 
Mussoorie Sultan pur 
Kanpur Rai~Bareilly 

Faizabad 
Etawah 
Behraich 
Shahjahanpur 
Rampur 
Pauri 
Farukhabad 
Sambhal 
Nainital 
Pithoragarh 

22. West Bengal Asansol Kharagpur 
Calcutta MaIda 
Murshidabad Bardhaman 
Kurseeng* Shantiniketan 

Balurghat 

UNION TERRITORY 
t. Arunachal Itanagar Itanagar Tezu 

Pradesh Passighat 

2. Andaman & Port Blair 

Nicobar Islands Car Nicobar 

3. Goa, Daman & Diu Panaj i* 

4. Mizoram Aizawl Aizawl 

5. Pondicberry Pond ichcrry 

6. Delhi Delhi 

Notc:-Power of transmitters utcrisked (.) i$ beiD8 aU8umented to 10 KW. 
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Decline in tbe Price of Oilseed! of Rabl 
. CZop 

4731. SHRI D.V. DESAI = Will the 
Minister of AGBlCULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether prices of rabi oilseeds 
notably rape-seed and mustard have crashed 
in anticipation of a record production 
despite adverse weather; 

(b) whether the State Governments 
have expressed the fear that an unabated 
down-trend in prices can prove a disincen-
tive for the arowers to boost production 
of these vital commercial crops ; and 

(c) if so, the maiil reasons for their 
showing concern and the suggestions made 
by Union Government to the State Oovern-
ments to remove this fear? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) Production of 
rapeseed and mustard in 1984-85 is 
currently anticipated to be higher than that 
of last year. Market prices of rapeseed 
and mustard and other rabi oiJseeds in the 
current season are lower than those 
prevailing in the last season but are gener-
ally ruling at levels above the support price 
for fair average quality. . 

(b) and (c) In anticlpation of higher 
production of rapeseed and mustard. which 
is the principal rabi oilseed crop, Govern-
ment promptly alerted all the State 
Governments for making institutional 
arrangements for market support for 
this crop. Immediately foJlowing the 
announcement of the support price of 
rapeseed and mustard. a standing arrange-
ment was made for implementing market 
intervention' through NAFED and in con-
junction with the State cooperative market .. 
ing federations. Under this arrangement, 
the States have been authorised to direct 
their oooperative marketing federations 
to intervene in the market, whenever 
necessary, instead of each State seeking 
prior sanction of the Central Government 
for such intervention. The Reserve Bank 
of India has also been -requested to extend 
necessary credit facilities to the cooperatives 
for this purpose. Some of the States 
drew attention to the fall in prices and 
requested the Central Government to take 
appropriate meaaUto. However, Govern-

ment have already taken the neCOlSlU1 
initiative in the matter. 

Import of Sugar 

4739. SHRI B. V. DESAI: WIll the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

<a) whether it is proposed to import 
five lakh tonnes of sugar this year to tide 
over the likely shortage of the commodity 
durina 1985 ; 

(b) if so. whether India had to import 
sugar last year for the tlrst time after 
several yean of surpl us to meet a steep 
fall in output : 

(c) whether his Ministry bas worked 
out the possible shortage during the 
current season on the basis of revised 
estimates of supr production and demand; 

(d) to what extent there will be a 
shortaae of sugar and what arc the maiD 
reaaoul for the same ; and 

(c) the steps being taken to improve 
the sugar production in the country? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) to (d) The sugar produc-
tion upto 7th April in the current 1984-85 
season hal reached 55.14 1akh tonnes as 
against 52.59 Jakh tonnes upto the same 
date j.n 1983-84 season. .The number of 
factories in operation as on ISth April 

. this year are 143 as against 109 On the 
same date last year and it is, therefore, 
difficult to estimate with any degree of 
precision the extent of shortfall etc. at 
this stage. 

The imports of sugar have been resor-
ted to whenever considered necessary 
to keep the sugar availability in the country 
at adequate levels. In 1984 contracts 
were entered into for the import 
of about S lakh tonnes of sugar against 
which the actual quantity received upto 
3].3-1985 is 4.83 lakh tonnes. This 
import had to be made since due to agro 
climatic factors and due to lesser availa .. 
bility of cane to the sugar mills there was 
a fall in sugar production in 1983-84 season 
to '9.16 lakh tonnes from 82.32 lakh 
tonne! in 1982·83 season. Some itnl)orts 
of lupr have been furtber contracted by 
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the 'State Trading Corp:1rltiOJl of India 
fer arrival in the current ftnancial year 
1985-86, but it is not possible to 
quantify the exact amount of import etc. 
at this stagc, as the 'sugar production 
t. still in progress. 

(e) Payment of remunerative c me' 
prices by the factories to the cane growers 
it being ensured to increase the 
production of sugarcane as well as sugar. 
Moreover, for all~menting the installed 
capacity of the industlY. incentives by way 
of higher free slle quota and concessional 
Tate of excise duty are being provided to 
1he new factories/expansion projects. 

Scbemes to Strengthen the Cooperative 
Credit Movement for Farmers 

4740. SHRI B.V. DESAI: Will the 
Minister of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether a number of schemes have 
been drawn up to strengthen the co-opera-
tive credit movement for farmers during 
1985-86 ; 

(b) if so, whether these schemes will 
be for short term or long term; 

(c) what are the main points of the 
proposed schemes; and 

(d) by what time the same are likdy 
to be introduced? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) Yes, Sir. 

(b) Schemes are in the nature of both 
short term and long term arrangements 
for strengthening the Cooperative Credit 
Structure in the States and Vnton Terri-
tories. 

(c) The following schemes are under 
consideration : 

(i) Comprehensive ~~hemc for the 
development of short-term coopera-
tive credit structure. 

(ii) Scheme for the development of 
long term cooperativc credit 
structure. 

(i ii) 'Special scheme for cooperatively 
weaker States and 1,.Jnion Terri-
t(Wries, 

(iv) Special scheme for Scheduled 
Caste! nnd Schedu1ed Tribes. 

(v) Extension and Train ing 
(vi) Credit Planning and Monitoring. 

(vii) Emergency fund ~cheme for 
weak~r sections. 

(viii) Pilot scheme for strcogthcnina the 
credit deJivl!ry system. 

(ix) Failed well fund sc;henle. 

(x) Agricultural Credit Stabilisation 
Fund .. 

2. The main objective of an these 
schemes is to strengthen cooperative credit 
structure at all levels particularly at thc 
village level to step up credit suppor.t ""01' 
agricultural production programmes with 
larger flow of funds to weaker sections and 
less developed regions. It is pro posed to 
transform the primary agricultural credit 
societies in a phased manner into multi-
purpose service organisations capable of 
handliug not onli credit but all other 
supply a,nd serv ices including maT keting 
and processing of agr'cultural produce 
and distribution of consumer goods. The 
basic idea is to provide all types of credit, 
including consumpti'l'n \.:n.:Jil l(.) farmers. 
Importance is also given to ffivbilisation 
of deposits for augmenting rCSOUrCl;:8 of 
cooperatives. Under the schemes, finan-
cial support is proposed for the provision 
of physical facilities like office building. 
godown, strongroom and iron safe, cash 
counters, staff support, rehabiHtation of 
over-dues, ,simplification of procedure 
extension and training. Measures are pro-
posed for opening fresh line of credit to 
small and marginal farmers who are sadd-
Jed with excessive debt burden by rehabi-
litating overdues and providing financial 
assistance to cover infructCrllS investment 
like failed weBs. Special emphasis wiJl be 
given to strengthening the credit structure 
in the cooperatively weaker states in 
North Eastern region. Financial assistance 
will be avai·lable for cooperatives organised 
mainly for SC/ST to implove their per-
formance. Grant and subsidyafe propo. 
sed for members belonging to Scheduled 
Castes and Scheduled. Tribes for rUl chase 
of shares of cooperatives. 

(d) These schemes have been included 
in .the Annual Plan 198$-86: 
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Agro ServIce Centre Scheme 
4741. SHRt BALASAHEB VIKHE 

PATIL ! Will the Minister of AGR.I-
CULTURB AND RURAL DBVELO~ 
MENT be 'Pleased to state : 

(a) whether a larger number of Agro 
tcchnicians and engineers are not ftndin& 
a good outlet to be utilised in the rura) 
development ; 

(b) whether Government 
Agro Service Centre Scheme 
technically qualified youth 
development; 

initiated 
to divert 

for rural 

(c) if so, to what extent this scheme 
has been successful; 

(d) the names of the States where this 
il beiDa implemented; and 

(0) the number of technically Quali-
fied youth who are now engaged in rural 
development '1 

THE MINISTER. OF AORICUL TURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) Technical facilities 
are being continuously developed in the 
rural sector for utilising the services of 
engineers and technical personnels. Some 
of the technicians and engineers are 
working in agro service centres in the 
rural sector. 

(b) Yes, Sir. 

(c) The Government of India launch· 
ed Agro Service Centre Scheme in 1971-72. 
The twin' objectives of the scheme were 
employment generation and provision of 
inputs and technical services to the farmers. 
The scheme was impJemented through 17 
Agro Industries Corporations established 
in various states of the country. The 
scheme was transferred to the state sector: 
w.e.f. 1st April, 1979. As on 1lst March, 
1981 a total of 3206 Agro Service Centres 
were set up a8 reported by various Agro 
Industries Corporations. 

(d) The scheme was implemented 
through State Agro Industries Cor},orations 
in the States of Andllra Pradesh, Assam, 
Bihar, Oujlrat, Haryana,' Himachal 
Pradesh, Jammu &. K.ashmir, Karnataka. 
Madhya Pr~desht Kerala, Mahlrashtra. 
Orissa, Punjab, Rajasthan, Uttar Pradesh, 
Tamil Nadu and WOlt Bonlal. 

(e) Under the scheme 5534 penon. 
were trained for setting up Alfo Service 
Centres. The scheme was transferred 
to State Sector on' 1-4-79. The Agro 
Service Centres are employing people as 
may be required by them from time to 
time. 

Subsidy (or Mecbanlsation o( PI.blnl 
Crafts fn Goa. Daman aDd Diu 

4742. SHRI D.B. PATIL: Will the 
Minister of AGRICULTURE ANn 
RURAL DEVELOPMENT be pleased to 
atate : 

Ca) whether provisions are made by 
way of loan and subsidy for mechanisation 
of fishing crafts in the Union Territory of 
Ooa, Daman and Diu ; 

(b) if so, the quantum of loan and 
subsidy given under this scheme durinl 
1984-85 ; 

,(c) whether the amount hal been 
disbursed and if 10, the number of bene-
ficiaries ; and 

(d) th~ total demand for loans for 
mechani§ation of fishing crafts in the 
Union Territory? 

THE MINISTER FOR AGRICUL .. 
TURE AND RURAL DEVELOPMENT 
(SHRI BUTA SINGH) : (a) Yes, Sir .. 

(b) to (d) 
collected from 
Daman and Diu. 

Information 
Government 

is being 
of GDa, 

Price Fixat ion for Sugar Cane aDd Levy 
Sugar 

4743. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD 
AND, CIVIL SUPPLIES be pleased to 
atate : 

(8) whether the Central Government 
issue any dirc:tive to the State Govern-
ments or give advice about bing the 
price of sugarcane and jf so, the directive 
given during 1')82.83, 1983-84 and 1984-85 
to different States; 

(b) how WJ.S the price fbed in the 
States; 

(c) whether the Central Government 
proPQ$e to fix. tbc price for levy supr for 
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the entire crushing season of 1984-85 and 
whether any decis'ion has been taken in 
this ,regard; and 

(d) if so, the details thereof? 

TIlE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) There is no legal provi-
sion for th e Central Government to give 
directives ,to State Governments on the 
fixation of the level of cane price. The 
Central Government fixes only the statu-
tory minimum cane price. 

(b) The Central Government is not 
aware of the parameters on which the 
State-advised prices of sugar cane were 
fixed by the concerned State Governments. 

(e) and (d) The Central Government 
have notified, in the Gazette of India, the 
detailed ex-factory levy sugar prices 
,tor the production of the 1984-85 season 
on 31st January t 1985, 28th March, 1985. 
an4, 25th April, 1985. Copies of the 
(irst two orders mentioned have also been 
laid on the Table of the Sabha on the 
18th March. 1985 and 15th April, 1985. 

Arrears to Sugarcane Growers --

4744. SH RI BALASAHEB VIKHE 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether C.:ntral Government give 
any subsidy lassistanco to Slate Govern-
ments for increasing the price of sugarcane 
and jf so, the formula adopted ; 

(b) whether despite Central assistance 
a huge amount of ~lrrears stiJl remain to 
be paid to sugarcane growers aU over the 
country and if so, the particulars for the 
past three years: 

(c) whether Government would 
arrange to pay the cane price directly so 
that arrears may not accumulate; and 

(d) if so, their reaction in this 
regard? 

THE MINISTER OF FOOD AND 
CIVIL SU'PPLIES (RAO BIRENDRA 
SINGH) : (a) No, Sir. 

(b) Comparative position of cane price 
payments during 1982-83, 1983-84 & 1984-8S 
seasons is given below; 

(Amount in Rs. crores) 

Season Position Total cane Cane Price Balance Pen.;cntage of the 
~s on price pay- paid balance to the total 

able amount 

1984-85 28.2.85 814.42 681.30 133.12 16.3 

1,983·R4 29.2.84 738.78 548.08 190.70 25.8 
1982-83 28.2.83 800.26 590.64 209.62 26.2 

As on 28-2-85, the cane price arrears for the 1982-83 & 1983-84 seasons amounted 
to Rs. 6.02 cn)res and Rs. 9.92 crores, respectively. 

(c) and (d) Cane price is already 
being paid directly to the g:-owers or their 
societies by the mills to whom the cane is 
sold. As per the provisions of the Sugar-
cane (Control) Order, 1966, cane price is 
required to be paid within 14 days of the 
delivery of cane. Enforcement of this 
provision lies with the State Governments 
who have the necessary field organisa! ions 
aDd requisite powers. 

Llh:ralhlation of Licensing Policy ror 
Sugar Industry in ,Mat-arasbtra 

4745. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD 

AND CIVIL SUPPLIES be p](8s(d to 
state : 

(a) whether areas which grow enougJl 
sugar-cane in Maharashtra are being denied 
the opportunity of setting up sugar units 
because of the restrictions in the licensing 
policy; 

(b) whether a sugar mill bring in its 
trend. development of alhed agrobased 
industries ; and 

,(c) if so. whet.her Government would 
have a Jook at the present restrictions a~d 
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IIberalise them so that those units can 
come up? 

THE MINISTER. OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b) During the Sixth 
Five Year Plan, out of 60 new projects 
sar.ctioned so far, M,lharashtra has got 22 
I1I.!W sugar projects. In order to avoid 
lopsided jicensing in the sugar industry jt 
was felt necessary to review the guidelines 
o as to have a balanced inter·State and 

inter Regional development. As the esta-
blishment of a new sugar mill acts as a 
powerful growlh centre and contributes to 
the ind ustrial development and economic 
up! ift of rural masses, it was decided to 
confine new licences to backward and no 
sugar industl y d isiricts and to restrict the 
expansion capacity of an existing mill to 
3500 TCD. However, expansion beyond 
3500 TeO was to be permitted on techno-
economic consideration with a view to 
establish agro iJ'ldu~tri:l1 complexes. The 
revised guidelines are effective Llpto 
30·9-1985, 

(c) The VIIth Plan dealing with the 
sugar Sl!ctor in totality is under examina-
tion. 

Transfer of Grade 'C' Employees of 
CPWD 

4746. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minister 
of WORKS AND HOUSING be pleased to 
state : 

(a) whether the Grade IC' employees 
are transferred froUl one circle to another 
circle of CPWD in Delhi on the basis of 
seniority; 

(b) if so, whether the CPWD authori-
ties have transferred some arade ·C' emp-
loyees by violating the rules; and 

(c) if so, the reasons· therefor? 

THE Ml~lSTE.R OP ·WORKS AND 
HOUSING (SHRI ABDUL' GBAFOOR) : 
(8) No', mr. However. tt~n.fer. are 
sometimes made for admini.trative reasons 
atld on compassionate _rounds. f 

(b) and (c) D'oes not arise in view of 
qaove. 

IE' Type Quarters LGeated In Dev Nagar. 
New Delhi 

4747 SHRI M. V. CHANDRASHE-
KARA MURTHY; Will the Minister 
of WORKS AND HOUSlNG be pleased to 
state: 

(a) whether type 'E' quarters located 
in Dev Nagar, New Delhi have been 
declared dangerous for living by the 
CPWD; 

(b) if so, whether some officers of 
CPWD who are not eligible for 'E' type 
of accommodation have been staying in 
these dang~rous quarters for many years ; 

(c) if so, whether officials who are 
basically entitled to this type of accommo-
dation are being deprived of their rights; 

(d) whether several residents of the 
locality have unauthorised!,)' constructed 
rooms in the courtyards; and 

(e) if so, action taken by Government 
i,n the matter and if not, the reasons 
therefor? 

THE MINISTER OF WORK~ AND 
HOUSING (:)I-IRI ABDUL GHAFOOR): 
(a) to (e) The information is being collected 
and will be laid on the Table of the 
House. 

Production of Rice in West Bengal 

4748. SHRI BHOLA NATH SEN: 
Will the Mi,nister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleased 
to state: 

(a) whether there has been any appre-
ciable increase in the productivity level 
due to increase in area under rice culti-
vation of high yielding variety in West 
Bengal during the past five years; 

(b) if so, details thereof; 

(c) the variation in the average 
productivity of paddy in West Bengal 
dUring the last five years as compared to 
the variations in the avcraic productivity 
of paddy in Andhra Pradesh, Uttar 
Pradesh. Madhya Pradesh and Punjab 
durina the corresponding period ; 

(d) \'that improvements have b~en 
noticed in rice produc;ti('n in the above 
States during the above period: and 
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(e) the steps takeD/proposed to be 
taken to increase rice production in West 
Benaal? 

THE MINISTER OF AORICUL TURS 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH) : (a) and (b) Yes, Sir. The 
productivity of rice in West Bengal has 
increased from 1200 kgs/hectare in 1979-80 
to 1478 kgs/hectare in 1983-84. The area 
coverage under high-yielding varieties of 
rice increased from 16.50 lakh hectares to 
20.10 Jakh hectares during the sam.., 
period. 

(c) and (d) A statement giving tho 
minimum and maximum productivity and 
production of paddy in terms of rice 
achieved during the last five years in 
West Benpl a:nd other selected States~" 
enclosed. 

(e) The steps taken by the Gaven.... 
ment to increase; the productivity of ric: "I 

inter-alia, include: 

Written Answer t 

(i) Increase in irriaated area under 
the crop; 

(ii) Increased use of HYV and certi1ied 
seeds; 

(iii) Efficient water managemen t and 
ensuring availability of water at 
critical stages of transplantation/ 
crop growth ; 

(iv) Increased application of fertilisers 
and need-based use of micro-
nutrients; 

(v) Adequate 
measures; 

plant protection 

(vi) Development of technology suitable 
for problematic areas; 

(vii) Launching of a special rice 
production programme in Eastern 
States inc~uding West Bengal. 

(viii) Adoption of appropriate pricing 
procurement policies. 

Stafement 

Minimum/Maximum Productivity and ProductlQiT of Rice ilZ Selected States, 1979-80-1983-84 

Productivity Production 

State Kia/Hectare (Lakh Tonnes) 

West Bengal 
Andhra Pradesh 
Uttar Prudelh 
Madhya Pradesh 

Punjab 

[Trau/allon 1 

Minimum 

1018 
1818 
505 
383 

2606 

Documentary Films OIl the Life of Dr. 
B.R. AJDbedkar 

4749. SHRI LALA RAM KEN : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the number of documentary films 
with the Television Directorate on the 
lite ot Dr. Shim Rao Ambedkar, on weaker 
ICctioDI of society and Scheduled Cutel 
and Scheduled Tribes. 

(b) the number of times. T.V. Centre-
wile. these t1lms were 'Ihown· during the 
lalt ode year ; and 

l ~_a~imum Minimum , Maximum 

1478 49.S 79.4 
2109 63.1 85.7 
1264 25.S 67.9 

970 18.1 47.4 
3144 30.4 45.5 

(c) the number of documentary fibns 
proposed to be made on the life of and 
the contributions made by Dr. Bhim Bao 
Ambedkar in the near future and the 
arranaements made for their telecast. 

THE MINISTER OF STATE FOil INFOR-
MATJON AND BROADCASTING (SHRI 
V. N. GADGIL) : (a) and (b) The films 
Division d~umentary titled "Dt. Baba· 
saheb Ambedkar" ,w,... telecast 7 times by 
various Doordarshan K.en4ras durlnl the 
period 1-4-81 to ~1 .. 3 .. 85. 

As r~gard' the number ,of TV proara• 
mme. on the life of Dr ~ Bhll!1 llao Ambod-
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lear, on weaker sections of the society and 
Scheduled Castes and Scheduled Tribes, 
produced and telecast during the said 
period by various Doordarshan Kendras , 
the information is being collected 
and will be laid on the Table of the House. 

(c) Doordarshall proposes to make 
2 TV pr gramrnes on the life and contri-
butions of Dr. B, R, Ambedkar. The 
present, production programme of Films 
Divi<;i JI1 also includes onc documentary 
film O~1 th;; s~bjcct. 

[EnglishJ 

~U~£C!>t;ODS from lAAS for Kural Development 

4750. SHRI K. PRADHANI : 

SHRJ M. SUBBA REDDY: 

Will the Minist~r of AGRICULTURE 
ANI.) RURAL Dl::.VELOPMtNT be pleased 
to slate: 

(a) v,h:\lH.:r the I.ndian Association for 
the Adv[lJI(.;\!l11cnt of S'.:icnl:c has suggested 
somt: measures for rural development and 
poverty alh:v iation ; 

(b) if ~O, details thereof; 

(c) whether Government have examined 
those suggestions ; and 

(d) if so, the action taken for imple-
menting those suggeslions '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI CHANDULAL CHANDRA-
KAR) : (a) No, Sir. Government did not 
receive' any recommendation from the 
Association. . 

(b) to (d) Do not arise. 

Housing Projects Durin, 1985-86 by HUDCO 

47~1, SHRI K. PRADHANI: Will the 
Minister of WORKS AND HOUSING be 
plC()l>cd to slate ; 

(a) whether tlou~in& and Urban 
Development Corporation has sanctioned 
97 new housing projects during 198~-86 ; 

(b) if so, the name of the States where 
these new projects will be constructed; 

(c) whether any such new prl1ject baa 
been sanctioned for Orissa ; 

(d) which group of people will 1M 
benefited on completion of thele project. : 
and 

(e) t,he amount sanctioned to Orissa 
for implementing these projects '1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) At the 86th Meeting of its Board of 
Directors held on 5-3-1985, HUDCO has 
sanctioned 97 new housing projects. All 
these projects were sanctiQlled in financial 
year 1984-85. 

(b) These projects are in the States of 
Andhra Pradesh, Gujarat, Hal'yana, 
Karnataka, Kerala, Maharashtra, Orissa, 
Rajasthan, Tamil Nadu. Uttar Pradesh 
and West Bengal. 

(c) Three of these projects are in 
Orissa. 

(d) The three projects in Orissa will 
benefit the families belonging to econ{l~i .. 
cally weaker sections in the rural and 
urban areas <tnd low income group in 
urban areas. 

(e) HUDCO has sanctioned loans 
amounting to Rs. 174.64 lakhs (or the 
three projects in Orissa. 

Allotment of Houses fo Freedom Fighters 

4752. SHRI RAMASHRA Y PRASAD 
SINGH: \Vill the Minister of WORKS 
AND HOUSING be ph:ased to state.: 

(a) the quota of houses/quarters fixed 
by Government for the freedom fighters; 

(b) whethcJ.' some quarters have been 
allotted to them; if so, their number; 
and 

(c) the number of,applicatlOns pendinl 
for allotment and the action beina taken 
thereon 1 ' 

THE MINISTER OF, WORKS AND 
HOUSING (SHRI ABDUL GHAFOOIl); 
(a) No quota of Government residential 
accommodation has be~n fixed for Freedom 
Fighters. Each request is considered on 
merits in consultation with the Ministry 
of Home Affairs; , 
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(b) Yes, Sir. At present, there are 
20 freedom fighters who are allottees of 
Government qlUlrters. Three more freedom 
fighters have been sanctioned allotment 
and they would get quarters in the near 
future. 

(c) 14 applications are pendina. The 
ca sel are at various stages of processing. 

Misuse of lSI Mark on Cemeat Bap 

4753. DR. PHULRENU GUHA : Will 
the Minister of· FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government have received 
complaints of misuse of lSI certification 
marks on the cement bags available in the 
market; 

(b) if so, the details thereof and the 
steps takenl proposed to be taken to deal 
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with such misuse of the lSI certit1catiOD 
marks; and 

(c) whether Government have velted/ 
propose to vest lSI inspectors with powers 
for conducting raids under police protect-
ion and to seize sub-staLldard cement 
bea ring lSI marks ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Yes, Sir. 

(b) Details are given in the statement 
enclosed. Free replacements were given 
in cases where complaints were established 
and the concerned manufacturers were 
made to take corrective action to improve 
the quality of their product which was 
subsequently verified by lSI inspector s. 

(c) Proposals are under the considerat-
ion of the Government. 

Statement 

Complaints Rectived from Con$um~rs regarding Sub-Standard Cement carrying 
lSI Mark from 1 April/984 

S1. 
No. 

1 

Name of the 
Complainant 

2 

1. Golden India Tiles Co. 
(P) Ltd., Chandigarh 

2. The E:7\ecutive Enaineer, 
New Delhi. 

3. The Executive Enaineer, 
Store Dn No. I, 
Delhi Development 
Authority, DeIhL 

4. - do-

S. ESTC Limited, Amritsar 

6. Public Health Works, 
Go\'t. Polyclinio, 
AhtnCdabad. 

7. Deputy Municipal 
Commissioner, Ahmedabad. 

Licensee 

3 

Bhupendra Cement Works, 
Surajpur 

Relevan\ IS : No. 

4 

, 269-1976 

Diamond Cement, Dist. Damah 3~3~·1966 

Cement Corporation of 
India, AbItar. (MP) 

C. C. I. Limited, Raipur 

Jaipur UdYOI Ltd. Sawai 
Maclbopur 

Udaipur Cement Works, 
Udaipur 

- do-

1489·1976 

4'5·1976 
1489·1976 

269·1976 
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-.. ----------

8. (Cement) Xen. Store, ACC Limited, Lakh..::ri 1489·1976 
DDA, Delhi. Cement Factory, 

Rajasthan. 

9. Punjab Cement Corpn. A.C.C. Limited, 1489·1976 
SAS Nagar. Surajpur 

10. Bharat Heavy Plate &. Andhra Cement Co. Ltd. 455-1976 
Vessels Ltd. t Visakhapatnan. 
Visakhapatnam 

11. Garrison Engineer (P) Ltd. Dalmia Cement (Bllarat) 1489-1976 
Bangalore. Ltd., Dalmiapuram 

12. The Commander Engineer (AF) - do- 269-1976 
Bangalore. 

13. Vijaya Raja &. Co. , Veda Cements, BangaJore 269-1976 
Coirnbatore. 

14. Dr. Prakash Audit Panyam Cements Minerals 269-1976 

Bcnzlllin Goa Ltd., Kurnoo} Distt. 

15. Asst. Exe-Enginccr. India Cements Ltd., 269·1976 
Kottayam Madras 

]6. Executive Engineer, ACC Cement, Madukarai 269-1976 

Kodungallur 

17. Chief Enaineer, Andhra Cement Factory, 269·1976 

Hyderabad. Vijayawada. 

18. Afcons Limited, Calcutta Durgapur Cement Work IS: "'55-1976 

19. Neha Builders P. Ltd., Saurashtra Cement and IS: 269·1976 
Baroda. Chemical Industries Ltd. 

Gujarat. 

20. Gujc1rat Electricity -do- IS: 269-1976 
Board, Baroda. 

21. Oy. Executive Engineer, Shrce Dilvjjay Cement IS: 1489·1976 
Dharoi Store, Dharoi Co. Ltd.. Diav ijaygram 
Colony. Gujarat. 

22. Gujarat ElectriQity Board -do- . IS: 269.J916 

23. -do- Ace Ltd., Sevalia IS: 269·191tS 
24. -do- -do- JS: 269-1976 
2S. -do- Saura-sht'ra Cement and IS. 269·1976 

Chemical Ltd., Gujarat 
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26. Executive Engineer, 
Project Constn Dvn. 
Himatnagar 

27. Dy. Ex Engineer, Port 
Projeet Sub Dvn. 

Rajpipla 

28. Gujarat Electricity 
Board, Baroda. 

29. -do-

30. Executive Engineer, 
Irrigation Project 
Division, Bodeli. 

Setting up of Wage Board for Paper 
Industry 

4754. SHRI BALASAHEB. VIKHE 
PATIL : Will the Minis(er of LABOUR be 
p1eased to state : 

(a) whether Government have set up 
any wage 'board for the paper industry; 

(b) if so, whether it has started func-
tioning; and 

(c) if not, when Government propose 
to set up the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) NG, Sir. 

(b) Does not arise. 

(c) There is no proposal under consi· 
;deration at present to set up a wage board 
for paper industry. 

Import of Newsprint 

4755. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minjster of H~FORMA
TION AND BROADCASTING be pleased 
to atate : 

(a) whether there is any backJo& of 
import in ,newsprint suppJy; 

(l?) whether his Miniatry havo aaked 
for more foreian exchanae allocation for 
pewsprint import; 
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3 

Shree Digvijay Cement 
Diavijaygram, Oujarat 

-do-

-dv-

- do--

-do-

4 

IS: 1489-1976 

IS: 1489-1976 

IS: 269-1976 . 

IS: 1489-1976 

IS: 1489-1976 

(c) whether this allocation has been 
refused; and 

(d) if so, whether there is likelihood of 
newsprint scarcity in the c.:ounlry '1 

THE MINISTER OF STATE Or: THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. GAD-
GIL) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d) The mattet is receiving the 
attention of the Government. 

Acute Shortage of Drinking Water in 
Orissa 

47S6. SHRI ANANTA PRASAD 
SETHI: Will the Minister of WORKS 
AND HOUSING be pleased to state : 

(a) whether there is an aetue problem 
of drinkiD& water in Orissa ; 

(b) wpether any report hal been 
received by Central Government from 
Orissa reaardjna the number of villapi 
affected; 

(c) whether Orissa 'has'sent any pro-
ject repo.rt to Central Government seekiq 
assistance from United Nations Inter-
Dational Children Emeracncy Fund to _t 
pretel'lt droulht conditions pr.vailinl in 
that State ; and 
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(4) if 80, the details .thereof and the 
rdWtioD of Central Government in this 
reaard? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR) ~ 
(a) and (b) About 1300 villages in 
Orissa are likely to face shortage of drink-
ing water on account of drought condi-
tions. 

(c) No such project report has 
been received by the Ministry of Works 
and Housing. The Goyernmcnt of Orissa 
requested the Central Government to 
assist in obtaining ODEX attachment for 
existing rigs through UNICEF. 

(d) The request was recommended to 
the United Nations International Children 
Emergency Fund and they have agreed to 
procure nnd supply these attachments to 
Government of Onssa on priority basis. 

Tripartite Cl'mmiUec to ~tudy the Hard-
S~!PS of Wor)\C'rs 

4757. DR O.S. RAJHANS: Will the 
Minister of LABOlJH b:: plcH,,·:d to state ~ 

(a) whether tb:re is a proposal under 
the consideration of Government to consti-
tute a tripartite I;:ommittee to go into the 
bardships caused \0 work.ers due to lock-
outs, sickness and closurc of industries; 
and 

(b) if SOt when the said committee is 
likely to be I.:onstiluted ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) and (b) In the ~eeting 
held with the worken' and the emplo'yers' 
organisations on the 9th and the" 10th 
April, 1985, a sU8gestion to constitute a 
Tripartite Committee to look into the 
problems of the workers effected by sick-
ness and closures .in indust{.Y was discussed. 
No decision has b.;en t,tken so far .to 
constitute such a Committee by the Govern-
ment. 

Re\'ie" of Functioning uf Fair Price Shops 

.'58. PROF. NARAIN CHAND 
PAIlASHAR : WiJI the, Mini~h:r of 
FOOD AND CIVIL SUpp~ be pleased 
t.o state: 

182 
I 

Writ/en Answers 

, (a) whether any rev iew has beeft 
undertaken by the Union Government on 
the functi nin~ of the Fair Price Shops in 
the country dudng the past three years; 

(b) if SO, th8 findings of the review; 
and 

(c) if n.)t, wheth,~r any such review 
would be undertaken during the financial 
year 1985-86 and the likely date th~refor ? 

THE MlNISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) to (c) The Union Govern .. 
ment continuo~l:~ly reviews and monitors 
the func.:lioning llf the Public Distribution 
System in the ,Juu1ry. Thr.! objective of 
such reviews is - It) ::,~e whether sufficient 
number of t~lj; i).ICC shops have been 
.opened in variods S .• ltc/Union T\.~rritories 
and whether consumers get satisfactory 
service from th:;ir :dlot ~:d rai r price 
shops. On the b.1Sis of sue'l reviews, 
suiddincs have been issut:~l to StH te 
Oov~rnments/Union Territory Administra-
tions from time to time during the last 3 
years to improve i llC functioning of fair 
price shops by strc.dnlining the system of 
supplies to them. Instructions have been 
issued to State Govts.JU.T. Admns. that 
there should be no reason for complaints 
of 'stock outs' of essential commodities 
in fair price Si10PS on some plea or the 
other. Their attention has also been 
drawn to the need of preventing cases of 
diversion of foodgrains from fair price 
shops to open market or their ~ubstitution 
by inferior quality of fondgrains throug~ 
a system of regular inspcctL.:ms and strict 
supervision. 

A periodical rev iew of the working of 
the Public Distribution System of which 
proper fUnction ing of Fair Price Shops is 
an esscnthll aspect, is also made in the 
meeting ot the Advisory Council on Public 
Distribution System under the Chairman-
ship of Union Minister for Food and Civil 
Supplies of which aU Ministers of Food 
and Civil Supplies of Stutes/Union Terri. 
tories are members. Four such meetinas 

. were held during t he past thr.ee ·years vii. 
on 19th May. 1983, 7th November, 1983, 
26th May, 1984 and on 29th March, 1985. 
Since the review of !!1c working of the 
Public Distribution System includilll the 
function ing of Fair Price Shops . is a 
~ontinuina process, it is not considered 



necessary to carr y out special review meet-
ina during the year 1985-86. 

Permanent Residence ef Prime Minist. 

47~9. SHRI AMAR ROYPRADHAN : 
Will the Minister of WORKS AND HOUS-
ING be pleased to state : 

(a) whether Government have so far 
not made a permanen t residence of the 
Prime Minister of India; 

(b) if so, the reasons therefor ; and 

(c) whether the present residence 
of the Prime Minister would be treated as 
the permanent residence for all future 
Prime Ministers of India; if not, the 
reasons therefor ? 

THE MINISTER OF 'WORKS AND 
HOUSn~~G (SHRI ABDUL GHAFOOR): 
(a) No, Sir. 

(b) and (c) Govt. have no proposal 
to treat the residence, presently in occupa-
tion of the Prime Minister, as the permanent 
res idence of the Prime Minister. Sugges-
tions have been received to the effect that 
a suitable residence should be constructed 
for the Prime Minister. Govt. have not 
yet taken a decision on t?ese suggestions. 

D l&eases AfFecting Pepper Vine 

4760. PROF. P.J. KURIEN; Will 
the Minister of AORICUL TURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) the major diseases affcctina the 
pepper vine result ina in their destruction; 

(b) the percentage of vines destroyed 
'duo to theae diseases; 

(c) the remedial measures taken to 
arrest the spreadina of these diseases ; and 

(d) the results achieved in this 
reprd? 

'IllE MINISTER OP AGRICULTU:R.B 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): (a) Quick wilt and 
,low wilt are the common diseases or 
pepper. 

(b) Dan1a.e due to the. diaeues 
varies from place to place and leaSOD to 

, f(;alOn. 
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(c) For Quick wilt disease powers 
have been advised to adopt prophylactic 
measures which include spraying vine and 
drenchina tho base of the vine "itb one 
poreent Bordeaux mixture and painting 
Item upto one meter with Bordeaux paste. 
In case of Slow wilt, nematodes can be 
controlled by chemical application. 

(d) The control mcasu~cs adopted 
have helped in checking the spread and 
intensity of the diseases. 

Adoption of Scientific Cultivation by 
Pepper Growers 

4761. PROF. P.J. KURIEN : 'Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleas.:d to 
state : 

(a) whether there is any scheme in 
operation to enable the small growers of 
pepper to ado~t scientific cult ivation ; 

(b) if so, the details thereof; and 

(c) the pr ogress achieved so far in 
th is regard ? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUT A SINGH): (a) and (b) Kerala 
Aaricultural Development project provides 
for rehabilitation of 17500 hetares pepper 
plantations in Cannanore, Wynad, Komi-
kode, Kottayam and Idukki Districts. 
The Project provides for replacing 50% 
vines With superior planting mate'rial. 
adoptt,on of scientific cultivation practices 
and credit support. Besides the Schemes 
implemented by the Kerala AgricuJtural 
Unive,rsity, Trichur and the Konkan Krishi 
Vidyapecth, Dapoli and in the Union 
Terri·tories of Goa and Andaman '" 
Nicobaf Islands provide for mainlenance 
of proacny prdens of hybrid pepper and 
production of planting materials therefrom. 
The State Asriculture/Horticulture ,Depart-
ment. in Kerala, Tamil Nadu and 
karnataka have aho established proleny 
larden. for production of plantiol 
materials. 

(c) An area of 16736 ha. has been 
rehabilitated coverinl 18530 holdings in 
Kerala. About two minion rooted cuttina' 
of hybrid pepper Panniyur-I ~nd o,thcr 
b iab yieldlnj varieties are d,i,tritnlted 
.noun), to the srowers in :Kerala 
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Karnataka, Tamil Nadu, Goa. Mahara.htr. 
and Andaman & Nicobar Islands. 

Marine-Based Industrial Complex around 
Cochin Port and Shtplard 

4762. 'PROF. P.J. KURIEN ,: WUl 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
Itate : 

(a) whether there;s any "fopotal at 
present to set up a manne .. based industries 
complex around Cochin port and the ship. 
yard ; 

(b) if so, the details thereof; and 

(c) if not, whether Government will 
consider setting up such a complex in the 
near futu re ? 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH); (a) to (c) There is no 
definite proposal in thia regard. However. 
a limited area of ten acres of land divided 
into suitable plots has been earmarked 
in the eochin Fishing Harbour area for 
development of fish based industries. 

Sugar Factories in Gajarat 

4763. SHRI MOHANBHAI PATEL: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the number of sugar factories 
functioning in Gujarat and the number 
out of those functioning in Saurashtra 
region; 

(b) whether there is any proposal to 
establish more suga r factories in Gujarat ; 

(c) if so, their number; and 

(d) the number and location of the 
sugar factories likely to be established in 
Saurashtra region 1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) Out of ]5 instaHed s~gar 
factories in Gujarat. 12 worked during 
sugar year 1984-8S, of which 4 pertain to 
Saurashtra region. 

(b) to (d) No application is pendio., 
consideration for the establishment of new 
'upr factories in Oujal'Jt. Ae and .. hen 
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all application is receivc<f, It will be cOD.i-
dered in accordance with the auidelines in 
vogue. 

( Interruptions) 
11'00 bn. 

MR; DEPUTY Sl>EAKER. : I will come 
to all of you. Please sit down. I wilJ call 
all of you. 

PROF. ·MADHU DANDAVATE (Raja-
pur) : Sir, oath is to be taken up. 

MR.. DEPUTY SPEAKBR : J will call 
him. First I will finish this. 

PROF. MADHU DANDAVATE: Not 
myself. I have already taken! 

MR.. DEPUTY SPEAKER: You can 
daily take the oath, Professor t there is 
nothing wrODg in that, Please sit down. 

SHIU BASUDEB ACHARIA (Ban. 
tura): Sir. in the last few days we have 
bocn demanding a discussion on the closure 
notice that is given by the manaaement of 
Delhi Cloth Mills. 

MR. DEPUTY SPEAKER: Yes. I have 
received, I told you I will consider it ..... . 

SHRI BASUDBB ACHARIA: 10,000 
workers wiJI be retrenched. 

MR. OEPUTY SPEAKER: Yes, that 
is already there. I am going to consider it. 
t have already received it, I informed the 
Member also. When he writes to me, I can 
also write to him about the same thina. 

SHRI BASUDEB ACHARlA: It is· a 
very s~rious problem, Sir. 

MR. DEPUTY SPEAKER : I told you, 
1 will consider it, and 1 will get the infor .. 
mation. 

SHRI INDRAJlT GUPTA (Basirhat): 
I want to tell you one thing. Sir, because 
notices given for questions on this subject 
have been returned to us saying that 'your 
question is not admissible because this is a 
nlatter which concerns the Delhi Adminis-
tration·, This is the kind of reply we are 
receivinc, questions are being returned to 
us. 

MR. DEPUTY SPEAKER: I will see. 

SHRI INDRAJIT GUPTA: HQW 40 
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you admit a Calling Attention motion' if 
the same objection is raised? 

(Int~rruptio"s), 

MR. DEPUTY SPEAKER: I will see. 
Please sit down. I request all the Members 
to speak one by one. 

SHRI K.R. NATARAJAN (Dundigal) : 
Mr. Deputy Speaker, Sir, I came to know 
througn the newspapers that th~ Anandpur-
sahib Resolution has been handed over to 
the Sarkaria Commission. I do not know 
the contents of the Resolution. May r 
request you to direct the Government to 
place on the Table the said Resolution. 

AN HON. MEMBER. You circulate it 
to all the Members, Sir. 

SHRI GEORGE JOSEPH MUNDA-
ClCAL (Muvattupuzha) ; Sir, on Saturday, 
the 27th, the Bank of Cochin ",as giVen 
moratorium without giving any notice for 
it. Now there is panic among the Kerala 
people in drawing the money from other 
banks also. It is a minority community. 
The major share is owned by the minority 
commuOity. They have not shown any 
rcason also. Thr.ee years back the condi-
tion ...... 

MR. DEPUTY SPEAKER; You give 
notice, Mr. Muodackal, T will see, I will 
conside r it. 

SHRI GEORGE JOSEPH MUNDA-
CKAL: I have ~,llci.ldy given notice. 

MR. DEPUTY SPEAKER : I will 
consider it. Mr, Maken, what do you want 
to say? Please be br i~f. 

SHRI LALIT MAKEN (South Delhi): 
Mr. Deputy SpeBker, Sir, the matt\!r i~ 

about DCM c1osure. 

MR. DEPUTY SPEP. KER: I have 
already told ..... . 

SHRI LALIT MAKEN: Mr. Deputy 
Speaker, I have raised this matter, five 
times. 

MR. DEPUTY SPEAKER : Yes, you 
raised it, I will consider it. 
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Admi~istr~tion has refused to grant per .. 
mission for closure. But the problem does 
not end here, the problem is related to 
Works' and HOllsing ~intstry also. 

MR. DEPUTY SPEAKER: No, no, 
~r. Maken, on that day the Minister 
replied to you that he won't allow the 
closure. Please sit down. 

(Interruptions). 

SH,RI LALIT MAKEN: This is a very 
important matter. 1 have been railiog it 
for the last two months. 

MR. DEPUTY SPEAKER: Mr. Maken, 
you have s~id already and the Minister bad 
replied to that. 

SHRI LALIT MAKEN: This ia a ques-
tion of 25,000 families. You have to listen 
to me. 

MR. DEPUTY SPEAKER: I have Hs-
tened to you already. That is cnouah. 
You wontt listen. Then nothina i. loin, on 
record. 

(Interrttpti(lflS )*'" 

MR. DEPUTY 'SPEAKER: I h:'lV~ al-
ready listened to you enough. Please sit 
down. 

SHRI LALIT MAKEN : You kindly 
give a patient hearing for one minute. 

MR. DEPUTY SPEAKER: I heard 
ynu completely. I know what is the prob-
lem. Please sit down. 

(Interruptions). 

MR. DEPUTY SPEAKER: I heard 
everything. That is enough. I won't allow 
you. Nothing is going on record. You are 
taking too much liberty. 

(Interrupt IOlls)u 

MR. DEPUTY SprAKER I have 
already considered your request. Please sit 
down. You come to my Chamber, I will 
discuss fLlrthcr. You come to my Chamber 
apd I Will discuss with you. 

SHRI LALIT MAKEN: I went to 
SHRI LALIT MAKEN : ThiS matter is YOt!r Chamber also. 

very Unportant., Last. "week also when I -----
raised this matter, you said that the Delhi •• Not i~decl. 

-----_." -~-.. "."'--'"-..... ... 
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(lnt,rruptinn,). 
SHRl BHAOWAT JHA AZAD 

(Bhagalpur): Sir, why don't you listen to 
him? 

MR. Dt:PUTY SPEAKER : Already I 
considered his Ca1ling Attf"ntion motion. I 
told you,plea5e sit down, I will consider it. 

(/nterrllpt ion',)' 

MR. DEPUTY SPFAKER : , will cnnli-
der, pJease si t down, I won't allow you. 
Nothing of wilatcver he speaks will 10 on 
record. Now, Mr. Somnath Rath. 

(Interruptions) .•• 

MR. DEPUTY SPEAKER: I don't 
want to reply. It is too much. I won't 
allow you. You are taking too much 
liberty. 

(I nterrllpliofls).·· 

MR. DEPUTY SPEAKER: I told you 
already, I am considering it. Why do you 
10 on speaking. I told you that I will consi· 
der it. That is all. 

SHRI LALIT MAKEN : You have not 
considered. 

MR. DEPUTY SPEAKER : I am 
considering it. That is all. 

(lnterrflptions).·· 
(Fd. by 0) 

MR. DEPUTY SPEAKER: I have said 
that, it wilJ come. I am considering it. I 
have told him that 1 am considering it. 
Tbut is all. I cannot say more than that. 

(Interruptions. ) •• 

MR. DEPUTY SPEAKER: Nothlng il 
going on record. 

SHRI BHAOWAT JHA AZAD: Mr. 
Deputy Speaker, Sir, it is a big industry in 
this couhtry which is retrenching 7 lakh 
workers. 

MR. DEPUTY SPEAKER : I have 
told him that I am considering it. 

SHRI BHAGWAT JHA AZAD: You 
must hear him. 

(lnt,rrup;iont)·· 

MR. DEPUTY SPEAKER l have 
already told him. He came to me and dis-
cussed with me also 

(JIIf~rrllptions .) •• 

MR. DEPUTY SPEAKER; Nothin. 
loea on record. 

(Interruptions.)·· 

MR. DEPUTY SPEAKER: I am consi-
dering his request. Why are you going on 
interrupting like this? I have told you 
that I am considering it. There are so many 
priori tie •. 

(Interruptions, ) 

SHRI BASUDEB ACHARIA: For the 
last 7 days, is it under consideration? 

PROF. MADHU DANDAVATE: If it 
is the desire of both sides of the House, 
you can immediately take up this can-atten-
tion tomorrow. (Interruptions) Fortunately, 
the entire House is urging for the same. I 
think, the sense of the House should be 
taken into consideration. 

MR. DEPUTY SPEAKER: I have 
already told them that I am considerin, 
it. 

SHRI BASUDEB ACHARIA : It should 
be taken up tomorrow. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H. K. L. 
BHAGAT): Now, Mr. Deputy Speaker, 
Sir. we have no objection to the matter, 
namely DCM closure, being considered. We 
are as much concerned as anybody else. 
You may take a decision. We have no 
objection to that matter being considered. 

But I would say that in this course of 
interruptions, I think, if there is any 
remark accusing the Chair·· or any asper-
lion on the Chair must be expunged. But 
you may consider the matter. 

MR. DEPUTY SPEAKER: I have 
already said that nothina will go on record. 
I cannot allow such an allegation. I would 

. not allow such a thing. I have already said 
MR.. DEPUTY SPEAKER : I havo that 'it is unfair on the part of a Member 

ah'eady beard him. to make an ~J1eaation alainat the Chair. 

•• Not· recot4cd. 
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(Interruptions. ) •• 

MR. DEPUTY SPEAKER: Please sit 
down. Th is is un fa ir. 

SHRI SOMNATH RATH (Aska) : 
There is acute shortage and scarcity of 
drinking water in Ganjam district and other 
districts in Orissa. People are leaving 
village after village in search of drinking 
water. I have given a calling.attention 
notice on this subject. P1ease accept it. 

~ll. DEPUTY SPEAKER: I will 
consider it. 

SHRI BRAJAMOHAN MOHANTY : 
Distressing report has emanated from Orissa 
that SO children are already dead on 
account of dysentary. Sorry, some friends 
here are not very serious about the matter. 
It is not only that. 

Hundreds of boys and children are 
".utrerring from this disease. This is an 
infectious disease and it may spread to 
nciabbouring States. As a matter of fact t it 
comes under Entry 29 of the Concurrent 
List. I would request the Health Minister to 
make a statement on this. 

MR. DEPUTY SPEAKER 
consider it. 

I will 

SHRI AZEEZ SAlT (Dhal wad South) : 
Sir, I have aiven a Calling Attention in 
connection with a i ccent judgment of the 
Supreme Court. This is a very important 
matter. I would request you to take up the 
Calling Attention at an early date. 

MR.. DEPUTY SPEAKER : 1 will 
consider it. 

PROF. MADHU DANDAVATE: Sir, 
10U kindly listen to me for half a minute. 
I think, there will be total unan imity, 
including from yourself on this. 

Here is the text-book published by the 
Maharashtra State Board of Secondary 
Bducation on Civics for the X Standard in 
which they have described tndian Parlia .. 
t'l'le(lt as Department of the Government. 
When we wrote to them, they said, "You 
can 10 to a court of law. But we will not 

•• Not recorded. 

change the teXlt-book." They have d-elibera-
tely insulted our institution. If our children 
read such text-books, it will be a matter of 
shame for us. I have siven a privilege 
notice. 

MIt. DEPUTY SPEAKER: I have al .. 
(~eady referred. 

PROF. MADHU DANDAVATE : 1 
would Jike you to examine that. It is under 
your considerat;on ? 

MR. DEPUTY SPEAKER: I wiU 
consider it. 

PROF. MADHU DANDAVATE: Nice 
of you. Thank you. 

MR. DEPUTY SPEAKER: Papers to 
be laid. 

11.12 bn. 

PAPERS LAID ON THB TABLE 

[English] 

Notifications under COtOllut Development 
Board Act, 1919 Fertilizer (Movement 
Control) AaaeedlDent O.·dert 1985 Review 
and ADDUI Report of the Jammu and 
Kailunir Horticulture Pro luce Marketing 
and Processiog Corporal iO:l Lim 1 ted etc. 
etc. 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BUTA SINGH): I beg to lay on the 
Table. 

(1) A copy each of the f Hawing 
Notifications (Hindi and English versions) 
under section 21 of the Coconut Develop-
ment Board Act, 1979 :-

(0 The Coconut Development Board 
(Amendment) Rules, 1984 publi-
shed in ·Notification No. GSR 
716 (E) in Gazl!tte of India dated 
the 12th October, 1984. 

(ii) The Coconut Development Board 
Recruitment· (Amendment) Regula-
tions, 1984 published in Not ifica-
tions No. OSR 1042 in Ga!"!tf.e 
of India dated the 6th October, 
1984. 
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(iii) The Coconut Dovelopment Board 
Recruitment (Th ird Amendment) 
Regulations, 1984 pvbH shed in 
Notification No. GSR 10 in 
Gazette of Ind:a dated the 5th 
Janaary, 1985. [Placed in . Library. 
St, No. LT. 797/85]. 

(l) A copy of the Fertilizer (Move-
ment Control) Amendment Order, 1985 
(Hindi and English versions) published in 
Notification No. GSR 351 (B) in Gazette 
of India dated the 9th April, 1985 under 
lub-Iection (6) of section 3 of the Essential 
Commodities Act, 1955. (10 of 1955). 

[Plarrd in Library. See No. LT. 798,85]. 

(3) A c( py each of the following 
Papers (Hindi and English versions) under 
.... b.section (1) of section 619 A of the 
Companies Act, 1956 :-

(i) Review by the Government on the 
working of the Jammu and Kash-
mir Horticultural Produce Market-
ing and Processing C )rporation 
Li.mited, Srinagar, for the years 
1918-79 and 1979-80. 

(ii) Annual Report of the Jammu and 
~shmir Horticulture Produce 
Narketiog and Processing Corpora-
tion Limited, Srinagar, for the 
ycar ]978-79 along with Audited 
Accounts and t11e comments of the 
Comptroller and Auditor General 
titereon. 

(iii) Annual Report of the Jammu and 
~shmir Horticultural Produce 
Marketing and Proccssins Corp ra-
tioR Limited, Srinaiar. for the 
year 1979··80 along with Audited 
Accounts and the comments of 
the ComptroHer and Auditor 
General thereon. 

(4) A statement (Hindi and English 
venions) .howing rea.sons for delay in 
iarlns the papers mentioned at (j) above. 

[Placed In Libra,.y. See No. LT. 799/85J. 

(5) A copy each of fhe following 
papers (H'fndi ~ Ild English versions) under 
section 619A of the Co mpanies Act, 1956, :-

(iJ lcviow by tIle Government on 
tlte working of the Karnataka 
eas}lew Development Corporation 

Limited. Mangalore. for the Y'" 
1981-82. 

(jj) Annual Report of the Karnataka 
Cashew Development COl'poratioa 
Limited, Mangalore, for the ),ear 
1981-82 along with Audite.l 
Accounts and' the comments of 
the Comptro11er and Auditor 
Genera 1 thereon. 

(6) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (5) above. 

[Placed in Lihrar.,'. See No. l.T.800/85]. 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the National Institute of Rural 
Development, Hyderabad, for the 
year 1983-84. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) or 
the National Institute of Rural 
Development, Hyderabad, for the 
year 1983-84 togcther with Audit 
Report thereon. 

(8) A stJtement (Hindi and English 
versions) s110wing reasons for 
delay in laying the papers mentio-
ned at (7) abnvc. 

[Placed in !.;bl'ory. Set! No. LT-801185] 

DetaiJfd Demands for Grants of the Ministry 
ofSociaJ and Women's Welfare, 1985·86 

THE MINISTER OF STATE OF THIi 
MINISTRY OF SOCIAL AND WOMEN'S 
WELFARE (SHRIMATJ M. CHANDRA· 
SE.KHAR): I beg to Jay on the Table a 
copy of the Det ailed Demands for Grants 
(Hindi and English versi~ms) of the Minis .. 
try of Soci~t1 and Wumcn's Welfare fo, 
1985-86. 

[Plactd in Li"lttry, Set No. LT~80218SJ. 

Detailed Dcman:l~ for Crants of the 
Milliffry of L~bour, 1985 .. 86 

THE MINIS fER OF STATE OF THI! 
MINISTRY OF LABOUR (SHRI T. 
A.NJIAH): I beg to lay on the Table a 
copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Minis. 
try of Labour for 1985·86. 

[Placed in library. St!e No LT~~(l·~/~5J 
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Detailed Demands for Grants of the Depart-
meats of Ocean Development. Elect ronics 

and Atomic Energy for 1985-86 

mE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHN-
OLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, SPACE AND ELECTRONICS 
(SHRI SHIVRAJ V. PATIL): I beg to 
lay on the Table. 

(1) A copy of tre Detailed Demands 
for Grants (Hindi and English 
versions) of the Department of 
Ocean Development for 1985 .. 86. 

[Placed in Library. Set: No. LT-804!85] 

(2) A copy of the Detailed Demands 
for Grants (Hindi and Eng} ish 
versions) of the Department of 
Electron ics for 1985·86. 

[Placed in Library. See No. LT-8() (/85]. 

(3) A copy of the Detai1ed Demands 
for Grants (Hindi and English 
versions) of the DepartmcPlt of 
Atomic Energy for 1985-86. 

[Placed in Library. See No. LT-B06/85]. 

MEMBER SWORN 

Shri Kakad.:: Sf mbhaJi Rao Sahcbrao 
(Baramati) 

12.15 lars. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

[English] 

Situation arising out of the recent rise in 
prlee of essesntial and other commodities 

SHRI ZAINUL BASHER (Ghazipur): 
Sir, 1 caU the attention of the Minister of 
Food and Civil Supplies to the following 
matter of urgent public importance and I 
request that he l1"ay make a statement 
thereon: 

"The situation arising out of the recent 
rise in prices of essential and other 
commodities and the steps'taken by the 
Government in that rcsard. If 

SHRI S. JAIPAL REDDY: Sir, this is 
a very important matter. You allow a 
diSCUssion under rule lQ3 on this ... 
(Interruptions) 

MR. DEPUTY SPEAKER: I cannot 
allow it now. The Calling Attention ic; 
already admitted. Let the Minister reply. 

mE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : There was some. improvement in 
the overall price situation in 1984-85. The 
annual rate of inflation declined 
to 5.80/0 in March, 1985 from 9.20/0' in 
the same month a ye:lr earlier. A 
notable feature of the price situation during 
198i .. 8S has been subdued prices and easy 
availability of several essential commodities 
including cereals, edible oils and vegetables. 
It is indeed remarkable, Hon'ble Members 
will agree, that the wholesale price index 
of cereals moved down by 6.6% in the 
past two years ending March, 1985, There 
were, however, a few commodities the prices 
of Nhich moved up during 1984-85. 

2. After the presentation of the General 
Budget 1985-86, the \\ holcsale .price index 
is available for four weeks ending 13th 
April, 1985. During these four weeks the 
\Vholesale price index has moved up by 
2.3%. A large portion of this increase has 
been due to Budget levies on or increase 
in administered price of some commodi ties. 
In the case of remaining commodities, 
there has been a mixed trend. The prices 
of some commodities have gone up while 
the prices of some other commodities have 
moved down. 

3. Government attaches utmost impor-
tance to ensuring availability of essential 
commodities at reasonable prices. Both 
the Central and State Governments are 
monitoring tne prices of essential commodi-
ties. The main thrust of the Government 
policy is to increase the product ion of 
essential commodities, praticularly those 
in short su~ply. The export of essential 
commodities is regulated keeping in view our 
domeltic requirements. Some commodities 
are imported to augment domestic supply. 
The Public Distribution System is 

,being expanded and ita management is 
being improved to make essential 
commodities available at reasonable pr'lccs 
to the people, esrec.ial1y the weaker and 
vulnerable ~tiQns of the society. The 
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State Governments are enforcing the 
Essential Commodities Act and similar 
legislations. After the presentation of the 
General Budget. the Central' Government 
advised the State Oovernment~ to ta ke 
strict action again~t erring trnders indulging 
in profiteering, ho:) rding and blacklUarket-
ing. 

4. Government is exercising constant 
surveillance to keep prices of essential 
commodities in check and every effort ;8 
being made to ensure their availability in 
every corner of the country. Bon'blc 
Members would agree that public awa rene!s 
and cooperation are essential for Govern-
ment's effort to succeed in this direction, 

[Translationl 

SHRI ZAINUL BASHER: Mr Deputy 
Speaker, Sir. I addressed my calling atten-
tion motion to the Finance Minister because 
the phenomenon of the increasing prices 
is related more to the Finance Ministry 
than to the Ministry of Food and Civil 
Supplies. Tn his statmcnt, the Minister 
has admitted that the prices have increased 
after the flresentntion of the Gel1C"ra 1 
Budget for the year 1985-86. During the 
discussion on the Budget some of my 
friends and I had expressed the apprehen-
sion that these Budget proposals would 
definitely lead to rise in prices. Though a 
number of counter-arguments were 
advanced to aHay that apprehension yet 
in fact the prices have been increasing 
continuously. The Minister has quoted the 
figutes of wholesale price index for 'the 
fOUT weeks ending the 13th April 1985 and 
he has admitted that there has been an' 
increase of 2.3% in the prices. I do not 
know the percentage of increase in whole-
sale prices, but I would like to invite the 
attention of the hon. Minister through 
yOU to the prices which are prevailing in 
the open retail market. Generally, there 
has been 15010 increase in the prices in the 
open market in the cities and 30% increase 
in rural areas following the presentation of 
the Budget. The prices of cereals have risen 
but not to the exten't to which the prices 
of sugar, edible oil. pulses. vegetables and 
spices have g<'''Ie UI). People are feeling 
the pinch of this increase. The increase 
in the prices has adversely .afi'ected the 
general masses. The price.s of keresene oil 
arc sky rocketin,. In Ill)' con$tituen~y in 

Uttar Pradesh, from where I returned 
yesterday. kerosene oil is selling at the 
rate of Rs. 5.75 to Rs. 6.50 per litre while 
its controlJed price is Rs. 2.45 per litre. 
I came to know from the newspaper 
reports that kerosene oil is being sold at 
the rate of Rs- 7 per litre jn West Benial 
and Bihar. The increase in the price of 
dieseJ has resulted in the increased trans-
portation cost. The charges for trant-
portation by trucks are going up. The 
bus fares have also been increased. The 
increase in the prices of diese1 and petrol 
has further accentuated the taxi and scooter 
fares. Thus the people are facing a lot of 
hardships due to the rising freights and 
(ares. There has been a 10% increase in 
'he prices of tyres and tubes also. 

Mr. Deputy Speaker Sir, I have 
collected certain information in this regard 
which I want to convey through you to 
the hon. Minist er. As regards eastern 
UP. and particularly Ghazipur district. 
fire-wood was being sold there at Rs. 16 
per mau nd during the pre-budget period 
but now its rate has gone up to Rs. 30 per 
maund. Th(.. kerosene oil which was being 
sold carlier at Rs. 2.45 per litre is now 
being sold at Rs. 3.50 or Rs: 4.00 per 
litre. The prices of dalda tin has gone up 
to Rs. 315 from Rs. 265. Sugar which was 
being sold in the open market at Rs. 
5.50 per kg in now available at Rs. 7.00. 
per kg. The price of chillies has increased 
from Rs. 13 to Rs. 24 per kg. The price 
of salt which is an essential commodity 
of daily consumption has gone up from SO 
paise to 75 paise per kg. The price of betel. 
which is reI ishcd not only In Varanasi but 
in various other parts of our country, has 
increa sed from 25 pa ise to 40 or SO paise 
per piece. The price of gram has increased 
from Rs. 3.00 to Rs. 4.00 per kg, of Arhar 
from Rs. 5.50 to Rs. 6.50, of coarse rice 
from Rs. 2.50 to Rs. 3 00 per kg of meat 
from Rs. 18 to Rs. 24 per kg. Now I would 
like to invite th~ attention of hon. 
Minister to the p. ice situation prevailin, < 

in Delhi. I am giv ing certain figures in 
this respect. The price of potato has 
increased from Re. 1 to Rs. 1.25, of onion 
from Rs. 1 50 to Rs. 2.00, of pumpkin 
from Rs. 1.50 to Rs. 2.00, of brinjals frem 
Rs. 1.50 to Rs. 2.00, of c9uli flower from 
Rs. 2 to 'Rs. 5, of jack fruit from Rs. 4 to 
Rs. 6. and of green chi.Uies frotn Rs. 4 to 
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.5. 8. of Harbi" from Its. 4 to Its. S per 
q. It is a fact that there has been no 
increase in the prices of wheat and rice 
but the prices of pulses have definitely 
lone up. The prices of kabH gram 
bas increased from Rs. 6 to Rs. 6.50, of 
meong from Rs. 7 to Rs. S, of urad from 
'ilt. 8 to Its. 9, of gram from Rs. 6.00 to 
6.~, of sugar from Rs. 5.00 to Rs. 5.50 
a~d from Rs. 6.00 to Rs. 6.50 per kg. 
The rate of mustald 011 has increased 
from lts. 14 t:1 Rs, 15 l'er kg. The price 
6f gbee ha s come down from Rs. 50 to 45 
per kg. The price of dalda per kg. has 
Increased from Rs. 16.15 to 17.10, and of 
red chillies from Rs. 20 to Rs. 25, of 
turmeric from Rs. 20 to Rs. 22 of cummin-
teed from Rs. 15.00 to 20.00 pcr kg. 
Similarly the price of washing soap Sunlight 
and the toilet soap Lifebuoy has increased 
from Its. 2.2S to Rs. 2.50 and from Rs. 2.50 
to Rs. 2.6S per cake respectviely. 

Thus we see that the prices of essential 
eOtnmodities are continuously increasing. 
The prices of building material have tre-
mendously. increased. There has been 
increase of 40 per cent in the prices of iron 
bats and iron sheets. The increase in the 
price of cement is 10 per cent. The pr ice 
J)ef cement bag has increased frorn Rs. 
'62.64 to Rs. 70/-. The.prices of toilet soap, 
tooth-paste, washing soap powder have 
incre~sed. The prices of cosmetics bllsed 
on petroleum products have also incrcllscd 
by 20 to 3<) per cent. The increase in the 
prices is 15 per cent in the urban areas, 30 
Jtef cent in the rural areas and SO per cent 
in tbe are-as where there are no means of 
transport. The increase in the prices have 
altect~ the poor very badly. The rich 
peQple will not mind this increase because 
they can easily bear with it. The prices of 
Ju~ry goods like refrigerators and alt-
conditioners have a'so increased. The rise in t)le prices of essential commodities has 
. Increased tb'e burden on the poor people. 
The tnajority of the poor people, who were 
. Iifted ftoro belOW poverty line during the 
IUt two years, have again come down be-
low 'POverty line as a result of this price 
tIWe .. 'nte price bate for determining tho 
pb\'my' line has becOn1e out.dated now. 
1'h~' level of' income' of Its. '62 adopted' as tho criterion for aecldin, the poverty 1 in'e 
Ilu P9'W been eroded due to current pr ice~ 
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rise followins the presentation ol the Bud .. 
get and thus the number of people living 
below the poverty line has further swelled. 
The Minister has rightly admitted 'that the 
prices have increased after the presenta-
tion of the Budget. The prices had stabili-
sed prior to the Budget. In some cases the 
prices were even falling down. I hav~ got 
certain newspaper cnttings. The Financial 
Times of 16th October. 1984 says, "Essen .. 
tial commodities prices fall further". The 
issue of 21th October, 1984 says: 'Seasonal 
decline in prices continues'. The issue of 
27th October, 1984 states: 'Subdued trend 
in prices'. The newspaper of 2nd December, 
1984 says: 'Downward trend in prices 
persists.' In 1984-85 the rrices were some .. 
what stabilised and in certain cases they 
were falling. But afrer the presentation of 
this budget the prices went up. 

[English] 

This is an unprecedented price rise in 
the history of any post-budget period. 

[Trans fation] 

Mr. Deputy Speaker, Sir, the price-rise 
after the presentation of the Budget has 
been much more than anticipated. At this 
point the responsibility of the Food and 
Civil Supplies Minister begins. Whereas 
the price of any particular commodity was 
anticipated to rise by 5 per cent or 7 per cent 
or 10 per cent or it has actually increased 
by .10 or 15 or 20 per cent, Here I would 
like to say that the hon. Minister has failed 
to che<.:k this rising trend in the prices. It 
is the responsibility of the Food and Civil 
Supplies Minister to check the prite-rise. 

Mr. Deputy Speaker, Sir, as far as the 
public distribution system is concerned, the 
Minister will be commending the fUllction-
ing of the public distribution system in his 
reply because his reply will be based on the 
ftguret sUJ)l'lied to him by the St'ate 
Governments or by the officers of his own 
Ministry. Like me, the hon. Minister i • 
also elected from a rural constituency and 
he might be certainly kJlowing how the 
public distribution system is workina in 
the vi11ag.es. The public distribution system 
tn the 'Villages bas' hecomo a matter of 
laughing lteclc. In Uttar Pradesh, fair' :t'ti~ 
shop. are '~ht,g fun tttroottl '. ~dOl'MtiYf.~, 
It is often $ecn tbat ~elul.r .up:piy of 
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wbeat, rice and kerosene oil is not made to 
the fair price shops. 

They get supplies after four to five 
months. The festival of Holi has taken 
place, the festivaJ 0$ Id has passed, but 
nothing has been suppJied to the people 
for these festivals through the Fair Price 
Shops. The public distribution system is 
working a bit properly in the urban areas, 
whereas in the far-flung rural areas of th~ 
country the public distribution system is 
not working properly. What measures are 
you contemplating to adopt to bring about 
improvement in the public distribution 
system? YOll simply say that it is the 
responsibility of the State Government to 
make the public distribution system func-
tion p;·opcrly. But the St~lte Governments 
have failed to manage the things rightly. 
The State Governments ar~ not WOI king 
satisfact0rily in this respect. Snme days 
ago I had occasion to talk to the P ..:;troleum 
Minister about th:: supply of keros~ne oil. 
He told me that the C~ntj' .. d Government 
had supplied as much quantily of kerosene 
oil to the State GOVC(llm;:;nt of U.P. as 
had been demanded by t hem to meet their 
requirement. It was the duty of the U,P. 
State Government to have properly distri-
bute the same district-wise and village-wise 
in the State ...... (Interruption)· .. The Central 
Government release the required quantity of 
wheat, sugar, kerosene oil and other things 
to tbe States, but tllese things never reach 
the people for whom they are meant. In 
this contcx" I would like to know from the 
hon. Minister what steps he is going to 
take to improve the public distribution 
system in the country. If you will lc:ave all 
things in this respect to be done by the 
State Governments, then the problem will 
not be solved. The Minister should tell us 
what steps are being taken by the Central 
Government to improve this system. Hon. 
Members in this House and also the people 
outside this House are demanding that our 
public distribution system must be made 
an ideal one and should be extended through-
out the country,. It should be ensured that 
the essential commodities through Fair 
Price Shops are made available to the 
people particularly in the rural areas at 
reasonable rates. . I would Uke to know 
from the hon. ·Mioister what kind of public 
dtltribution system he wants to introduce 
to enlure the regular supply of essential 
CO'Mlnodities to tht ptopie. 

While giving reply to the debate on hfl 
Ministry the Food and Civil S~ 
Minister said that the State Governmeatt 
were working the public distribution syJUa 
properly and essential commodities ... 
being distributed through the fair priCe 
shops regularly. If the same reply was to 
be given by the Minister today also then 
the very purpose of bringing this Catling 
Attention Motion will be defeated. In fact, 
the pl'ices have gone up and'it seems that 
this rising trend will continue for several 
years to come. The students of economics 
very well know that the prices do increase 
in a developing country_ I would like to 
know how the public distribution system 
would be set right through better manage. 
mcnt. , 

It is apparent from the reply given by 
the hon. Minister and also from the spee-
ches made by the Members that the black-
marketing, the profiteering and the hoard-
ing c~f essential commodities are taking 
place on a very large scale. 2.68 lakh ClUeS 
were detected and 17,000 cases were filed in 
the court. but punishment was awarded only 

. in 700 cases. The raids were conduc~ed i.n 
2.62 l.1kh cases and samples were also collec-
ted but only 700 offenders could be convic-
ted. The conclusion which can be drawn 
on the basis of these figures is that either 
innocent people were arrested or somethinl 
mischievous happened in between the arrest 
of the offenders and the judgement of tho 
courts. I would like to know what preven-
tive steps you are going to take at your 
levd to check the blackmarketing, adultera-
tion, profiteering and hoarding. 

I would also like to know whether you 
are going to take any new steps to furthe, 
strengthen the public distribution system. 
When Shri Mohan Dharia was a Mitlister. 
he got prepared a comprehensive scheme 
for the public distribution system. 1 woul4 
like to know what has happened to Shd 
Mohan Dharia '8 scheme. Why are you nQt 
implementing that scheme? If the wei. 
scheme needed further improvement, whY 
arc you. nol making the needed improvo.. 
ment in the same? . 

To Sllm up, I 'Would like to know what 
·steJ')s ·you arc going to take to check the 
rising price. and to give relief to the ·hard!ll 
"re~sed cons~ers. We should give a bo.ou 
to the consumers' movement. We lbou14 
aU cooperate in lurther e.pandi.,· t. 
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IIIIOJlIOIDeI'I movement. What facilities will 
be provided for the success of the consu-
mer. movement? What facilities will be 
provided to the consumers societies or to 
&bole who will launch the consumers' 
·Movement. 

[English] 

RAO BIRENDRA SINGH: Sir, the 
hon. Member has drawn Government's 
attention to a very important matter, that 
is, of prices. I have already admitted that 
the re has been increase in prices after the 
imposition of additional levies and increase 
in freiihts. The proposals were presented 
to Parliament and it was known and it was 
expected that there will be some increase in 
prices. But it is not due .entirely to incre~
se in levies and in freIghts alone. This 
Budget has been app roved by Parliamept. 
During the same p~riod every year after the 
presentation of the Budget, simultaneously, 
the States also try to take measures to 
increase their revenues. They also increase 
taxes and duties on various items and even 
transportation charges are increased by 
States. So, it is not the increase only based 
upon these levies and increase in freight 
and fare which perturb the hon. Member 
or the House or should perturb us. Be .. 
cause this was a conscious deci sian taken. 
In a developing economy, in a counL ry like 
India where there is so tn uch demand on 
the &chequcr, for improving the conditions 
in villages and cities, providing employment 
to uncmployment etc., all thes~ things cost 
money. After all, the money has to <.::ome 
from the people. It is a well-known fact 
that the incomes chase the prices; also 
prices chase incomes. ~hen Pri~es go up 
becauae of addjtionallevles there IS demand 
for additional TA, DA, etc. If these instal-
ments arc released then there is furtber 
idation. If large sums are allocated for 
4evelopment, then. either add itional revenu .. 
es have to be mobilised by the Centre and 
State Governments, both, or deficit financ-
ire hal to b~ resorted to. That also means 
more money suPP'y, and further inflation. 
So 1 am not at aU defending the undue 
r~ in prices. What 1 mean and explain to 
the bon. Member, is that aome price rise 
was known and was expected. But it is 
where the' price rise bas been disptopor ... 
iionate to the additional levies and increase 
'0 fucs and freishti and various other 
i . 1 . • ... 1 Jhinas whicb were 'knowlns "/, conSClo .... y 

resorted to and imposed, there the hOll. 
Member would agree that the Government 
cannot do much. There are certain commo-
dities which are sold under a system of 
administered prices and then for thioll 
like steel, kerosene oil, foodgrains as a 
whole, sus'ar in the public distribution 
system, controlled <;:loth and various other 
things, each administrative Ministry tak cs 
measures to see that administered prices 
remain in practice, in vogue and there is 
no exploitation by the traders, by the 
monopolists by playing with the lever of 
demand and supply forces one against the 
other. I agree with the bon. Member that 
it has been noticed that after the presenta-
tion of the budget, prices started rising. 
A risc of 2.3% in four weeks is no doubt 
a very sharp hike. It comes to 0.57% per 
week and I think it is unprecedented in '1lY 
view bccaust! in earlier years, the price rise 
was not so high, constantly. 

In some cases, the traders have taken 
undue advantages by creating psychological 
shortage. May be there was also some 
hoarding, a s it genera1Jy happens during 
the pre-budget period. We took steps to 
see that action was taken against the 
hoarders and blackmarketeers. The system 
of check was not properly exercised by the 
Stales. We wrote to the State Governments, 
I personally wrote letters to the Chief 
Ministers. We have appointed officers for 
purposes of monitoring area-wise. We have 
asked them to visit the States. But as the 
hon. Member knows the enforcement of 
laws is the responsibility of the Stat~ 

Governments.' I do not know what he ex-
peClS the Central Government to do. I 
would like to inform him about the various 
measures that we are taking in this respect. 
But I would also welcome any suggestion 
from ihis House as to how they can equip 
m.e with powers which my Ministry does 
not bave at present. 

AN HON. MEMBER: What about 
Delhi? 

RAO BIRENDRA SINGH: Delhi is 
part of the country and it is the capital of 
the country and therefore it is e~ted 
that thill,S would be better in Delh,i than 
in rural areas which the hon. Member 
pointed out. Exploitation is more in the 
far.Rung and in.terior areas than. in hlt.c 
cities and towns whero Governmel)t,. can 
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exercise better check and vigilance. Sir, as 
I said, prices were showing a declining 
trend in the earlier period. 

The rise over the previous year was 
only S.8~~ as I have given in my statemcllt, 
over 9-odd per cent in tne previous year. 
Certain commodities like foodgrains 
showed a declining trend. Over the two 
years, there was a reduction of 6.6% in 
cereal prices. 

Naturally, this was on account of 
large production, and it proves that to 
maintain a Jeasonable price level, what is 
required is adequate production. If anyth-
ing is in short supply, no measures taken 
by the Government would be effective 
enough to control the prices and keep 
them· in check. All that the Government 
can do is to resort to a system of statutory 
rationing or, alternat ively, to resort to a 
system of statutorily fixing prices. But 
these measures, again, entail certain 
difficult ies ; and they have their own ills. 
It is 1~ ot an easy jr b to sta 1 utorily fix 
prices and to control them. It might 
mean a very .large policing effort, millions 
of cases to be prosecuted in courts, a 
system of raids, checks and arrests. Even 
then, it can be counter-productive, because 
controls mean creation of shortage and 
more hoarding for black-marketing, which 
is created by a psychology of shortage and' 
scarcity. Therefore, what the present 
system is and what we are following, to 
my mind, is the best system which has 
been evolved and developed over the years 
through tne experience that we have been 
gaining. 

In certain things, there is dual pricing, 
as for instance in sugar, which is an impor-
tant food item. 'One way to keep prices 
from risina unduly in the open market is 
to have a second channel of supply for 
essential commodities; and that is what 
"';e are doing for sugar. Levy sugar was 
being sold through fair price shops a II 
over the country at one. price viz. ·Rs. 4/- a 
Ka. Even the varying costs and .other 

. charges were re .. imbursed by the Govern· 
ment. Any bike in transporta.tion and 
other things do not affect this price to the 

. ~me.extent . as other commodities at the 
retail level. as. 4/· was the retail price 
till lit April. Now it is Rs. 4-40. Tbe 
p riec 'haa been raised by Government itself 

. on account of higher cost of production in 
the factories, and the higher price that 
we ha vo had to pay to the supr mill. for 
the 65% portion of sugar taken up by us. 

Similarly about foodgrains. We are 
distributing foodgrains at a fixed price. 
There is no reason why foodgrain prices 
should go up in D.!lhi, because there is 
enough allocation in Delhi My information 
is that wheat through fair pr ice shops 
is available in Delhi at a price of Rs. 1·78 
per Kg. Regarding villages, in the produc-
ing States, certain States are surplus in 
wheat. Therefore, there should be no 
diffitulty. People do not purchase wheat 
from fair price shops. They depend on the 
open market or their own produce. 
Even for sugar, take for instance the case 
of Maharashtra. When we issued instruc-
tions to aU the States. two months back, 
just as I took over this Ministry, soon 
after that, I said, all cornmodties that are 
sol({ through public distribution system 
must reach the consumer everywhere and 
evvry person should get his fair ~hare, 
whether it is kerosene or sugar or foodgrains 
or controlled cloth. Now, Maharashtra, 
recently contacted me and gave me an im· 
pression recently that it was impossible to 
supply levy suger to the fair price shops 
in the interior, in the villages as the 
people don't want it; and I was surprised 
just because Maharashtra is a sugar pro-
ducing State, if they do not want levy 
sugar in fair price shops, then it only 
mcans that people are either getting sugar 
cheaper in the open market less than 
Rs. 4.40 which is unbeHevable or sugar 
is unauthorisedly being sold by the factor-
Ies. One of the two thing may be respon-
sible. I do not know which is correct. 
Similarly, in foodgrains, we are increasinl 
the allocation ; we have enough of stock; 
our stocks, at present, are the hisliest ever 
maintained by the Government at the 
Centre-nearly 22 million tonnes. ' 

PROF. MADHU DANDA VATB 
It is' not correct to say that the fair price 
shops in Maharashtra d'jd not want. levy 
susar. I dontt think that information 
is correct. 

RAO DIRENDRA' SINGH: that ia 
what I was told by the MabaAlhtra 
Government; that is wby I have montlonecl 
it. Similarly, there is allocation of ~ibl. 
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oil which is another very importsftt 
_ntial commodity, rood item. The 
allOcation made is not taken. The offtake 
it' J.eaa than the allocation in many States. 
'SImtiar is the case about some foodlrains 
.1.0 in some States. If we are making 
,.4equate allocation and even that quantity 
i., not being lifted and distributed, then 
I think the Central Government bas don. 
ita duty. But things require to be looked 
into at the lower level in the States~ in 
ta. districts. Cement is another item 
"here sovernm.;:nt has a dual price policy. 
Mow. <:ement, keJos~ne oil, they are directly 
d.iaiributed by the Ministnes concerned-
Petroleum Ministry and Textile Ministry., 
We try to monitor the whole thing. Now, 
we have started getting returns from them. 
I c~en noticed that th;: kaoscne meant for 

"public distribution for supply as essential 
.fuel to villagers to poor people, to vulne-
rable sections (',f the society. In many 
States, part of tltis kerosene oil is diat ri-
buted by the State authority to industrie!. 
Now, there should b~ 3. sq)Jrate allocation 

,{or industries. Industries' need can be 
aoparately met by the Pdroleum Ministry. 
But when it is allocated in buJk to a State 
and if large quantities of it are given to 
industrial units, tben it is v,:-ry difficult 
to keep a check as to where kel'osene oil 
has disappeared, why shortage has been 
created. But we have now started looking 
very closely at the whole thing just because 
we Celt that if the system was efficient, it 
the district authorities States authorities 
in the Civil Supplies D~ partment, tbe Food 

,Department didthc:ir (hlty, there is no 
,,,100 why prices shCYldrJ rise unduly. 

Then, Sir, on the pretext of higher 
Creiaht and higher duties the traden 

.J 'tiftd to ask for higher prices. The 
cotUmmers are mostly illiterate and they 

,,' 'tlo not know some things. For instance, 
a ~nlumer does not know what the local 
.deI ato. what the amount oC loeal 
taxes and' even though we have rClulateG 
tJ:Un.p ,~~ we have issued orders that 

.just lik& the net weiabt the date of manu .. 
, ,'aotw:e ahould be, .showu on the packales; 

the lUkimum retaU prices to be char,ed 
will also be printed while it is sold in tn. 
rotaU market. Though the prices are 
,,*lDte~t since the sales tax varies fro. 
Statt 'to ,State and certain other 
·luoal levies are alao there levie4 

",~ by the' municipalities or corporations, 

it is not possible to print the same amount 
of local taxes on the packaies. And then 
the traders get a very good excuse to 
charge high prices and they say that the. 
taxes are extra and they can challle the 
amount of taxes. They have to, unde, 
the law, display the amount of t&ltes, if 
not on the package then on a board. Some-
times t hey do not. do it and the local 
authorities can naturally check them. The 
consumers aho have to be vigilant and 
cautious. They should ask tor the amount 
of taxes on a particular item. The consu-
mers at times themselves do not want a ~a8h 
memo or a receipt wherein the tax would 
have to be shown 'in writing anti they want 
to avoid taxes and tha t gives a double 
advantage to the shopkccp~r. He can 
charge more in the n(l.mc of faxes, much 
higher tha'l the actual amount and he can 
pockel that amount without payin, it to 
the Governmen t where it should be "aid. 
So the8e are the various things makins 
it difficult for us to check undue rise in 
~')fices and rarticul arly in smaller places 
as the hon. Member mentioned. We have 
done all that we can. 

The hon. Member wanted to know 
what we were doin. in the matter. As I 
have said, the most important thins is to 
run efficiently the public distribu.tion system 
for providing an alternate channel for th. 
consumers. 

Second thing is to see that laws ate 
enforced. 

The third most important thiDa-or 
probably the first important thiol-is 
to increase the production so tha t the 
supply can meet the demands comfortably 
and CNlsily • 

And, for improvins the public distri-
bution system we have been cont. etioa 
the States, trying to persuade them and .,. 
have brought about some improve-
ments in our own manaaelllent system. W. 
notice that it is not always the States that 
were retponsible for runnio. the public dis-
tribution system reaularly and efficiently. 
Take for instan,ce supr. ·If the factories 
dQ not despatch the allotted suaar to a 
State in time. if WaaODa arc 'not avaUabl., 
naturalJy the fair I'rice abo" would ,0' .ry 
and they cannot inue lUIat'. If out , .. 4 
grains do not r~h the Stat. tor. the Whole 
month in flmc and a4equ't~" 't~~ ate 

, " ", ',I. "i 



not maintained for juue to the State 
through . the PCI lodowns, then ala in 
there will be no foodgrains for issue. 

If kerosene oil in bulk for the entire 
month doel not reach a State from the 
Petroleum Ministry or the Oil Corporation, 
then naturally, it will be reaching in bits 
and the traders can always take advantage 
of that situation. They can say that the 
kerosene has not come, controlled 
cloth has not reached them, sugar has not 
reached them and so on. Same is the 
case with edible oil. If the STC fails to 
provide the entire allocated quantity of 
edible oil to State, the consumers would 
not be able to draw their whole month's 
ration. And jf its coming is not certain, 
then the consumers, out of frustration, 
would not lift their own share and that can 
go to the black-market. For tbat purpose, 
we are trying to see that as many esscntial 
commodities in the public distribution 
system as possibte should be m~\de availa-
ble at one point. That wculd increase the 
viability of these outlets also. For that 
we need the cooperation of the States 
because though we have increased the 
number of fair TH ice shops-even in the 
month of January the n,umb~r has gone up 
frOID 3.11 lakhs as on 1-10-84 to 3.1S lakhs 
as on 1-1·85 we w ..... nt that there should be 
one fair price shop for every 2000 p~pula

tion and even in the remotest areas, tribal 
areas, mountainous areas and difficult 'to 
approach places-to run them regularly and 
etBciently where things are available every-
day and in quantities that are the share of a consumer in one go if he likes to take 
the whole months supply and if he is a 
poor man and wants to take the supplies 
on weekly basis, there should be arrange.. 
ments for that also. we need their coope-
ration. The State Governments are being 
consulted regularly. I held a t1leetinl or' 
the Advisory Council on public dl.triblltion 
system in the 'month of Mareh. We are 
aC,tivisinl the district committees ad that 
the District Collector becomes responsible 
for over-Meinl and supervising the entire 
thtn. in his district whether the coft$umers 
att rClular supplies, sbops open in time, 
and actio-n is taken for violation of laws 
for overchargina of ,prices. In this matter 
I need' the full cooperation of hOD. 
Members too. 
.'. ' .S8lU· RAM ·PYAl\E ,PANlxA.: But. 
. ~ are ~ot allOCiatod. 

RAO BIRENDRA SINGH: Even lor 
that 'purpose I have to approach the States.' 
I have already written to them. 
I will be req ucsting them apin and apia 
,till they do it. But in your own respectiw 
States you are the important persons iR 
the highest forum. 

[TrOllslation] 

SHRI ZAll'~ lll_ BASHER: How much 
addition can yon make in the responsi· 
biIities of a ,Collector while his problem 
is that he cannc·t even now attend properly 
to aU the h::ms of work entrusted to 
him? 

RAO BlRFNDRA SINGH: But the 
CoJlector shouJd l'-lke action. If there are 
public representatives, it is in their hands 
to take action. Even jf I catch any black-
marketeer red-handed, I cannot take action 
against him. 

SHRr RAM DHAN: Who is respot.si. 
blc for the price-increase in Delhi? 

RAO BIRENDRA SINGH: The 
information supplied by Shri Zainul Buher 
does not appear to be correct. As regards 
potato and onion ..... . 

SHRI ZAINUL BASHER: My infor-
mation is absolutely correct because I 
personally went to the market and co))ccted 
the information. 

(English] 

RAO BIRENDRA SINGH: YOu just 
said that the price of potatoes had inc rea· 
ted from Re. 1/- to Rs. 1.25 per kg. Onion 
is selling in market at the rate of RI. 2/-
per leg. As far as the question. of levy 
suaar is concerned. This is being distributed 
throuah fair price shops at the bod price 
of R.s. 4.40 and the price in the open market 
has ,enerally gone up from Rs. 5.50 to 
1\.. 6.25 or even to Rs. 6.30 or a little more 
,dep:)ndiDI upon the market. 

This is on account of rise in the pric. 
of levy aUlar and the price that we have 
had to .pay ,0 the mills due to, hiaher cost 
of production.. So, that was inevitable. 

·lIut ttJ:ere .hould be no concern about 
~~~ . beca~~ ,these J'rices' are not un4ldy 
pith prices, I mafnt~ln· . 

'I " I, • 
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About the kerosene, Sir, in Delhi it is 
, available at Rs. 2.11 per litre which is the 
administered price fixed by the Govern-
ment. In Uttar Pradesh if it is selling at 
Rs. S or Rs. 6 in villages, as the han. 
Member said, tben it only means mis-
management, black-marketing, artificial 
shortage, and this mismanagement has to 
be corrected. But it can only b~ corrected 
with the cooperation of the State Govern-
ments. I hope you agree. 

The meat prices have not increased. 

[Translatio,,] 

SHRI ZAINUL BASHER: We daily 
consume meat. We purchase it at the rate 
of Rs. 24/- per kg. 

(Elzglish] 

RAO BIRENDRA SINGH: 1 also 
eat. My information is that goat 
meat in Delhi llround the 20th of the April 
in all the main markets was selling at Rs. 
22 per kg. 

[Translation] 

SHRl ZAINUL BASHER Meat 
may be available in abundance in South 
Avenue. 

RAO BIRENDRA SINGH: You 
might have purchased the best quality 
meat. 

[English] 

Anyway, I shall look into this if wrong 
ftaures have been provided. ~y inror~
tion is it is Rs. 22. in three mam markets In 

Delhi. 

Then Sir about rice and wheat, hon. 
Members' wo~ld aaree that these are availa-
ble in Fair Price Shops and there is no 
Ihorta,c of stocks. We can allocate 
adequate quantities to any State. Wheat 
we have plenty, but the States atEl.' not 
lifting much. It is allO available in the 
market. 

The prices . of cereal. have not risen 
appreciably even after the Budlct. 

These are the yarious tbinas which, 
lbope, hon. Member. would apprec;iatc. 

Oovernmen t is very :viaiJaot about thit 
whole thinl and we have boon roade more 
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vigilant after this Calling Attention Motion, 
and will see what further can be done in 
the matter, 

MR. DEPUTY SPEAKER: In the 
light of Minister's reply, I request other 
Members to be very be ief and put some 
relevant questions instead of going on 
giving preamb\es and other things. I tbink 
you will cooperate with me on this. 

(Translation] 

SHRI JAI PRAKASH AGARWAL 
(Chandni Chowk): Mr. Deputy Speaker, 
Sir, it is an admitted fact that prices are 
rising daily and this price rise is directly 
affecting the poor people whose main 
problem is how to carn their daily bread. 
The poor man has to think how much 
share of a bread p ieee he should give to 
his wif<.!, how much to his children and 
how much he should consume himself. 
Wilen he goes to the market he has to 
til ink what commodity he can afford to pur, 
chase with whatever money he has in his 
pocket so as to satisfy his hunger and thus 
he has to forego lllany other essential 
commodities. 

My hon. friend has mentioned certain 
figures about the prevailing prices. Some 
of the figures given by him arc correct but 
in some cases the prices arc even more 
than he has quoted. At I;erta in places the 
people are becoming victims of starva-
tion. The poor man bas to satisfy his 
hunger by taking only tea and bread be· 
cause they are not in a position to buy other 
things. I do not want to repeat all the 
things which have already been narrated by 
other hon. Members. But I want to invite 
his attention to certain other things. 

The hon. Minister has just said that 
the prices of certain commodi ties went up 
due to their production being less. I would 
like to know whether a system cannot be 
introduced under which the farmers c(luld 
be liven incentive to grow more pulses and 
oilseeds as compared to cash ClOp. because 
at present the farmers "refer to srow cash 
crops more thaD other crops. The reason 
why the farmers n(j~ grow .more wheat and 
rice is that these' days these crops, ,lve 
them ready cash they let it not from the 
private pUl'chnSel18 bllt from Govel'nment 
.aertCies like the food COl poration of, 
India also. At present the J)iices of pulses 
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aDd edible oil are increasing because they 
. are in short supply. 

Now I would like to give a picture of 
.the wholesale prices What were the whole· 
'sale prices in 1983·84 and in 1984-85 ? The 
wholesale price of Rs. 21S per quintal of 
gram in 1983·84 increased to Rs 460 per 
quintal in 1984-85. The wholesale price of 
Rs. SOO per quintal of moonl.~ in 1983-84 
increased to Rs. 626 per quinta) in 1984-85. 
Similarly the wholesele price 'of Rs. 450 
per quintal of urad in 1983·84 increased to 
. Its. 550 in 1984· 8S. If proper attention is 
not paid to this situation, then we will not 
be able to check the rising prices and to 
give any relief to the poor people who 
want only bread to satisfy their hunger. 
Thus the poor people w ill go on cxperienc-
ina hardship. Every year the prices will be 
going up after the presentation of the 
Budget and you will not be able to check 
the same. Some years ago, we have seen, 
the sugarcane producers had to burn their 
sugarcane in the fields because there was 
a bumper crop of sugarcane. 

I would like to draw the attention of 
the hon. Minister to the fact that he has 
,not been able to check the widening gap 
between the wholesale and retail prices. 
There was a decrease of 6.5 per cent in the 
wholesale price of rice but the retail price 
of rice has come down only by 1.6 per 
cent. Similarly the wholesale price of oni· 
ons has come down by 27.3 per cent but its 
retail price has gone up by 28.2 per cent. 
The wholesale price of mustard oil bas 
shown a decline of 9.6 per cent but the 
fall in retail pr ice is only 3.0 per cent. In 
the price of coconut oi 1 the increase was 
.9 per cent but it showed an increase of 
S.7 per cent in the retail market. The milk 
price has gone down by 0.6 per cent but its 
retail price has gone up by 0.2 per cent. 
I think we would not be able to check the 
rlsmg prices unless we brio, about an 
effective improvement in the system and 

~ uilless the existing system is imprQved, w~ 
would not be in a position to '- ive relief to 
those poor people who have seat us as 
their representatives to Parliament by cast· 
ing their votes in . our favour. As regards 
our distribution system, there are certain 

. 'tI:efects: Even at our fair price ah.OpI 
:blackn:utrketing takes piace in certain' 
'commodities which are suppli~ ,to such 
.bopl for ciiltribution to the people at fait 

price. When a consumer goes to a rai r 
price shop he is told that the commodity 
he wants is out of stock but on the other 
hand the, same commodity can be had froOl 
the same fair price shol' clandestinely at a 
higher price. Thus the consumer is not 
getting the benefit 0 f f .Lir price shops. It is 
correct that the numb..: r of fair price shops 
rose by 27.6 per cent during the period 
from 1979 to J 98 ~ but this increase is 
not in proport i 0' to the increase in the 
po~ulation. I would like to remind you 
that the implementation of the Price-taSSinl 
policy had its healthy eff"ct on the price 
situation in D.:lhi. At that time the 
commodities of good quality were available 
at reasonable prices in the market, That 
system has not b.!:!n reintroduced now. 

13.1211rs 

rSHRI SHARAD DHIGHE in the Chair] 
In this connection, I would like to ask 

some questions from the hon. M:nister : 

[English] 

(1) Have you ever planned for planned 
cultivation of different agricultural goods 
according to the needs of the country 1 

(2) Is there any Act for price-tagging 
o~ -essential com'l1odities? And if so, why 
has it not been enforced? 

(3) The main function of today's Parlia-
ment is to keep control over public fi;l.lnc~. 
For this purpose we have three different 
important Committees-the Public Accounts 
Committee, the Public Undertakings Commi-
ttee and the Estimates Committee. The 
question of control of prices is also very 
important from the point of view of the 
voter who has voted us in this Parliament. 
I would like to know why a Parliamentary 
Committee fo'c check on prices has not 
been formed so far. 

RAO BIRENDRA SINGH: Sir, I have 
already given a detailed reply to the gene-
ral questions which can be raised on the 
subject. 

The hon. Member has mentioned 'tho 
high prices of some agricultural comm :xli· 
ties like srams or other pulses like mOOIll • 
and veaetables. as ",as also mentioned by 
.Lhe earlier speaker. Sir, you would a,tee, 
I hope, that .sinoc prices can only be 
(:ontrolled prope.rJ)' and efrectively duoUlh 
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increased production, one has to think how 
fat the prices of commodities which are ill 
short supply in the country already can 'be 
kept down-pulses for that matter ot lOme 
,other commodities. If we fix lower prices 
'for these pulses like gram, moona, urad 
'and masur, the natural reault would be 
that proQuction would go dow,n further. In 
,spite of these higher prices, the farmers 
bave not found it profitable to cultivate 
the,!e crops in 'Jarger areas and because of 
Ihortage, the prices are ruling so high. The 
moment production goes up, the prices will 
automatically come down as in the case 
of wheat. Therefore, we have to maintain 
a baJance on the question of prices, parti-
culady for cumm9ditles which we do not 
produce in adequate quantities. Oilseeds, for 
instance, is another commodity, We are 
spending Rs. 1000 crores or maybe more 
on itllP~' t (,r edible oil, we have b~en doing 
it for the past few years and. in spite of 
our best efforts, oilseeds production has 
not aone up sufficiently to allow us to cur-
tail our im!"oits. Now, if we, through 
Government mcasure~. through regulations, 
artificiaJ1y try 10 br;,)g down the prices 
without the market forces having a free 
play, tllen it will mean further reduction in 
production. TherefoH', hon. Member would 
also agree that there are certain commodi-
ties for which we have to pay remunerative 
prices to the farmer, but where the diffe-
renee, b.etween retail prices and the prices 
in the wholesale or price at the farm level 
is too high, it becomes Government's res-
ponsibility to reduce the gap. There we 
have to take steps and we are taking steps. 
Take, for instance, vegetables. If bindi is 
selling at RI. 8 per kg. in the market in 
Delhi, the farmer is not getting even Rs. 2 
per kg in his field. It is these middlemen 
from one point to another. .... .' . 

SARI JAI PRAKASH AGARWAL: 
Gap is too much. 

RAO BIRE'NDRA SINGH: Gap is too 
Dlu<:b. That is what 1 am &ayina, and in 
most of the things we notice that there is 
no reasonable relationship between the 
prices in whol~sale and the prices at the 
retail lev~l. T11(re is very little relationship 
between the prices at the farm level and 
the priees at the retail level and it ,it for 
this purpose that we want more' fair "rice .hoP' ~u1.4 fair price shops takin. up .m9rt 

" it •• in the public (bttri~l~n,~~~. 
I, "j,' ,,' '" 
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More cooperativo consumer store •• N 
comiog ,up. We provide subsidy and fhwl. 
cia I assistance to them. Stronger consum. 
protection movement should be there tG 
help'the Government and other authoritlel 
in each town and city. People should form 
their own cooperatives and set up consu-
mer stores in Mohatlas, in streets, in towns 
and wh ~rever it is possible and the result 
is. immcdiate1y the prices of green vegeta-
bles would come down. But if we leave it 
to a f:w people-the monopoly of sale-at 
the retail level and jf other p.::ople gene-
rally do not come forward, then it is dim-
cult. Ladies, for instance, ,hould be able 
to do something in the matter. SO or 60 
women in a mo/zaf/a, in a colony can come 
together and form a cooperattve society 
and start a consumer store in the vera/ldah. 
Every morning, they can send somebody to 
the wholesa.le mal kct and get the needed 
vegetables and sell them two o'clock or 
the afternoon. That is the only thilll. 
O~hcrwise\ when we go to p(ish market, 
naturaIJy they charg~ v..:ry high prices and 
prices also differ from place to place. 

SHRI RAM PY ARE PANIKA: Your 
super market is also charg ing high. 

RAO BIRENDRA SINGH £: Super 
market is not charging high pr icc-not super 
bl~r. I agree with you that prices in super 
bazar could be probably much low~r. Tboy 
can do it and we are working towards that 
end also. We have already taken steps. 
With the cooperation of public in genera', 
even in areas where we have not been very 
successful, things can improve. 

MR. CHAIRMAN: I will request the 
hon. Members to be very brief and to tM 
point. 

Shri Kali Prasad Pandey--not here. 

Sbri Dharam Pal Singh Malik. 

[TranI/at ion] 

SHill DHARAMPAL SINGH M.AL~ 
(Sonepat) : Mr. Deputy Speaker, 8i1,. i~ ~s 
an admitted fact that the prices arc daily 
moving up and this unprecedentod prico-
rite· has made it difficult for the poor. 
"eo1'le to exfftt. The bon.' Minister ~~. 
admitte<t that the pricc~ c.r certain ~~nl~ 
'ditjes have spne up due:o the ad4UJoMI 
,levy i~pOltd,' 011 theM. But ,the p(:),i,~t ~t 

,.) 
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l... J. that the additional 1", hat bee.D 
impoae4 on only ten items while the price I 
of almost all the commodities have increa-
.ed. Besides this. there are certain thi"" 
Wblch are avallable in abundance but the 
prlcea of the same are increasin& due to 
"oarding. If there is anything which is in 
abort aupply, the price-rise can be explained, ""t when the commodity" available in 
abundance and artificial scarcity created bv 
hoarding and the price is increased arbit ~ a'-
dly.. then the responsibility of making 
tbat thins available at fair price resta on 
Government. 

Black money has been generated in 1 he 
country to such 'a large extent that it is 
playing a very big role in escalating the 
prices. It will be very difficult to contain 
tbe rising prices unless the craze for earn-
iOI more and more unaccounted money is 
put to an end to. The people who have 
black money readily agree to pay as much 
price as is demanded by the seller for 
• commodity without caring tor it. actual 
price, with the result that the price of 
that particular commodity goes up further. 
They pay more than the actual price be-
c~use they are in a posit~on to do so, while 
the poor peopJe have to suffer on this 
account because they have to bear' the 
unnecessary burden of such price escalation. 

There is a big lacuna in our existing laws. 
Provision is not there in the law to guarantee 
• comfortable and secure life to the people 
at large. Unless Government gives a gua-
rantee of thi s, the people will go on amas .. 
• ~ng more and more money in order to 
lead a better life. These days everybody 
believes that he can lead a better life only 
if he has an amount of Rs. 5000/· iD hi. 
pocket and he can nlake his life more 
.cure if he owns Rs. 10,000. J want to say 
that these days security is linked with the 
money. In such circumstances, it becomes 
the duty of the Government to provide 
aeeurity to each and every citizen of the 
country 10 'that he may feel that he will be 
able I to get his requirements at fair 
prices whenever he wan ts. Such a gua-
rantee will put an end to the vicious circle 
cf pneration of black money by di.i1onest 
meal'll and hoarding of thing8-. 

, , I woutd like to ,say that there must bo 
C4tllinl' on movable and' immoftbl. 
~pert1 irr~spectlve of t'he laet wbether 

,it i. in llrban or raral ar •. We would aot 
be able to check the price spiral unl.., 
~uch a CC!liOI il laid dowD. Today there 
JS no ceihng on income. A man. can earn 
and accumulate as much money as he can. 
The more. a rich man earns tbe,more ;. the 
burden on the poor. A rich man call 
m~t his requirements by paying exorbitant 
Prices for commodities but a poor man 
doe. not have the purchasing capacity even 
to buy the essential commodities. In thi. 
~ay .tIle exploitation of the poor people 
contlDue~ unabated. The rich people are 
~etting richer, In this context I would 
hke ~o ask the han. Minister two or three 
questions. 

My first question is whether Govern-
ment is going to take any such step as to 
make the lives of the people at large 
secure. Everybody should feel that he will 
lOt all his requirements at fair price whon" 
ever be wants them. Secondly I would 
like to know whether Govern:nent are 
10iD, to make an effective law for check .. 
iDJ hoarding etc. Thirdly. I want to know 
whether Government intend to fix the 
prices ora11 commodities, whether essen-
tial or not, and to make it obligatory on 
the part of the shopkeepers to display the 
prices of all commodities. A stringent 
provision should be made in the law to 
leverety punish those shopkeepers who d) 
not di.p~ay the prices. Such a law will 
lerve the dual purpose or checking t.he 
price-rise and ensuring the availability ot 
thinas to peopl e at fair price. 

RAO BIRBNDRA SINGH: Mr 
Chairman. Sir, I agree with the hon. 
Member that the inflation incr,eases wi'th 
the el.pansion of money supply. There is 
uraent need for containing the black 
money. Tax evasion sbould b~ checked 
because it leads to price-rise. But I do 
Dot alroe to the point that black money 
has any 'major impact on the .prices of 
essential c,ommodities. In my oJ')inion' a 
man possessing black mo~ey cannot even 
eat much. 

111 our country,· there are a Isrp number or people for whom essential 
commoc1hiea should be supplied at fa ir 
pricea. Par this purpose there shOUld be 
aD elective pubUc distribution system. If 

. certain people can pay more than t'-, 
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actual price of a particular commodity, in 
a posh market }ike the IChan . market' of 
Delhi1 I do not think it will have any 
major effect on the price situation all over 
tbe country. 

As regards the law for preventing the 
leneration of black money. a law enthled 
the Prevention of B'ack Money and Main-
tenance of Essential Supplies Act was 
enacted in 1981. It contained a provision 
for detention of the offenders also. Under 
tbis provision any person can be detained 
for' a period of six months without trial. 
There are provisions in the existing Jaws 
which provide for st ringent punishment to 
those who indulge in hoarding or black-
marketing or violate the laws relat iog to 
essential commodities. Therefore, there 
is no need to make more Jaws for this 
purpose. The need of the bour is to en-
force them effectively. Certain States like 
UP, Gujarat, Maharasht~a and the Union 
Territory of Delh'i have implemented these 
Jaws well. A number of people have 
been arrested. Several others have been 
detained. Upto 31st March this year, 790 
persons were detained under the law meant 
for preventing black-marketing. Most of 
them are still under detention. Some of 
tbem have been re~eased and in the case 
of some others the detent ion period has 
e~pjred. 

There are Acts I ike the Essential Com-
modi jes Act or the Essential Commodities 
Special Provision Act which pro· 
vides for sevel e punishment. There is a 
provision for special courts. There is pro-
vision fOT summary triats too. A minimum 
pe tiod of imprisonment have been specified 
for different kinds of offences. Thus there 
are already a number of laws to deal with 
such evils. 

A number of raids have been conduct-
ed. In 1984, 2.69 lakh raids were conduct-
ed under the Essential Commodities Act. 
About 8,821 person:; were arrested. Five 
thousand people were 1'. osecuted and 
1,094 persons were convicted. A number 
or cases mlaht be pend,ina in the courts 
for filla) decisions. Propert)' worth Rs. 10 
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crores was seized and that is in the pos-
session of Government. ' I," 

The Jaws are there but they are not 
honestly implemented in all the States. We 
are trying to see that these laws arc en.-
forced strictly in every state. Hon. Mem-
bers should also make efforts in this direc-
tion. After all, all are in politics for the 
last several years. Old people c me here. 
They are experienced and know where the 
defect is and how it can be removed. 

I think, Mr. Malik will agree with me 
that Government has never lagged behind 
in making the rules, regulations and laws 
to meet any particular situation. We also 
try our best to get the laws implemented. I 
expect the cooperat ion of all of you in 
getting these Jaws implemented effectively 
but the fact is that certain States are not 
at all serious in implementing them. For 
example the West Bengal Government have 
not implemented the Black-Marketin, 
Prevention Act. Hon. Members from 
West Bengal in this House daily e)Qpress 
their concern about the rising pri ces but 
they do not want to detain anybody under 
these laws. Every state has its own 
powers. In such cases, we find ourselves 
helpless. , Though' there are laws, certain 
States d not enforce them. We ask for 
returns from them and receive some. We 
try to persuade them and use pressure also. 
The' Centre is helpless to do more than 
this. If hon. Member has any concrete 
proposals, be should send them to me and 
I shall consider them seriously. 

SHRI DHARM PAL SINGH MALIK : 
The shopkeepers do not display the 
prices. 

RAO BIRENDRA SINGH: Under 
the law it is obligatory for them to d~s· 
play the prices of different commodities. 
Not only this they should specifically met\-
tion on the board as to what the actual 
price is and what local taxes are but the 
consumers also should be vigilant in this 
respect. 
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STATEMENT RE: SITUATION IN 
SRI LANK.A 

tEwcllsh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHEED ALAM KHAN): 
When I last apprised the House on th!' 
situation in Sri Lanka I had aSSUi .. ~u 
Hon'bJe Members that the Government 
would take the House into confidence as 
and when there are fresh developments to 
report. On 25th Aprial, PM in his state-
ment in in the HOllse informed the House 
that the Government was following 
developments in Sri Lanka and their 
repercussions on I ndia with concern and 
that Government have been in 'Continuous 
touch with the Sri Lankan Government. 
A Special Advisory Group ha!l since b( en 
set up. 'The Group will expeditiously 
examine and advise on the serious question 
of the large scale influx of refugees into 
India and also the problems of insecurity 
faced by our fishermen in the Palk Strait. 

The situation in Sri Lanka continue~ 
to be tense. Violence which had some-
what slackened is again endemic There 
have been disturbing reports of large-
scale violence in the Eastern province 
involving Muslims and Tamils. This is a 
sad and serious development which will 
further aggravate an already complex 
situation. The sense of insecurity and 
uncertainty seems to have further heigh-
tened. 

As Government have said in the House 
on several occasions we are deeply affected 
by the repercussions of the unfortunate 
ethnic problem in SrI Lanka. We have 
had to maintain a large and increasing 
number of refugees frl'm Sri Lanka since 
July 1983; the exodus is continuing and 
the fiaure has now gc ne up to almost a 
lakh. While we ., have done whatever is 
possible to provide succour to the hapless 
refugees, the influx imposes heavy social 
and economic strains on us. The livelihood 
of our fishermen has been affected, they 
have been haraHed and attacked. We 
have had to strengthen our surveiUance 
and take other protective measures, . 

In :' this . (:olllplex .. and arave'" situatlOtl 
lit' \' ", '~I j I , • 

our pritnary objective is to ensure that 
Indian citizens are not under threat and 
our interests are protected. S imultaneou-
sly, we want to see a I'etrun to normalcy 
and stability in Sri Lanka which would 
permit the refulees to return in safety.aud 
dignity. Equally, we hope that a peacefij.l 
and neaotiated setllement will be found 
for the problems faced by the Tamils in 
Sri Lanka without any further delay We 
have reiterated that the Sri Lankan 
Government cannot find a solution to this 
problem thr'ough military means. A 
negotiated political settlement acceptable 
to all concerned will have to be found by 
the Sri Lankan Government. 

It is essential that a political dialogue 
with all concerned is resumed eady in 
Sri Lankl. For' this an appropriate 
atmosphere needs to be created. The 
present disturbed state in Sri Lanka does 
not appear conducive to any meaningful 
efforts for negotiations. We hope that 
all efforts WIll be made to defuse the 
situation and tension. The initiative rests 
with the Sri Lanka Government and I 
sincerely hope that they will show the 
necessary political ",·ill and vision in this 
direction, 

We would like to reaffirm our stand 
that a negotiated rsettlement acceptable to 
all concerned and within the framework 
of Sri Lanka!s sovereignty, intergrity and 
unity can provide the answer to the serious 
ethnic problem that has engulfed the coun-
try. I would like to once again make it 
clear that we do not believe in separatism. 
At the same time we do not believe .tha t 
repressive meaSJlres can help in finding a 
solution to the ethnic issue in Sri Lanka. 

We have been in constant touch with 
the Sri Lanka Government with a view to 
assisting them in finding a political solu-
tion. This has been through both 
diplomatic channels and visits by special 
envoys. In our recent cxchallses which 
were free and frank, we have been given 
to understand that President Jayewardtne 
will take some poslti've measures towards 
a political Solution. We hope these 
measures will be implemented without any 
delay 80 ,that a suitable atmosphere for 
nesotbUion amongst all concerned can be 
cteat«!. 

,;. 
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rrr'ltulat loll] 
(I) Need to bDpro,e Teleplaoa. &el, .... 

In Bar ..... i (Blbar) , 
SHRIMATI KRISHNA SARI 

(Bel_ral): Mr. Chairman, Si'r, I ~ant 
to raiN an important matter under rule 
'77. Barauni is an important industrial 
~tre. Btl indultrial establishments like 
itflutry, fortili2er factory, thermal power 
atation etc. arc located there. Factories 
like tho Bata Shoe Factory t Spinninl Mill 
etc. are functioning at Mokameh, 15 kilo-
meters from Baraunf. Thus, within a radius 
of 20 kilometers from Barauni, many bi, and 
small factoriea are engaled in production. 
of lome commodity or the other. It i. rearot-
table that for such an important industrial 
contre, th,e telephone service is rar from 
adequate. In fact, Barauni, should haye 
4irect telephone link with the capital of 
the country but, not to apeak of Delhi, 
it 11 not even properly linked with the 
ltate capital, Patna. From Barauni, it 
pneraly takes about three to four days to 
~tablish telepbonic contact with Patna. 
it i, even impossible to contact the nearby 
town Lakbisarai on telephone 

, The saddest paJ t of it 'I that illthouah 
ouendal infrastructural facilities are 
&1ready available there. yet the telephone 
ICtvice cculd not be run smoothly. About 
QJlC and 8 half years back. a building had 
been cor:st; uctcd there for establishinS an 
automatic telephone exchange. The project 
OItimate.s for 6CO-line automatic telephone 
eervice had bec:n sanctioned about three 
,earl back. But it is surprising that even 
iftcr incurrina a lot of expenditure on 
providi'na infrastructural facilities, auto-
matic telephone excbanae' could not be 
atablished there till ncw. A 20-1 ine 
-.:han,e should have been set up there 
Ull the end of the last financial year. 1, 
'tberefore, urge the hon~ Minister to take 
unmediate necessary steps to obviate the 
,_uldes of the people. and, to ensure 
..... te use of communication service for 
ftle industrial proaress of the country and 
to, prevent wasteful expenditure by Govern-
.. t. 

, (II) N~d to set' up 1000e: Iifa'f)' induttry 
, In d1sfritt Paba'" (Uttar Pradelll) 

to relllO'te t __ plo~ aaeat ..... t~ 
J01llJllllen. 

lUI NI~ mATIU (pa.ba.): 

Mr. Chairman, Sir, Pallabad ii tbe most 
backward district of U.P. I want to draw 
the attention of the Government to t~ 
problem of unemployment. amona the 
youth of that area. This is one of thoM 
districts which have been declared most 
backard in the industrial sphere by the 
Central Government. Bikapur tehsil of 
this district is most backward. The youths 
livin, in the rural areas of this tehln 
arc beset with so many problems becausc 
of vast tracts of fallow land there. 

I, therefore" request the Central 
Government to set up heavy industry in 
the public lector there so a8 to lolve the 
problem of unemployment, keeping In 
view the availability of land and the back-
wardness of the region and the absence 
of any bit industry ther •• 

(E",Ush] 
(III) Need to take Immedla te step. to 

establish two more T.V. relay atatl-
ons at Mokokchuaa aad Oil_spur In 
Nagalaad. 

SHRY CHINOWANG KONY AI 
(Nagaland) : At present we have a T.V. 
rela)' station at Kohima. But because of 
its low power transmitter and also due to 
topography and terrain, p!ople of Phek, 
Wokha, Zunheboto, Mokokchung, l'uen-
sang and Mon districts and Dimapur area 
are being deprived of viewing T.V, progam-
mes through Kobima T.V. Relay Station. 

I would, therefore, request the Minister 
of Information and Broadcasting to take 
immediate step to establish two more T.V. 
relay stations in Negaland, that is, one at 
Mokokchung and another at Dimapur. 

(I.) Need for Central assl.taDee to 
Maharashtra for solving tbe driaklnl 
water problem In the scarcity bit 
'illages In district Buldanft. 

SHRI MUKUL WASNIK (Buldhana),: 
The drinking water problem in Maharaehtra 
State has assumed serious dimensions. 
The weather is aetting hot day by day and 
the problem is letting more. and more 
severe. 

The team of officers from the Central 
Government which had recently visit~d some 
district headquarters to analyse the .situa:-
tion is a step in the riaht directioth ,What 
It most . u~ntly needed il to ,imple,ment 
the iUAesiiollS :o'f" the I team 6t' ~"tr~l' 
Oovernment . OtIcera. 
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During my recent visit to Buldana, my 
Lok Sabha constituency, J had discussion 
with the officials and I visited some 
difficu1t villages also. Out of 1392 villages 
in the district 397 vilJag~s arc fl.lcing this 
problem. Because of la!;k of finance the 
problem has not been solved. Similar 
kind of situation exists in the other part 
of the State. 

I request the hen. Minister to give 
necessary direction and the necessary 
finance to the State Government to solve 
the problem at the earliest. 

(v) Need to release adequate funds by 
tbe (~entre to tbe Uttar Pradesh 
Go\'ernment to meet the unprecr-drnted 
drou~ht situation in the State. 

SHRI CHANDRA MOHAN SINGH 
NEGI (Garhwal): Fight Hilt Districts of 
Uttar Pradesh, i.e. Fatui Garh\\'al, Almora, 
Pithoragargh, Tehri Garhwal, Charnoli, 
Uttar Kashi, Dehradun and Nainital are 
facing severe drought condition resulting 
in damage of more than SO~{) of the Rabi 
crops and actue scarcity of drinking water. 
The above condition is also prevailing in 
12 other d jstrict~ i.e. AlIahab:::d. Band(l, 
Kanpur Rural, Hamirpur, SaharanplIf, 
Mi rzapnr, Varanasi, Jhansi, Agra, Juunpur J 

Ghasipur and Etah. Uttar Prr,desh Govern-
ment has requested the Army to provide 
100 tankers and 175 canvas bags for trans-
porting drinking water to the people of 
the affected area. 

The Government of India should meet 
the demand of the State Government 
immediately and also release adequate 
funds to meet the unprecedented drought 
condition prevailing in the State. 

(\'i) Need to purchase paddy from the 
paddy growers of Ar,dhra Pra~sb at 
the same price as is paid to Punj::b 
farllters and also to gf,'e bonus to 
'hem. 

SHIH V. SOBHANADREESWARA 
RAO (Vijayawada) : The Union Govern-
ment has announced very recently its 
decision to alJow any person or institution 
to export wheat saying that the godowns 
are full with foodgrains. The farmers in 
the South are wondeing why the Govern-
ment has not tr.ken decision .tu oll()w fine 
and superfine, rice that is ,grown in South 
also fo.r ~port just as wheat j1; nt\)wed. 
Thouab technically 'Fel has oper.:d pur-
chase ~ntre$, it is not purchasins paddy 

from farmers of Krishna and Godavari 
districts but is purchasing rice frem rice 
mills only. The FeI is however purchasinl 
lakbs of tonnes of paddy from farmers of 
Punjab. 

There is a difference of about Rs. 1~/. 
per quintal of fine and super-fine varieties 
of rice t.hat is procured in Punjab and 
that in Andhra Pradesh. Because of this 
the farmers of Andhra Pradesh who ar~ 
subjected to natura1 calamities often are 
put to loss. So, tIle FeI should pay the 
same price to the Andhra farmers also. In 
fact, one member of APe recommer:ded 
giving of higher price to paddy produced 
in coastal States because of the risk ('Ie. 
rnent involved. The Government is 
announcing bonus to Punjab rarmers while 
it does not do so in fe-gard to the farmer. 
in South. I would, therefore, W'se the 
Union Government to look into all these 
matters and take necessary steps in this 
regard. 

(,'il) Need to review the provisloas 01 tile 
Employees State In.uruce 
(Amendment) Act, 1984 

SHRIMATI BIBHA GHOSH 
GOSWAMI (Nabadwip): The Employees 
State Insurance (Amendment) Act, 1984 
has not been able to saf(guard tIle interests 
of the employees. It has enhanced the 
rates cf cC'ntribution of the employees 
while reducing the corresponding benefits 
to th m. Employees' Unions have comp)ai-
ned that the provisions of the Act as well 
as Rules of the General Regulations make 
it evident that the ESI Corporation is 
using the instilution more and more as a 
profitable busin( S8 at the cost of the 
employees rather than as a guarantee of 
social security to them. It js also relevant 
to mention that before the amendments 
were made there had been no endeavour 
on the part of the Government to aet tbe 
('pinion of the Central Trade Unions 'on 
the matter. 

The Amendment has been particularly 
hard on women employees who wH} be 
deprived of their benefits during the period 
subsequent -to maternity leave. The 
interests of substitute and casuaJ work~rs 
have also been adversely hit. 

. Government should refrain fro~ 
implementing ~he Amendment Ac't and 

. review the provisions after discussion with 
the Central Trade Union •. 
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[Trans 'alion] 
~'IU) Need for early completion of Bant",DI-

.Ja"1tpunl ra ilway line in Orissa 

SHRI HARIHAR SOREN (Keonjbat)*: 
Sir, the Railway Ministry has approved 
the propcsal for construction of a railway 
line linking Jakhp\lra with Banspani over 
a length of 179 kms. As a part of this 
programme, rail line has been laid between 
Jakbpura and Dnitari. Unless the line is 
completed, iron ore from Barajamda sector 
cannot be eAportcd to Pal'ade~p over the 
ahortcst route. At present, the ore is 
exported by a roundabout route of 640 ms. If lakhpura-Banspani line is completed 
the distance 'Ifill be cut to half, viz., 320. 
kms. The transport cost will also be redu-
ced correspondingly. This will mean,a lot 
for promoting iron ore export through 
Paradee",.' With reduced transport cost, 
the MMTC can offer higher discount to 
induce foreign buyers to take ore from 
Patadeep. The increase in the export of 
iron ore through Para deep will help the 

,lTowth of mining industry in Orissa. On 
the other hand, the decline in the export 
will result in complete closure of non-
()8ptive private mines. This will tbrow out 
of work thousands of Adivasi families, 
who depcne upon activities connected with 
iron ore mining. The cOJnpktion of Bansp-
ani .. Jakhpura line is, therefore, of special 
sign inca nee to the t ri bal population. The 
Government of India, should, therefore, 
review the question of completion of the 
rail line ftem a wider perspective and 
accord high priority to this Project. 

[Elfg/ish) 

(h:) Need to alleviate the sufferings of 
people living in Khurda and Na~agarh 
(Orissa) due to acute scarcity of 
drinking water. 

SHRI CHINTAMANI PANIORAHI 
(Bhubaneswar): All the drought-prone 
districts of Orissa, including Panchayat 
Sanutu areas of K.hurda and Nayagarh 

, , .• ub-divisions are now faced with an acute 
4rillldng water scarcity with all sources 
having dried up, Many of tbe sur face 
wells have gone dty. while levels in other 
lOurces have dropped abnormally In the 
affected districts, Acute water shortage bas 
forced the Tribal' liviDI on hjJl slopes to 

desert their dwellinJs and shift to the 
plaill8. Aaain. prolonged power cuts in 
the State have further added to the misery 
or the people. Even regarding, the 
Tubewells which were sunk under the 
2D-Point Programme fol' supplying drinkina 
water, 30 per cent of them had either gone 
dry or had become non-functional due to 
roor maintenance. I urge Upon the Central 
~over~ment to under take special measures 
Jmmedlate~y on war footing for alleviating 
lh~ suffenngs of mjJJimlS of peopJe of 
O~I~a fOI- overcoming this drinking water 
CriSIS. 

DEMANDS FOR GRANTS (GENERAL) 

1985-86 
[English] 

Ministry of Commerce and Supply-Con/d. 

MR CHAIRMAN: The House will 
now take up further Discussion and Votivg 
on the Demands for Grants under the 
control of the Ministry of Commerce and 
Supply. 

I will can the hon. Minister to reply 
at 2-45 P.M. in view of the fact that the 
Discussion on Sri Lanka has to take place 
at 4 P.M. Therefore I request hon. Mem-
bers to be very brief. 

SHRI K. RAMAMURTHY : How much 
time is left? The time allotted is 6 hours. 

MR CHAIRMAN: The Minister wiJI 
Itarthis reply at 2-45 P.M, in any case. 

SaRI K RAMAMURTHY : How much 
time is left 7 

SHRI INDRAJIT GUPTA; 3 hours. 

MR CHAIRMAN: Balance left is :\ 
hours. 6 minutes. 

SARI INDRAlIT GUPTA: Then, the 
reply will not be today. 

MIt CHA1RMAN: Shri Ananda 
Pathak. 

SHill ANANDA PATHAK (DarjetHnl): 
Mr Chairman, Sir, the Note on the 
Demands for Grants of the .Mini_tr,· of 

'The speech was ori,inaUy delivered .. in 'Oriya •. 
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Commerce has stated .that the main 
objective of commerce is mainly to 
organise, develop and regulate the country's 
external trade, to prr'mote the export of 
Indian products and commodities and 
also to develop the textile industry. develop 
the jute industry and to promote the 
export of textiles, handicrafts. jute and 
silk products and otner relnted matters. 

The Performance Budp,et and the 
Annual Report of the Ministry have a) so 
painted a very rosy picture to demonstrate 
that the Government is determined to boost 
the export and to reduce the trade deficit 
and also the balance of payments. But 
what is the picture? What is the reality 
today '1 The picture is, as the GO\'I..~rnmcnt 
report states, that in recent years, there 
has been a ncar· stagnation in the internati-
onal trade flows. Why? Because~ there is 
serious recessionary condition in world 
economy and the protectionist policies 
pursued by the industrialised countries, 
which the Government has admitted in its 
report. Who is responsible for this? My 
own impression is that the Capitalist and 
the ImperiaJist powers (who arc trying to 
solve their deepening cconoroic CI isis at 
the cost of deveh ping and under-developed 

~
untrieS) are primarily rcspcmsible for 
is. But unfortunately, the Government 
India has also been following the same 

path of Capitalist development in our 
country,-the path which is mainly linked 
with the crisis-ridden world capitalist 
system-despite the fuct that we have 
solemnly resolved to constitute India into 
a ·Sovereign, Socialist, Secular, Democratic 
Republic' as the Preamble to the Constitu-
tion of India says. But we find that in 
practice the Government is not trying 
to develop the commercial activities with 
the socialist countries. Instead of increasing 
our trade with the socialist countries, 
we are more and more relying· on the 
capitalist countries. Indu~'s share in the 
world trade is miSelably negligible and 
the trade deficit has increased to Rs. S895 
crOTts in 19b3 .. 84 from the level of Rs. 
5448 crores in 1982 .. 83. This is your 
achievement. I do not kn9w where this 
policy is leading to. 

.51r. you have c1aJm~d. that Ihe India's 
total ex.port bas increased by >lO'.8~{) in 
1~84 over the.· E~ort of 1982M 83 and 

during the period from April to December 
1984, it ha~ registered an increase by 18.8%. 
In the meantime, it is to be noted that 
the Import has also increased by 9.8% in 
1983-84 over the import of 1982·83 and 
during the period from April to December 
t984 it has further increased by 12.8%. 
The fact remains that the trade gap is still 
very wide and you have not been able to 
assure that the gap will be narrowed down 
in the commg years. 

Now, you have announced that your 
new Export·lmport Policy in the Lok 
Sabha on April 12, and called it a "Balan .. 
ced Policy" and it is neither 'liberal nor· 
restrictive'. But a study of the po]jcy 
would re"eal that there is a substantial 
degree of import 1 ib~ralisation. For the 
first time, this new policy would have 
validity for three years as against the 
practice of reviewing and announcin& new 
Export-Import Policy every year. 

You have decided to "decanali.c" tho 
import of as many al 53 items of which 
17 have been shifted to Open General 
Licence. You have put another 201 items 
of Industrial machinery under Open Gene-
ral Licence. You have introduced a 
new import-export Pass Book Scheme to 
provide duty free access to imported 
matniais for manufacture-exporters. In 
case of remaining "canalised" ile1l18 you 
have undl!rmmed the role of manufactur-
ing units of concerned commodities in 
the public sector as Hcanalising agencies" 
for their imports. And as promised in the 
Budget, a liberalisation of imports for 
computer system has been effected. On all 
account we find that the new Export-Import 
Policy is In the main directed towards 
import liberalisation. The role of the 
public sector in importing important items 
like oil and fertilisers and several steel 
Items has also been minimiled and the role 
of private sector has been highlighted 
very candidly. On the plea of drastically 
changing the procedure and streamlinina 
thell1, ill1p\)rt has not only been made 
qu icker but ulso easier which will open 
the possibility of enlarging the bill of 
unnecessary import!. 

14.00 hrs 

That is how a clear'measure of import 
UbcraJi$ation has been undertaken. It is 
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faid that liberalisation would improve 
efDciency and technological revamping of 
lndiaJl jndustry and that it would benefit 
~OJlsutners {I"nd also conserve foreign 
exchange in the long Tun, even though in 
tl)e shc.rt run it may increase foreign 
~~change outflow. But in fact, the short-
~J,ln forciSn exchange outfkw on account of 
liberalisation would push the balance of 
payments deeper into the red, would 
iru::rease the country's debt burdens and 
consequently increase the dept servicing 
charges. Thus the possible gain in the 
Jong run would be offset by the burden 
resulting (rom certain losses in the short-
run. Therefore, in the long-run also, we 
will not be benefited. 

Moreover, apart from the obvious 
economic burdens as manifested in a 
worsening payment position. there would 
be far more serious burdens which would 
eompel us to surrender to the diktats of 
the imperialist agencies and multi-national 
banks. 

The signal is not far off to see. Our 
Commerce MInister has just returned 
disal'Pointed from Washington after having 
meetings with IMF and the World Bank 
under the leadership of the USA. 

New Sir, coming to the question of 
acqUiring latest technology, we have to 
keep in mind that import liberalisation 
would destroy the indigenous equ;pment 
making base and technology base and this 
would nul1ify even the small advance that 
India has made and even t he sma 11 prospect 
that India has, of coming upto world 
levels as a technology generator in cetrain 
fields. 

The new policy would pave the way for 
isvitl1l8 multinationals who would flood 
the market with their products at the cost 
of indi.enous products and fritter away 
the scarce foreiln exehange. By this, 
only a handful of capitalists would reap 
hiall profits at the cost of cons~mers. 

'Therefore, the only ioiution is to sn~l:tch 
away thsse massive profits from the hands 
of private capitalists either through appro-
priate taxatio~ or through reserving such 
1el4t' for public _tol'. That. i. f.he only 
~, of ~'out ,cf !hit .vicioUI circJe. 

But instead of adopting tltis courae, 
the Government is liberalising imports. 
which apart from other ills. would also 
take away jobs from Inu ian workers. 
This is the fundamental difference between 
the socialist planing and capitalist planning. 
The main thrust of this policy is to libera-
Hse imports, but no such stress and empha-
sis has been laid on export flont. The 
Government has not taken positive and 
corrective measures to ensure the necessary 
infrastructure and other essential facilities 
for operation of export trade. 

The provision for assisting small scale 
lector to export their products as much as 
possible. has been missing in this Policy 
Statement, whereas it was there in the 
Policy Statement which was announced 
last year. 

Sir, we have a lot of exportable items like 
tea, jute, jute products, coifee, cashew, tex-
tiles, cotton fabrics, spices. fruits, engineer-
ing goods, etc. etc. But"serious effo,rts have 
not been made to boost the export trade 
of all these commodities which are availa-
ble for export. Although the money 
value of exports, according to the Report, 
has increased no doubt to some extent, 
but in terms of Quantity we are exportin. 
less and Jess. Take, for example. the 
decrease in the export of engineeJ ing goods. 
It is the maximum. The engineering 
industry is facing difficulties, and our 
talented engineers are al~o suffering. 

As far as our import policy is concer-
ned, we say that if you seriously study 
that policy from top to bottom, you will 
find that import liberalization has been 
adopted in the policy statement. 

Cominl to tea industry, althoush it 
was facing some constraint due to low 
prices and other factors two years back. 
t~ere is now no constraint, and the prices 
have picked up. Our export has increased 
from 209 million Kg. in 1983 to 21S 
million Ka. in 1984; and the taraet for 
1985 is 273 million Kg. There is stiU· a 
possibility or increasing our tea export. 
if the Tea Board and other aaencies w()rk 
in a concerted manner. But it is I,lOt 
being done. Tea production is ,goins up, 
and the domestic demand is also' rapidly 

. iAcrealina, ,but ~he p~ices ilf conut'lQn{, ~ea 
ip the inditCnous market .~ .. t()O ijifb, 
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conakiering the purchalin, capacity of ,onr 
lndian consumers. Government should 
find ways and means of ensuring a reasona-
ble price in the domestic mlfket. How-
ever, I have 110 objection if our tea brings 
in higher prices from export. 

Tea industry is earning profits. So, 
Governm~nt should see that the tea planta-
tion own~rs plough back their profits for 
development. Otherwise, the same old 
constraints and difficulties may crop up 
again. They will divert their profits. 
That is why it is high time that Govern-
ment finds out ways and means, so that 
they al c compelled to plough back their 
profits and make arrangements for future 
development. 

We expected that the Tea Trading 
Corporation of India would do something 
in ensuring reasonable prices for our 
consumers, as it is mainly engaged in tea 
trade, but it has miserably failed. Accor-
ding to a memorandum submitted by the 
TTCI Employees' Union to our Minister 
of State in the Ministry of Commerce, we 
find that the TTIC is running in loss, 
dependent on bank debts and Government 
subsidies. 1L has no plan, its foreign 
contracts are faulty, its handling of nego-
tiations is inept. it supplies sub-standard 
tea, and its overheads expenses are out of 
proportion. That is why TTCI is now 
running in losses. If these nlaladies are 
not corrected or removed in time, it will 10 
into liquidation. 

This apart, big monopoly bouses like 
Lipton, Brooke Bond and their subsidiaries 
have controlled and monopolized the 
entire market of tea. This monopoliza-
tion is ruining the prospect of our tea 
trade, better prices Cot producers and a 
reasonable price for consumers. 

You will be surprised to know that a 
few years back, a number of branches 
and Indian subsidiaries of multi-national 
corporations operating in tea plantations, 
including process and manufacturing, had 
been remitting crores and crores of, rupees 
abroad annually. They·remitted RI. 639.78 
la·khs In ODe year i.e. 1918-79 alone. 
SubseQuent figUres are not' known to me. 
I have ,iven notiQo o.f A q.uestion askina 
fot 'iafortn,adon :fo~· tabtequeGt ¥eatS," i.e. 
uptOdate 'information' from the 'Ministry 
.... tliq .• ucb' ,J"i1nittatlCQ, abroad. 
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Therefore, I urge upon the 8QVelQ,lDeat 
to curb remitt ances abroad in the interest 
of our industry, workers and country. 

Darjeelmg produces 11 million klS 
world famous finest tea in the world. 
But more than 44-45 million kgs tea 
is being sold abroad in the name of 
Darje.!ling tea in the international market. 
In this way, they are tarnishing the image 
of DarJeeling tea whicn is the prime tea 
of our country. Such manipulations 
must be stopped at once. Darjeeling tea 
gardeds are facin8 a lot of problems like 
low production, old bushes. There are so 
many maladies. We raised this point in 
the Consultative Committee meetings and 
also in Parliament many times. There-
after the government sanctioned Rs. 43 
crores for revamping and rejuvenation of 
Darjeeling Tea industry. But it has not 
been impit.;mented. In fact in the Report I 
saw not a single tea garden has received 
money. There is the saying that the opera-
tion is successful after the patient has died. 
Let it not be repeated here. if that happens, 
then there is no use of spending so much 
of money. Therefore, I urge upon the 
government to implement it immediately 
before this tea industry finally dies. 

Similarly, there are other industrIes. 
jute industries which are also facing a lot 
of difficulties. The main difficulty is tha t 
jute barons are not ploughing back the 
money; they are diverting it to other 
channels due to profit motive ; due to 
diversification of money, the jute industry 
is suffering like anything. Lakhs and 
lakhs of workers are suffering from un-
employment. They have decided to go on 
strike in the month of May 1985 for the 
nationalisation of jute industry. Their 
main demand is to open Jute mills and 
give employment to the retrenched workers; 
and ultimately, the jute industry should 
be nationalised. The same i.s the case 
with textile industry. Lakhs and Jakhs.o.f 
workers are working there. Government' is 
earning revenue fro']). there. We at,. 
also ex.portina it. We find that this indld ... 
try is also faciog a lot of difficulties. It il 
suffering from many ills. Many workers 
have been retrenched. Many cotton milla 
have boen closed. down. They are al.o 
cliverdq· money to other channels duo to 
prolt .. motive. The only solution is tbat 
Ihia illClultry should be oatioaa~ 
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There are .some te5tile mills which have 
already been nationalised, but their 
functionina is not upto the mark; that is 
to be looked tftto and mor~ textile indus-
tries should be na tionalised in the interest 
of the workers, industry and the 
country. 

In the South, there are so many other 
exportable commodities. Lik.e Coffee, 
Cashew, Paper, Coir, Cardamom etc. 
They should be encouraged for more and 
more export so that our export may be 
pushed UP and we can earn foreign 
ex:change which very much required for our 
co-uotry. 

There is the Enemy Property Act which 
is being administered by the Commerce 
Min istry. But the rna in problem is that 
refugees are coming from erstwhile East 
Pakistan into West Bengal. They have 
already come here; they cannot go back. 
They have left there their. properly and 
other things. They are mainly concentra-
ted in West Bengal. They prefer their claim 
in Calcutta. At present. the claim is, being 
processed and scrutinised in DelhI, but 
the payment is being m..1dc from 
Bombay. 

It is a time consuming process and 
many of the lenuine refugees are deprived 
of their payments. Therefore, I u~g~ 
upon the Government to see that the claIm 
is received in Calcatta amI if it is neces-
lary it should be Bcrul inised there and 
the payment should be made in Calcutta 
itself. This would help in streamlining 
the procedure and also the refugees are 
also r~lieved of harassment and delay. 

MR. CHAIRMAN : Shri Debi Ghosal. 

SHIll DEBI GHOSAL (Barrackpore): 
Mr. Chairman, Sir, I thank you very much 
for aiving me this opportunity for rising 
'and speaking for the first time in this 
HQuse before the hon. Members and the 
bon. Ministers on the Demands for Grants 
for the·Mln'jstry·of Commerce and Supply. 

S~a1cing on this particular occasion, I 
woUld just ti.ke to remind this House-or 
inform . this Houae~that. l reprleseJlt a 
cOftlutueslCY in West Benlal bavina about 
21 dlll out of .all the· 62 ju~e :h1ills· iQ, tae 
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coun try. There are 21 of the functioning 
jute roiUs are within my constituency and 
out of them 7 mills are closed. 

The other day the hon. Minister for 
Textiles and Supp1y was speaking in the 
COurse of the debate. In his speech he 
could hardJy find any scope for him to 
speak for more than three minutes on this 
very sensitive industry. I was very mu~h 
interested in getting the present state of 
um;ertainly prevailing in the an~a for the 
mills and the general work.ers of Bengal to 
be removed who depend on this very vital 
industry and the ancillary industries. 

I do hope t ha t the hon. Commerce 
Minister who is presen t here would be 
kind enough to knoW' my feelings and 
observations and that he will do something 
in this respect so that the uncertainty 
prevailing in the area or in the State alto-
gether as a whole can be removed ana 
thosc people can be pulled out of the pre-
sent state of distress. 

You know that out of nearly 60 func. 
tioning jute mills almost 16 jute mills in 
the State are dosed. There are almost one 
lakh of people depending on lhem a few 
lakhs more depend on other sources supply-
ing ancillaries and other things connected 
\\ ith this industry. This is resulting in a 
chaos and economic uncertainty all over 
the State.' Now in finding out the causes 
for such uncertainty and impasse we come 
across certain feelings and informa tion that 
these are only because of the Stale Govern-
ment, the financial institutions, bad mana-
gers with record of bad management result. 
ing in the position as it is today and in 
some aspects the industria! unrest ariSUla 
out of the differences between the trade 
unions or a depal'tment of the Government 
namely the Labour Department. 

Now, I would request the hon. Minister 
to kindly make sure that these units which 
are clo&ed at the moment bu.t call be opened 
with some touch of assistance dtber from 
the State Government or the Central 
Government, should be opened immediate~>,. 
I could gather that out of the seven m~ll~ 
closed, one mill is closed becauao ·the 
Sta1e Government machinery has failed·Cci) 
b.dna, abcUJ ,a,.setdement OJ:' .,SQJ~tlp~"of .. 
v.ety ftimsy: dispute relaUq. to.tho ,~'M~t~ 
ment of a sCQtion,. Q.{. ,wqtker •. :to. .• 9., r~~ 

, I, • , 
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one place to another. There is DO other 
problem with that mill. But in this tb. 
best managed mill, and the most afBuent 
mill in Barackpur, West Bengal, ~OOO per-
manent workers are thrown out of their 
employment and earning because the 
Government's conciliation machinery has 
failed to convene a meeting and settle the 
dispute prevailing over there. Same is the 
case with another jute mill where a parti-
cular department has a problem. This also 
could not be settled and this mill also had 
the same fate as the earlier one. If you just 
identify these mills and isolate them, '1 Can 
tell you that without doing much at least 
these two mills can be opened immediately. 
Tht:re a re some other mills which have 
different reasons for their closure. Some 
have their own problems either created by 
themselves or had been induced directly or 
indirectly through the inaction of the State 
Government for years. Now, they have be-
~ome sick and they do not have money. 
This can be apparently seen by anybody. 
The problems relate to their default in PF 
dues, ESI contribution, non-payment of 
gratuity to those who retired earlier. In 
these cases, the State Gove"nment has also 
shown enormous inaction and indulgence 
in managing thesc units. The commercial 
banks and financial institutions shouJd a150 
be touched in this respect. In some cases, 
because of lack of coordination between 
the Reserve Bank and the commercial 
banks, problems arose. In one case relat-
ing to this industry we have seen that some 
schemes were cndC'rsed by IRBI on the 
question of viability and the same had 
been endorsed by the RBI to liberally 
assist the units to tide over a particular 
problem, the commercial banks did not 
come forward in time, as a result of which 
certain prohlems which could be avoided 
and the mil Is could be kept open, remained 
as it is and the mills had to close their 
shutters. And thereafter after a lona gap, 
these problems could be sorted out and 
the mms were. opened after a Ions period. 

"keceptly we have seen a new thina 
which is unprecedented. The State Govern-
ment, in .order to get credit from the 
wQ,rkers who are not literate enouah to 
under$tand the' 111108S, decided to . reopen 
thtee .01: ,fo,\ir llliUs., Tboy. i-.q.od noticcs 
ulldor Section 10 (I) to the manalernetlts to 
lo'o"D'tbose ullit$.' knQwiQl.fu)IY well tha~, 
th.1' did' 'norhav,' 'cnou,h funds ~nd that 

they had certain trade union problem. . tc{ 
be sorted out first. But the State Govern-
ment wanted to be hero and they jUlt 
issued notices under Section 10 (3) askin. 
them to reopen their units. The manaae-
ments were given prior mtimation to thi, 
effect at the same time so tha t they could 
go to the court in time and obtain an in-
junction, so that later on the State Govern .. 
ment could say that bl!causc of the bureau-
cratic and bourgeoise system of the judiciary 
all this has happcncd. so, what could the 
State Government do. Two such cases were 
contested by me and I had to be a party to 
oppose the injunctions moved by employers. 
Though the State Government was suppo-
sed to fight these cases they were found to 
be in default for absence. These are the 
things going on. 

AN HON. MEMBER: Wha t about the 
jute industry'! 

SHRI DEBI GHOSAL: We have been 
discussing jute industry here. Unless both 
the Central Government and the State 
Government become seriously interested 
to sort out the problems with the commer .. 
cial banks and unless the owners are 
also asked to sort out their problems 
and give a definite assurance about their 
efficiently managing the affairs in futuro, 
the industry will remain in an impasse for 
some more months causing enormous hard-
ship to the poor workers. So, I would 
request thc hon. Minister to kindly look 
into this problem. 

The other day, when the hon. Minister 
of State for Supply and Te'ltiles gave his' 
repJy on textiles, he should have covered 
jute also. Since he &ot hardly three minu-
tes to speak on jute, most of the issues 
concerning jute could perhaps not be 
covered by him. So, I will request the hon. 
Commerce Minister, who is present here. 
kindly touch in his reply those aspects also 
which could not be covered by the Textil08 
Minister. 

Now I will say something' about tea. 
Tea is the second largest foreign exchanp 
earnina industry of the country and is 
located in the eastern patts of the country 
like B:ngal t Assam and such other places. 
This is another 'industry wherein both thi 
Ceutlal Government ~nd the State Govor~- , 
ments are getting good revenue and liviDl' 
heavy advances through banks to 'imptOve ~ 
tlMir condition. The heavy cost of prod __ · 
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tion in this industry is very much coming 
in tbe way of our exports and earning 
Coreian exchange owning to heavy competi. 
tion from other countries. Since we are 
producing a better quality of tea, so this 
aspect sbould also be looked into so that 
this industry can prosper and the economy 
of Bengal, which is mainly dependen t on 
jute and tea, is not allowed to be shattered 
for all time to come, and subsequently, 
with the improvement of these two indus-
tries, the State could be made a prosper-
ous one as it was b~fore. 

I would request the hon. Minister to 
take a note of it that some of the cotton 
mills have closed down in our State. I 
know of a mill wh~rein IRBI was baving 
85 per cent of the shareholding of that 
mill. Only the remaining 15 per cent share-
holding was owned by the management of 
that unit. If these remaining IS tler cent 
• hures are also taken over by IRBI, the 
mill can be owned by IRBI itself. But they 
want the private industrialists to come 
forward and take over the unit which is 
sick n ~Wt but 85 per cent of those share-
boldinl be10ngs to IRBI. Such sick units 
should be taken care of in such a way that 
the heavy shareholding by the Government 
apacies is not allowed to be pass~d on to 
the private entrepreneurs. The Government 
should rather think over wheth\!r this unit 
could be tailed with NTC 0 r could be 
tak.en over straightwdY by IRBI. 

Now I come to the qu;!stion of payment 
of compensation to thos.! who have corne 
fre:n BangIa D.!sh and who have left the it 
properties there. As an hon. friend from 
the other aide was saying that when the 
caleS for compensation after prol)er verifi-
cation are disposed of, if at least part of 
the compensation amount could be invested 
in IDl&U or medium industr ies, that would 
per'h*~ give eml'loyment to some sections 
of younger p.:ople. ' 

That at the moment we cannot think 
of. 'So, I would request that cases of those 
with industries, business or commercial 
establishments leCt behind and are in the 
_iUni list for consideration by the 
OOVernll1ent may be expedite6 and after 
pr~pe[ vorification tome money given to 

.tboee people so that they could make for 
ittve.tment in the smin and medium sCale·' 

• '-. 'I " I" ' ,'" 

industries. If this is done our State wilt 
feel benefited and the people will get aD 
additional source of employment. 

SHRI INDRAJIT OUPT A (Basirhat): 
Mr .. Chairman, Sir, you have already 
announced that the Minister will be called 
on to reply at 2.45. It is a vast subject 
and the time is very short. 

SHRI VISHWANATH PRATAP 
SINGH: Sir, you can give my time to 
Shri Indrajit Gupta. 

SHRI INDRAJIT GUPTA: That means 
you would not reply at all. 

SHRI VISHWANATH PRATAP 
SINGH: No, no. I will reply. 

SHRI INDRAJlT GUPTA Anyhow, 
Sir:I will be brief. 

MR. CHAIRMAN: Anyway, the lime 
available to your party is six minutel'i. 

SHRI INDRAJIT GUPTA: I know . 
That is my misfortune. 

The plight of the Jute M ills and of 
workers in Wt:st Bengal has been dealt 
with here by many Members. We had a 
discussion on this through a Calling 
Attention notice on the 9th of this month. 

I think as far as the Finance Minister 
is conc\!rned, this is onc of the testing 
grounds for him, for onc of his main 
theses wh :ch he expounded during his 
presentation of the Budget was about what 
is going to be done with bad managers; 
that they should not be aHowed to remain 
in criculation. Ho said they should go out 
of circulat ion like bad money or bad 
currency. Well. the Jute mills arc the 
testing ground for him. I do not know 
whether the Government is making any 
study to what extent the worth of these 
jute mills has been reduced to zero by 
these mis-managers, as I would like to 
call them. In some cases, it has been 
reduced to at Jeast fifty per cent Or less 
and the Minister had promised that action 
would be taken against such type of 
people. There are people owning mills. 
but they have nothing to do with the jute 
production at all. They are not interested in 
jute production. They are pure and simple 
speculators and racketeers. The people 
who own fine mins like the North Brook 
Jute ·M HI 'and the Dalbousi~ .Jutt 'MlI't' 
ba,V~ ~ever ~n, t1J:e~r Vte. been. ; iotetOlttJ ::,iA" 



manufacturing jute at all. They are busy 
now trying to siphon off the money from 
these mills into other fields. Therefore, 
there is rea lIy a major crisis which we do 
not know how we are going to over~ome. 
The ju te mill owners have announced 
closures or lock-outs and at the moment 
16 miHs affected and about 7S thousand 
to 80 thousand workers are out of jobs. 
The 'main mot~vation of these closures 
(r 10ck-outs was not really correctly 
reflected in the plea that they are suffering 
from shortage of raw jllte and there is 
non-availability of fibre, which is causing 
them to close the mil). I had said that 
they have got ce-rtain motives here. One 
of them is to pressurise the Government 
into making fUJ ther concessions to the 
mill-owners. Now, on the 25th of this 
month, just four days ago, the cat has 
been let out of the bag by DO Jess a person 
than Mr. B.K. Jalan, \\ho is the chairman 
cf the Indian Jute M:Jls Association. He 
held a press conference in Calcutta, which 
was widely reported. 

14.34 hrs. 

(SHRI V AKKOM PURUSHOTHAMAN 
in Ihe Choir) 

He had said clearly that he had 
certain demands to make. First demand 
was that the industry should be 
given relief from the Central and State 
taxes and duties for three months. 
Secondly, they want exemption from the 
Energy Control Order of the West Bengal 
Government and power cuts. I do not know 
how this is relevant because all these jute 
mill:; are funning on their own generators. 
They do not depend on the State Electricity 
Supply at all for their supply. But anyway, 
he is making this demand. Thirdly, he has 
also demanded-it is very interestiDI. 1 did 
not know about this earlier-the escalation 
of dutles on firms producing synthetic 
substitutes of jute loods. Accordina to 
Mr. lalan the Government here is encour-
aging a number of firms to produce 
synttletic substitutes of' jute goods. All 
this time we used to be told that this was 
a danaer abroad, in forcian countries, 
where people did not want to buy our 
jute goods and where they are goin', in for 
synthetics. A'ccordi'ns to Mr. Satan, 68 
unitS' producing. synthetic substitu.tes ot 
iu,iI .ood.· baG' .beeA . felisterod ill ,OM 
__ ,fit hero' hl Iftdia,· which to_het bad: 

an annual production capacity equivalent 
to 500,000 tonnes of jute products and 
licences had been aranted to ISO more 
such units. I do not know whether this 
is a fact or not. If it is so, I woald like 
to have some confirm ~tion or contradiction 
or something of til is. I do not know 
whether this is a deep laid strategy on the 
part of the GC,v'::T:il1ent to pressurise the 
likes of Me. J.11 1,1 in bl" inging down the 
prices of his jute sa(.·king by encouraging 
other synthetic manu facturers. But I must 
say was surprised 10 read this. It is for 
the first time I have come across this~ 
particular complaint by our jute mill 
owners. Any way, the point is that they 
are out for some tax relief, some more 
concessions and ~cme more subsidies and 
they say that without getting those things 
they are not going to reopen thesl! mills. 
On the 9th of this mOQth when the discus-
sion was held here, Mr. Ch~ 'ldrasekhar 
Singh was h:mdling the discussio 1, he gave 
a categoric:al assurance on a suggestion 
made by me that very soon a very high 
level meeting or conference would be 
called in which the Central Ministries, 
the State Governments, the Indian Jute 
Mills Association, the National Jute 
Manufacturers Association, that is, the 
nationalised sector, and the trade unions 
or anybody else you like, who is concerned 
would be called to sit together, put their 
heads together. to try to find some solution 
to this crisis of these closed mills and 
get as many of them as possible op;:ned. 
He said, the matter wiJi b.! dl!alt with 
urgently. That was on the 9th. Today, it 
is 29th. I just returned from Calcutta, I 
sppke to Mr. Jyoti Basu. He said, they 
have not informed them anything from 
~lhj as to whether such a conference is 
goiog to be held or not held. He said, 
'All that we have told the Centre is that 
if such a meeting is to be held, it would 
be preferable if it is held in Calcutta and 
not in Delhi. Any way, that is a minor 
matter. To me it does not matter whether 
it is held in Calcutta or it is held in D~lhi. 
But the point is the uraency of the 
situation requires that this type of 
conference should be held. Somebody is 
BOioS on accusing the State Government-· 
this has b.;come a pet thilli here~--tha.t it 
is. b"-use· of tb.e . Sute Government's 
iOQ()fl'lpoteoce . 0 .. " failure or somethinl 
Ubithat' It 1, aU riabt, 'W~ will' ari~O OQ 
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this later on. At the moment nobody is 
thowing any particular efliciency or 
competence to open these mills. Let us sit 
together, let us put our heads together and 
find out what is the trouble, how we can 
aet over this and at least see that these 
mills are put back to work and the 
unemployed people get back their jobs. 
So, I ",ant to know what the position is. Is 
this realJy under serious consideration or 
was that just said the other day in the House 
simply in c rder to placate the critks ? 

Secondly, I would say a word or two 
about this new export-import policy which 
was announced the other day. For three 
years-for the first time it is a policy which 
is not for one year only, but for three 
years-I ca'1 'make out of course I also 
read in the pJpers, 1 was not surprised to 
see that Mr. Vishwanath Pratap Singh did 
return a dis:-tPPJinted man from these 
meetings he went to of the World Bank 
and IMP. But at least he should tell us a 
little more about it. \Vhat frustrates me 
is, we know what is happening, we know 
what the external environment is, Wf! know 
bow these people arc trying to put 
pressures on all the developing countries 
and how they are succeeding to a large 
extent in scuttling our development and 
all that. But the Government of India for 
some reason-l do not know why it sticks 
in their throat, why they cannot speak about 
it. You arc. the Chairmlll of the Non-
Aligned Movement, YOIl are the leaders of 
the non-aligned world and we have to get 
out or this mess together. Why not we try 
to take some initiativ~ so that some 
concerted, coJiective act ion can be thought 
ot by all the developing countries tosether 
to see that these people cannot squeeze 
us dry like tbis. 

MR. CHAIR~lAN : How many minutes 
more you want ? 

SHRIINDRAJIT GUPTA: Up to the 
time the Min ister replies. That is what 
be offered me. 

Mr. CHAIRMAN: No, Mr. Gupta, 
you know, your rarty has got only very 
limited time. 

SHR.I INDllAJIT OUPT A: He made 
an otter. What can I do? I have taken 
his. otter at face value. . 

MR.. CHAIRMAN: No, no. We have-

to call other Members from the Opposition 
as woll as from the Ruling Party. 

SHitI INDRAJIT GUPTA: I will 
request YOll humbly that this reply to this 
question ... 

MR. CHAIRMAN: Normally, I will 
not ask this question. 

SHRI INDRAJIT GUPTA: There were 
three hours and 6 minutes re11lammg out 
of the allotted time, when we began this 
debate ... 

MR. CHAIRMAN: Ac~ording to the 
information passed on to me, the Minister 
has t ) start his reply by 2-45 p.m. There 
are so many Members also to speak. 

I Kindly try to finish your spc<'ch in another 
5 minutes. 

SHRI INDRAJIT GUPTA: It is physi-
cally impossible. Even if I finish in 
5 minutes, others would not be abl~ to 
speak. We can continue tomorrow. 

Mr. CHAIRMAN: In ~onsidcration 
of other Mcmb.::rs try to l1nish Yllur speech 
in 5 minutes. 

SHRI INDRAJlT G UPT A: Further 
hb!raJisation of imports is their Govern-
ment's policy, in my OpInIon. it goes 
against the basic interest of our self-
reliant development and will further 
aggravate the debt crjsis. lL will harm a 
number of domestic industries. This 
decanalisation of 53 impoll items and 
putting 201 items of industrial machinery 
on the OGL is going to cripple also the 
e"pansion of very good m1chine building 
industry, industrial machinery building 
plant which we have got here. We have 
got it here in the public sector also like 
Hindustan Machine Tools or Heavy 
Enainecrins Corporation and all that. SOt 
I am told that some variety of garments 
js also put on the OGL. If it is true, 
what is the logic of putting readymade 
garments which we ,were exporting at oue 
timc ? Any way this export .. import policy-
which I cannot discuss now for lack of 
time-is, it tlPpears to me, part and parcel or the philosophy expounded during the 

. Budget presentation. The publ ic sector role 
should be diminished further and the private 
sector people shOUld be given a push and 
be allowed to run things in their way. 

then, finally". 1 would sa), abo.~t 
t_til ... , 1 'am iqld ~hat there "is a Ihortafl 
of, raW cotton allo ~ That is wbat we jleed' , 

, "",,' "" \. , 



D.G. (0.",:), 1~".86 ,\I AlSAKiiA 9, lW! (SAXA) b.G. (Gtnl.), 198~86 

for our industry. But they are hi". allowed 
to export. 

PROF. N. O. RANOA: Long staple 
cot ton is in surplus. Short staple cotton 
is in deficit. 

SHRI INDRAJIT aUPT A: Any way, 
regarding this threatened closure of DeM ab-
out which some references were made earlier 
this morning. I want to know whether the 
Central Government are actually seized of 
this matter or they are taking the pica 
as I was to ld in reply to a question of 
mine. "It is a matter which conoerns the 
Delhi Administration and, therefore, does 
not come strictly under the purview of 
the Centrett

• I do not expect this kind 
of argument at all. This is a threatened 
major closure of one of -the largest textile 
mills in the country. It is the camouflage. 
The order of closure is a camouflage and 

.nothing clse. It is camouflage lor a huge 
land racKet, racket in land profiteering 
which is, 1 think, being worked out in 
collusion with some people in organisations 
like the Delhi Development Authority, 
Delhi Administration and so on. This 
mill which occupks land including the 
mill premises and the workers quarters 
will nJW have a value of may be Rs. 600 or 
Rs. 700 crores. That value is being worth 
what they are in Delhi city. This is what 
these people are an for and they have 
suddenly decided to close down the mill 
in the name of not violating the master 
plan. Master-plan is in existence since 
1966. For all these years, nobody ever 
bothered, nobody ever said that DCM 
situated at Bara Hindu Rao is violating 
the master-plan and should be made to 
shift somewhere else. After all these 
years, nearly 20 years, the proprietors of 
DeM have suddenly become great apostles 
of master-plan and decided that they must 
close dowm the mill. The real truth of 
the Dlutter is, they want to c)nvert this 
whole land into business establish .. 
ment. They have said so; Business 
establish.ments wlJI be allowed to either 
take it on rent or b~y this land and they 
will make a huge profit, some Rs. 600 or 
Rs. 700. crores, out of it. This is one 
aspect, apart from the unemploynwnt and 
the horrible' suffering that· i. ,oin', to "be 
Irnpoae(l on 'thousand" of workers and 
thej.f' . family. So', I woukl roquoet tho, 
(:)eMM't' ·:Gover,nment to '·'took" into (his 

matter urgently and see to it that un4er 
no circumstancres, permission is liven to 
them foJ' thia closure. 

DR. A. KALANIDHI (Madras Central) : 
Mr. Chairman, Sir, at the outset, I thank 
you for giving me an opportunity to 
participate in the discussion on the 
demands for grants relating to the 
Ministry of Comil1~rce and Supply. 

In the -Annual Report of the Ministry, 
on p. 3, it has been stated that th~ export 
earnings increas::J by 15.3 per cent in 
1981-82, by 14. i per cent in 1982-83 and 
by 10.8 per cent in 1983-84. I would like 
to know from the hOll. Minister whether 
there is an increase or decrease in export 
earnina. He shOUld make earnest efforts 
to improve the eXlport earnings. 

There is free import of cellulosic and 
viscose fibres. As a result of that, a 
Company calJed the South lodi.! Viscos.! 
Ltd. at Sirumugai ·in Coimbatore district 
is at the verge of closure resulting in the 
unemployment of nearly 3000 workers. 
J would request the hon. Minister to 
consider it and stop the free import of 
cellulosic and viscose fibres and put a 
restriction on that. Already, Tamil Nadu 
is occupying 13th position in the industrial 
list. I would request the hon. Minister 
to encourage the industry and try to 
bring Tamil Nadu to the 2nd position aad 
not to push it back. 

With regard' to textile industry, it is 
now becoming more sick. 1 do not know 
whether the sickness has been treated by 
a doctor or the root cause of sickness has 
been found out. As a doctor, I r~el that 
sickness is due to starting of powerlooms 
in benami names by textile mill-owners 
which are more ~munerative for them. 
I would request the han. Minister to look 
into this aspect. 

Our Prime Minister at a public lne~tin8 
in Pondicher,ry said about the reop~ning of 
Anglo French Mills, 1 would·request him 
to take earneat steps to re-open it urgently 
to aU~viate the sufferings of workers and 
also see that it is nationalised. 

The B&tC Mi Hs has recently been re· 
()penod. But the workers are suiierinl a 
lot. I would, request the hone Minister· to 
pay an e.aratia am.>Ullt of Its. 2000 tt;) 
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e&'ch worker.. The Pinance Minister beinl 
the Commerce Minister also,' he can 
influence the .natioaalised banks. the 
State Bank of India, to disburse 
loans immediately. They arc asking the 
B&C MilJ workers to give more productio'n 
without mod~rnisation of the Mill. 
Unless the modernisation is done, I do 
not think the workers can give more 
production and the Mill can survive. 
Asain, 1 am afraid it may become sick and 
it may be closed down. I would request 
the hon. Minister to ray immediate 
attention to the modernisation of the 
B&'C Mills. 

Regarding' handloom industry, 
unfortunately •. the Fmance Minister has 
lev ied a', excise duty of 4 per cent on 
yarn. At t;lC same time he says that they are 
encouraging the handloom indus·,ry. It is 
just like pinching the baby and rocking .the 
cradle. He should remove the export duty 
on yarn so that the hanJ loom industry can 
survive. The handloo:" stocks worth Rs. 
200 crOH~S are lying unsold for want l)f 
buyers. 1 would request the hon. Minister 
to give subsidy so that the rebate of 20 per 
cent can be increased to 30 or 40 per cent 
and the stocks are cleared. In this way, 
the hand 100m industry can survive. 

Another suggestion of mine is that 
certain types of dhotis and saris should be 
exclusively allotted for the handloom 
sector so that the age-old industry can be 
prevented from per ishing. 

Coming to N.T.C .• the time-scales of 
pay are not given to the NTC show-room 
workers whereas the time-scales of pay are 
aiven to the employees of the NTC mills. 
I may also point out that in Pdtana the 
showroom workers ar~ aiven time-scales 
of pay whereas in Tamil :Nadu the show-room 
workers are not given I ime-scalcs of pay 
This discrimination should be removed 
and I request the hJn. Minist~r to make 
npte of this .. I would urae upon him to 
sec that time-sca'Jes of pay are liven to 
the show-room workers also. I request 
hbn to consid~~ this also. 

Tbe~, certain Bold ores arc fouod in 
DhatADl.J)U.ri districl. ,Earn.t ItepS .hou,l~' 
be·takc-n.to explQre the lo¥l' orel' aDel lOt: 
up a soidmi. there. 

l,understand the Central Oovernmoft't 
hal put a ban on trapins cobras and 
pythons. This is legitimate because they 
are poisonous snakes. But I cannot under .. 
stand why they should put a ban on whips 
and water snakes. They are non"poisonous. 
The Irula community, Hadians, Scheduled 
Castes'and Tribes of Tamil Nadu, Andhra 
Pradesh and Bihar arc involved in trappina 
the whips and water snakes. They get 
Rs. S to Rs. to p.!r ~nake. I request the 
hon. Minister to remove the bln on 
whips and w,lter snakes s.) tllat these 
Harijans, Scheduled Castes and Scheduled 
Tribes people can carn their livelihood. 

Regarding free import of electronic 
goods under OGL, the import of several 
electronic items has been liberal ised under 
the new import-export policy which will 
be in fo:'cc for threl.! year s This will 
adversely affect the indi~t!nous clectlonics 
industry. 

We arc importing potassium chloride 
for agricul tu ral use. It is not required at 
all for agricult ur~ t use. Tt1 is is sold for 
industrial usc at a premium, The middle-
men gl.!l an unearned income out of it. 
The import of potassium chloride for 
industrial use invites 220 per cent customs 
duty. I demand that the hon. Minister 
should put a ban on the import of potassium 
chloride for agricultural use. 

With regard to the sericuiturl.! industry, 
I was a Member of the Central Silk Board 
for two years while I was a Ml!mber of 
the Seventh Lok Sdb~la. They arc not 
doing any work for the promotion of silk 
industry. We are losing our market to China 
and other eountries in silk exports. I would 
request that two members from this 
industry should be included in the Central 
Silk Board also. 

There is one industry called Spun 
India Private Ltd in Bangalore. They arc 
doing very well now. We should take some 
members from the Spun Silk Ltd into the 
Central Silk Board. Thcy can give .some 
sUlgestions for the imp roven'1en t of 
&ericulture. 

Similarly, in tell, we arc losinl te 
Srilanka and Kenya. We ate' exportilll 
ft~h t,o .. rtleet just' • % of the world ,dcm~4 
c,vC;D tb"ulh W~ M:VO 200 KM. of sea .,CQUl 
artftUablc, .fo·r asbina. Japa·n and iTaiwaa 
toaet_t .. t .. ,.0% . ot tbo. world ct~li\~4' 



. for tlth. Therefore, we should make use 
of our sea coastline properly so that we 
can also meet most of the world demand 
for fish, 

Before concluding, I wouM quote from 
the annua 1 report page 3 ; 

• Meetings of Official Languase Imple-
mentation Committee of the Ministry 
were held regularly with a view to 
ensure implementation of the policy 
of the Government regarding progre-
ssive use of Hind i in the Department 
of Commerce and Textiles and their 
various Attached and Subordinate 
Offices. Corporations etc." 

This is mere wa!;te of time and energy 
because Hindi i~ one of the 15 official 
languages included in the Eighth Schedule 
of the Constitution. As such, you should 
Dot impose Hindi on non·Hindi speaking 
people by th is sort of indirect methods. 
I request you kindly to drop the idea of 
promoting Hindi. Instead of that, kindly 
pay more attention of improving export 
earn ing and the working of the Commerce 
Ministry. 

SHRI B. B. RAMAIAH (EluTu): Sir, 
since the time is very short I would like 
to point out only a few points. Our exports 
are not growing fr; st. Our imports are 
increasing. In 1978-79, we exported Rs. 
S,726 crores. In 1983-84, it has come to 
Rs. 9,867 crores only. But our imports 
are increasing much faster. In 1978-79, our 
imports we. e Rs. 6,810 crores. In 1983-84, 
they have gon~ up to Rs. 15,762 crores. 
If you take countries like Korea and other 
small countries, they are exporting billions 
of dollars worth of goods while we are 
lagging behind and are not able to export 
aoods of that qnantity. 

Minerals and metals and other raw 
goods can be processed in our country and 
they caD be exported. By that way, we can 
earn hUle· amount of foreign exchange. 
We should take note of aU thcse things. 

In the teY-tile industry, we can give 
liberal assistance. We shoUld have devdo-
. ped very aood market a~road by exporting 
aarments. We art net able to deve10p our 
I8rments for ex 1'0 f't market. E~r1ier,' we 
,\lied, t9.be one of, tile .. very f~w "countdel 
t~. tuUlq ~xport, markct~. Our BleediDI 
Yael.... was very popular. But slowly it 
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has lost its popularity because \i.e have 
n~t developed any new varieties, Because 
of thist we have lost the n'arket. 

Whb regard to high staple cotton, we 
are 'taking decisions very Jate. The result 
of this is the farmers are not getting 
proper price. The decisions should be 
taken early. The agricultural commodities 
are going into the hands of trader s by the 
time the Government takes a' decision. 
The farmer is not able to get the benefit. 
The Government f should ~; take decision 
early so that it -will ~nefit both the 
marketability and planning, At present, 
for want of early decisions, the benefits 
are iOina into tbe hands of the middlemen 
and the traders. 

As regards engineering goods, we should 
develop more export·oriented engineering 
~oods. Then only we can export lot of 
enaUlcering loods, We have enough 
manufacturing capacity of wagons. But, 
the walOD manufacturing industry has 
retrenched a number of workers from the 
industry. The result is, we are losina in 
the walon rxport market because we are 
Dot able to produce wagons. We dQ not 
know what is going to be our production 
capacity in the country. The services 
should be planned ahead of industrial 
Production. The South Central Railway 
is not able to supply even 50% of the 
required wagons for Jifting cement, even 
though cement production has gone up 
very fast. The saml.! prcblem exist in the 
matter of coal transport also. 

Handicrafts and leather goods shouJd 
be processed before exporting. We should 
e~port higher value goods instead of Jow 
value goods so that we wilJ get higher 
foreign exchange. 

If Hyderabad is made an international 
. airport, lot of goods like meat, eggs, 

eatables, fruits and various other commo-
dities can be exported to the Gulf countries 
where the market for them is very good. 
There is very good demand for these 
items there but we have not been able to 
develop in these areas . 

We bave exported aU the molasses out 
of our· cotrntry and now we are importing 
_lcohC:l' 'from outside into our country. 
Tbi$ is because we are not able to take 
proper decisions. Por instance, there ,is no 
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proper develcpment of the supr ind'ustry. 
That is why, instead of exporting su~r, we 
are now importing auaar. We have to 
make proper planning in realrd to . lupr 
also. 

Durio. the monsoon time, if we import 
supr, it will be damaged bcaause we do 
not have· enough warehousing facilities at 
the ports and also wagon facilities for 
transport. Also suaar is hydroscopic 
material and it absorbs moisture and 
therefore, it will present a bil problem in 
c1istribution. Government have already 
released a lot of aUlar from the factories;' 
this is due to improper planning on the 
part of the Ministry. Therefore, these 
things call for some advance plannin,. 

As I told you earlier we have to make 
eiforts to improve our export m.arket. W,e 
arc in a vcry disadvantaaeous position in 
this respect now in tbe seo. that we are 
itnportinl more than what we are exporting. 
Pot example in the caae of East A,ian 
countries our imports were more by 
tt •. 1207 crores in 1983-84; in the case of 
ASEAN countries our imports are more by 
Ils. 508 crores ; and in the case of West 
Europe our imports are more by Rs. 827 
crores. Therefore, we are not at all in 
surplus except perhaps in the case of East 
European countries where there may be a 
little surplus. 

In the case of deoiled rice bran and 
cotton seed extraction, the export. markets 
have come down substantially. Govern-
ment should come to their rescue by 
Jiving them some incentives 80 that those 
industries will survive. 

SHRI AMAR ROYPRADHAN.(Cooch 
Behar) : Mr. Chairman, Sir, regarding the 
closed jute mills, Comrade Indrajit Gupta 
bas spoken at length. Therefore, I do not 
want to repeat the same thing. 1 would 
only request the hon. Minister throuah 
you to put their headl toaether and solve 
tbis problem so· that the closed mills and 
the lick mills . may be reopened and the 
worton may be rc-ell1ployed. 

lteprding increasiol qricultural 
exports, I have no objection, but we have 
to think of domestic conSumption also at 

. the .. me time. In the intere.t ~f do~.tic 
con8utnelS, you have banned' tile export 

of non-basmati rice. We are thankful to 
you for that. Why not eXlend that to 
fish and vegetables also ? If you go throu&h 
the figures of export of fish and vegetables 
from 1980-81 to 1983 .. 84, you will find that in 
the case of vegetables, it \\as Rs. 220 crores 
in 1980 .. 81 ; and the figure for 1983-84 is 
Rs. 312 crores. In the case of fish and 
fish preparations the figure was Rs. 213 
crores in 1980-81; the figure for 1983·84 
is Rs. 327 crores. In th'! case of meat and 
meat preparations, it was Rs. 55 crores in 
1980·81 ; the figure for 1983·84 is Rs. 58 
crores. I thank you for the generosity you 
shown to meat-eater~. But you have not 
shown that in respect of fish and vege-
tables. Do you know the market condi-
tions in respect of fish and vegetables? 
Have you ever gone to the market and 
seen? The price of tomato is Rs. 6/- per 
kilo; the price of brinjals is Rs. 6/- per 
kilo; the price of ladies finger is Rs. 10 per 
kilo ; the price of drumsticks is Rs. 10 per 
kilo ; the price of fish starts from Rs. 20 
per kilo and goes even upto Rs. 60 per 
kilo-for prawn. Aa you know, the Bengalis 
are fond of fish curry and rice; it is 
very palatable to us, very del icious and 
sumptuous also, I would therefore request 
the hon. Minister to extend his generosity 
to fish aud vegetables also; please export 
vegetable and fish items in lesser quantity 
just to meet tbe domesl ic consumption. 
Rao Birender Singh was saying in the 
morning, "Take potato in the morning and 
onion in the night". Please do not say 
that. 

Sir, I now come to tea. You know 
that wnat you consume and what we 
consume in the name of Darjeeling tea is 
not the real Darjeeling tea; it has only 
the label of Darjeeling tea. The tota 
production of tea in the Darjeeling districl 
particulary in the hilly areas, is only aroun t 
11 to 12 million kg.. But if you see thd 
ftture liven, you will find that it is 43 t e 
45 million kgs. How is it possible 0 

Wherefrom docs it come 1 These thin g1 
are done by blending; the Lipton an s 
Brook.e Bond people are making a lot od 
m ... ney by uSIDI the Darjeeling label. Youf 
are belping. only those people. For 
developins the Darjeeling lea gardens you 
are dains nothina and it is a rnaUer ·of 
,reat 'regret; Rs. 43 crores had 'been 

. ~ctioned two years beroi~ 'for . ~~de~,r;\i .. 

.• tion of 'ca •• doOI an4 it waf '.~d' ~t 
I '. " ~ I 



It would be distributed throuah NABARD 
but even aner two years not a",sinale pie 
ba$ been distributed for the development 
of Darjeeling tea gardens. 

lS 06 bn. 
Why has this not been done? What is 

Jhe: position of DaJjeeIing tea to-day? 
You will be astonished to know. I hope 
you might have read the Mulk Raj Anand's 
novel-Two Iem'es and Q Bud. The condition 
of the tea workers is sti1l the same. The 
hon. Minister will agree with me and all 
the members whether of this side or that 
aide, wi1l also agree with me that the tea 
planters arc just squeezing the tea gardens 
and not the two leaves and one bud only 
but all the leaves and all the branches 
they are squeezing. And they are not 
investing a single paise and in the 38 years 
after independence the condition of the 
tea aardens has not improved even a little 
bit: They are as bad as they were before. 

A tea bush's longevity in an average is 
100 years and what is the condition of the 
tea busheg to-day ? 1 to 5 years-no pluck-
ing, 5 to 20 years-the best plucking 
period, 20 to 50 yeals-aveJage plucking 
period and 50 and above-not suitable 
and a new plantation should come up. 
But the tragedy is that in regard to 50010 of 
our tea gardens the average age is above 
SO years. That is the tragedy and the tea 
planters arc not interested in new 
plantation-rather they are interested' to 
earn money in lesser period. You pl~ase 

look into it. 

Then, Sir, you have constituted a Jute 
Developm\!nt Board. May I know what is 
the function of it? Is it tunctioning at 
all? Is it doing any job for jute develop .. 
ment 1 No wOlk and nothing it does. 

Another is the Jute Corporation of 
India wh;ch is another white elephant. It 
is doing nothing. It is a matter of great 
disgrace that after spending so m,uch 
public money, nothinl;l IS done. JCI officers 
are baving pleasure jaunts to London and 
other places. You have purchased 1.60 
lakbs bales of jute from Banglad~:sh. All 
this has te be looked into. 

With these words f tbank you, Sir. 
THE, MINISTER OF ,FINANCB AND 

COMMBltCB ,(SHIt! VISHWANATH 
PltATA! SINOH): 'I thank the bon. 

Members ror thoir valuable ftlSleI-
tions and even the critical comments , 
I take t 'are made with the best intention on 
their' part to improve wha t they perceive 
to be the areas on which action should be 
taken. 

The trade of a country is in fact linked 
,with the world economy and to understand 
even one's own country's trade one has to 
see to the global context in which trade is 
going on. Therefore, before coming to 
the details I would like to present before 
the hon. House some of the aspects of the 
world trading situation. 

After several years of deterioration as 
some hon Members ha ve observed the 
world economy has taken an upturn. 
There have been increased inputs in the 
industrialised countries. Inflation has 
come down and the balance of payments 
position has improved in some of the 
developing countries and there has also 
been a record growth. But this recovery 
and upturn ,n economy is uneven and is 
fragile in its existence. It is confined to 
some of the highJy industrialised countries 
of USA and Japan. There are still major 
areas of tension and discrepancy. 

Imbalance of current account of indus-
trialised countries, disparities in their 
fiscal policies and unemployment in Europe 
still persists. What is alarming is that in 
some of the develQping countries the 
living standards have come down lower 
than what they were five years earlier. 

The most disturbing fact in the present 
acenario is the high rates of interest of 
US donar. This has sucked up the 
savings of the industrialised countries, the 
savings which they very much needed for 
Itructural changes, structural changes which 
could have b osted the exports of the 
developing countries and thereby that part 
of the exports of the developing countries 
is affe~ted. Also these high, rates of 
interest alIect the capacity to keep inven-
tories and as inventories are lower, the 
raw materials are lower and it is the deve-
loping countries that are affected, who are 
the main 8uppliers of raw materials. 

Sir, it has been calculated that 1 per 
CCll.t riao in the interest rate causes the risc 
in the debt burden of 3 billion doUara 
.every. year., Not only this, it has an 
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effect on the exchan.e rate. By making 
the dollars scarcer the exchanp rate is 
pust.cd up to dizzy heights which has its 
own impact. We have had its impact on 
our petroleum and oil products. The 
appreciation of the doJIar has cost us Rs. 
1000 crores. In such a situat ion of vola-
tile exchange rates, plannina is reduced to 
absurdity and tbe developing countries 
are subjected to several difficulties. The 
fragility of this recovery which is beinl 
talked of so much is reflected in the huge 
current account assets of the US economy. 
Of course, it is the high ratea of interest 
and the appreciation of the dollar that has 
led to this situation and this has led to a 
new spurt of protectionist measures in ODe 
of the largest economy which certainly has 
an effect on us and on our exports. There 
is a tendency of this budsetary deficit of 
the US to become structural because as 
more and more budgetary resources are 
coming in for payment of iDterest aad 
debts it becomes more deep.rooted in the 
economy to set to such a structural 
budgetary deficit. Well, they have ma~e 
promises in Washington. that t?~y Will 
reduce it but unless credible poliCies are 
pursued we cannot took fo~ard in future 
to a stable recovery in the world economy 
and the industrialised countr;es owe it to 
the rest of the world that they foHow 
§cnsible policies in their national policies. 

Even their o"";n institution of IMF has 
sho,", n that jf better poliCies are followed 
by the indust: ialiscd countries their growth 
is increased by half per cent the developing 
countries' growth is increased by one and 
a half percent but if they follow worse 
policies and their growth is reduced by 1 
per cent then the developing countries are 
affected by two and a half per cent. That 
l1\eans the impact on the developing 
countries is far greater of what 
they do in their econcmi~s or what 
effect it has in their own e.conomy. .In 
tbis whole context the developing co~ntl'1cs 
need to re-structure their eCOnO'lllCS to 
meet challenges of today's capital Bow and 
particularly concessional capital ftows. 

We see no \\ay to augument this. It 
is not only in this meeting in Washington 
that we have seen this; but we have seen 
this in Pra8ue, in Be1srade and 
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.rlier also we have teen it. There 
is more. and ,more pressure that the 
developing couiltries adopt commercial 
borrowing. 'Cnmmercial Borrowing' apart 
from being high-cost money follows the 
contours of creditworthiness. And follow-
ing the contours of creditworthiness need 
not necessarily go to the cC'untry which 
needs it most. In fact this is what has 
happened. Bank Joan was stopped really 
at the time when the country needed it 
most. And in that case, . it is the World 
Bank and the!le institutions which we r,!el 
have come to a stage where they need a 
total reform. a total ra:1iC:ll change. But 
even what they are, their flows have to be 
augmented; but even that we don't see 
coming forth, and committing more f'lnds 
even to the existing institutions. Ard it 
has been observed that in 1984 itself there 
has been a negative flow of IS billion 
doBars by the major borrowing countries. 
It is estimated that if things go as they 
are, by 1989 the World Bank will be not 
living money ; there will be a negative 
1!ow of resources to the World Bank. 

Much has been said about the private 
investment to augment development. 
Well, where we need it, for exports and 
other vital items, we have harnessed it but 
it C3nnot be a substitute for governmental 
and concessiona} and institutional fold. 
Because a developing country like India 
needs great infrastructure for irrigat ion, 
for power, for ports, etc. AU these mean 
bigh cost money and Banks and Commer-
cial sources cannot be expected to provide 
us with the wherewithals to bear the debt 
burden or to finance these most vital 
infra-structures. In this situation it is a 
very difficult choice. With recession, with 
exports stal1ing, concessional flows, drying 
out, critical inputs becoming difficult, all 
these things cause slow:ng down of deve-
lopment thereby causing political discon-
tent and it becomes very difficult, parti-
cularly for a democratic cou,ntry, to 
manaae the situation. Either it faces 
political discontent or it walks into a debt 
trap. This has been the situation on 
many developing countries where the 
things have been moving like that. WeB, 
it is only exports then, that we can Jook 
forward which can save the situatiol:'l. It 
aoes to tht credit of the leaderShip of .our 
country that we have not walked ' into 



the debt trap in tPito of t.hue 4ifticul· 
tie... :, Tbe, ~untry coukl Meer clear of it ; 
t~ ~Jltry ~uk\ ,fioaace,itl development 
by 93% of ~t. own reioUtcce. India is 
looking forward. Ai I Ut it. we abould 
not be complacent. Oil production Wai 
the main savioS of QUI" impor'-. Regard-
ina the rate ot ,rowtb of o,",r production, 
al it happeni Daturally for anything that 
you produce, in the btlinning the 
productioD rate il high ; then it taper. off. 
But we had the tame rate. Whfle demand 
will grow. a. development comes, IMP 
iaatalmcata will be dno.· So we will have 
c1iftlcul ty of foreign excbanle, particularly 
with concessional t\oWI drying up. So, 
if a warning is made, in thil situation, I 
think, It is a serious thina and we should 
tak.e it up. 1 can allure you that the 
manaaement 'of our debt. have been lome-
thina which we can be proud of. The 
country has not fallen j'tito debt; it is not 
likely that we will go into debt. But 
we have to tiahten our belts. We 
ctaDDot paint a rosy picture all the time. 
about the sacrifice which i. needed to 
keep our economy independent, I think we 
will have to convey to the people that this 
il the pr oblem. To maintaill our inde-
pendence we have said that we have 
lacrificed 10 much for the political reasons 
and this we have to convey to the people. 
When it comes to export •• it il the market 
,that is important and here we have seen 
in Belarade when the .ituation WI. bad, 
it waa beinl promised that the world 
economy will recover and protectionitm 
will 10 down. That was the prQmise 
made to the deveJopin. countries by the 
illdustrialised world. But instead or 
recov.ery, . pr o~ioni_ bas inCTeated in 

"ibe Dame of Taritf quottl ~rice sUf"Vemance, 
cOUlltervailio. duties. voluntary teltraints. 
customs formallti08, and a now phra~o
loay of· -markot ·mjury' hal ~on coined. 
Tbis multitlbte aareernent il· the symbol 
0f the Jfey areas that have cropped up in 
the OATr rules. If we are to look to the 
imbalance of the whole thi'n" it jot in spite 
of the fact that deyelopi~ countriea arc 
the majpt .~pp1ier., even then tbeae 
dilCr~tionary» . discriminatory protection ilt 
mcaluret arc directed tOwar't11 them. 

lu Textile,' weatina ,.ppar.l. &ad" foot-
Well I, tbp ,UlCMuGDary ap"Ucation it 
apioat the dewloplna c~trie, . Mld it baa 
'*iD Hti~"ted that iJ) the BEe 80% of 

the e).ilting non tariff'measures in these 
leeton applies solely for differentia) rates 
in the dev,eloping countries while for the 
USA, it is 63% for textile and 30% for the 
a pparel. If we see the proportion of how 
much we supplied to them, then in EEe, 
in 1980, it was assessed at 11 % for: textile 
and 12% for footwear which is not even 
half of the penetration ratio of other 
lupplien. So, While we are remaining 
suppliers, we are particularly discriminated 
aaainst which is of great concern to all of 
us. I think we are told that Uyou are 
not competitive" and in things in which 
we have gained a comparative advantage, 
we are told tbat "your market is suffer-
ing". 1 think it is not that we need not 
apeak UP. we have always taken this cause 
and laid and voiced our concern about it. 
So. in a way, protectionism in agricultural 
product does not allow the developina 
countries to achieve their potential, what 
they have as natural endowment of land 
and ear~ their n~essary foreign exchange, 
it is not only c08tly J such protectionism, 
to the developing countries but also to the 
industrialised countries themselves. The 
world bank study itself brings out that 
to give the US worker 7 cents in the 
textile industry. the US Government has 
to spend one dollar. The ratio is 14: 1. 
In Canada this study is being brought out. 
It is 70 : 1. So, it costs to all of us these 
sorts of policies. 

I am very thankful to Mr. Indrajit 
Gupta, particularly when he asked : what 
went about in Washington and why does 
not India speak up 1 Mr. Ananda 
Pathak also mentioned that the Finance 
Minister has come back a sad man. Not 
that I deny hopes about the major issues, 
but I participated in many of these dis .. 
cU!Jsions and so on the major ,~sucs of 
liquidity, or capital flows, of market 
access and of course concessional flows, 
of course these positions are not tnat 
they were any secret but I am thankful in 
the sense that the way some papers have 
tried to project it in a dismal manner. 

I have been given an occasion to take 
the House. into confidence and say as to 
what transpir.ed there. In this, India did 
boldly come up. And because of India's 

,tirtn stand only, some of the things that 
would have been road"roJ lered. could be 
ttoppod. There was an initiative mrai,bt .. 
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.. y, ... itbout fulft11inl the previous comm it-
• at to come for a second round of trade 
Deaotiations. 'Possibly with services in mind 
to be included in the liberalised regime 
or bring it under the GATT. That was 
the main preparation in this meetinJ 
iD Washington. It was India's deter .. 
mined stand which was ~ul'ported by the 
cJevelopina countries in a consolidated way 
that eompe1\ed these countries to commit 
themselves that there will be di,mantling 
of protectionist measures and that serious 
drorts will be made to fulfil the work 
proaramme which was committed to in 
1982 in the Ministerial Meet and which 
.... in favour of the developing countries 
and only then, a possible foundation can be 
laid for a second round of negotiations. 
It was this argument that was recognised 
tbere. So, what they are trying now is 
UDder the GAIT rules. Today, the deve-
loping countries, because of their balance 

,01 wrrent account situation, foreisn 
_bange paucity, for their need to raise 
revenues for their infant industries, legally 
allow a certain amount of protectionist 
mealUres. So they are ')\'ithin the GATT 
fuIet. 

Now. the industrialised countries have 
built protectionist measures against the 
GA TI rules. They say: • 'Come and 
negotiate, let us have negotiated reduction 
of non-tariff measures. H How can we 
IlCiotiate with something which is valid 
apinat something which ia not valia 7 It 
i. an unfair trade. It is like exchanging 
bad currency . against good currency and 
India put this point forward and asked 
for a response. It even asked as to why 
these Irey areas do crop up and as to wQy 
these protectionist measures crop up. We 
may have one round, we may have two 
rounds and we may go round and round, 
but unless we come to the core of the 
problem. we will never solve it. The core 
of tbe problem is this that while there is a 
provision that if some country violates 
GAn rules, it can retaliate, but the power 
of retaliation is unequa.). The ecoftomic 
power which the industriaJited countries 
bave, the developing countries do not have. 
It iaUke saying to a twenty-five year old 
yOUDl ~n and a five year old smaJl 
child : .. AU· right, )'ou both have got the 

. ,~.~r <>f reta,li4tiOQ. Wheo,ver yo" do 

not I.ee, you can 'liYe a boll . to eat" 
other. So, ublets this ~tlilibrium it 
restored or some justice is done, protecti • 
onist measures win crop 'up and aU thete 
international orpnisationa.ilI be lookin. 
helpless as to how they can ,0 about. 
Or, there "mult be serious commitment to 
observe the rules or the same. 

On the question of servicos, this is an 
area in which the developjng countries 
still do not bave a comparative advantqe. 
Any Hberalisation in these areas caUIe' 
seriot.l' problems for us. We cannot npe.ct 
banks and msunmce companics comina 
and competiDI' with our own. And the 
area of services is yet not defined. For . 
USA, it may be banks and insurance, for 
Switzerland it may be tourism and for 
India. it may be jObs-green-carda to be 
given to countrymen here. And this is 
the precise problem that 1 posed there 
and put our view forward. I mutt say 
tha t finaUy. even then when they tried to 
road-roller this problem, India wu the 
first to speak. Not that we did oot 
raise our voice. We said that if it was 
goiog to be 80, India would reserve it! 
position. That means. the communique 
would have come that India does not 
aatee to this position and it is not bound 
by it. It was then o~Jy tb at as one solid 
person. one by ODe each developing coun· 
try, be it Ar,cntina, China or Alleria. all 
of them said: "We reserve our pOlitico." 
There was a deadlock for about 6 or 7 
houri. and finally a draft was put UP. 
which was not aareed to by the industriali· 
zed cOWltriei. Finally, from the G~24 
document. which was a document or the 
developina co~ntrics. some clements were 
read, aJ)d those elements were 'incorporated 
in the, draft. Only then was the Resolution 
Communique issued. I think this il an 
initiative, this is an lchievement which 
we should be proud of. Indi a ft. never 
deterred in raiSing its voice Dot only 
about its concerns, but also about the 
concer1l6 of aU the 4eveloping countriot •. 

About the policy, much has been saUl. 
Som~ have spoken we.n about the th'r--
year policy. ,Some have been' appr~beD~'ye 
about it. I 'But the main reason for' havill, 
a loas·term· policY' wall ,to ,remov.e the 
,un_taMty' year after ,uf. If we can ,ha.e 
a "ve-ytlr tHan, i1 we can ')00]( forward' to 
.. le'Mra1 ; 4ev.topMetlt of' 'the cormtry • 
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there is 'no reason wby on major Innes 
()f· our 'trade diteetlofts, VIe' cannot took 
ahead~ 'Deta"! pertaining to every year, 
H<.--ericS-Wlse, this iten1 and that etc. can 
be Jooked into, if our industries grow in 
area. May be then we can go restrictive. 
Or, if there" is no need to be strong 
enougb, we can brfng in this. I think a 
major direction helps investments during a 
long term. There are certain other' things 
also, because every time when the policy is 
to come, for $Ol1'le time the trade stops, to 
see what is going to happen. Not only 
this : we are going to bring Ii law on 
fiscal policy in' September, to be cotermi-
nous with the plan. That is our general 
thinking. If we have an open policy, and 
take people into confidence as to what 
the Government wants to do, that encour-
ages dialogue; and we also get the 
feed~ack. If there are any corrections to 
be made, we can make the corrections. 
instead of springing surprises and then 
'making amends. 

, ' 

A point was made that 20) items have 
been put on OOL. and that it wiH hit the 
industrial machinery. Before we put these 
items on Open General Licence an intensive 
uialogue is held with the Ministry of 
Industry, which looks to the indigenous 
. angle, and only in areas in which it is 
necessary to give a positive push to the 
tconomy, are these things put; that is, in 
the a reas of oitfields ; leather ; electronics ; 
machines for jute manufactures; machines 
for garments, not garments; machines for 

'hosiery not hosiery, automobiles, canning 
etc. where we really need a push to the 
economy. So,' it is not that these will 
eatl!e utrempJoyment. 

Yester4ay, Dr. Adiyodi said that we 
,",ust have a percentage of industrial 

",rowth. It is, not in the campus of one 
. unit or one factory. We have to look to 

the campus of the wholo country. If there 
,,.il aoing to be increased employment in the 

campus of the wbble caunt.ry, the campus 
of one :unit should not b~ the final measure 
of judging,. certain policy, ,or itl impact. 

'. 'Ano~ijer ~ery important and rel.evant 
elemenfbas ~el;l iitlroduced in this poticy, 
,viz\ ~ba.f~:t n~t t().I'¢~~n .e¥~h~n'~. ,'till n(~w. 
rewards used to fto\y. ,on gross (orelgn 

: "cxChaD'g~' ,e~rnin&s .. Now . this' <-:.ould 
I • cObceal' a hlah' inipor~ conteJlt~i.e. 10%' or 

80% of imports and'then 100% exports. ·Jut 
if there is someone who has no exports 
and is earning the same amount of foreign 
exchange, his contribution is much more. 
For eligibility of ttading and export 
houses, we have now put nett' foreign 
exchange earning growth as the criterion. 
That is what we will check up. It means 
that now in the agricultural sector 'or in 
area. where there is a high indugellous 
content, that will be the pivotal sector 
and it wjl1 get a push by this net· foreign 
exchange idea that we have introduced ; 
and it is not only that that we hav.e leO 
machinery on OOL and forgotten about the 
indigenous. 61 items (rom OGL have gone 
into more restricted aud limited ptrmissible 
list. So, we are taking care of it and 
wherever there is a phased policy ,pf 
mdigenisation that clearance has to come 
from DGTD. Only then the licences are 
given. So, it is a balaneed sort of policy. 
Technology IS one thing. If we are 
c'onnected with international trade, we have 
to come up with technology through whieh 
we have to compete and history is evidence 
of it, when there is technological gap or 
sliding back in any warfare, be it warfare 
or be it economic competition, we cannot 
cope up unless we are trained in techno .. 
logy . 

On the administrative side, we have 
done' decentralisation. The regional 
advance licensing committees have been 
set up ; the regional licensing authorities 
have been given more powers to give on 
the spot licences. They do not have to 
come to Delhi all the way. 

Some points were raised that the 'small 
scale industries have been neglected. It is 
not so. The limit on caphal investment 
on plant and machinery has been increased 
from Rs. 25 lakhs to Rs, 35 lakhs. The 
minimum growth r<ltc for ent reprcneurs, 
merc11ants and exporters exporting select 
products from small and cottage indusfrie s 
has been reduced from Rs. 50,000 to 
Rs. 20~OOO; that means if previously they did 
not do that much, then they ha d to go <,\.it t 

If they can maintain themselves with 20"-per 
cent growth, then' they can go on serving 
the small scale sector. Automatic licences 
we havt abolished. 90 per cent of them' 
have gone to OOL; mainly the small 
scale sector has to come up'; mainly they 
will· be the' main plners. 10 pe~ cent, 
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• ccording to DOS&pt, need analysia 
... bave to put to more restrictive list and 
.ot on the automatic list. So, these arc 
tome of the considerations that we hav~ 
)lad. 

Yesterday Sbri Srihari Rao mentioned 
that CCS and the subsidy is not sufficient. 
1 think there is cost of carnin. dollars 
ad we cannot make it that the REP is '0 
hil'h, that is what we earn is not worth it. 
But even in the new tax proposals upto 
50 per cent of the proftt from exports can 
ha.e concessions if it is put as a reserve 
for purposes of business. So, that provision 
laaa been done; and that is why previous 
faclUdes that were liven under SO.He 
were wJthdrawn. 

I muat tay tbat the CCI Oft\ce in the 
disposal of applicatioDi has done a good 
Job. There were 4,51,217 applfcations. 
Under the Import and Export Trade 
Control Act, only 867 applications 
remained, that is '2 per cent remain to be 
diapoled of. and that was because of iome 
quasi.judicial proceeding!!! or deficiency in 
the applications. 

About liberalization and its effect, in 
this conte.,.t, now there are certain imports 
which are independent of virtual policy 
whether you take a restrictive policy or 
you take a liberalised policy, those imports 
have to come. So, it is not policy sensi· 
dve ; and thoae are like fertilizer, edible 
oil, PUl, iron and steel. non-ferrous metal, 
ctc. Thi8 is not a policy sensitive element; 
and this constitutes between 1970·78 and 
1991 .. 84 ~O per cent of our import. So. 
virtually, more than half is irnpervious to 
your policy: 

There afe eiaht finance imports which 
in the period of 1972 to 1980 are about 
SO per cent. So, about 65 per cent to 70 per 
cont of the imports are above cur poJicy. 
In the 35 per cent there are certain very 
necessary components, capital goods and 
raw materials. Then what we, have left 
with ia five or ten per cent' So. it is a 
atorm in a tea cup that is beina raised. 
The only thina that \I e have to keep in 
mind ii' hat it does not &0 abnormally 
hiab. When you come to the po'int that 
the trade gap 11 growfna I;lnd there. is 
Uberalisation in th" policy the tr~do pp 

in the current pr~ and wlth J.ctuti .. 
rate. of excllaDie 'a difllcalt to compan . 
In a IfOwina economy "4' lI.ye to He how 
much trade lap an economy can bear. I 
think its ratio to the GNP is a botter fOit 
of how much burden is tbcrc on tbe 
economy. If yOQ look at that, you will And 
that the trade gap whick was ~ per cent 
in 1980 had gone down to 3 per cent in 
1983-84. And the same trend we· art 
e~pectin, ig 1984-85, The aross fipre may 
be more, but its ratio with the ONP is 
declining. And I do not think there is any 
need to worry on that score. Even the non-
bulk imports which are poJicy SentitiM. 
their rat io with GNP has not lone up 
adnormally high. It is 2.1 per cent l.4 per 
cent, 3 per cent. It is within tbose limit •. 
That is why t we are not in the debt trap 
today. This explains the Itrenltb or tbe 
economy. The exports in the arst ten 
montbs of 1984-8' have gone up by 18.~ 
per cent and imports have gone up by 
8.4 per cent. And the trade pp il lower 
in the first ten months of 1984-85. So, 
that worry is absolutely met by these 
figures. 

A mention was made by Mr. Prabh .. 
about our share in the ,""orld trade. Our 
share in world trade did come down. But 
after 1980 it has been going up. It was 
'42 in 1980, '50 in 1981, '51 in 1982. So 
it is marginal. So, to say that it Is com-
ing down is not correct because the facts 
are otherwise. 

Every time a comparison is made with 
Malaysia and HODg Kona. And it it aid 
as to why India' docs not 10 like them. 
You caBnot compare a Jalae IUKontinent 
with city States, Do these countries have 
the burden of defence and a larae popul. 
latioD on their head 1 The addrels of HODI 
~onl and Taiwan fl mistalcen. II you take 
the commercia! address it will be New 
York, All the trading of the muJtMati0J2als 
10 into the data of tho8e countries and we 
feel that they have lone ahead and tbat 
India has remained behind. It i. not 10. 
We should be proud of the fact that w. 
have maintained with our own reeources 
and we are not in the debt trap. We art 
pa)'ina our imports by our exports anel 
invisible earniDlt. At the a.me time, W 
are able to aeren" ourlCJve' and keep our 
independ<mce~ Thi. is .ometbiul ••• poald 
be pro\ld of. And we ehouJcl not "\\'11' 

, " '" \ I , 
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qtlOte Hefti Soft. or Taiwan in this 
respeCt. 

Yeaterday, Mr. Prabhu made a point 
that our trade with U$A is not rising. It 
il rilina. A year before last it was IS per 
cent and it had lone up to 18 per cent in 
198+85. Sometimes, USSR i. our largest 
trade partner and sometimes USA is our 
larplt trade partner. So, both are OUr 
laraest trade partners. 

Mr. Natarajan was complainin& that our 
tradina with socialist countries is not 
be ina liven attention. I think, it is liven the 
maximum attontion. It has been a very 
useful arrangement. While market 
economies have been tluctuating, we have 
stability in Our exports with the socialist 
market, The arrangement that we have 
of rupee .,ayment, 1 think, for all that we 
buy it becomes a guarantee that that much 
we will export. It is a good arrangement 
that"e have. And a stable growth has 
been shown by the fact that our total 
turnover with USSR was Rs. 1948 crores 
in 1948. it was expected to be Ii times 
more after five years. But not only did 
we cross the target in 1984 but we had 
almost doubled it. making it to Rs, 3764 
crores and in 1985 we have a trade plan 
of 1.$. 4620 crores. I think with the 
dcaree of sophistication in our economy 
and the mutual· interest that we have~ 
these markets we should cultivate and 
develop. 

On the agricultural front Mr. 
Natarajan and Dr. Adiyodi made the point 
that we should make a thrust and that our 
export polley has to be employment 
oriented and manpower oriented. I agree 
With that beacuse manpower is our natural 
endowment be it in agriculture. textiles, or 
handicrafts. We should cash upon it. Our 
aarieulturaJ exports have been of the 
order 0' Ill. 1452 crores in 1984-85. 

Vdterday. a point was made by Dr. 
Adtyodi about' the eJiport duty on cotree4 
I think, some" bon. Members who could 
not speak may also bave it in . mind. One 
lady ~ember ·gave me a letter about it. I 
anr 'happy to announce that we have 
decided to reduce the duty 011 export of 
colee from 'Its. 120 to Its. '-'0. 

SHaJ: T. V. CHAMbltASHEKHAR. 
AD. ;·,:WbIo JQ.U bav. e.mpttd tea 

completely, can you not Ii" full eJlemptieA 
here also 1 

SHRl VISHWANATH PllATAP 
SINGH: Government hal been bearin. 
this duty. Exchequer also needs lome 
revenue. when you ask for more plan 
allocations, these are the IOUrces I have 
to tap. 

SHRI K. RAMAMUR. THY: The 
problem is that the coffee growers when 
compared to the international prices 
afe getting very much less. That is why, w, 
are pleading for totaJ ex:emption from 
export duties. The coffee plantations are 
mostly in the south. That is why we are 
making this demand. 

SHRI VISHWANATH PRATAP 
SINGH: Frrst you absorb this news and 
then we will see. 

It was pJeaded that there should be 
value added items in agriculture. For that 
we are having Agricultural Products 
E:'Iport Development Authority. It will 
take care of value added items of agricul-
tural produce to be exported. That is how 
we can auglTlcnt our realisation from the 
agricultural front. 

A Spices Board is also being set up and 
in tea, you will be happy to note that· .. 
(I nterruptioll). . 

AN HON. MEMBER: We want to 
retain cardamom .... (lnttrruption). 

SHRI VISHWANATH PRATAP 
SINGH: I am comina to cardamom also. 
I will not leave any item if you don't take 
my time. I will come to each item. On 

. tea, it was considered that the minimum 
export price which is Rs. 31 per kg. now, 
is high and is causing problems in ou, 
elCports. The international price. have 
been coming down. Therefore, it Wa. 
decided to reduce it to RI. 26 from RI. 21. 
Shri Pathak made a point that there should 
be a plough back in the tea. So, we hav. 
made a provision that 20 per ~nt of 
profits, if put with NABARD and thea 
used with the NABAltD's schemes fot 
P)ouihina back and for its development, 
would be exempt from income-tax. This 
is one of the Budget provisions already. 
So, that has already been taken care of. 

About tobacco, in Andhra Pradesh, tbt 
toba"o auction ,Yltem hal started ,,,,d Jt 
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b~f) . ,siveo. iood ~.esults. The realisations 
have been hig,her. In Karnataka also, it 
was already there last year. 

There have been record exports of 
tea. Hon. ,Members will be glad to know 
that tea has registered Rs. 750 crores of 
export earnings t9 this country and for 
this I want to thank the labourers, workers, 
and' all those who afe in trade and every-
one who has been able to contribute to 
this "national kitty. In spices, export earn-
ings have been Rs. 150 crores, in leather 
Rs.' 545 crores, and in custard oil Rs. 125 
ereres. These are all record exports. 

Shri K.alanidhi mentioned that for 
leather, there should be hig~er value 
addition. Already we have made a 
provision in the Budget for crust leather 
and wet blue and wattle ex~racts. We 
have reduced taxes on 14 machineries. We 
have decided to give a big boost to leather 
exports. 87 machinery items will ha~e 
cOl1cessional customs duty of 35 per cent. 
The two Leather Councils we have made 
into on~ and its headquarters would 
be in Madras. 

There is a big plan to have leather 
industry in North-East also. 

25 per cent of the area that had been 
damaged by drought. has been replanted. 

About marine products, concern was 
expressed. New initiative has been taken 
in prawn farming a nd new technology 
has been adopted for i t8 processing in 
which MPEDA will also share. This has 
also 'been decided. 

On the engineering side, concern was 
expressed t but some of the reasons for 
this concern were protectionist tendencie. 
and payment difficulties in Africa where 
th4y cannot give payments for what-
ever engineering 100ds we send there. 
B\.1t. however, till December 1984, there has 
been an increase of 14.1 percent in exports 
and that is a good auaury. 

. On the projects export side also, Rs. 
67:83' Cl'orcs of contracts have been 
&eellred.· 

PROF. N.G. RANOA: Can you not 
n~()tiate with African countries for rUpeo 
eJihaase 1 

SHR! ,VISHWANAl'a,' ,,:PMTAP., 
SINGH: ,Well, I will have to so Wo 1 

details on this. My time is also runnin, 
up, so, I will try to cover as.' much groUnd 
as possible in ten 'minutes: ' . , 

One thing that I might teport to YO,g 
is that there have been some 100d achiev. 
ments in the public sector. ,Therefore, the 
charge that the public sector is beinl 
neglected is not true. I may refer to you. 
the record of the MMTC. It has got the 
highest turn-over of Rs. 2,750 crores in the 
year 1984-8S. It is mo·re than double the 
amount of the l'revious year. Its exports 
have gone to the highest level of Rs. 379 
crores, which represent 38 per cent IOcrease 
over the previous yea'r. Non·canalised 
imports turn-over also has been three times 
of the previous year. This shows that VIe 
are not neglecting the private sector. We 
are proud of its performance. 

SimilarJy our STC has also shown a 
good performance. f t has also shown 
growth in turn-over and in its exportl 
and I will be coming back. to its perCor-· 
mance shortly. 

In reaard to the iron-ore, I may point 
out that some of the new markets have 
been opened like that of China and for 
the first time Kudremukh concentrates of 
iron-ore Cire being exported to Japan., An 
export agreement of 10 million tonnes for 
the year 1985-86 has already been signed. 

One point was being made about the 
Barajamda region. Now that the Paradip 
constraints have 'been removed~ this prob-
lem would not, be. there. But in spite of, 
the constraints the MMTC has decid.ed to 
buy more than ~rlier. So, there has b~, ' 
progress ,on these counts. 

Now coming to some of the spee:ffic 
questions abou,t Darjeeling tea~ i may say . 
that we are taking care of theSe "robled. 
It is trul that the cost of production is 
high and the b\;lShes are old. That' is wl\¥ .. 
we are ,formulatina: schemes. Twct1ty 
schemes' have been sanctioned by the 
NABARO an~ about Rs. 2~.81 l~lif, in 
respect of eight aardens have alre~, hoclt ,. 
disbur.ed~ We ,will furlher. expedite "'~I. ~ 
disbursal of the amount for oth~ .lCh~m~.,. 
The tea marketin. policy has been strena-
thened aQcI. foW'::aick.~'tea IllArdens ._ "_n 
taUboover., So. thole art .he 'e.ea..-j. 
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which we -have taken on the tea side. I 
tbhlk these will satisfy the h08. Members, . . 

,SHill A.NAND PATHAK : What 
about the labelling of the Daijeelit11 tea? 
They are ulin. its "labels. 

smu VISHWANAnI PRATAP 
SINOH: I am aware of the problem. 
We have brought this to the notice of the 
UK authorities that it affects us' and we 
are still having a dialolue with them .. 

The STC turnover has increased by 
,26% over the last year and the exports of 
non-canalised items have increased by 15 
pet cent. It has not reached Rs. 501 
crores. There have also been off·shore 
trading operations by the STC worth Rs. SO 
crores. So, I think within the time cons-
traint, I have tried to cover most of the 
points raised by the hon. Members. 

PROF. P.J. KURIEN: I would like 
to have a clarification. You have said 
that the Spices Board is being set up, but 
from the Cardamom sector tbere has been 
a demand that the Cardamom Board should 
be retained and there should be a separate 
Spices Board for pepper and other spices, 
because from pepper alone we get the 
maximum foreign exchange. So, there 
should be a sepa rate Board for pepper and 
other spices and the Cardamom Board 
.bould be retained. I would like to know 
the views of the Government on that. 

Again we demand for a total ban on 
import of coconut oil. What is your 
feaction to that? We want an assurance. 

15.45"'8. 
[Mit. DEPUTY SPEAKER in IhI Chair] 

SHltl- VISHWANATH' PIlATAP 
SINGH: The import of coconut oil is 
canal ised throUJh the STC. They import 
it only when asked to do 'so '. It' was on Iy 
tait year that about 10.000 mellic tonnes 
of coconut oil wal Imported becaute there 
wu .hortage and there was also droJ) in its 
productioD. But now the ~TC ~d other 
al'Dcies are not importinl n. It IS under 
aotne court order that one party haa been 
aUowed to trtlpott d.ry copra. So. that is 
the· . position. So, 'only un_r replaoiabmcnt 
li~ some import would be feasiblo. 

About the problem or nutmeg, 1 
would liko to lay that it i. ~anali~ 

through NAPED. What it hat brought in 
is much less than the gap that is there. 
So, this does not affect the internal market. 
And about CAshew, you will be happy to 
note that we have given some ways and 
means to the Kerala Government to buy 
cashew there; So, all these problems 
from marine, to cashew to cardamom to 
nutmeg have been taken care of. 

PROF. P.I. KURIEN: And about the 
spices board. 

SHRI VISHWASATH P9ATAP 
SINGH: I think I will be able to con. 
vince the Member separately. I think this 
is a good thing we are doing. 

With these words, I thank the Members. 
With their support I hope I will be able to 
meet the challenge. And if there are any 
problems, I will always be there to solve 
them. 

Dr. G. S. RAJHANS: What about 
the photo"composing equipment 1 

SHRI 
SINGH: 
Rajhans. 

VISHWANATH PRATAP 
I am quite aware of it Mr. 
I have taken note of it. 

PROF. P. J. KURIEN: You allow 20 
per cent plough back for the tea-estates, 
but you are not giving this facilities to 
rubber and other plantations, That means 
it will be given to big estates and not to 
ordinary and medium estates. Why that 
discrimination? 

SHRI VISHWANATH PRATAP 
SINGH : Well. this scheme has been 
drawn up for the first time. Your point 
has been taken note of. That is all I caQ 
say at the moment. 

MR. DEPUTY SPEAKER: I shall 
now put all the cut motions moved to tltd 
demands for grants .relating to the Ministry 
of Commerce and SUf)ply to the vote or 
the House together, unless any Member 
d~ides that any of his motions should bet 
put separately. 

Tht cut motions w~re pUI and Mlotiv.d. 

MIt DEPUTY SPEAKER: I .hall 
noW put the demands for grants relatina to 
the Ministry ot Commerce and Supply to 
vote. 
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The question is : 

c'That the respective lums not exceed-
ina the amounts on R.evenue Account 
and Capital Account shown in the 
Fourth column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to comp-

lete the sums necessary to deftV tho 
charses that wHl como in cour. of 
payment during the year endinl 311t 
day of March, 1986 in reapect Of tho 
heath of Demands entered in the' 
second column thereof aaainit Domand . 
Nos. 10 to 13. Cfrelati~&, to the Ministry 
of Commerce and Supply." 

The .,tiD" was adopted. 
Demands for Grant. (General) 1985-86 in retJ)eCt of the Ministry of Commerce 

tipd Supply voted by the House. 

No. of 
Demand 

Name of Demand Amount of Demand tor 
Grant on account voted 
by the HOUle on lSth 

March, 1985 

Amount of Demand for Grant 
voted by the HOUle 

1 2 3 4 

Rs. Rs. R.I. Its. 
MINISTRY OF COMMERCE AND SUPPLY 
10. Ministry of 

Commerce and 
Supply 57,33,000 2;16,69,000 

11. Foreign Trade 
and Export 
Production 1,35,87,38,000 18,20,58,000 6,85,97,69,000 91,52,93,000 ' 

12. Text iles, Hand-
loom and Ham.1i-
crafts 43,75,32,000 36,62.97.000 2,19,86,63,000 1,83,14,85,000 

13. Supplies and 
Disposals 2,54,05,000 

SITUATION IN SRI LANKA 

[English] 
MR. DEPUTY SPEAKER: Now. we 

take up discussion under Rule 193. Sbri 
P. Selvcndran. 

[Translation] 
• SHRI P. SELVENDRAN (Peria" 

kulam). Hon. Mr. Deputy Speaker, Sir, 
today morning our hOD. Minister of State 
tor External Affairs made a statement 
about the prevailing· situation in Sri 
Lanka. On 25th our young and dynam~c 
~rime Minister, Shri Rajiv Gandhi presen-
ted a picture of the state of affairs in Sri 
Lanka in his statement and he announced 
the constitution of an Advisory Committee 
of Experts to help him in havina an 88$eq... 

12,70,28,000 

ment of Sri Lankan situation and in for-
mulatina the course of action to find a 
solution for the problem. All of us reac-
ted fa vourably to this annOUQQCmcnt 
because it w,as an· earnest attempt and Wei 
derived some solace because of 'impending 
cou.rse of action af_ carefully analYJina 
the situation in Sri Lanka . 

Whoa t rise to ll'8ak on Sri Lankan 
situation. I am tossed between the 'Words 
I have to utter and the feelinas that I ·ean· 
not tully giYe vent to. Today ,the 'rami'. 
tat:e in Sri Lanka is ,'being' subjected to . 
unpreoedenttd cruelty not, recorded so fat, 
anywhere, in the hittory of ,tbe world. ' 18,. 
the world map, the island ef· S,i Laaka : 
looks Uke a tou-clrop of Bharat Nata, 
But today on aecmunt of 'blood-curdliDa 

--------------------------------*The speech was oriainally deliveretl i,ll', TaMil. 



eVl'.Dta ta~ioJ place there. this island bat 
taken the appearance of a solidified blood-
rock floating in tho ocean. The mino-
rity Tamilian race it beiDa massacred. 
~ . Tamil sister. are being raped. The 
life,! and property of Sri Lankan Tamil. 
are being gobbled up by the leaping flames 
being fanned by Sinhala fanati~s. Those 
who have to say 'I surrender to Buddha' 
are now saying 'I surrender to blood·shed' ; 
it has become the national theme-song. 

The human rights are being flouted and 
violated. The human civilisation is being 
decimated. The human culture is being 
buried in the bowels of earth. The Jaft'na 
library which was the treasure-house of 
Tamil culture has been turned into ashes. 
Hitler's cruelty tv Jews has been over-
shadowed by Jayawardhene's Government. 
Without the support of law Hitler murde-
red the Jews. President Jayawardhene's 
Government within the framework of law 
and with the help of army and Police is 
exterminating the Tamil race from the map 
of Sri Lanka. It is said that each Chapter 
of Hit1er's Mein Karn"r relates the murder 
of 1 ,20.000 jews. But each utterance of 
Jayawardhenc's Government is taking away 
the life of 100 Tamils. There is no diffe-
rence between the '!partheid policy of 
South Africa and the genocide of Jayawar-
dhene Government. Thq barbarism of 
South Africa ill Namibia is lesser in its 
riaour than the atrocities of Jayawardhene 
apinst Tamils The apartheid policy of 
Sauth Africa is a thorn in the foot 
of Bharat Mata; but the racial policy 
of Sri Lank.a il a thorn in the eye of 
Dbarat Mata. 

A week before the Sri Lankan Navy 
chased a boat-load of Sri Lankan refugees 
tnumbering ZOO and arrested them, in our 
territorial waters. Some days back 27 
Tamil. were shot dead in Palk Strait •. 
The ).fOSSAD-tbe Illurder wing of Israel 
Arlll.)'-and the mercenary force of S.A.S. 
o{ Britain are trainina the soldiers of Sri 
Lankan army in gorilla warfare. The 
Secret Police of Israel is cru&hina tho 
Elam ti&ers. I{1 North and Eastern Provin-
ce. of Sri Lanka, where Sri Lankan 
Tamils are predominatinl. the Sri Lankan 
ar.mf .~s beina amassed. The Sri Lankan 
Ar!DY men. who. have had their trainin. 
in Britain, . are subjecting the Tamils to 
atrocities .blcb art beyond worda' or 

des~ription. No mirror is needed to 1M 
the wound in the hand. These tragic 
events in Sri Lanka are the order of the 
day; they are so patent that they need 
no further confirmation. 

It is not that Sri Lankan Government 
had entertained the idea of wiping out 
the Tamilian race just two or three years 
alo. The Sri Lankan Government chartered 
the course of al.:tion immediately after 
Independence in 1948. In 1948 the first 
act of free Sri Lankan Government was 
to forfeit the citiz:nship rights of 10 lakha 
of people of Tamil origin, who had given 
their sweat and blood for the development 
of Sri Lanka. From 1949 onwards, 1,84.771 
people of Tamil origin were sent to India 
as refugees. As a consequenc~ of Sirimavo-
Shastri Agreemen t signed on October 
10, 1964, out of 9,75,000 stateless people of 
Tamil origin, 5,25,000 were to be given 
Indian citizenship and 3 lakbs S:i Lankan 
citizenship. In 1974, according to Sirimavo .. 
Indira Gandhi agreement, India and Sri 
Lanka would give (;itizenship rights to 
the remaining stateless people on SO: 
SO basis. While India fu1filled its obliga-
tions, Sri Lankan Government has not 
done justice to its obligation. Eyen today 
more than a lakh of stateeless people 
of Tamil origin with -Indian passports are 
living like beggars in Sri Lankan. That is 

. because Sri Lanka has not given its sharo 
of Provident Fund. Gratuity; etc. due to 

. these plantation workers. 

Sri Lankan Tamils have been denied 
equal opportunities m 2educationaJ field 
and also in job opportunities. Tamils 
have been nealected in Army and Police. 
The atrocities being perpetrated by Sri 
Lankan Government since 1948 are goina 
on en41essly ; this can be compared only 
to the puran ic example of ever-1enathenin. 
tail of Hanuman, never .. enc1ina length of 
Oraupadi's sari and the countless steps 
of the throne of King Vikramaditya. Tho 
genocide of Tamil race in Sri Lanka seenlS 
to be perennial. 

India is known for its contribution in 
the world·s ficht for human riihts. India 
pve . birth to Buddha. the apostle of. 
Peace. India is the homeland of Mahatma 
Gandhi, the apost1t of nOll-violence. India 
is the bltth·place of Pandit Nehru who 
dedicated hi. ur. to human ri,bte. India 
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is known in the comity of -nations for the 
s8Jacious leadership of 'Shrjmati Indira 
Gandhi who sacrificed her life for the 
cause of world peace. Today India ha, 
the honour of recognising SWAPO, the 
organisation of fr~edom fighters of 
N~mibia, under the dynamic leaders of 
Namibia. Our young Prime Minister 
Shri Rajiv Gandhi has taken this bold 
decision and has given the lead' for other 
countries of the world. 

T want that the Government of India 
should take expeditious steps to aHay the 
apprehensions of Sri Lankan Tamils. Shri 
o Parfhasarathi was sent to Sri Lanka to 
bring people across the table for talks. 
That generated hopes in our drooping 
spirits. An effulgent star of hope sprang 
up in our horizon of thinking. We started 
day-dreaming about a peaceful settlements. 
Unfortunately, all our dreams were shatt-
ered because of the recalcitrance of 
Jayawardhene Government. Again our 
hopes were kindled by thc de spatch of 
Shri Bhandari to Sri Lanka. Again our 
hoJ'ks were bel ied. If this process continues 
endlessly and if we proscrastinate our 
firm line of action, then a day may come 
when we may have to say 'Operation 
successful, but the patient died'. 

We are keen to find a solution througn 
negotiations. That is because we are 
committed to peace. Sir, you will agree 
with me if I say that negotiations cannot 
be a success among two suspicious groups. 
A solution cannot be found when two 
sides meet under compulsion and confront-
ation. The talks will succeed by the 
mingling of two hearts in search of peace, 
not in pursuit of retribution and revenge. 
To expect reciprocity for our peace moves 
from 1he Government of Sri Lanka is 
like expecting blood donation .from the 
insect wh=ch knows only how to suck the 
blood. We cannot expect mercy from tht 
butcher. We cannot expect benevolence 
from Evil. 

, During the past two years of talks. and 
n .. otiations, Sri Lankan Government hal 
been arming itself to teeth. Arm. and 
amOlunitions worth Rs. 1000 crores have 
been pro,"ured from 'several countries of 
the world.· Sri Lanka haa entered. intQ 
military a,reements with America for the 

supply of sophisticated arms. Sri Lallka 
has stepped up its anti-Indian campaip. 
TrincomaUe, the most beautiful natural 
harbour on \be east-coast of Sri Lanka, 
which is known as the key of Indian Ocean, 
bas been given on long 'Jease to American 
marines. Trincomp,lIe has become the 
second Diego Garcia of Indian Ocoan. 
There are 105 giant oil tanks here, which 
have been leased out to an American 
company. The American 7th fleet can be 
sheltered here without attracting the 
attention of outside forcd. The entire Sri 
Lankan coast has been given for the 50-
called scientific research of USA under a 
long-term agreement. 

All these activities have created an 
area of international terror in Indian 
Ocean. The southern parts qf our country 
have not faced any threat of war all 
these years. Now even the southern 
parts have become susceptible to dangerou~ 
portends from Indian Ocean. If we do not 
find a solution to Sri Lankan problem, 
then the danger to Southern States will 
get intensified. We will be able to give 
protection to Southern States only after 
the Sri Lankan problem is resolved 
peacefully. 

Our venerable Chief Minister, Puratchi 
ThaJaivar. Dr. M.G. Ramachandran. lead 
an all-party Delegation to the hon. Prime 
Minister the other day and e~plained to 
him the consequences of any delayed 
action on our part in solving the Sri 
Lankan problem. He wanted protection to 
Ineian fishermen. He wanted that Sri 
Lankan refugees should be sent back to 
Sri Lanka. We should create ~n atmos .. 
phere of amity in Sri Lanka for both 
Tamils and Sri Lankans to Jive in mutual 
trust and faith. The honour and re_peet· 
of Sri Lankan Tamils shOUld be restored. 
With due deference to these sentiMellts 01 
our leader, OUt Prime Minister constitUted 
the Advisory Committee on Sri Lankan 
problems. We are moB itled to some extent 
by this iminediate response from the 
Prime Minister. But I wish to say that a 
starving man cann()t be asked to wait rot 
the sweet ended rice to be prepared and 
given to him; he should be given illstatttafte-
ousty some rice pudding. Then only he can 
be saved from death .. Similarly, the S.i 
Lankan Tamil, cannot be saved from deh 
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Committees and confabulations. They need 
immediate succour for their survivaL' 

I would like \ to remind· the' House of 
the swift 'action _taken by the Government 
during the liberation war of East Pakistan. 
Wf,.~ave l'ecognition to Mukti Bahini and 
helped it in 1ib~rating Blngta Desll. We 
arranged the return . of several lakhs of 
refugees from ,E~\st Pakista:1 to Bangia 
Desh. Similarly, now we have recognised 
SWAPO to expedite the freedom of 
Namibia. Wt", have endeared ourselves by 
recogntsing Pakstinian Liberation Organi-
sation. We want homeland for the 
Palestinians. Have we taken such concrete 
steps in the case of Sri Lankan Tamils 1 
Should not the Government extend the 
hand of protection to Sri Lankan Tamils 1 
Should we not wipe out the tears of Sri 
Lankan Tamil women whose honour has 
been destroyed 'z Should we not try to 
quench the quest of freedom for which 
the Sri Lankan Tamils are fighting their 
last-ditch bat tic '? 

Sri, 'Tamil race has survived s'o long 
on the st rength of purity of Tamil women. 
Kannagi, the embodiment of purity, has 
the most honoured place in Tamil history. 
How long we can remain the silent 
spectators of sordid events taking place 
just 25 miles across out territory? Should 
the sigh of sorrow envelop the entire 
Tamil race? 

Sri, India is inherently committed to 
human values. India is leading the non .. 
aligned nations of the world. India [lave 
to" the world Panch Sheel, which has 
become the sheet-anchor of non-aligncd 
nations. But Sri Lanka Government is 
spoili~g 'the image of non·alignment 
p~Ucy not, only by align'ing itself with 
western' nations by military al1'eements 

'but . also by violating with impunity 
the bum~n values. I take: this opportunity 
to demand that Sri Lanka should be 
eipelled from the non .. aligned a,roup 
initltediately. 

~. ~. . 
'! ;Sir, in Sri Lanka human ftesh . has 

become equated with the flesh of sheeP' 
arlci cattle., It may .not be a 8ur,priee if ,a ' 
b~d , .. ' iodicatinl, that human ftesh is 

, ava_ble ,at 'that particular place is .l?una 
in"certaill parts of Sri Lanka. ,TamUian., 
are.i.,murd.ed. Tamil.· women ,are··· ... Md. 
It·4PeI:not ead. with Sri 0 Lankan Tamils:, 

Now Indian fisherme'n are beina shot dead. 
They are arrested and put in the prisons 
in, SrL Lanka. Their fishing boats are 
captured. Should we not protect our own 
fishermen f10m the persecution of Sri 
Lankan Navy'! Should we not remove the 
atmosphere of terror among Our fisher-
met) ? 

The Sri L'1nknn naval boat entered 
. our territorial waters to harass our fisher-
men. We captlll eo that boat. In our 
inborn magnanimity we returned that naval 
boat to Sri Lanka. Similarly, the aeropla:le 
carrytng weapons and arms to Sri Lanka 
which would be used against Sri Lankan' 
Tamils landed in Trivandrum because the 
pet rol was runn ing short to continue the 
flight. We were gracious enough to refuel 
the plane and PCI mitted the plane to go 
with the military cargo to Sri Lanka. OUf 
approach was that of the magnanimity of 
a lion towards the small rat. But what 
is the response from the -olller side? 
President Jayawardhene's Government is 
converting this benevolence of our Prime 
Minister Shri Rajiv Gandhi into an act 
of cowardice on the part of our Prime 
Minister and his Government. 

I' would appeal to our hon. Prime 
Minister that we have ~o chang~ our stance 
towards Sri Lanka. We have to modify 
O1.lr attitude towards the problems of 
Sri Lanka. We have also to alter our 
aptitude in regard to the solutions of this 
serious problem, We should immediately 
stop aU assistance to Sri Lanka which has 
been committing genocide of Tamil race 
and which has murdered our innocent 
fishermen, in Our territorial waters. We 
should mobilise international opmlon 
against the suppression of minority rights. 
We should invoke the Human Rights 

Commission to condemn such ~tcrmination 
of minority race. 

Before l conclude, I would once again 
demand a' radical change in our approach 
to Sri Lankan Tamil problem. I am lure, 
that our hon. Prime Minister Shri Rajiv 
Gandhi. will formulate a m()re serious 
course of. action to 'secure the protection 
of our fishetmen and to protect the security 
of 8O,u,U\ern parts of our ·country. Unlet. 
tho . Sri Lankan Tnmil problems 'are, 
resOWed. the sO\1thern parts of our country 
are lusceptible to tb~eat. Qf war. 
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I appeal to our hon. Prime Miftister 
to have a fresh approach, a fresh an ate to 
find a solution for the Sri Lankan TamU 
problem. 

With these words, I conclude my speech. 

16.20 brs. 

STATEMENT RE: WITHDRAWAL OF 
MONEY FROM THE CONTINGENCY 
FUND OF INDIA FOR MEETING THE 
REQUIREMENTS OF FUNDS FOR. THE 
COMMISSION OF INQUIRY FOR 

DELHI RIOTS 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI· 
MATI RAM DULARI SINHA): A5 the 
Hon 'ble Members are aware. my colleague 
Shri A.K. Sen, Minister of Law and Justice 
has made a statement in the Lok Sabha on 
26-4-1985 announcing the constitution of 
Shri Justice Ranganath Misra Commis!ion 
of Inquiry to inquire into the allegations 
of organised violence in Delhi following 
the assassination of the late Prime Minister 
Shrimati Indira Gandhi. 

2. The Commission is required to 
start its work immediately. The necessary 
funds for meeting the expenditure on 
.etting up of the Commission and for 
meeting the day-to-day expenses, viz. 
salary and allowances, office expenses and 
travelling expenses, etc. have, therefore, to 
be provided. The expenditure on this 'new 
service' could not be foreseen and has not 
been inc~uded in the Budaet provisions 
for the year 1985 .. 86. It iI, therefore. 
proposed to withdraw RI. 121akhs 'rom 
the Contingency Fund of India and place 
it at the disposal of the Commission to 
meet its expenses upto the end of Au.ust, 
1985. The necessary expenses on the 
Commission will be included in the first 
lupplementary estimates to be presented 
to the Parliament in its next so.ion and 
the advance to be drawn from the 
Continaency Fund shall be resumed to the 
Fund as soon as supplementary-Appro. 
priation Act in respect of the 'above 
expenditure on the Commistion is passed. --

Sltuatlo" in Sri Lanka· 286" 

16.22 hrs. 

(SITUATION IN SRI LAN~A-Contd. 
[E",.liah] 

SHlU P. R.. ICUMARAMANGALAM 
(Salem) : Last time when the 'Demands for 
Grants for the External Affairs Ministry 
were before the House I had spoken on 
this issue. But since that day till today 
thinas have worsened and have not 
improved in the Sri Lankan situation. 
especially the ethnic problem. ' 

1 would at the outset like to give a 
few figures in order to emphasize and 
really bring to light the gravity of th. 
problem. At the moment as stated by the 
hon. Minister for External Affairs himself, 
over 100,000 refugees have come into OUt 
country from Sri Lanka. These I refugees 
have not come seeking better pastures or 
for better economic advancement. They 
have come because they have been driven 
away from their homes physically and by 
violence. They "ere chased from their 
villages and had to literally run to the 
boats. The idea obviously is to evict from 
Sri Lanka all the Tamils. Not only that, 
over 7,500 families have been killed since 
1983. 'Killed' means butchered not by 
private people but by state-orlanised 
violence by the Army and the para-military 
forces. As my friend here states, it was 
State terror and the product of that was 
that 7,500 people have been killed. Not 
only that over 1,50,000 have been rendered 
homeless there in Sri Lanka itself and they 
are today in the refugee camps. 

In addition to all this consciously about 
2 tuh. Sinhalese have been trained. 
armed, made into para military forces and 
those Sinhalese are nothing but ex .. convicta 
or ratber undesirable aati-social elemeDta 
and they are loins to be Slttted in those 
villases from where the refugees who, aro 
today in India have come. this re-eett)e.. 
mont is Very obvious. These facts I briq 
to the notice of the House to point out 
that it is not just a SUdden communal Of 
ethnic problem tbat has arisen out of 
now here. Thia it not 8 matter where-mlle 
can say two communities because ot tbtit 
internal d[fferen~s foulht and the probb= .. 
is an cutcome of tbcse two oomJm18b:ie&. 
It, is mHorluaat. but it it relevant te f.O ' 
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.. record to say tkat the Sri Lanka 

.o~.rnment hal taken a partisan attitude. 
Ita 10 far al thi. ethnic problem loe. it 
.. taken this attitude dabt from the day 
Il'i Lanka Jot Independence. It is not an 
.tltllde that is born on date. In fact, 
_Sly Prime Min isten-two Prime Miniaters 
to bl accurate-beloDlina to different 
lialtaleae parties came forward and made 
'..,eements for compromise, made agree~ 

.. ts of understanding, spoke of devolu-
dolt of power, signed agreement8 but when 
It came to the point of implementing it 
tMy alway. backed out and they used the 
"ddhi.t clergy who not only .aw to it 
tbat the agreements were not implemented 
b.t that immediately after the aareements 
Wire signed' there \\11 terrible violence, 
terrorilm and riot. which alway. took a 
MayY toll of Tamil lives and not Sinhalese 
It... I have laid this only to show from 
whicb aide the asaressor wal and where 
lUI ~101ence came from. 

Sir, it is not a matter for UI to lay 
that we would just have an advisory 
committee to look into this matter and 
con8ider bow best to solve this probltm. 
It i, no longer a problem that can be 
dealt with in a calm and cool atmosphere. 
It is a problem that has taken proportions 
and soon it is going to be out of cont rol. 
It i. relevant for me to point out here that 
if this problem is not solved immediately 
tbere i, a possibility that there wiJl be 
rlmfftcations even in our own country for 
the simple reason that the itories of rape, 
Inon, loot and murder which the refugees 
... ve brought to the State of Tamil Nadu 
from Sri Lanka are really one which ahake 
nae basic sense of humanity in every man. 
Are those beasts who do it or are they 
_man beina. One lakh may sound a small 
,\Imber by our population but one lakh 
of people who come with stories of murder, 
rape, arson and loot done by other 
communities are peop'le who carry a Jot of 
ialuence; people who are able to 
convince people of OUf countries of what 
il,oinlon. 

Therefore, I would like to lubmit that 
it. i. not .uftlcient for UI to make state-
..-at. on the Floor of the HOUle or tabl. 
_tenaents or have advisory commltteet.· 
A littl. JIl<)re .,tiOD is required. By a 

little .or. I IDean the Government will 
have to be rar morc clear about what it 
watUI and will have to categorically inform 
the Sri Lanka Government that thi • 
,cDQcide, thi. violatjon of human rilht. is 
• ICrioUi mattt r and we are go ing to take 
it up in the world community and we are 
loi n. to seek the assistance of the world 
community to bring all forms of pressure 
which we can to ensure that normal human 
i;CnIC devolves OD a government which is 
alleaedJy elected by democratic means. 

The reason why I say allegedly elect~d 
by democratic meaD' is this. Form all the 
areas from where Tamil Liberation Front 
stood for Parliament. they won with 
thumping majority. All those people are 
today no Jonger Members of Parliament 
becauae of the Sixth Amendment. It is not 
that I am advocatilll separatism. But one 
mUit underltand what was the pressure 
lInc1er which Tamil people of Sri Lanka 
live. It il a fact that they are a minority. 
We ahould know under what circumstances 
tlley were compelled to talk of separatism. 
lUlt like anybody else, the Tamil people 
allo of Sri Lanka do know that a united 
Sri Lanka is definitely far better than a 
divided Sri Lanka from the po int of view 
of economic progress, But what happens 
is that proll'ess is denied to one section of 
the community. Wha t happens when one 
community or one civilisation .itself is 
beinl wiped out Iteadily in a planned 
manner, yeaT by year '1 

Mr. Deputy Speaker, Sir, I would like 
to draw the attention of the Minister of 
State for S"ternal Affairs throuah 
108 and even the Prime Minister, to note 
the t on every instance whenever 
neaotiations have taken place and agree-
mentl arrived at, talks have broken down, 
alrcements not implemented and there have 
been riots. These riots have been organised 
riotl. SinhaJese property has never been 
damaged. Sinhalese life has never gODe. 
The murder has been murder of Tamils. 
Not oat)' that. Every time the Sinhalese 
racial elements armed themselves durinl 
the period of talks, whenever a reasonable 
I8ttleraent came, they launched a violent 
attack. Whether Iponsored or non .. 
1PODlOr~ by the State, nevertheless. there 
is. .,ery conscious effort to completely 
wipt out tilt race. . 
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·Mr. Deputy Speaker, Sir, the reare a 
few racts which it would be relevant for 
the External Affairs Minister to know. 
Firstly, it was in 1956, after the first ·civil 
disobedience movement there, that the 
famous Bandaranaike-Chelvanayagam pnct 
~alne into being That Pact was one which 
for the first time gave some devolution of 
powers and some a utonomy to Tamils and 
Tamil areas. But, that pact was never 
implemented. The Buddhist clergy saw to 
it that it was not implemented. It was a 
signed pact by a very powerful Pc ime 
Minister of Sri Lanka and a well known 
leader of the Tamils, a leader who was 
recognised. Both the persons in their 
'individual capacity and in their otlicial 
capacity carried. the weight of both the 
nations and the society which they 
represented. But however the Buddhist 
clergy knew how to stop that a&reelXl~nt. 

Soon after the agreement was dropped and 
bOD-implementation took plate, the~e was 
satyagraha, non-violence. I would. hke to 
point out that there was., DO vlPlcnce, 
there was mere satyagraha. They adopted 
the Gandhian style; they said, by satya-
graha we can bring sense to the majority. 
But, Mr. Deputy Speaker, the satyaaraha 

, brought a declaration of emergency. That 
declaration of emergency saw riot during 

. emergency. It is unheard of, that when 
t~lere is internal emergency declared by a 
State that riots on a large scale can take 
place, especIally when people lose their 
fundamental rights allegedly you .find that 
these very same people arc able to l&uoch 
an attack. It is very relevant to point out 
that this is not a new plan of the Sinhalese 
majority to reduce the Tamil population 
and to ensure that the Tamil population 
docs not continue to live in Sri -Lanka. 
In fact it is commonly said by the refugees 
that the army soldiers who went to their 
vii lages used to say: "Go back to' your 
homeland." When they were asked as'to 
wh at they meant by their homeland saying 
that Sri Lanka was their homeland, the 
toldiers replied that their homeland was 
down there in India and asked them to go 
back to Tamil Nadu. Tkat is .how they 
&J)eak and' that is their "asic attitude. 

. Mr. S1'eaker, Sir, with thi,s background 
with the fact that there is a conscwUl and 
planned effort by the' S~uhal~s.e .. ~r~y, 
sometimes tacitly, sometunes Indirectly and 

sometimes overtly supported by the'St«ft, 
this problem, I feel, cannC't be solved .lIiy 
just requesting the President of Sri :!Laftka 
to take this matter seriously. This .a 
matter wh ich if we as a country, tfils 
House, this political system, tllis natiahel 
fabric' wishes to solve this problem; ',,"Iie 
will have to take it up in a far 'more 
serious n1anner. In other words, it wob1d 
be necessary for us h use ~ll 
the weapons that. we have in the diplo-
matic channels and every trick which, we 
know, to somehow ensure that all the 
parties in Sri Lanka come to a consen'~Us 
for solving this problem. It is my' firm 
belief. I understand that even if the 
President of Sri Lanka wanted to sign! a 
particular agreement and even if signs "it, 
it is possible, his own Prime Minister 
would not support it, because his Prime 
Minister does not agree with it. His Pdine 
Minister believes that the Tamils have to 
be quietened. Now, that is one e)fample 
within his own party. But, there seems to 
be a vying up among the parties in Sri 
Lanka-Le. on one side the OPPosition 
parties and on the other, the ruling party, 
which is supporting this racial cause-they 
arc vying with each other to try to ensure 
the majority 74 pe.. cent Sinhalese popu-
lation that they are more loyal to. their 
cause than really solve the ethnic problqrn. 
There seems to be rather an irresponsible 
approach to this very crucial. and' fun~a
mental problem, which is racial in col~l1r. 
Mr. Deputy Speaker, it is my .hu~ble 
request to the hon. External Affairs 
Minister as well as the Prime Minister 
that a small committee of parliamentarhlns 
be constituted who could go across ,.' to 
Sri' Lanka and talk to the various leaders 
of the parliamentary parties there· ... '.'..' 

PROF. 'MADHU DANDAVATE': 'A:nd 
come back safely. 

SHRI P.R. KUMARAMANGALAM : 
If the Professor leads us, We will. Th~re 
will be no problem. 

MR. DEPUTY SPEAKER: You 'want 
to take only non-Tamils' for safe' arrival 
back. 

. SHRI P.R. KUMARAMANGALAM : 
The . Dep\lty Speaker' also. can jdi.n~ :~'Any

I hQW ; .. tpc rc s.ho~lf,f b~ .UQ • prob.)~I,!l. : ;r:do 
" q~l ,tniuk lhe. ~~~uat~o~ . ~8 BUC~ ,~t ~ an 

officlal aelel~tton of this House goa to 
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Sri Lankl, they can afford to take the risk 
of )aurtinl anyone. of us bodily. ' It is 
• fact and let us not be unrealistic about 
it. The truth ii, If a Committee gOt!; 

acron and talks 10 all the political parties 
an4 parliamentary parties there. it is 
possible for us to mediate and bring about 
a conseDsus among the various -parties. 
If it is Dot possible to have a ParI iamen-
tary Committee, send this Advisory Com-
mittee which has been constituted Let 
them at least go and do that and just not 
lit in India and ·chart out plans as to how 
to send leaders and special envoys to talk 
to Mr. Jayawardane when we a1) of us 
know that Mr. Jayawardane himself, in 
his own individual capacity, or even as the 
President of Sri Lanka, is incapable 
of pulling an agreement through. When 
we know the reality and when we have 
leen in the past that he has come to an 
.. roement and again baeked on it, why are 
we fooling ourselves 1 

Why don't we face the reality and say : 
'AIl right, we want a negotiated settle-
ment'? If the President is not able to 
deliver the goods, let us find out who can~ 
and Jet us put some sense into them. Let 
us talk to them; let tiS make them realize 
that this is a matter in which they wilJ 
lOon be an outcaste in international 
12ciety. 

I -humbly pray, and no longer plead, 
to the Prime Minister and the Minister 
of External Affairs that they should take 
this matter up in a very serious manner. 
It is not sufficient, I once again repeat, 
to have a small advisory council and make 
ltatements. The people of Tamil Nadu, 
and I am sure' the people of India, are 
loot ina forward to more action, and defini-
tely more positive action. They want to 
lee the results. • 

Before I finish, I would like ' to say 
that I think that six months at the present 
rate would do to compel the three-million 
population of Tamils in Sri Lanka to come 
back to India ...... (Interruptlon) or go into 
tbe &ea. In either events they cannot live 
'iere. A small ftaure would be relevant. 
TMre were 25,000 Siahaleae in the eastern 
portion 'of 'Sri Lanka in '1947. Today. 
titer. are 300,000 Sinhalese there. Those 
..... are beiag coloniZed over the last two 
'ecades. Consciousl)'. the' SinhaJese have 

been taken from th.~ south and -the Vt«est, 
to the east and the northern parts and 
settled there, in order to reduce the popu-
lation concentration of Tamils. This 
movement is going on in full swing on the 
one hand; and on the other. the Tamils 
are JiteralIy driven out of their homes by 
the Army t not by any small terro rist 
groups, because it is the Army consciously 
coming in convoys and vacating the 
Tamils. 

Last time when I spoke in this House, 
I had welcomed the announcement made 
in a paper-or rather an officiaJ leak given 
by the Sri Lankan Government in the paper 
called 'Island' in Sri Lanka- which we 
reproduced in alJ OUf papers here, wherein 
a plan was charted out by the Sri Lankan 
Prime Minister allegedly, that there was 
an understanding entered into between 
Shri Ramah Bhandari and the President 
of Sri Lanka on the withdrawal of troops 
from the affected areas in JatIna and in the 
north. and in the eastern Sri Lanka a)so; 
then abandoning the 6th amendment, there-
after giving amnesty to alI the young 
militants, and finally starting talks for 
devolution of powers either in the form of 
district councils or of regional councils. 
It all sounded very nice, Ii ke it did in 
1984, earlier in 1981, and also in 1956. It 
is the s.ame story. Annexure 'C' in 1984 
is identical almost to the Bandaranaike-
Chelvanayagam Pact. It is not a new 
story. It is the old story, it is the same 
old wine in the new bottle. That, is, the 
names of the signa tories to the pact 
change. but the contents of the pact remain 
the same every time the pact has been 
drawn. But here, we were of the 'opinion 
that since Mr. BhandarI, the Foreign 
Secretary of the Union of India went and 

_ spoke to the President of Sri Lanka and 
an understanding was arrived at, at least 
there would be some signs of implementa-
tion. On the contrary I am sorry- to 
say that the stuation worsened. The Army 
has been literally let out in the streets of 
Jatlna, plunderiag, looting aud murderiol 
the people. The Muslim-Tamil affair 
which took, place in the east is not a 

. matter that came up automatically. It is 
a wcJcQme communal turn given to' this 
problem, beC1lUJe the Muslims are Tamils 
aJao in order appJy the divide and rule 

, policy. ' , , 
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So divide the Tamil ianl on reliaion 
and thereby weaken them; that is the 
anile with which that movement started 
and that problem .tarted. The situation 
il worsened and therefore, I iincerley doubt 
whether at all what we achieved by Mr. 
Bhandari's visit was to give the Srilankan 
Government, more time to arm themselves, 
live their para military people better 
sophisticated weapons in order that they 
can continue effectively to complete their 
,lanned operation of removing Tamil, 
from Sri Lanka. That is not the only 
problem ; it is not only the ItOry that the 
Srilankan refugees come and teU UI or the 
economic factors involved in looking after 
them because they know only ftibing, 
most of them, and our fishermen have 
been afrected becausc of the fact that they 
bave come here. Bot Jet UI leave aMide 
that. Our fishermen have tra4itionally 
been going across Kaccha Tivu and have 
been fishing there; and luddenly because 
of aome interpretation-I do not know how 
it came into beins-of the Eaccba Tiv1I 
alreement we found that the Government 
of India luddenly ,taTted feeling that 
it bas lost those traditional rights and 
our fishermen \\ho have been traditionally 
fishing and taking prawns from K.aecha 
Tivu have suddenly IOlt their source 
of living. It is a fact that many of our 
fishermen have been shot dead. What 
action have we taken regarding this ? 
Have we retaliated in any forum apinst 
this ~ I am not asking the government to 
10 ahead or ask the army to go and Ihoot 
'ttle Srnankan fishermen. But have we 
taken any action on a firm basis' Why 
ba\c we not aolved this )Caccha Tivu 
problem? It is an agreement that has 
bttn signed between the two governmenta. 
It haa got nothing to do with the ethnic 
problem. Why is it that we have not been 
able to ensure that rights of our fishermen 
are safeguarded? I have a snea"king 
auspicion that the relations between our 
two nations are not good as we claim it 
to 'be because the Srilankan Government 
d.,. not seem to bother very much about 
what rilht India baa under bipartite agree-
ment. I request the hOD. Minister to take 
tbjs problem up as a serious matter; 
devoid of the ethni~ problem, TamUian 
problem; it hal no connection; it is Just 
• matter of retaliation; it i. disconnected 
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and we can alk the Sr ilankan Oovoram_t 
to settle t.his matter; and if not." I 'eel 
it is the duty of our government to 'give 
protection to our fishermen and eee that 
their rights are s!tfeguarded. If we do net 
do that, no citizen of our country would 
feel s are and their reaction will be that 
we talk of peace; we will talk and talk but 
when it comes to action, the government 
does not come forward. 

This problem of Sri lanka has to be 
solved, as I said, earlier. by a muHi·prop-
sed attack firstly through the diplomatic 
channel and secondly by campaigning in 
in the world communities and taking it up 
in the world assemblies and pointing, out 
to the world assemblies the genocide that 
i. taking place. It is not difficult to do 
it. Even the US Human Rights Commi· 
ssion, the 80 called Human Rights Commi· 
Ision of the US Government has stated 
that there is a genocide in Sri Lanka. 

Even the British have admitted it. 
Ex-cept for the Israelis-may be-almost 
every world power, every nation in 
the world knows that there has been 
genocide in Sri Lanka. They are just 
waiting to see whether India will react or 
not. Even in the last Human Rights 
meeting everybody was expecting India to 
take up the Issue from the point of view 
of genocide and human rights violation. 
Somehow we do not seem to havo taken it 
up seriously: It is time that we go to the 
world community, tell them tae truth 
-which they themselves know and force 
the world community to join us in ~Dsur· 
in. that this genocide stops and this 
depravity ceases immediately. That is one 
aide of the attack. 

The second side of the attack, which is 
• extremely neeeasary is for us to ten Sri 

Lanka in no uncertain terms that if any 
Indian citizen is harmed, we will not keep 
quiet, because they seem to be 'under 'an 
imprcSiion tbat we would not take steps '0 protect the rights of our cit~at; 
because it is a fact that we have been 
reacting very ,slowly. There is a feeling 
amona the fishermen 1n Tamil Nadu ,that 
the Government of 'India should r.iabt' .. Uy 
have' ensured that o:ur, rilbts to fisb, in 
the Kacohativu continue, but it 'bas on" ,~be 
,othor hand backed CiUt. This is a. "W\" 
fortWta~ situation, 
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On tb- third lide of the a,t¥lCk it 
should be made very clear, ~d I do not 
know why we shoul~ feel ,\lilty at the 
fact that there are. militants-young 
militants-in our country. There' have 
always been militants, but it does no.t 
mean that we should shy away from it .. 
Why should we deny the fact that those 
YOQUI boys, wb~ have been chased out of 
their houses, whose sistera have been ra.ped, 
whose mothers have bcea murdered, 
who.e fathers they have IOlt; they saw 
them beiDa taken away, when they turn 
militant, why should we feel.by of reeo .... 
nislng it? Why should there alwaya be 
a backing out', We speak tbat we are 
against sepatatiim. It I. a fact that the 
whole Parliament, I am sure the whole 
House here would not support separatism 
a,nd I can tell you this; Mr. Deputy 
Spe-.ker, and even Sri Lankan Tamilians 
will not talk of separati81D,. Just give 
them their minimum riahts, give 
t:bem the basic riahts a human being has. 
If they are talkinl of separatism. it is 
because they do not see any signs or 
chances of gettin, any balic riab tl . Did 
not the TULF which won Oll a slogan of 
separatism in the elections agree to a 
pact for relional council. and sian the 
pact consisting of anbexure Ie· and agreed 
to it merely because Mr. O. Parthasarathy 
and the Government of IQdia told, ~hat 
this is sens'ble and they also felt? Does 
it not show that the Ttn,.P and the 
Tamilian oraani.tionl really and senui-
nely want a aettlement and they are 
reasonable about it? It is the Sri LanttD 
Government which is playin. up tb~ word 
·sc{)8ra dam' . 

DR. A. L\LANIDIHI: For tho 
re.storation of rilht •. 

SIlR.I P.R. KUMAJlA~ANOALA.~: 
Wh,t my friend said i.1 correct. It is .not 
f()~ separatism. It is fQr aecuri,na the 
basic riahtl. There is no restoration. We 
never -had rights there in Sri Lanka. 

Tb~ fact is, I would like the External 
A8a iTI Minilter to take '" this matter in 
a far more _ioUi maDDer. 

Mr. Depu·y Spe8k~. J do not wi_h to 
tab more tithe, 'but'l wish to say that it is hich 'ti~ that this House P1:'t on record 
th*t ",e 'Wtftt. solution . to tbis probl~Dl 
~ :a~' ur"nt ~'l. aud every, lOu~ce that 

is available with UI should- be utilisod to 
ens are that a negotiated peaceful settle-
ment is arrived it. 

Lait time I categorically said and J 
I would repeat it here that the people of 
Tamil Nadu and the people of India itself 
will not wait till eternity for a settlement. 
They cannot continue to get massacred 
day by day. If this matter is not solved' 
in the next three to six months, I would 
catesorically inform the External Affairs 
Minister that the movement would take a 
different turn whether the Government of 
India comes forward or not. 

SHRI N. VENKATA RATNAM 
(Tenali): I am one with the previous 
speakers. The TeJugu people may not 
directly be the sufferers, but we have the 
vical'ious sympathy for the ButTering of, our 
Tamil brethren. Tamil and Telugu people 
are brothers from the very beginning. 

Sri Lanka is called a tear drop in the 
Indian Ocean. I may add, depending upon 
the legend, that it js Sj~'s tear drop. The 
Jeaend goes to say that Sita was imprisoned 
there. She cried and cried for her husband 
and, perhaps, one of her tears dropped 
there. 

They say that Sri Lanka is the na tive 
land of Sinhalese. It is not as if Sinhalese 
were the originators of Sri Lanka. The 
history shows that this Island was inhabit-
ated by Indians. We have given to Ceylon 
our culture and our religion Le. Buddhism. 
We gave Budc:t.hism but unfortunately, we 
failed to give the compassion of Buddha 
to Sinhalese. It is a matter of shame that 
we have such Buddha discjples in Ceylon. 

Ceylon is comprised of so many people 
of India-Bengalis in the beginnini, souther-
nen afterwards and the history shows 
that the early kiflgs were Telugu peorle. 
It is a synthesis of so many cultures and 
nations. Now, in the prescnt context, we 
caU it a tear drop of India. 

In this Island, from the very beginning 
tomehow the Sinhalese became dominant. 
They began to harass the other people. 
~8t1y the Tamilian brothers. Frorp the 
day Ceylon had its independence, Tamil-
ians, mainly the Southern Indians, were 
treated as step .. bro\hers or step-sons in the 
laJand. They were never Biven full rights 
of the Island. Comina to the latest sitUlt .. 
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ion, even thouah sixteen northern and 
eastern constituencies were swept by -the 
Tamilian brothers. they were not treated 
•• Members from those constituencies. 
This has been done by way of Sixth 
Amendment of the Constitution. This is 
Ul inju.~tice done to'Tamilians ;n 1'~rticu1ar 
.ad to all the South Indians in general. 

You' may see tha t all the projects 
contemplated in the north and east, have 
now come to a dead stop. The budaet 
amount of Rs. 4 billion which was conside-
red to be very high in Ceylon, has· now 
lone up by three or four times. In this 
situation, in this glaring injustice that is 
done to the southern peop1e of Ceylon, if 
there is a little bit of rebellion by th~ 

younler peOple, I cannot say it is a 
rebellion or violence or anythinl of that' 
lort. I go to 'the extent ,of sayinl that the 
younl Tamilians in Ceylon are justjti~~ in 
thowing their anxiety by way of a httle 
bit of violence. It is not in any way - going 
to take away the kingdom of CeyJ on, Now 
there is change in circumstances. The 
TULP Secretary General Mr. Amirthalin-
18m, who was much applauded by our 
late Prime Minister, Indira Gandhi as the 
ideal statesmaIl, is not the same person 
now. It is the circumstances that made 
him perhaps a bit more violent or strong., 
It is envisaged that much time may not 
elapse when we can see moderate Sinhalese, 
moderate Tamilians in the entire Ceylon. 
This is because of the circumstances. In 
1983 ther e was a violence in Ceylon and 
that '",as called the failure of civilization. 
This violence is the own making of the 
Sinhalese people, that is, the Government 
of Ceylon. I am not in a position to 
condemn the violent activi ties of our own 
younaer brothers in Ceylon. It is '.' 
natural reaction to the action of the 
Government of Ceylon 'and we cannot 
find fault with them. What we have to soc 
i. how to solve the problem. 

I was very attentively following the 
speech of Mr. Kumaramangalam. 1 was 
expoctiol that he would suggest some 
lolution to our Government but I am 
lurprised to see t~t there is ftO solution 
except alain pleading ... (lnterfllptions. 

AN HON. MEMBER: He belongs to 
Conareal. therefore, he has not SUi,ested., 
anytbina· 

, "I 
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SHltl N. VENKAtA R,4.TNAM : I am 
not speaiking about the parties. We are at 
a different level. He was again 'Pleading to 
the entire world ·community to find a 
solution. This is beina done .for, a ,very 
very toni time, from 1960 onwards as he 
has recounted to us. What is the practical 
solution? Even in the Annua1 Report of 
the Minist,ry of External' Affairs· also, 
India appeals to the entire world. India 
has also sut1ered the agony felt by the 
Tamilians because of the sllrveillance 
area, because of the probibited area. 
Nobody is safe ,in Ceylon. No fisherman 
is allowed, to ,transgress that area. no 
civilian is allowed to travel in that island 
So, these are the sufferings being felt there. 
But what is the so1ution here? Is the solu-
tion to be' one as suggested by the youn,er 
people that i violence should be met with 
violence? So, our Government should sit 
and think whether it is a fact that it is not 
going to solve the , problem by just s ittin, 
and preaching sermons 1 They should 
think of concrete steps. if possible, by 
pressurising the Sr,i Lanka Government to 
come forwatd for a solution. We are not 
lacking in our wisd,om ,in finding out 
solutions. 

AN HON. MEMBER: 
pressurise them ? 

But how to 

'SHRI N. V. RATNAM: That is the 
duty of the Government to take steps and 
the entire Comity of Nations is not so 
helpless as to be unable to find a solution. 
So, Jet our Government think and seek a 
solution to t~is. problem. As my friend 
was telling very sympatheticaJ1y that the 
time is the essence in this matter and if 
yOU go on preaching and appealing to the 
Comity of Nations to find a solution, you 
should also keep in mind that you do not 
arrive at a situation . when you don -t find 
even Olle TamUian jn the entire Island of 
Sri Lanka. So, time is the essence of the 
matter. Of course, we as Telugu nesam 
"cople, are at one with the policy of the 
Government in ita efforts to ftndin. a 
soJutiOI'l. The Government are tnakiq 
their best efforts through Sbri Parthaaa-
rathi and Mr. Bhan4ad and all of ,them 
are doi .. , 'an' excellent work. BU,t is it 
I~ftic.ient to find out a solution? ,W. find 
~hat it is not suffici~t.;, ~clQ.~1ation8 h_v. 
failod. Of course, n~JOtiationl rail I' my 
rri~nd Mr. Kumarain.»" lam has > sakI. 
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Th~,' itqOtia~jOD' . b.n i4.,!.~':6, ~ulttl;ley: 
cannot 10 on for .eyer, P~~~lcl~l~rty ~htW 
thQusands of T~.iJ~~~s ~l\ve b~n ),y~taUx: 
killed ap4 thcir ~dies a,fC heina· subjected 
tq so muc;;h of sufferings that we cann9to 
describe them here in publJc. Cj!vUl~ti911 
comes in the way to. describe th~ir I sutf~{.· 

\ ~ , < I 

ing.. . .. 1, . 

. ' Anothe r traaic thiDa il1 the history is' 
that ·these " glarina injultice' are bcil),' 
Iupported by. rtlany nations. That is all: 
unfortunate 'situation it1' the l1fstory or' 
dvilisation. Mt:JSSAD an agenc1' n 6f Israel' 
is working through' the US En1ba89Y . there: I 

US is the I major. power in the world I·poll" 
tics; As we see in the! Preal Pakistan hai 
also d'ecJared' i'ts lt1Pport "to the Ceylon 
Oovernment. UK is a1sb luppott'ing th~,l 
So, ·ttte tragic sittt~tion in the en~ite world 
history" is that 'Israel, big powers and the to-. 
called civilised' nation. are suptJOrting this 
most Ul'lciviliS'ed act bf the Sinhalese Govern· 
melH. So~ we bave''to c~me in the :open. 
We need not feel shy of sayina a l truth and 
let us not

l 
feel shy about these things. ,and 

condemn the. acts however bi,. and howe,ver 
powerfuJ the nati~n may be., So, we ~us,t 
condemn the adion of the US, U~ ~nd . 
other pow.ers which are lupporting the, 
Sinhalese Government. This is the fi.r8t. 
Itep the Indian .Government has to t~ke.· 
So, I appeal, to ou~ Government to c~me 
into the open. Let us .ta~~~. l~d in tbe . 
Cqmity of Natjpn., because after all the 
entire CeylDneM, people are our peo~le. 
They are all Ind'ian... So. 1et ,UI co~~ i,nt? 
the open and condemn the actl of the to-
called bia POW«I'. 

How we get into tbil, Oll' .~~ay askc •• 
It is b.ecaus~ the results are I reftect~~1 on 
the InaiaQ eC~nom)l, lhe economy of the 
entire Ind1a~ al th'ouaand. an~ 18~1 of 

. people are comins into 'Inlfla and .h.ave 
become a burden not only to the State of 
Tamil Nadu but to the cJltirc India. So. 
our econo~y is being affected "by these 
refuleea: That . lit how we resent· it, and 
there ig a reason for u. sad tb«e .i •• a·j 
groun4 ,for us· to interfete .. 'in I .. tb:i.i8I8tw . 
becaule if we are ftOt''ltfeeted' di:reedy· there 
is IreaS\'n fOr,"u, to' io :.low~ ,bat" we· ~rc. 
directly affected by the political situauOO, 
in Ceylol\.. Qu.r .economy . ,la, _"OSS,y atfcc-
d" 'i.. . . 'i · .... d '. t r '~f' , "n1y \ the te 111 tn.t,w~ •.. p.u . 1 .. ~ . . ';" ,."t'II' 

duty o(t:~lr lii(tu~ bU.t" it i"I;~~ ,~ut~.bL thO enH~e' tndi. ; to' 'come t~J t&~ ~ teicuC of 

the refugees. First of an, I would like to 
sugest.that OUf Government should come 
to brass-tacks and request the so .. called· 
luper-powers because as we know that 
Ceylon is. not a great force militarily and 
aa. the..Y say, now the so-caJled soldiers are 
only, the hooligans of society, they are 
DOt trained soldiers, but they are just out .. 
right, hooligans of society. But they are 
e~JJed soldiers and so many atrocities are 
being committed on our people there. So, 
jn, this aspect, Jet us come to brass-tacks. 
Even the economy of Ceylon is so much 
aft'ected that ,one day we may find that it .is 
al$o going to be a starving nation and in 
that view also the entire comity of nations 
Ihould take this into consideration, and I 
would submit that foreign investment in 
Ceylon was reduced from Rs. 7 billions in ' 
19~3 to Rs. 3 billi.ons last year. And the 
Kanabsenthamarai cement factory which is 
the biggest cement factory in latTna dis-
trict which is supplying cement to the 
entire Island, is now on the verge of clo-
sure and the fisk triana1e known as laffna-
Mannar-Mullaitivu, which has got 40 per 
cent of. its catch has now dwindled. Now. 
the total Joss in the fishing industry only 
is considered to be Rs. 800 millk1ns and 24 
rural hospitals are now being closed for 
lack of qualified peopJe. In this way 
Ceylon's economy has come to a gn:at stop. 
In this situation it is the duty of all the 
countries put toaetller to QOrne to the 
rescue. 

I may, at tho end, refer to one fact, as 
my other friend was teJling about the 
speech ·of Shri Jayewardene, which was 
sYl11pathctically reported in the press. What 
he said was: "What is it I can do? r am 
a prisoner of circumstances." This seems 
to be the statement of Jayewardene. Is it 
true? The belief in the entire Tsland was 
that it ,was not true. It is beea use he is the 
most powerful man in the entire Ceylon 
now~ he j~ the man who can do and undo' 
tbings. ~o, it is a pretex1 shown to the 
woflld that he is a helple8s man in the 
circumstances, That may not be true-it 
is nQ~ .. tr.ue at al.!. So. Jet all the nations 
put their pressure on him to solve this 
eririS. Me is the only man who can do it 
and he needs pressure from big powers 
iQQ1udin; Illd4a .. 

.. Of 'course, I am confident that as in. 
many parts of the world, India can also' 
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come to the rescue in this situation. We 
have tried it in Iraq and Iran. Of courle. 
Iraq or Iran are not directly connected td 
us. We sent our missionaries to try to 
find out so1ution where war i'loinl on 
between the two neighbours. Here too, 
they can do it. Of course. it will not be 
very justified in saying that our Govern-
ment is lagging behind. Due to lOme 
international difficulty, India may not 
come forward with 10 much vigour as we 
have expe:ted or as pleaded by our 
brothers from Tamil Nadu. But it i. time 
for us to come to the rescue to our own 
brothers in Sri Lanka. So, at this time, I 
would appeal to the Sri Lankan Government 
not in my own terms but in the terml of 
Mr. David Hopper, Vice-President or the 
World Bank. Some months alo, at the 
Sri Lanka Aid Consortium 'meeting, David 
Hopper, an experienced Vice-President of 
the World Bank said: 

"I Join all others at this table i'n hop.. 
ing that there will be an agreement 
between the two communities. Minister 
de Mel referred to unspecified grievan .. 
ces of the minority community (i.e. 
Tamil community) that need to be 
rectified. As our concern is for the 
economic well-being of all the nation's 
people, we urge the Government to 
make an early address to the economic 
components of communal stress." 

So, in these words of Mr. David Hopper, I 
would request the Government of India to 
come to the Quick and immediate aid of 
Sri Lankan situa'tion and help to find a 
solution. 

Thank you. 

SHRI P. CHIDAMBARAM (Siva. 
ganga): Mr. Deputy Speaker, Sir, on the 
10th of Apri1, when I spoke in this House, 
I like many of our colleagues, was areatly 
agitated and I think I we spoke with a lot 
of emotions. It is not at if the emotion 
is dried up today. But I think, in a debate 
of this nature exc1usively devoted to the 
subject of Sri Lanka situation, 1 think, this 
House should know a number of facta. It 
should know the history of the problem 
and it should Rlso appreciate the actions 
taken by the Government. 

Mi, I, .t the o.t.t, ... ~lcom. lh' 
ttatoll'lOlt mad. by the hon'. Prime Mini.ter 
on the 25th of April and the ttatement 
made by tile hon. Minister of External 
Atrairl today on the Sri Lanka situation '] 
I would have oecaaton. to commC"nt upon 
tbe statement of' the hOD. Minister pre .. 
sently. 011 the 10th of A"rH. I pointed 
out that there were two problems. One 
wa. tile prohlem of refuac~ and the other 
Wu the pro~lema of Iodiao, fishermen. I 
&Ill happy that the hOQ·. Minister and the 
hon. Prime Minister ill thoir sta~mcllt' 
• ..,0 taken note of tbe vita) distinction 
between tho problem of refuatel on the OM 
haQ4 aQd tile problem of the Indian fisher-
mea OD the other, al-though both problema 
are the children of the lame lituation. 
T04". there is yet an(Jtber problem. 
Reprdinl the clashes between Muslims 
&04 Tamila. Let us pause for a moment 
here anel .ak the Dewspa~ra, wha t is 
.roOl with our understandiDi of the Ena-
lith lanIU'ao. MuaHOlI aDd Tamils arc Dot 
two ditlorent 'fOUpS. 

Muslims are Tamils. Islam EnKal 
Modham; Tamil Engal Mozhl. Islam is our 
religion and Tamil is our language. This is 
what Muslims said. If today Muslims are 
beina pitied against Tamils, we have to 
find out how this happened, when this 
happpned and who were the forces behind 
it. Should not the world opinion be arou-
ted on this perniciou,S udivide and rule" 
principle which r sincerely hope is not the 
aCtermath of the visit or Mrs. Thatcher to 
the island of Sri Lanka ? 

This ia what the Deputy Minister in 
the Sri Lankan Government, Mr. M. A. 
Mujeed ~d': 

"The violence is not merely a Tamil-
'MuaUm clash. I have i.nformation that 
lOme exto{1lal element. arc instiaatin8 
Muslims to attack. h 

Thil i. a tbird dimension. 

I think, the statement of ,the bon. 
Prime Minister and of the bon. Minister 
have taken note of these three dimension. 
to tbis yery serious problem and the fall. 
out in India aDd in 1,'amil Na4ut in ,parti-
,cular. 

Let 01. 10 back briefly to trace lome 
.i_tones of hi,tory. A reference ba been 
_ in uu. Ro".. to ~bt Janf,aulb-

• , ''',/ I "', r r (l' ',\'] 



Chetianyakam •• teement and the Senain,· 
aikeooChelianyatam aareemertt. There were 
oClotiations; there were talk.. What were 
the .dcmaodl of T.amils? The Tamilia.QJ 
were demandiol protection on three 
,round.. 1anauale, la~d and fundamental 
riahts. They wanted plolection to Tamil 
lanauaae; they wanted an end to colonisa-
tion and beina driven out of Tamilian 
homelands and they wanted fundamental 
rights, like, every other citizen of Sri 
Lanka. 

The answer of all the successive Sri 
Lankan Governments has been only 
Buddhism and only Sinhalism. This answer 
has been imposed, a theocratic State, a one .. 
lanauage State and a one religion State 
upon all the people of Sri Lanka. 

Over the years, the Tam ilians , reolinl 
deprived and feeling totally second-class 
citizens in Sri Lanka formed the Tamil 
United Front. I think, the House should 
know when the Tamil United Front became 
the Tamil United Liberation Front. The 
Tamil United Front was formed to put 
forward three demands. When these three 
deMturds were rejected, they had no optiort 
but to form themselves into the Tamil 
United Liberation Front. 

We swear by democracy. In July, 1977 
the Tamil United Front fouaht tbe ele-
ctions on the plank of a separate State. 
They overwhelmina1y won the elections in 
constituencies in which they contested. 
Therefore, you cannot say that the Tamil 
United Liber .. ation Front is au iJIe,itimate 
child. The TULF is a Jeaitimate child of 
the Sri Lankan revolution. It ia a leaiti-
mate child of the evolutionary political 
procesl in Sri Lanka which went to the 
people and won the mandate. 

Let me'alk one more question. What 
i. the State of Sri Lanka' today? When.we 
talk about neiotiations, I have no doobt 
in my mind that the Government of India 
hal taken up this matter very eerioualy. 
I am convinc~ fro~ the information which 
I have otherwise, the in'formation which 
js available to the country aad the 
information Which is available to the people that thiI GovornlDQllt, and tbe hoG. 
Prime Minister. Mr. tajiv GUdhi i, 
serioLlllY c:oncernc4 witb thh problem. 
But I,t' us ."odeiltand. ~b~ Datur~ or. the 
Sri Lankan ·State. Tho Judiciary bat "een 

publicly humiliated. Because the Judges did 
n6~ take their oath before President 
Jayawardane be removed then from their 
Jud·lOIhips closed the Court and fe-appoin-
ted onty some judges of his choice. 
Instant solutions before we suggest do this 
and do that, before we make rhetorical 
speeches, what is the nature of Sri Lankan 
state today ? President layewardene is not 
Clement AUee; LaJith Atulatmudali is 
not Lord Mountbettan. President 
layewardene's sole objective is to impose 
upon Sri Lankan territory a hegemonistic 
Sinhalese Buddhist fascist rule. They have 
publicly humiliated the judiciary. Because 
the judie! did not take oath before the 
President layewardene, all the judges were 
stripped of offices: the court was closed and 
President Jayewardene appointed judges of 
his choice. 

,'Every newspaper in Sri Lanka is 
controlled by the Government. In 1982, 
President Jayewardene extended the 
tenure of Parliament until 1989. 
Today the Sri Lankan Parliament does not 
have the support of the people. It is not a 
Parliament which owes its existence to the 
people. 16 Tamil Constituencies are 
unrepresented today. in Parliament. Under 
the Si).th Amendment. the MPs elected 
from these Tamil Constituencies 'were 
thrown out of Parliament. Today the State 
of Sri Lanka is not" State which can be 
accepted as a civilised State with a 
civilised form of Go,ernment with which 
you can do business in the normal way. 
Yet our Government is making efforts 
every day yet our Government has not 
allowed itself to be provoked, has not 
allowed to be carried away by emotion and 
our Government still swears by the unity, 
intclrity and~ sovereignty of Sri Lanka. 
In such a Situation, I ask in deep anguish. 
and with concern who are we to tell the 
Sri Lankan freedom ftahters "You can ask 
for this and you cannot ask for more". 
Who are we to impose our values on Sri 
Lankan freedom fiahters. If the right to 
selr·determination is the basic right of 
every human Society of every ethnic. 
racial or any srou!) and a situation arises 
in a cQuntry where they feel totally. 
_privod of their fiaht. and they carryon 
a ItfUllCle. 1 think it is not for us to tell 
them "You should ask ror this and 10U 
moUld not al". for mor,u. 
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We cannot send tbem arml. We cannot 
send them the Indian Army. We cannot 
hel p them in asking for a ~~parate ~~atc. 
But, who are we to. tell the people of Sri 
Lanka the Tamils who are deprived of 
their rights and of their homeland and 

. of their basic rights tbat "You ask for 
this and you shall oot ask for more" ? 

What can India do? This is where the 
House is really perplexed. We have to 
suggest solutions. What is it we can do to 
bring the Sinhalese and the Tamils to a 
settlement? What is it we can do to restore 
normalcy in Sri Lanka? The first .tep is 
to protect our interests. What are out 
interests? OUf interests are the interests 
of Indian fishermen, to ensure that 
refugees do not come to India and that 
they remain in Sri Lanka and they are 
given their basic rights. OUf interest is to 
ensure that there is no violence in Sri 
Lanka. The hon. Minister said today that 
our goal is t~ protect our interests and 
that il our primary objective. What is it 
that we can do 1 

The first thing that the Inctian Govern-
ment shou1d do is to tell President 
Jayewardl!ne that India will bear no 
responsibility for deciding w.hat the Tamil 
people want to ask for themselves. It is 
not for India to tell the Tamil people 
that you shall seek this goal and you shall 
not seek that goal. It is for the Tamil 
people to secure their future. 

In 1876, a famous proclamation was 
made. I shall read a few words from that: 

"Whenever any form of Government 
becomes destructive of these ends, it 
lS the right of the people to alter or to 
abolish it, and to institute new govern-
ment .... But when a long train of abuse. 
and us urpations, pursuing invariably 
the same object evinces a design to 
reduce them under absolute despotism, 
it is their right, it is their duty, to, 
provide new iuards for their futtlfe 
security. U 

I think we should tell the world at 
large that it is for the. people of Sri Laq~.a 
to struggle for their ... ights, that the stnlaale 
will lead them to autonomy. or it "ill lead 
them to confederaUon or it· ~iU le~d th~~ 

to a federation or it will force them to seek 
the: 1*tb of a Jeparate Stllt_; 

. It, is J;lpt for 'us'to tell "You shoujd seek 
this and rio t that." The· cross will have to 
be borne' by President layewardene himself. 

The second thing wc should do is to 
declare here and now that the security and 
peace in the waters that se,arate Sri Lan'ka 
and India will be India's sole responsibility 
and that we .hall not tolerate the Sri 
Lankan Governmcot aharing or claiming 
to share the responsibility with India to 
secure the peace and tranquility of these 
waters. I think we should make a clear 
d(!c1aratioo that. given India', position, 
given the geography given India's size and 
Sri Lanka's lile and given the nature of 
the waters the security and tranquility of 
Gulf of Mannar, the Bay of Bengal and the 
~al~ Straits are. India's responsibility and 
that India will I~cure to both the Indian 
fisbermen and thc Sri Lankan fishermen the 
r"aht to carry o.n their operations. This 
will send .ignal. to the Sri Lankan 
Government. We should a. a matter of 
fact, .end a clear .ianal to President 
Jayewardene that India will no longer be 
merely an honest broker and :honest 
mediator but India. by force of circum-
stances, is now compelled to play an active 
role io bringing about a settlement. 

1 want to say a few more tllings. 

The United Nations Commission for 
Human Rights has documentcd some of 
the atrocities which have been committed· 
in· Sri Lanka. Last time I spoke from my 
own' experience with the refugees. The 
Ihternational Coml'nission of Jurists told 
the United Nations Commission "for 
Human Rights that the security forces in 
Sri Lanka went beserk and resorted· to 
arbitrary shooting and killing'· of the 
Tamils; 108 signed affidavits, PC?rtainin, to 
7.~ incieJents durin; A\W~t-~ecember, 
1984, wetc, filed. before the United N"atio-,. 
Commi.sion Cor. Human lliahta. ' . 

. the· Pax Chri.t international which is a 
catholic peace movement, pve' e'Vidence 
before the· UNCIUl that uthe· Sri· Lankan' 
Governmen . thas ealled for foreiltl advf8erS· 
and mercenaries, 'that'· 'thc Sri' Unkan' 
Go~ernment is foltowiria Ii pdllcy of colbrtt .. 

, ~ ',. 'r; '" " ~ , I " , .' J 1 ~ sation.'anC1 summary executions ; there have 
beCri inttanbe. of' murders, iDoludinl' th~' 
rrilttd"r ot·~.t1l.r'lIarY laifi*Q.i" 

:". "t "",' I, 1 I 1,;" 
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The Amnesty, International ,ave 
evidence before the, UNCHR that human 
rights were violated in Sri' La Ilka. 

Shri Shyam Bhatia, writing in the 
Tribu'~, speaks of a personal interview he 
h ,d and he S1yS : 

"Mr. Manendra Kesivapillai, a Second 
Year science student from laffna 
University, told me that nails were 
driven into the heets of his feet to 
force him to confess; chilly powder 
was rubb.!d into sensitive parts of his 
body ; and he was hung by his hand· 
cufft!d wrists for upto eignt hours a day 
in his prison cell. Doctors say that he 
wi Il never be able to use h is arms 
a~C\h bec lUse crucial nerveS have been 
ri pped c:I('J rt. 

Mr. Gatnini Navaratne, Editor of the 
.anncd Safll"day Review, after it resumed 
publication say that "people have been 
evacuated over an area of 100 metres off 
the coast and there are 250,000 refugees in 
th~ island of Sri Lanka apart from the 
JOO,OOO refugees who have crossed over to 
lndi'l.". 

These a re documented instances of 
genocide. 'Genocide' is not a word I am 
using; t he late Prime Miuister Shrimati 
indira Gandhi after serious deliberations 
on 15th August, 1983, used the word 
'genocide' to condemn what was happening 
in Sri Lf,\nka. If we believe that what is 
haJ')pening in Sri Lanka is genocide, if we 
really believe that the TamiJs there are 
entitled to fundamental rights, entitled to 
equal rights, entitled to a homeland, 
entitled to language then the O'overnment 
of India should vigorously pursue their 
eft'orts in this regard. 

I welcome the appointment of the 
Special Advisory Group. I only wish that 
the hon. Minister had seized the 
opportunity-the opportunity is still not lost 
-when the Sri Lankan Foreign Minister, 
Mr. Hamid, made a statement that 
representatives from. India . were welcome 
to visi t the island and see what was goins 
o'n there. 1 think, India could still take 
that opportunity ; India should take that 
o""ortunity and send a "roup of Patti.-
me'nf.rtam'to Sri Lanka to ao round the 
country to find out what has been happen-
ID' and to reassure' the people there that 

they are not alone and that India will 
come to their succour. I think, the 
Government should pursue its etforta 
viaorously. The Special Advisory Group 
should invite us to give evidence. There 
arc many things which I cannot say here. 
there are many solutions short of military 
intervention, there ar~ many steps which 
can be taken. I do not think we lack 
wisdom or imagination. I think, the 
Special Advisory Group should call us, 
groups of people, party leaders, and take 
evidence; they should ask for ou r opinion. 
I think he should pursue an active and 
dynamic foreign policy. I think the 
appointment of t he Special Advisorf Group 
the importance attached to it and the 
announcement made by the hon. Prime 
Minister himself vests that group with a 
great deal of authority. invests that group 
with a great deaJ of responsibility. I have 
no dlJubt that the P:ime Minister and the' 
han. Mmister for External Affairs will take 
note of the sentiments expressed in this 
House and the Special Advisory Group 
will act taking note of the great authority 

and the great responsibility vested in It. I 
only wish to take this opportunity to appeal 
to -world opinion and to appeal to the nations 
of the world to see what is happening in 
Sri Lanka and strongly support India, 
strongly stand by the measures taken 
by India and to strongly mobilise world 
omOlon on the side of the oppressed 
people so that soon and before the year is 
over, in Sri Lanka the Tamils will have 
their legitimate rights and peace and 
tranquiJity will prevail in Sri Lanka. 

SHIU S JAIPAL REDDY (Mahbubnagar): 
It is not necessary for me to go into the 
historical background of the issue because my predecessors have spoken at hmath on 
that aspect. It is a long story of broken 
pacts and I would like to concentrate on 
the CQntemperaneous events. 

I think the Government in Sri Lanka 
has taken a leaf from the bO_lk of South 
Africa and also a leaf from the book ot 
Islael. It has been pursujng a policy and 
its own version of apartheid. It has been 
deliberately and con&istently. pershtentJy 
and insistently discriminating against the 
Tamils on the balis or lanauage for years 
not only in practice but in law itsolf. 
Thlt is what has not been' ,made . kabwn to 
Indians, let alone tho peopJ. in other part. 
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of the world. In my view it has also taken 
a leaf from the book of Israel because we 
have seen how Israel after occupying the 
territories of Arab countries has been 
trying to settle their own people there ao 
that the conquered garts become a perma-
nent portion of their own nation. In 
Jaffna the Tamils are not merely being 
persecuted, they are not merely being 
driven out but they are sought to be 
reduced to a minority. It is basically a 
human rights question. Somehow our 
government bas been pursuing a policy of 
what I-ntay say, masterly drift. It has no 
policy whatever. We have been drifting 
aimlessly. We have not been 
,ble to mobilise international opinion 
in regard to the basic reality obtaining in 
Sri Lanka. When the problem arose in 
the erstwhile East Pakistan t our govern-
ment launched a major international 
diplomatic and propaganda, offensive. 
But for some inscrutable reasons, as Mr. 
Kumaramangalam has rightly said, we 
have been feeling guilty and have no reason 
to believe that we should feel guilty at all. 
I have mct many Indians who feel that 
this is purely an internal matter of Sri 
Lanka. It is not as simple as that at 
aU. It is not as if only the people of 
Tamil Nadu should feel concerned about it. 
It'is 88 much a problem of whole India as 
that of Tamil Nadu. I don't think that 
we should allow Tam il speaking people to 
gain a feeling that the rest of India does 
not 80 much bother about this matter. 
I happened to visit Tamil Nadu recently 
to canvass for my party's candidate-who, 
of course, lost-but it provided an excellent 
opportunity for me to have an insight into. 
the fee] ings of people there. Their im-
pression appears to be that only people of 
Tamil Nadu are feeling concerned about 
it and the rest of Indians are not. It i. 
not in the interest of our country to allow 
the 'people of Tamil Nadu to develop this 
feeling though th is feel iog in my view i, 
total1y incorrect. 

Sir, thouah many international journals 
and many correspondents have been report-
ina about the, violation of humaa right. 
the aoverrunont of Sri Lanka which laun-
ched a maJ9r oitensive at the international 
level . hat been Q,le to c;:unvince maDt' 
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important seetiollS of western public opinion 
that the Tamil rebel actiVities were some-
how encour.,ed by us which is not true at 
all. We know it is Dot true but the 
responsibility for educatina the people 
outside India about this reaiity devolves 
broadly on our shoulders. Have we succee-
ded in this respect? My own feeling is 
our government haa railed miserably in 
this respect. It has not been able to tell 
the world about the real i ties in Sfi Lanka 
and about the economic implicati ons of 
influx of more than 1 lakh refugees into 
our borders. 

Secondly, Sir. we want to see that the in-
tearity of Sri Lanka as a nation is protected 
and preserved. But we have been making 
this blatant mistake of talking to Shri Iff, 
Jayewardene. In my view no point is 
served by merely talking to Jayewardene 
because Jayewardene himself is a powerless 
man and is a prisoner of extremist elements. 
All our envoys ~h~ther Mr. G. Partha-
sarathy or Romesh Bhandari have been 
talking only with Mr. Jayewardene. We 
reason to believe that forces which are not 
sympathetic to India and which do not 
exactly belong to Sri Lanka have also 
been operating from inside Sri Lanka and 
we have not been able to dissuade those 
forces from interfering in this matter. 

Therefore. my view in the matter is 
that our lovernment must gear itself UPt 
brace itself up for a major propaganda 
and diplomatic ottensive. We th ink Sri 
Lanka is a tiny island and we are a m igbty 
nation and it will Dot be in the fitness of 
things to launch a propaaanda .offensive ; 
it will not be in the tltness of things for 
us to enpse ourselves in armed conftict 
with Sri Lanka. I am not ~ertainly advocat-
ing that solution but it should not deter 
India from launching a diplomatic 
otIcnaive. 

Because, Sri Lanka has been somehow 
successful in painting India as a big brot-her 
breathing down the neck of Sri Lanka. Let 
us face up to this reality. At this rate our 
candle is beiDI burnt from both the ends. 
Our Tamil breathren are being per~uted 
and driven out and relieved of thei~ 
properties and their live,. Our own imaae 
in the comity of nations is sutIeriDI an 
irretrievable dam,p. Before we. c~n 
perluade ,M,. J8¥"WAl'dbaao we muat bo, 
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able to intluence international public 
oplnlon. In this direction, our Govern-
ment should take appropriate steps. That 
is the only solution beeause Mr. laya-
wardhane and other friends in Sri Lanka 
would not have the courage to face up to 
India's pressure without support from 
certain other countries of the world. 
Un less we convince the people of those 
countries that Sri Lanka is in the wrong, 
we will never be able to persuade Mr. 
Jayawardhane to see reason. This is my 
submission. With these words I conclude. 
Thank you. 

DR. P. VALLAL PERUMAN (Chidam· 
baram) : Mr. Deputy Speaker Sir. first of 
all, I support the points which have betn 
spoken by the previous speakers for the 
betterment of Sri Lankan Tamils. 

We have been stressing from the 
beginning of the Sri Lankan criSiS, that 
there is need for a political solu-
tion, and not a military solution. 
President Jayawardene is holding a diffe· 
ren t view. The clashes between the 
Sinhalese and the Tamils and between the 
Tamils and the Muslims, Tamil Terrorism 
and the brutal actions of the Sri Lankan 
Army are all symptoms of a deep malady. 

If we are insisting on a political 
solution. we should impress upon President 
Jayawardhane that there is no r~son for 
Colombo to fear that Sri Lanka's terri-
torial integrity will be endanaered if the 
Tamils' demand for regional councils is con-
ceded. President Jayawardhane still harps 
on District councils which are not accep-
table to the Tamils. 

Mr. Deputy Speaker, Sir, the Memo-
randum submitted to the Prime Minister 
by the All-Party Delegation led by our 
hon. Tamil Nadu Chief Minister, Mr. M.O. 
Ramachandran contains the fo llowinl 
demands ;-

Withdrawal of Sri Lankan Army and 
Commando Forces from the Tamil 
Homelands. 
Stoppage of further intlux of Sri 
Lankan Tamil refugees into India. 
Measures to enable thOle refuaeel 
already in 'India to return to Sri 
Lanka. 
Checkinl of the colonisation of Tamil 
areas by SinhaleM civilian •. 

Sir, nobody can deny that these 
demal)ds are the basis for a political 101u .. 
ti~n of Sri Lankan problem. 

We have not yet intensified our diplo· 
matic efforts in this regard. 

It is but proper tu men lion here how 
the Sri Lankan Government since the day 
of Independence has been fanning the 
ethnic clashes. The Sri Lankan Govern .. 
ment's first attemrt was to de-civj}ise the 
Tamil workers in plantations. After 
having done that, they have turned their 
attention to wipe out Sinhalese Tamils 
from the Island. 

No agreement is sacrosanct for Sri 
Lankan Government. All the agreements 
just treated as instruments for strengthen-
ing Sinhalese fundamentalism. Even Lord 
Buddha is not spared in this effort. His 
statue is a convenient tool in colonising the 
Tamil majority areas. 

·1 want to apprise the House how the 
Government of Sri Lanka has always been 
inimical towards the people of Tamil 
ongm. The immigration of Tamil Estate 
workers into Ceylon started in 1827 and 
then their number \\as around 10,000. 
The Donoughmore Commission in its report 
presented to British Parliament in July 
1928 recommended inter alia voting rights 
to Indian Estate workers in Ceylon number-
ing about 2,26,000. Under the provisions 
of Soulbury Commission, 7 members 
repreSenting the Indian Estate workers in 
Ceylon were returned' to Ceylon Parlia-
ment in 1948. 

Mr. Deputy Speaker, Sir, immediately 
after independence, the Ceylon Govern-
ment through its Citizenship Act, 1948 
denied citizenship to anyone born after 
lSth November, 1948 even though his or 
her parents were born in Ceylon. Their 
representation in Ceylon Parliament was 
forfeited. Then, our beloved late Prime 
Minister Nehruji and Mr. Dudley SeDa-
nayake, the then Pnme Minister of Ceylon, 
held detailed discussions on the issue 01 
citizenship for perso.ns of Indian oriafn 
working in the Estates when they attended 
the Queen's Coronation in London in June, 
1953. The luaestion made by the Ceylon 
Prime Mlnist-er of compulsory repatriation 
of these ~rsons over a period of years, 
wa. not accepted by our Prime Minister, 
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Mr. Nehru. He reiterated India's policy 
that persons of Indian origin who had 
made their home in foreign countries 
should become full and effective citizens 
of that country and that they be fully 
accepted by the "eople and Government. 
The Indo-Ceylon Agreement concluded 
between Prime Minister Nehru and the 
Prime Minister Sir John Kotlewala of 
Ceylon in New Delhi in January 1954 did 
hot refer to the question of repa1:riation. 
~ut in 1964, Prime Minister Shastri and 
the Prime Minister Sirimavo Bandaranaike 
agreed to take as their citizens a major 
proportion of the stateless people of Indian 
origin in raccordance with a certain fixed 
ratio. In 1974, Prime Minister Indira 
Gandhi ana the Prime Minister Sirimavo 
Bandarar.:.1ike agreed that the remaining 
pcrs0ns outside 1964 Agreement would be 
accepted by India and Sri Lanka in equal 
numbers. The Government of India has 
informed the Government of Sri Lanka 
that the 15-yt:ar period stipulated by the 
1964 Shastri-Sirimavo Agreement and the 
txtet1sion granted in the letters exchanged 
between the Prime Ministers of the two 
countries in 1974 have cnded on 30-10-1981. 

But President Jayawardhane has 
recently declared that the stateless people 
of Tamil origin covered under the above 
two agreements should be repatriated to 
India. The agreement made on 26th. June 
1974 regarding the rights of Indian fisher-
men relates to international boundary in 
the Palk Strait. The Indian fishermen and 
the pilgrims had access to Kachcha Teevu, 
which they had enjoyed for ages. They 
were not to obtain travel documents or 
vi_! for this purpose. The vessels of 
India and Sri Lanka enjoyed their traditio-
nal rights in each other's waters. 

The .23rd March 1976 Agreement bet-
ween India and Sit Lanka, which is a 
,uppiement h.) the first agreement, prevents 
lndian vessels and the fishermcn from 
entering their waters on the ~sis of some 
assumed line C'lf control. The Indian 
authorities have cOJlcurred with the Sri 
Lankan interpretation. 

This has given the 'bandle to Sri 
Lankan Navy to harass, to humiHate and 
to hound the Indian fishermen out of their 

own territorial waters. Near Kuchcha 
Theevu the Sri Lankan Navy vessels alona 
with IS plastic boats arc roaming in our 
tcrritori~d waters. Our Coast Guard 
vessel with one plastic boat is unable to 
prevent their depradations. 

It is not that the Sri Lankan Govern. 
ment is trying to exterminate Sri Lankan 
Tamils only. The savage genocide in Sri 
Lanka is not simply a. problem of Tamils 
but one of human distress. What Hitler 
had done without a law is being matched 
(lnd outd,.lne with a law by Jayawardhane 
~ovcrnmcnt. 

Mr. Deputy Speaker, Sir, we have 
rc~ogniscd SWAPO. We hav\! recognised 
PLO. \-\'\! recognised the Mukti Bahini 
b~forc th(.~ liberation of Bangladesh. We 
arc sending delegations to Iran and Iraq. 
\Vc dcm~nd international san~tjons against 
the Apal thcid policy of South Africa. 
We condemn Israel for not granting home .. 
land to Palestinians. We waged a raging 
and tear.illg campaign all the world over, 
wocn lakhs of refugees from East Pakistan 
poured into India in 1971, We must invoke 
the Human Rights Convention when the 
Tamil minorities ill Sr i Lanka are being 
brutally massacred and maUled. We must 
scnsitise the public conscience against the 
actions of a few fundamentalists in Sri 
Lanka. Can we not pub1 icly say that 
India cannot remain a silent svectator of 
the extermination of Tamil minority race 
in Sri Lanka? We know that the Mossad 
of lSI ael and the mercenary force SAS of 
British origin are training Sri Lankan 
soldiers in guerilla warfare. Can we 
not condemn this? 

Nearly a lakh of Sri Lankan refuaees 
have come to India and stiU they continue 
to pour in. Tamil Nadu cannot manage 
to handle such a Jarge number of refugee 
families. Th~ Centre must at least live 
the warning to Sri Lanka that it is not 
wise for President Jayawardhane to earn the 
wrath and ire of the Tamils in the sub-
continent. . 

In conclusion, I welcome the Prime 
Minister's' move t9 finally constitute a High 
Power Six-Mentber Advisory Group headed 
by the Union Home Minister so as to help 
In finding an inul1ediate tts wen as lons-
term ~olution to the ethnic problem in 
SJii Lanka. 
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MR. DEPUTY SPBAKER.: Befor~ 
we proceed with the other members, I want 
to get the permission of the lIouae. We 
have now allowed two hours. How much 
time, can we extend further ? For the 
present, wt: win extend it by another two 
hours and then let us see. 

SHRI C. MADHAV REDDY : In-
stead of starting at si,.., we started at four 
O' clock. It may go upto 100' clock or 
even 12 O' clock. 

MR. DEPUTY SPEAKER: As and 
when necessary, we can extend it. 

PROF. MADHU DANDAVATE: We 
will continue till the attendance is comp-
letely dispersed. 

PROF. N. G. ItANGA What' is 
finally decided? 

MR. DEPUTY SPEAKER It is 
extended up to all the hon. members finish 
tht:ir spcech~s. 

SHRI SURESH KURU P (Kottayam) : 
Respected Ol!puty Speaker, Sir, the ma&ni-
tude of the Sri Lankan problem has already 
been forcefully described by my esteemed 
colleague. So I am not goina into tbe 
details of th~ situation. The atrocitict 
being systematically committed by the 
Sri Lankan military with the aid of the 
Sri Lankan Government are unwo-rthy of 
a civ ilised Oovernment. The imperialist 
forces which play a very prominellt role 
in Sri Lanka's day to day politics are now 
out to destabilise Sri Lanka just as tbey 
want to destabilise India by creating ethnic 
problems. Of course, everyone knows that 
this is part of their global strategy to intor-
Vene in th is area. 

Tamil popuJation in Sri Lanka i. a 
part and parcel of Sri Lanka. They are 
Sri Lankans themselves, just as the Sinh .. 
l~sc population is Sri Lankan. 

18.00 bra. 

And this Tamil population wants pro· 
tection 'from the Government of Sri Lanka, 
sufficient protection from the o over i.11tletlt 
or Sri Lanka, as a minority national 
;roup, to promote its culture· and 
cultural heritage. This the Jayawardene 
Government is refusina to see. Unless and 
until the Jayawardene Government· _tends 
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protection, or whichever Government in 
Sri Lanka ex tends sufficient protection, to 
·theIe Tamil nationall, this problem cannot 
-be solved. It is a pity that instead of 
solving this' problem, the Sri Lankal'\ 
·mf1itary which is suppo~ed to protect the 
·citizcns cC Sri Lanka is systematically 
attacktng the Tamtl population and 
throwing them out of Sri Lanka. 

Some big giob .. lI Powers are posing it 
as an entirely i~ll..:rnal problem of Sri 
La~ka-which it is not. Firstly, this i~ a 
violation of basic human rights and human . 
dighity. Secondly, this whole thing ;8 
not aimed 'only at pushing out Tamils from 
Sri Lanka. This endangers the security 
of our ~ountry. SOt what I demand 
'through you, Sir. from the Prime Minister 
and the Ministi!r ()f State for External 
Affair~ . is that we should arouse w0rld 
public· opinion in this context. What 
have we done in tljis regard'! We have 
done practically nothing. 

We preside over the Non-Aligned 
Movement. Have We done anything to 
take this issue ·bcfore the non..aligned 
movement? We have been in the fore-
front, raising our voice against every 
attack against human rights in the world. 
That is the tradition of our freedom 
struggle, and our tradition since th~n. 
But have we done anything to raise this 
problem before the non-aligned movement 
ahd to aroll se the opin ion of the countries 
itl this movement viz. this attack on the 
t;asic humlJl dignity committed by the Sri 
Lankan' Government 1 We belve failed in 
this. 

We should aJso expose before the 
world public and world Governments the 
role' of the American imperialist s. This 
is not only a question .. of Sri Lanka 
Government launching an attack aaainst 
the Tamil population, or posing a threat 
to India: ,. We should identify the forces 
b~tiilld. the . cUrtaiL). We should expose 
'tb~ machinations of the American impcria" 
.~~s.ts in. Sr~i ~Ankaon tIl:s sp~cific issue. 

~lready·, the Isra·eli mercenaries arc 
there. This special _task f oree which is 
.~ia1Jy trainC'd to commit attacks apinst 
the Tlmil pop·ulation, is being trained by 
the ·:·Israeli mercenaries. hraeli secret 
.&tmt~ 8tJd commandos are there 'in Sri 
LWfIb. ''This ·:·'Muslim,-Tamil riot to whidl 
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my esteemed collealue Mr. Cbi"""aram 
referred, is entirely the creatioll of this 
special task forc~ which is trainod by 
these Israel i commando.. Rospo .... k 
Opposition political leader. or Sri Lanka 
bave already come out with sufllcient 
evidence that this is created by the meree-
naries t"ere, their Israeli commandos and 
the special task force. Wo should capo,e 
these forces before the world public opinion 
and tell them that the American imperia-
lists and their Israeli agents are tryin, to 
de-stabilize this area, and tryina to make 
this attack on the Tamils and push them. 
out of Sri Lanka; and tbis is posina a 
serious threat to India also. This we 
Ihould expose. 

Have we used the world forum for 
this '1 What about the UN forum 1 We are 
not d<.n1,mding that India should send our 
mil itary to Sri Lanka, but we should 
demand before the UN forum that UN 
peace force should be sent to Sri Lanka 10 
that Tamils are not affected by Sri Lanka 
military with the help of the government. 
This at least we should do. 

When Bangladesh crisis occurred, OUf 

iovernment sent special mIsSionaries to 
world capitals, to countries all over the 
world, making our stand dear and aayin, 
about the attacks which were committed by 
the Pakistan military in Banaladesh. Have 
we done anythina regarding this? We have 
not done anything till this day to arouae 
world public opinions. An our diplo-
matic channels should be used. I fulJy 
agree with my colleagues 8hri Kumaraman-
plam and Shri Jaipal Reddy that an our 
diplomatic channels should be used to 
arouse world public opinions and preaau· 
t tIC the Government of Sri Lanka to arriv. 
at a political solution. 

We should take up the attack on our 
tishern1en tlshing in our waters. How da-re 
the Sri Lankan Navy attacked our ftshcr-
men who have every riJbt to t\!ln in oUr 
waters? This bas ~en raised in this 
House earlier by other members. What 
have we done in this reloect? And this 
a.ttack is still continuina. The Indian 
Government should take every appropriaM 
step to stop this attack; and 110 power in' 
the world should attack o\1r f1abctIDID 
8ahina in our waters. We._ ewry 
lcaitimate riaM to do 10. The ladia. 
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Oovcrnment should take it seriously. I 
roquest the hon. Minister through you to 
Make a catelorical reply regarding this. 

Tho exodus of refugees are comins to 
our country. That is exactly what Sri 
Lanka wants. We should demand that tb. 
Sri Lankan Government should pay compen-
sation to us for taking care of these refu-
aees because of the atrocities committed by 
their military and we should demand it in 
the world forums. 

Once again, I demand that a II diploma-
tic channels should be used, the UN 
forum should be used. We should dt!mand 
the UN peace force should go to Sri Lanka 
and put an end to the atrocities committed 
against the Tamils. We should send special 
missionaries to world capitals as we had 
done during the Bangladesh crisis clarifying 
our position and. exposin¥ the imagination, 
of the American imperialism. We should 
also use the forum of Non-Aligned Move-
ment to expose the Sri Lankan Government 
before the Non-Aligned cOllntril:s. 

[Translation] 

DR. G. S. RAJHANS (Jhanjharpur) ; 
Mr. Deputy Speaker, Sir. today when I 
talk of Sri Lanka, my heart is overwhelmed 
with trief. Even on an earlier occasion 
when th~ Demands of the Ministry of 
External Affairs were being discussed, 1 had 
said that this matter was not fcla ted to 
Sri Lanka alone but concerned the entire 
country. One lakh refugees have been 
driven out of Sri Lanka. They have reached 
India and have become a permanent burden 
on the economy of this country. The 
inftux is still unabated. Therefore, I do 
Dot resard it as an internal matter of Sri 
Lanka. We have been surrounded by 
hostile neighbours Le. Sri Lanka, Pakistan, 
JSaoa1adesb and Cbina. Our relations with 
Burma are not very good. I reside near 
Nepal and can say that our relations with 
Nepal are also not good. What is happen-
ina today in Sri Lanka will happen in Nepal 
also after two or three years. If Govern-
ment do not take steps in reiara to Sri 
l..a.okan then all th~ people of Indian oriain 
in Nepal would be driven out from there. 
History repeats itself. 

tEIfZUs1tl 
Public memory is proverbially short 

but that ahort that we feel. 
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,(TranJiotion] 
History is a witness to the fact tha.t 

such developments had taken place four or 
five years prior to our conftict with Chioa 
in 1962. If any Chinese leader visited o.ar 
country those days then we used to laY 
tbat the relations of both the countries 
were very good and cordial. Similarly if 
our leader went to China then we used to 
raise slogans of 'Hindi Chi,,; Bha; BhQi'·, 
Thus we were deceiving ourselves while 
China was preparing itself againtt us. T~ 
result was that we were defeated and ev~n 
after 23 years now we I:ould not get back 
even 23 inches of land from ChiDa. We 
swallowed tha t humiliation and thut 
became second rate and even third fit. 
power in the eyes of the world. Therefore., 
it is not the problem of Sri Lanka alone. 
We have been surrounded by hostile 
neiahbours and if we do not change GUf.· 
policy then the consequences would be 
lorrowful for us. 

Last time when I was speakins on the 
Demand s for Grants of the Ministry of 
Externa 1 Affairs, 1 had brought to the, 
notice of the House that I had received 
dozens of letters wherein the woeful tales 
of the refugees from Sri Lanka had been 
narrated. All these letters had been add res-
led to the Congress Party office aod had 
been redirected to me. Most· of those 
letter writers had been expressed their 
pleasant surprise that a person from North 
India was speaking for South India. Sir: 
our country is one. There is no South 
India or North India, Ollr problems are 
common. Therefore, I say it on behalf of 
the entire country and also on behalf of 
the people of North India that this prob-
lem is not the problem of South India but 
it is as much the problem of North India. 
One of those letters had been written by a 
lister from Jaffna. Sir, I can show that 
letter to you. In that letter it has been 
stated that she had CJme to Tamil Nad~ 
from Sri Lanka. She said that at midnight 
Sri Lankan forces made a forcible entry 
into her house, killed her husband, made 
her a widow and outraged her mf\desty. 
She has come tCl India but here also society 
is Dot prepared to accept h~r, Where has 
that Ram gone who had accepted Sita" 
Why is this society not accepting her? I 
'Want to write to her that her Rum is no 
more now and we are hanging our head, 

j~ _ba ••. t u.vc ao words to console ;hor. 
I 

1 am lIDable to do anytbinl f \r her. She 
hat ,tat'" that abe 9Ia, not the only woman 
wbo ba.d been molested but thousands oC 
wqSDCll had been subjected to molestation, 
tun tbey are unabJe to say auythioa alainst 
it. To~y we are witnessinl all these un-
laappy iDCift-nte as silent spectators. We are 
ia a Ix as to what we should do about 
tbeo, It is hiJh ti.me Cor us to apeak out 
OWt mind ID cateaorical terms. We myat 
say tbat we would Dot tolerate the humilia~ 
tioD.ad insult ·01 our people any longer, 
T.miHans have been underloing humilia:-
ti~n ror the last 10 many years. The Sri 
LaD~aD GoYernment has sent Sinhalese 
to the areas where Tamiliana were in larle 
~r 1.1. t9 Jaffoa, North Sri Lanka and 
2Mt Sri LaDb and have allo set up a 
cantonment there so that they could conti-. 
nue the atroc.itica on the Tamilians. The 
$Ulbaloac uo beiDa protected by the armed 
forQOl wheD. the former perpetrate atrocities 
on tbe Tamilianl. Previously, as many as 
~3, 17 or ~ per cent or the Tamiliana wete 
in the &rmy~ But now they are only 2 per 
ccnt. People would remember Ravana. 
Hitler, Musaolini and Chenaez Khan as the 
perpc;trators of atrocities. But the name of 
Jayawardene would go down in the annals 
,Qf history for his unleashed hell on tbe 
people there. Had Hitler been alive today, 
he would have hung his head in shame over 
the .enocide beina commi tted in Sri Lanka. 
The Sri Lankan forces attacked unarmed 
people and killed thom merciJessly. People ,0 to the market f~r shopping. ' They are 
I:ned up and killed. Thousands of people 
bave· been reported mislina. The fact is 
that they have been taken to some unknown 
place aDd killed and burnt there. The 
people of the world do not know the type 
bf atrocities beio, committed in Sri Lanka, 
1?ecause neither our country has, nor the 
Western preas have, cared to apprise the 
world of these atrocities. You will recall 
that when we were havinl tension with East 
Pakistan, I... Banala Desh, all the leaders 
of our counl!')' includinl our Prime Minister 
had lOne .broad. and they had apprised the 
world of the lituation prevailing then. 
Today t wb, are we ftahtins shy of teJliDa 
tbe world .hat is lOiBI on in Sri Lanka 1· 
W. thould JO to the other countries and 
try to form world opinion against the 
atroeitlet beina committed in Sri Lanka. 
Had there be.eD tome other country in our 
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place. it would have subjected 'Sti tanka' 
to a blockade and \\ould . have' wiped out 
the military regime' there~ But'I d6 nof sa{ 
that our Government should take' ,uch' 
steps, What I want is that we should try to 
ftnd a "otHical solution to the problem of' 
Sri Lanka. I congratulate our Prime Minis-
ter that 'he has taken up this matter quite 
IerioUsly and has set up an advisory council 
but it is high time" we to'ld the Sri tankan 
Government that we would not tolerate 
this sit,uation any longer as it is no longer 
their interna" matter and it is having an 
adverse affect on our country. I want to' 
ten you the maltreatment 'meted O'llt to our 
fishermen by Sri Lankan forces. ~ve'ry 
member' of this House should know that 
Sri Lanka is ad9Pting luch postureS on'the 
basis of the support it il getting from 
America. A station of' the 'Voice of America 
ie being Set up in Sri Lanka, ob-rldUSJ'y rot 
espionage work against India and it WOUld, 
pose a danger to ()ur securi~y. Then this 
matter would become all the morc complica-
ted and then we would not be' abl'e to do 
anything, Therefore, we should l'aise our 
voice against it right now so that the world 
may know what we want. 

Sir, whenever such atrocities have been 
perpetrated in this world, the peopl.: wor k-
i'~& for humen rights have raised their 
"oice. The people striving. for hu man 
rights had come to intervene in the .Bhaaal .. 
pur incident, but why are they ·not comins. 
to 8top the killings of thousands G.f 
TamiIians in Sri Lanka. Besides, there is 
one more question which n~s to be 
cons!'iered in all seriousness. Whenever 
Jayewardene visits our country or whenever 
our representatives go to Sri Lanka, he says 
only one thing that Sri Lanka and India, 
are brothers and that a political solution. 
or the problem would be evolved. But 
when he goes to Pakistan he ,begins to d,is-
cuu Kashmir there, Now-a~ays Jayewarde .. : 
ne is playing another mischief. He knows 
that there is a Government.of the Opposi-
tion in Tamil Nadu. In an interview wit,h 
foreian correspondents ,he said that IQdia 
had nothing to do with this problem. ,.n~it 
-, the problem of the Tamil Nad\l 
Government. Thus he is tr,ying to incite the 
ex-tIem ista there, Thus he is.:;try\ng. \Q 4J;'Ve. 
., wedae between the Tami,l 1·;~tdU·: Govern .. 
ment and the Government of India. The 
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people of India· will not tolerate such mali. 
cious 'propaganda of Jayawardcne. It is a 
fact that neither are e'ttremists being 
cncouraged by the Tamil Nadu Government 
nor are Commandos being incited by the 
Government of India. Vv'e wal1t a political 
solution to this problem but that shou]d be 
an honourable solution. The past history 
of Sri Lankl b~ars witness to the fact 
that whenever an effort was made to give 
autonomy to the Tamilians there, the 
Sinhalese wrought havoc there and usurped 
aU their rights. At present, the Sri Lankan 
forccs afC committing genocide. As such,· 
the' problem there has assumed dangerous 
proportions. If we choose to be silent 
Ipectators to these unhappy episodes in 
Sri Lanka, "the time is not far off when we: 
Indians will be driven out of aU our 
neighbouring countries. We would be 
driven out of Nepal. Canada, Africa and 
then our people will not forgive us. They 
would ask why we did not raise our voice. 
TI\ereforc. it is high time that we gave due 
thought to the problem. 

A large number of Indians are settled 
in other countries. But the number of the 
Chinese settled in other countries is much 
more, But no Chinese citizen settled in 
other country has been driven out by that 
country. It is only because China is a 
force to reckon with. We only make 
speeches. Therefore, we shouid think over 
these problems seriously and tell to Sri 
Lankan Government that it is not their 
internal matter and that we would not 
tolerate this sorry state any longer. 

( EIt,II.rhJ 

SHRI KOLANDAIVELU (Gob ichett i-
palayam) : First of all I thank the hon. 
Speake,r and the Deputy Speaker and the 
Minister for Parliamentary Affairs, both 
Cabinet and State, for having allowed 
this dis~ussion under Rule 193. I also 
thank ,the hon. Prime Min ister for .having 
readi'ly responded to the call of our hon. 
Chief Minister, wJ'ten he visited here. 
Immediately the Prime Minister came 
forward with a statement announcing th~, 
formation of the special advisory group 
to seule the ethnic problem of Sri Lanka. 
l am also thankful to the Minister or 
State 'for Ex.ternal Affairs for having, 
made a statement. But at the outset. I 
would like to tell him that his statement; 
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is Dot a new one. It does not have any ne",,' 
thiDgS. It is just like old wine in old 
bottle. 

I would now like to trace the hi~tory 
of this problem. Then only some of the 
hon. Members will come to know what 
Eelam iN and what Sri Lanka is and what 
Ceylon is and how TamiJians and Sinhal('~c 
settled there. T11is is an important thing 
because the Tamilians want their right re-
stored which was taken away from them by 
the Britishers. That is the-ir first demand. 

If I trace the history in San!itkrit we 
can Lanka and in Tamil Elangai and 
Tamilians call it as Eelam. This is the 
first history 'We must learn. Then only 
can we deal with the Tamilian problem. 

About 2,500 years ago the Sinhalese 
and the Tamilians settled in this Island. 
Afterwards in the subsequent years tbis 
Island was caned as Ceylon by the Euro-
peans. In the beginning this Island was 
ruled by the Tamil and Sinhalese Kinas 
and the famous king of TamiJians' 
were the Cholas and Pandyas. About a 
thousand years ago, the famous Cholo 
King, Raja Raja Chola ruled the Island 
and later when time passed. the northern 
and eastern forces of this Island were 
occupied by the TamiJians and the rest 
was occupied by the Sinhalese. This is the 
position. In 1282 the Arya Chakravarty 
ruled the Island. Later in 1585, Portuguese 
went and sett1e(J there. In 15,82 actual1y 
the Portuguese began to rule this Island. 
Jaiwardenapuram was the,ir capital. In 1619 
they captured the Tamil Rajdhani-Jaft'na-
and the Jast Tamilian King, Sanglian, was 
hanged by the Portuguese In Ooa. So, th is 
is the history basically showing that the 
Tamil kings were ruling this Island So, 
Tamilians have a ' better right in their 
demand for a separate State. 

The British began to rule this place 
in 1755 after they occupied this Island. 
Wel1ingdon Prabbu, or,e of the famou! 
men, who said and T quote his very words: 
'Whoever is in possession of Tripcomalee 
port he is having the key of that Island'. 
What does it mean .~ Tne possession of the 
Trincomalee port, he said, is a basic 
necessity for the control of this I,siand 
One can have the be$t .here. ] f anybody is 
llaving the base, he can attack Tamil Nadu, 
he can attack India. That is the main 

thing which WeJlingdon Prabhu stated. 
In 18t~ Britishers captured Candy and 
they brought the entire Island under their 
contro). The Britishers wanted to raite 
coffe.e, tea and rubber in the hilly area!J~ 
"Rut the Sinh?lese reftl~rd to wo'rk under 
their control. So, they decided to brinl 
T:lnlils from Tamil Nadu. About ten lakh 
Tamils had been brought to this Island 
and they !'ti!ttleri thl:-n~. In the Island there 
were about tl,.ee Rajdhanis. But to make 
it viable and to rule it under one umbrella, 
these three Rajdhanis had been brought 
under the rule of the Britishers. This is 
the very step which brought destruction 
to the Tamil natioO!:lls and which deprived 
the Tamil nationals, of their separate 
entity. So the Britishers 3re the very per-
sons who were responsible for it and they 
brought destruction for the Tamilians to 
live as a separate entity there. Later on 
Independence· was given to India and 
Ceylon also asked for Ind~pendence. In 
1948 Independence was given to Ceylon 
and· from 1948 onwards Mr. 'Senanayake, 
Mr. Bandarsna,)"ake, Mrs. Bandaranayake 
and Mr. layewardene-all these people 
have been rulin~ this hfand. When Semina-
yake began to rule in 1948 the l)opulatiort 
was 70 Jakhs. Out of the population of 
70 lakhs 69.4 percent were Sinhalese, 28.9 
per cent were Tamils and 1.7 per cent 
other people. A majority of the Sinhalese 
are Buddhists and a maJorty of the Tamils 
arc Hindus, Muslims and Christians. Such 
is fhe case in Ceylon and the right of 
employment opportun ity was denied to 
the Tamils. Here, employment opportuni-
ties for the Sinhalese is 72 per cent. but 
for the Tamils it is 1).2 per cent. How 
discriminatory th~e peo~l~ are? Such is 
the situation prevailing in Sri Lanka~, 

Sir t here I want to say one thing. Our 
hon. Prime Minister who is the Chairman 
of the NAM, CHOOM and 'other things is 
doing much for Namibia, he is doing much 
to SWAPO and other countries and he has 
recognised even Namibia now. What pre-
vents the Prime Mini"lter from recognising 
at least the lio~ration movement in Sri 
Lanka, the Tamil United Libe ration Front 
which is united there now? Why does he 
not recognise it at least inside Ceylon 
and:.outside Ceylon? The mere recognition 
of the United Tmni t Lib~ratiun Movement 
itself wiJj ~olve the pl'ob1em. That is what 
I waut to say. The Minister must come 
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forward whith a statement saying that aU 
the hberation movements inside and out-
aide Sri Lanka are being recognised by 
lodia. If you recognise the militancy of 
the youth, the militant people who are 
alitating there, certainly they will 
have their separate Elarn, they will have 
their separate entity. That is the position 
now. But what made the Government of 
India, the Prime Minister and other 
Ministers not to do it? They are not at 
all finding a practica.l solution for this. 
They are havins some talks there, some 
lobby is going on there. Wilat happened 
to Mr. O. Parthasarathy? Mr. G. Partha-
sarathy keeps on going to Ceylon. He haa 
been tbere umpteen times. On the question 
whether his talks are fruitful, I think. they 
are futile and frui$less. What happened 
to the Secreta ry , Mr. Bhandari? He baa 
aecret talks with Mr. Jayewardene, Athulat. 
m\ldali, Mr Premadasa, and Mr Tondaman 
also. What happens to thia? It it beina 
kept as secret. Supposing it is being kept 
as secret, i. it a news worthwhile at least '1 
They are Dot coming forward with practical 
things. So~ I want to say that the External 
Affairs Ministry must come forward with 
a concrete proposal in order to settle this . 
problem because at this time of grave and 
worsening situation, India's responsibility 
is equally grave and great. She has her 
sovereignty, sell-respect, self-dignity and 
moreover, eternal moral strength. It is 
just like the home of Lord Buddha and 
the stature of democratic polity. India is 
involved in all these th ings inextricably 
and involved iB tbis unprecedented trased)' 
o.f the innocent people being massac rod , 
being killed and even ladies raped. These 
things must be stopped immediately. 

What is the solution for this problem 
and tragedy ? India should act now. In 
order to initiate a new hope and a new 
life to the Tamils there, India should act. 
decisively. It is not only that. Our great 
leader Anna, elder brother said, at the 
time whe n he was released from the prison 
in 1962, when the Chinese aggres.,ion took 
place. When he came out of the prison, 
he said, 41the Chinese have aiarcised and 
trespassed into our territory. The nat)OD 
must be saved first. Then only. I Clln have 
my movement for Dravida Nadu I can 
heve it afterwards, n He said, "If the 
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Cbinele come al friend., I wiJI assist them. 
If they come as roe, we wilt resist them.'" 
That is the very word uttered by otir elder 
brother. Anna. Now, what happens to the 
Prime Miaister and to the Government 
of India. Has Mr. Jayewardene come 
to India al friend or foe? Please judge 
him. If he comes as a foe, why don't you 
resist him ? If he comes as a friend, you 
alsist him. We do Dot mind. But you are 
not at alI doing either of the thitfgs. That 
is the trouble which is happening. 

Do you think that Tamils as a race 
are separated from India? Do you think 
that Tamils are at a long distance from 
Delhi and they arc living very near to 
Eclam or very near to Ceylon, which is 
away from the Indian capital, Delbi 1 
From Delhi, it may be not less than 1,500 
miles. But from Tamil Nadu, they are 
very Ilear. You may not be knowing the 
real problem. But in Tamil Nadu, they are 
taking a war path now. Even the people 
in Tamil Nadu are talking every day with 
reaard to Ceylon or Sri Lanka. Can't 
you see any newspapers? In the Hindustan 
TlfM3 or the Statesman or the Patr ;01 • or 
the Times of indiQ, every day we are seeing 
the new, about the Sr i Lanka situa tion. 
What happens to the Government of India. 
Why don't you solve this problem? You 
are merely filing the statements. You are 
merely saying that some political solution 
will have to be brought in. What is the 
political solution? At least, you say, 
what is that solution, diplomatic solution 1· 
What is it ? You should have a concrete 
propolal. India is a big country. 

You are having arms and ammunitions. 
You a·re baViDI military on your side. 
Sec, what i I happenina in Sri Lanka. You 
must come with a concrete proposal. Other-
WilC, you cannot lave the Indian Tamils 
and the Jaffna Tamils who are residing 
in Sri Lauka. See the pathetic tragedy. 
I want to show some photoaraphs here. 
See, bow the situa.tion has ,one from bad 
to worse. This is the tragedy of the Tamils. 
They are beinl killed and ILas.cred. 
You sec· how innocent people have been 
killed. Don't you know the lady who was 
.beina raped and killed ? This is the photo 
of the lady who had been raped and killed ... 
So, that is tM th.in. which is happeniElI 
every day in Sri Lanka. So, I requeat· 
the Government .to take some concrete 
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steps immediately. Yes, it wiJ)' be the 
first 'step to be t~ ken' 'by India that too 
after the demise of our. mother, Indira 
Gandhi. ,When Mrs. Indira Gandhi was 
here, she gave freedom to Bangladesh. 
The mother actually carrieo the child for 
9 months. After 14 days war, she delivered 
a • 'ch iJd", Bangladesh. 

Why not our young dynamic Prime 
Minister, Mr. Rajiv Gandhi with an 
enthusiastic view, wi th a zeal of Nehru's 
family, do it ? He ha~ got the courage, he 
has got the military on his side, he has 
got young people on his side, he h:ls got 
700 million people on his side. Why doesn't 
he do it? After all, Sri Lanka is a tiny 
island. Can it not be crushed? Within 
24 hours. it can be done. But 1 am not 
asking to crush it. I am making a request 
to the Central Government to see that 
Tarrilians property and TaOli1ians' lives are 
protected. I pray and urge upon the hon. 
Pr ime Minister and the Minister of State in 
the Ministry of External Affairs to do 

, something concrete about Tamilians and to 
save them. 

Ev(ryday. the Tamilian population is 
being n:dll~cd., About 1 lakh of THlllilian 
rcfuge~s, an exodus of refug~es, cr'ming to 
Tndia and, particularly, to Tamil Nadu. 
It is increasing day by day. This has to be 
stopped; the genocide has to be stClppcd ; 
the mayhem has to be stopped, the holo-
caust must be stopped. The Government 
of India must come fOfwarq with a 
concrete proposal in this H .. gard by which 
if autonomy can be given to the Tumilians, 
please do it immediately, That is the 
thing 1 can suggest. 

Now, you have come forward with an 
advisory group. But, unfortunately, Tamil 
Nadu is not represented in that advisory 
group. Part icularly, otlr hOll. eh icf Minister 
or the Minister of Electricity 01' the Chief 
Secretary or somebody from Tamil Nadu 
must be represented in this advisory group. 

SHRI BRAJAMOHAN MOHANTY 
(Puri): Mr. Deputy-Speaker, Sir; whole 
of this afternoon I have been listening to 
the debate but 1 do not find much light. 
There is no uoubt that the Sri Lankan 
Government snd the Sri Lst'tkan forces 
are butcnering the Tamilian citizens there. 
Not only that.. The whole motivation of 
the . Oovcrnmen~ of Sri " Lanka i$ to 

eliminate the Tamilian 'population· from 
Sri Lanka. That is one aspect of the 
problem. 

Horrible stories of butchery, of oppres-
sion, of outraging the modesty of women, 
all these stories, really disturb the mind tf 
the sanest of persons. It creates emotiot'ls; 
it creates anger. But no anger, no emotions. 
is an answer to the problem. 

It bas been repeatedly debated in this 
august House and a consensus has been 
reached that India stands for unity and 
integrity of Sri Lanka. Sri Lanka being 
divided, being split up, will serve the inte-
rest of imperialistic powers not Tamilians, 
not lndians. Iodia has taken a principled 
stand that we stand for unity and integrity 
of Sri Lanka. We have also made it clear 
and that is also the consensus in this House 
that we are opposed to any military solu-
tion. We are for a political solution through 
peaceful negotiations. 

No doubt, the cooperation from the 
Government of Sri Lanka is not very much 
encouraging. But our effort to bring the 
parties to negotiation table is going on. 
Very recently. there was the visit of our 
Fordgn Secretary to Sri Lanka and the 
joint communique issued on his visit has 
been undoubtedly accepted, and welcomtd 
by t very section of the people in India. 
How is it 10 be implemented 1 That is the 
pr"blcm. 

The Minister of State' for External 
Affairs should clarify how the joint 
communication aud the agreement that have 
emerged are to be implemented. It has 
been ca tegor ica Ily stated that any set tle-
ment reached must be within the framework. 
of the unity and integrity of Sri Lanka. 
A t the san c time, before any negotiations 
stHrt. all v iolcncc should cease both by the 
Sri Lankun Army and by our angry young 
men who llre indulging in violence. 

\\'111 the hon. Minister of State for 
External A fl'airs kindly elaborate how the 
violence c~n be stopped and how' the, Sri 
Lankan Gov:.:rnment as welt as the Tamil 
leaders will immediately go to the negotiat-
ing table' '? 

It has been the effort of the Sri Lankan 
Government to somehow or other see that 
TULF is weakened. It docs not believe in 
violence and. they want to weaken TULF 
atW reaq ueeae tho .. lllU' baM .. 
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It is high. time that the top leaders 

should come forward and speak catelori-
calJy aJ8in~t violence. There must also be 
a stronl demand that the Sri Lankan forces 
must cease violence. The Srt Lankan 
forces must cease violence and they must 
be withdrawn from North and East of Sri 
Lanka. 

What would haJ)pcn'if the Sri Lankan 
Government goes to different foreign 
countries cit her to borrow army or troops 
or forCel or to accommodate foreign forces 
in Sri Lanka to crush the Tamilians? If 
their negotiations with foreign countries to 
this effect continue, what would be our 
stand? 

My definite suggestion would be let the 
Government of Sri Lanka be catesorically 
told that if they continue to go on nelo-
tiatiDI with foreian countries in order to 
bring foreign forces into their country, it 
will be very difficult for the Government of 
India 10 maintain restraint and to remain 
neutral and that a stage might emerge when 
Government of India would be bound to 
inlervene. It must be clarified to the Ceylon 
Government that it should not start any 
negotiation with the foreign countries to 
invite foreign forces into that island. 

Is this an internal issue of the Sri 
Lanka Government or is this issue inter-
nationalised? Sri Lanka Government is 
taking steps every day to inter nationalise 
the issue. Why had they invited advisers 
from Israel which are now stationed in Sri 
Lanka '1 The Sri Lanka Government should 
first of all send back the Israeli advisers to 
their own country, After that only. neao-
tiations for a peaceful settlement of the 
problem should start with Sri Lanka. 

Every day false allegations and stories 
are circulated in Sri Lanka and such circu-
lation is complicating the situation. It has 
been alleged by Sri Lankan Government 
that the Tamil terrorists have attacked 
Muslims to create communal violence. But 
the Opposltion in Sri Lanka Parliament 
did not accept this, This is apparently a 
false story. In the Sri Lankan Parliament 
the Opposition asked uWherefrom that 
Itory is coming ? Why should the terrorists 
10 and attack Muslims '1" That itself .bows 
that in their own country. the Government 
voea not inspift coDidencc. Not only that. 

False stories are beinl circulated that th~ 
Vasser Arafat'. Oraanisation, the Palestinian 
Liberation Front is givina training to the 
Tan,Us for auerri1Ja warfare. That story has 
absolutely no basis. 

My submission would be that a proper 
atmosphere for a negotiated settlement 
mUlt be created and it is the responlibility 
of tbe Sri Lankan Government to create 
such an atmosphere. We know what is 
the motive of the Sri Lankan Government. 
Recently in the international forums they 
have equated the Tamils problem with the 
Sikh problem in India. I want to ask 
them: are the Tamils there enjoying the 
same equal social, political and economic 
rights as the Sikhs are enjoyin& in India '1 
They only want t~ complicate the issue, 
they WJnt to internationalise the issue. 

I can submit to you that certain inter-
national forces are also workin& inside Sri 
Lanka and outSide Sri Lanka to create 
complications, and the ultimate motive of 
certain forces, those who are imperialists 
is that Sri Lanka should be divided. It 
will serve their interests. The Govern-
ment of Sri Lanka might be slow in under-
standing it. The ulterior motive of some 
external forces working inside Sri Lanka 
is that that the situation in Sri Lanka 
should be complicated. Those Who are 
indulging in violence, those who claim 
themselves to be the participants of 
liberation movement, those who desire 
that the Government of India should 
extend recognition to this liberation move-
ment, they are atl being encouraged by 
certain external forces. (lnferrup ion.,) 
This will never solve the problem. It 
will only complicate the problem. This 
is not the way to solve the problem. The 
only way to solve the, problem is throulh 
a neaotiated settlement. (lntlrruptions) 
I do not believe that a Parliamentary 
deleption going to Sri Lanka will be of 
any help. That wi11 only complicate the 
issue further. (lnt~rrupt;ons) My submi-
ssion would be that it is not possible for 
India to accept violence for achievina the 
legitimate rights of the Tamil people. We 
must be very straiabt forward about it. 
ThiS intelrity and the unity of Sri ~nka 

. mutt be accepted. Violence should not be 
accepted. An autonomy-oriented solution 
must be found out: it mutt be peaceful. 
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About international diplomacy or 
about seeking to create an international 
opinion, I am very much doubtful because 
our experience' has been otherwise. The 
issue of Kashmir wa, taken to the UNO. 
But what has been the result? Who 
does not know it? Even Mahatma Oandh i 
gave h is blessings to take the issue to the 
the UNO. But nothina has come out 
of it except a protracted controveuy in 
UNO. This is how international diplo .. 
macy plays its role. (Interruption.,,) So far 
as intenlational diplomacy is concerned, 
my submission is that it is not that justice 
is honoured there, it is not lhat the truth 
prevails there. You hltVe the experience 
of what is happening in South Africa. 
What has been the role of the Super 
Powers in different fields of activity ? 
Naturally, my submission would be that 
we must stand by our principled stand; 
that means, without indulging in violence, 
we must create conditions for a negotiated 
settlement. I would like to know from the 
hon. Minister of External Affairs hoYl it 
has to be phased out, how a negotiated 
settlement is sought to be brought about. 
I also want to know whether it has been 
accepted, once and for all. by the Shri 
Lankan Government that autonomy will be 
given to the Tamil population. 1 want to 
know-whether they wiJl stop implanting 
fa1se stories which divide the people and 
which complicate the situation, whether 
they will stop negotiations with foreign 
countries for getting arms or trOl)pS into 
Sri Lanka, whether they will stop a 11 sorts 
of violence now being committed and the 
butcheries that are being committed by the 
Sri Lanken anny-wheth<;r they will stop 
an these. Unless this is done, my sub-
mission would be that a proper atmosphere 
for negotiations, a proper atmosphere for 
a negotiated settlement will not be possi-
ble. So I would very much like the 
Foreign Minister to enlighten the House 
abou t it. Another thing. We must b(! 
very categorical and we should very cate" 
gorically tell them that induction of even 
a single batch of foreign troops into the 
island will invite our intervention. There 
is no other way out. 

Thank you very much. 

SHltt INDRAJIT GUPT A (Basirhat) : 
1 think the House wiJI be unanimous in 
expressin. its profound ansuisb and 

sympathies for the' victims of thii trapd, 
which is takina place before our eye. iD 
Sri Lanka and for the victims, those who 
have been killed or otherwise tortured' 
humiliated and forced to flee from thei; 
homes; the Parliament of India, of couru. 
must at least convey to them their beart-
felt sympathies and sorrow and convince 
them that we are shariDa their suft'eriDil 
and lorrow. . 

But I do not think it is ·necessary. 
understand the feelings and the sentiments 
of our members particularly thole who are 
daily meeting the refugees from Sri Lanka 
and are listening to their stories. I under. 
stand their anguish but J reaJJy do not 
think it is necessary here to go into 
details and describe in detail the type of 
atrocities that have taken p1ace. Tho 
central question is whether it amount» to 
genocide or not. 1 think there can be 
no two opinions on this question. OeDo. 
cide is defined as the deliberate extermhla. 
tion of a particular community or a group. 
Deliberate extermination of a communitJ 
or a group is defined 8S genocide. Yo. 
can read any dictionar y or encyc)opaedla. 
That is the definition given of genocid ... 
By that ddinit ion, certainly what it 
happening in Sri Lanka does amount t, 
genocide. 

I \\ould just like to remind you in 
1946 whJn the World War II just ende4 
al that time the whole world was shocked 
and horrified at the full revelation of the 
kind of genocide whIch had taken place 
in Hitler's fascist regime. The UN 
General Assembly said-this is one of 
their statements: 

· 'Genocide is a crime under interna .. 
tional Jaw which the civilised worl. 
condemns and for the commission (f 
which the principals and the accoa .. 
plicc~ a ~e punishable" 

On tlH,' 9th Dl.!cembcr 1948 the Genera) 
ASSClllbly of tllc United Nations approved 
of what is known as a convention on tb. 
prevention and punishment of the cri~ 
of genocid:. By 1960 this convention has 
been ratiflld by 64 States. 1 was not abl. 
to find out whether India and Sri Lanka 
are signatories to that convention. But 
I presume India must be one of the 
silnatories. 1 do not know about Sri 
Lanka. I presume Sri Lanka also must .. 
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~ ~ne of the signatories among the 64. 
What is interesting to find is that it is 
said there clearly : 

"Genocide is not a maHer essenlially 
within the domestic jurisdiction (It the 
State where the genocide is taking 
place. U 

't9.oo Ilrs. 
" Tbat State cannot c hlim it is a matter 

of internal or domestic jurisdiction. If 
· it i. considered to be genocide then it is a 
anatter of international concern and any 
contracting State-that means any State 

· which is a party to that conventiofl--"-can 
~~ll upon the United Nations Organisation 
tP intervene and to take appropriate 

",action under the United Nations Charter. 
.,1 am just reminding the hon. Minister of 
this because of a common complaint of 
everybody and I make that complamt also 

· that the ways and means which arc open 
,to the Government of india under the 
Y international conventions and under the 

United Nations Charter itself to bring up 
",this matter, 1 do not know, wh~thcr b~forc 
the Human Rights CI..mmission, IlldY be 
or even befo. e some oth·!r body as a clear 
case of genocide whi~h l:an be established 
also by facts, figmes ~nd d(\Cllments whirh 
are available have been utilised to dem .. ~nd 
that Sri Lanka government must be 
'condemned as being guilty of genocide 
'and we must ask the Unitrd N~tipns what 
. they are prepared to do or not to do to 
, intervene in this matte)' which has not been 
done by the Government of India. Every-
body wants to know why not? 

This is not a' rna tter in which we need 
have a kind of sort of guilty conscience 
that because we are· a .big country and our 
shadow is falling C'n our small neighbour, 
therefore, anything we do or sny might be 
interpreted as though we arc trying to 
dominate or brow-beat a small nation. 
Of course, I am totally against any military 
,intervention. I cann<'t agrce with any 
luch demand. I am totally against that. 
My party is against that. I do not find 
any such proposal anywhere. I have :l 

copy of the memorandum presented to the 
Prime Minister of India four days ago 
by a delegation of all-party members led 
by the Chief Minister of Tamil Nadu. 

(lnterruptfons) In this certainly I don't find 
any such proposal. But the point is that 
to take up this matter in a suitable way in 
an international forum and demand that 
appropriate action be taken is nothing 
which will militate against the fact that we 
happen to be a big country and Sri Lanka 
happens to be a sma)} country. That way 
Israel is a small country. It is committing 
all kinds of barbarity and violating all 
United Nations resolutions which have 
been rassed but because I$rac 1 is sought 
to be condemned, Israel cannot claim that 
it being a small country SllOUld be given 
this kind of concession. This is one thing 
on which I wou1d lik~" that the Govern-
ment should tcll tiS whether they are doing 
it or not. 

In any case I think the youngmen who 
have taken to arms-we may call them 
terrorists, liberation fighters or Tamil 
Tigers-they certainly cannot be equated 
with the other side. This is one of the 
few examples of organised terrorism and 
murder being ea rried on by the people 
wearing the government uniforms. the 
armed forces of the State. They are the 
peopk on the one side who are commiting 
the worst kind of vandalism and terrorism 
and certainly this cannot be equated wi th 
the youngmen on the other side who 
have suffered tremendous provocation as 
a result of wllat is going on there and are 
doing something for which they are not 
able to control themselves at the moment. 
But the Government is out to terrorist 
ma ssacrc and exterminate the Tamilian 
community. I do not think that the 
Tamil Tigers or extremists-I cannot say 
for sure that there is not a single incident 
-their targets are ordinary Sinha lese citi-
zens at all. 

Their targets are the Police or the 
Army peorle or such people. It is they 
whom they arc attacking. You may not 
agree or approve of it. But the other side 
is out to butcher the ordinary civilian 
population among the Tamils. And the 
two cannot be possibly equated. Now, 
SIr, this delegation led by the Chief 
Minister of Tamil Madu has pleaded with 
the Government of India to take all possi. 
ble steps to tty to bring about a negotia·. 
ted scttlcm~nt. Also they have asked, 
of course, for a high-powered delegation 
to mobilise international opinion a,insti 
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genocide. It is very good. They have 
said that the Sri Lankan Government 
should withdraw its army from those areas 
which are inha.bited by the Sri. Lankan 
tamils and seek a viable {,olitical solution, 
etc. etc. I must protest here against 
something which was said by my young 
friend Mr. Kumaramangalam. He is not 
present at the moment. If I heard him 
correctly he alleged that all part ies in 
Sri Lanka, both the Government party and 
all the oprosition part ies, were comp~ting 
with each olh~r and vying with each other, 
for provllkillg this kind of Sinhalese 
~hauvinism ag:-\inst the Tamils in order 
to get popularity. This is simply not a 
fact. He m'lY not know it. And I give 
him the benefit of ignorance. 

PROF. MADHU DANDAVATE 
Even his father would not have sa id it. 

SURI If'DRAJIT GUPTA : ,.{ have 
with Inc here, Sir, the Joint Appeal which 
was issu~d. which was signed, by Bernard 
SoysJ., Gen·:ral Secretary. Lanka Samasa-
maja Party, K. P. Silva., General Secretary, 
Communist Party of Sri Lanka' and Vijaya 
Kumaranatunga, G..:ncral Secretary, Sri 
Lanka MahnJuna party. These arc all 
OPPOSilic)n parties. And they have had 
the COUI age, while they are inside Sri 
Lanka, and issued thi~ appeal and the 
statement in which they very strongly 
condemned the UNP Government and they 
have said this: 

'Experience has shown that the UNP 
Government is the principal cause for 
the many sided crisis in whieh the 
people of our country are now engulfed 
and the principal obstacle to any 
democratic solution or alttemptcd solu-
tion of this crisis.' 

They have also said-

'To make matters worse, a systematic 
campaign of confrontation and brink .. 
manship has been unleashed against 
India, thereby endangering our own 
security t disrupting the traditional 
t:!,,,)oJ. neighbour reladons that have, 
existed between our two coun tries, 
damagil1S the non-aligned movement, 
and assisting U.S. and other imperialist 
forces who are fighting hard to prevent 
the Indian Ocean becoming a zone of 
peace," 

And then they have said-

'~Our parties therefor~ welcome and 
support the rising demand in all parts 
of the C0untry for an immediate cease~ 
fire by the G\.wcrnmcnt and the armed 
youth groups. The good of ices of 
any willing parly domestic or foreign, 
should be rcadiJy availed o~ to bring 
about such n cease-fire and arrange the 
modalitks of dirc~t negotiations bet-
ween the Govcrnmcn t of Sri Lanka 
and all organised representatives of 
Tamil opjnion, including those of the 
a rmed youth groups." 

So, it is not I..:orrect to say that aU. 
parties in Sri Lanka arc sUPPlJrtiq 
Jayawardhane in this campaign of get\o-
cidc. Not at all. 

PROF. N. G RANOA: 1 think this 
is a good c,'1ntribution to thb debate. 

PROF. MADHU DANDAVATE 
Y nur 'bea r. hear' is never recorded ... 

MR. DEPUTY SPEAKER: Without 
p~rmissil)n if he speaks I will not allow 
it to be rec(~ :·df:d. 

At the moment it appears that Mr. 
J:1yawardhane-President 1ulius Jayawar-
dhane-·who is a Christian President of 
a Buddhist nation is not serious about 
a lll.,;gotiated settlement. There may be 
many reasons for it. Near about, in our 
own country, we have some examples of 
pcopk who say something in private and 
tl)l;;n in public they are under the pressure 
of su~h extremist forces that they don't 
dare tn speak out. I don't know if he is 
suffering from the same fate. But then he 
.also wants Sri Lanka to be a sort of pro .. 
tectorate under a western umbrella. Because 
this will help him. If he is able to put 
across the story that security and safety of 
poor, little Sri Lanka is being threatened by 
India, which is just wanting, just waitina 
to invade the country. Earlier you remem .. 
ber he used to say thlt "we are likely to 
be inv.\ded ny India, anyday and if so, we 
wlll fight to the last drop of our blood and 
all that". He said that in an earlier state-
ment also about a year ago "this helps him 
to get arms from abroad, to get financial 
'assistance from abroad, to get military and 
'l"oHce advisers, secret service advisers Crom 
countries I ike Israel and even to get 
foreign troops if it become necessar'1.tt He 
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has aeked Mrs . Thatcher to consider his 
request favourably in case it is required. 
So, he wants them and they want him . 
And they want him because this is a strate-
gic outpost situated in the centre of the 
Indian Ocean. If you see the map, you 
will· see Sri 'Lanka's strategic position and 
one thing you can say for sure th at unless 
a miracle takes places, th e Conference 
under the United Nation auspices o n 
making the India n Ocean a zone of peace 
whtch is due to be held again in 1986, will 
not be held in Colombo and it cannot be 
held in Colombo and Americans wo uld 
certainly be interested to see that one of 
the reaso ns would be that such conditions 
should continue so that then it becomes 
possible to say that it is impossible to ho ld 
a Conference there, Jnt e1 nat ional Confe-
rence there. The two p revious attempts flH 

holding that C o nference were sabotaged--
everybody knows-by the United States. 

Then , about Tricomalec, I do not want 
to go int o that. Many times this has been 
raised in this House There is a special 
position in this whole design with this high 
power transmitter wh ich has been set up by 
the American and all that. So v.hat is hap-
pening is not unconnected with tnis whole 
backgrou nd . Anybody can understand if that 
that is something that weakens and is much 
more serious and much mo re dangcrolis 
problem and may even go to the exten~ of 
affecting o ur own sec urity. 

Sir, the anti -India p; opaganda made is 
like this-you will find it here l have got 
this address made to the Parliament of 
Sri Lanka by the President of D e mocratic 
Socialist Republic of Sri Lanka on the 
20th o·f February 1885 and what does he 
go on harping everywhere ? He is harping . 
on wnat he calls forces of international 
terrorism and he says that no solution will 
be possible unless terrorism is first 
eliminated, which means finish off Tamils. 
This is a\ I he means. 

"The G ove rnment of Sri Lanka made 
representations on several occasions to 
the Government of India that there is 
evidence that terrorists operating in 
Sri Lanka are being trained in camps 
situated in India. We have also complai-
ned that the leaders of this movement 
live in India and meet and conduct 
these illegal activities in India," 

This is another falsehood. All parties do 
not agree with this view. 

"The Goverment of India has denied 
that terror is ts are trained in camps in 
Indi a, that they operate from there and 
cross over with arms to Sr i Lanka. We 
have suggested a joint survei llance 
Zone which will attement to prevent 
infil tra tio ns in to Sri Lanka of Terroris ts 
from Indian so ii. This survei llance can 
also preve nt movement of refugees 
fr om Sri La nka to India. Why should 
India object ?" 

Then he says : 

"There is documentary evidence that 
some of those in positions of au thor ity 
in South India are a<.;l ivelyr espons ible 
for attempts to unit e the Sri Lanka 
Tamil Terrorists Groups under a 
common programme". 

The whole thing is an anti-Indian propa-
ganda campaign. 

"We have to protect ourse lves against 
international terrorists . But it is very 
d ifficult to safeguard against terrori sm 
while guara nteei ng the freedom of the 
individual. If you want to suppress 
ter rorism, then you cannot bother much 
about the freed om of the individual. 
We have to combat terrorism and 
defea t it with ;til the resources at our 
command. We may have to equip 
<Jurselves to do so at the expense of 
deve lopment and socia l and economic 
welfare plans. Let us then united 
decide to do so and as one Nation and 
one Peo ple bend ourselves to this 
task". 

Somebody mentioned corre~.:tly that in the 
joint communique he has signed on his 
visit to Pakistan with the p .. ~sident of 
Pakistan. So the mai n concern is how to 
combat terrorism. The word 'terrorism' 
has become a phrase. India is supposed 
to be a guilty party. It is sheltering 
terrorists, organising terrorists, trainin& 
ter rorists, sending them to Sri Lanka from' 
here. 

I am quite sure that he is carrying on 
this campaign throughout the world, among 
so many countries of the world, much! 
more energetically than we go to present our 
side of the picture . Of co urse, this ant' 
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Indian propaaaoda is, I think, intended only 
to provoke us. And I personally feel that 
we should not be provoked. We should not 
be provoked into taking such a false step 
which would facilitate further intervention 
by outside forces and outside rowers 
because they would like tnat. They 
would I ike us to do something which 
would lead them to sl,out throughout the 
world that India is an agressor, India is 
doing this, India is doing that and there .. 
fore people must rush to the rescue of Sri 
Lanka from all over the world. We must 
be careful about that. That does not mean 
t11a t we should sit passively and do nOlhin& 
regarding the safety and security of the 
I nd ian fishermen near the Palk Straits, 
whenever they have been harassed, attacked 
or even killed within the territorial waters 
of India, and this is continuing in Kacha 
Thivu. According to the agreement, it is 
defined qui te clearly, which are our waters 
and which are theirs. So, I do not under-
stand why our Coast Guard, our Navy and 
all that, cannot be more effective, efficient 
and vigilant in giving due protection to 
these Indian fishermen. Surely, we can do 
it. We are welt within our rights and if 
iomcone fires a shot in our territorial 
waters, surely we can "retaliate. Nobody 
L:an accuse us of having violated any 
international law. So, I would say Sir, 
that political settlement, of course, is a 
must, though this seems a distant prospect 
at the moment. But talks for this pOlitical 
settlement cannot begin unless there is a 
ceasefire and ceasefire cannot take place, 
unless Jayawardene first of all agrees to 
(.;a11 off his army and to withdraw his army 
from the Tamil majority areas of the North 
and East. Then only, other people can 
prevail upon these youths, the militants, 
the tigers also to observe some kind of a 
truce. You cannot expect them first to lay 
down their arms while the ,rmy loes on 
runn ina amuck allover t he place. I do 
not know what efforts Government of 
India is making in this direction. I d.o not 
know what this Advisory Group is supposed 
to do which the Prime Minister has set up 
and whether it is a aroup or not. People 
arc a)\\ays there to advise him in any case, 
but if they like to consult for this advice 
the other parties' leaders, and the political 
parties and opposition patties, 1 thlnlc it 
is not a beld idea. They arc not under 
compulsion" to take our advice. lJut at 
llast they sbo'-lld listen to us, particularly 

the parties which are functioning more 
prominently in Tamil Nadu, beCause every 
day they are face to 'race with this problem. 
I do not know the conditions of the 
refugees who are in the camps and I trust 
and hope that the Tamil Nadu Govern-
ment, with all its great sympathy and 
support for this cause, must be making 
adequate arrangements in those camps 
wherever the refugees have been kept to 
see that they do not lack in any way, in 
food 01' shelter or clothing and mille for 
the children and so on. So long as this 
settlement. cannot be brought about, we 
better face the reality. What is the reality? 
More refugees will come. How maDY 
refugees carne from Bangladesh across the 
border. do you remember, pouring across 
tiRe human torrent and tide? Here, there 
is water in between, which makes it 
difficult. If there has been no water 
boundary and if there were an adjacent 
land boundary, I do not know, by now 
how ffiJny lakhs would have come. But 
they will come. They will have to come and 
they will have to be received by us. They 
will have tD be given shelter and succour. 
There is no other way until this settlement 
(:omes and the people are free to go 
back to. their country. That is what 
happened in Bangladesh. But our Armed 
Forces, let me 'remind the House, did not 
intervene in Bangladesh. until an attack 
had been launched on the Western border. 
It was only when Yahya Khan's forces 
launched a military attack across Our 
border in the West, that it was decided 
to send our armed forces into Bangladesh. 
Upto that time, we did not go in. We 
were waiting near the border, that is all. 
The people of Bangladesh were also suffer-
ing terrible atrocities and havoc at the 
hands of the Pakistani military. You 
remember all that. 

So, I do not have much more to ... y. 
I will just say that we would like to know 
from the Government, and get some firmer 
assurance from them, that apart (rom 
diplomatic' moves, about whicn we are not 
taken much into confidence-what Mr. 
Bhandari's discussions there were, and 
what emeraed out of them, as far al 
Government know-they can make a 
proper assessment of the situation on t. 
balia of what talks 'took place there, or or 
Mr. Parthasarathy's earlier efforts, an' .. · aU 
that. But we want some kind of a diplotnattc; 
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,aad ,',poUijpal ,Qtt~uaivo, an offensivo 
~.ip whidl docs not put UI in any 
~,~d, of a 4itticult or an cmbarraui:o~ 
,,.toation at all. I do Dot want tha.t Pre .... 
. CIOot Jaya.,ardono should ao round the 
("Qtl". or, ecnd hia. emissaries round.' the 
, worl4, prGpaptins that we are the $Ceatest 
auppoltere of international terrorism wh~n 
we are doing nothing_ Then Sri Lanka will 
,be tlU'ned IDto another Lebanon or a Cyprus 
if we. arc not carefm. A big international 
conspiracy is on. Y JU have seen with 
your own eyes what has happened within a 
few yean to Cyprus; how it is divided 
i.p"tQ Turk;ah·occupied area, and the rest is 
left as it were, and they cannot do any-
~hiQI about it ; or what has happened t.o 
Ltebanon in the last three years. There 18 
Qothina to prevent Sri Lanka becoming 
tbAt~" It will be a constant ,thorn in our 
tt.bJ I tell you, after that, just a few 
mllc:s away from (I ur shores. 

'Therefore in our own interest, and 
~uaUy in the interests 01 our Tamil bro-
thers and sisters there, I hope Governmeut 
\\till be more energetic, and it wfn have the 
full support of the country behind it, if 
it takes energetic me~sures anu takes us 
i~1.0 confidence. 

SHRI CHINTAMANI PANIGRAHI 
(»b~b,anes'Nar): The House. should be 
~aniOlou~ in expressing its deep sympathy 
wj~h the Tamil friends in Sri Lanka who 
are sutterina at the hands of the Army of 
the Sri Lankan Government. I share the 
_timents expressed by all the previous 
.,.terl in this House. 

" We ate paasina throuah one or the most 
~iclrte . 'Pbates ill the history ()T Indo-lri 
bftkafl relations' at this juncture. 1 mUlt 
admire that our Prime Mimete1') Govern-
~ent o.f In~"i~ ~nd the Ministry of External 
'~~~~, '.i'V~n t~~ sit~tion as it is ttl-day. 
.~~' ~YJnj"th~ir ~st to, see that a neJOtiate4 
Ul4, ptaccful !!Cttle~ent is arrived at, to 
'iteiuar4' 'Ule interests of our Tamil bro-
"tWa 'in Sri Latib. 
'l,j .... ' ',_ 'I ,r 

,Before we, thiftk ol··.ny solution -to 
•• 4troblem. ,_:mnt ... tbe,backarouncl, 
.. Mt.' Indrajit Gupta hat; now 'pot' forwaf4 .OM '1thil 1',: Hoale. TI!re' lIri" '. La.ltn 
'GoverDmeDt ·of NT.' "ya_tdeue, hat utllor-,"."y'",,, into the hand. of a kind· ;of 

international super power rivalry whereby 1~ 
4, nt,.,; subjected to'international intll'igues 
or Super:' Powers", T,}:cJay, Sri Lanka hts 
becCme the beneficiary of a Spec iat nefenee 
Aequisition Fund by certa In Super Powera~" 
and they are erecting an Ultra Sophisticated 
Intelligence Oatht.'ting. System in Sri Lanka',.' 
Th is joint surveillance with Sr i Lankan 
GoVernment is going to operate near about 
the Ocean areas, Sri Lanka has not 
cOilsulted India to have the joint survcill-, 
ance • there, Militarily, therefore, Sri 
Lanka bas become a kind of security 
problem, as in the western front, the b. '.rder 
has become alive. Similarly, unwittingly 
Sri Lanka has played into the hands of the 
Super Powers. 

The diplomacy of the super powers 
wherein it has . almost be~ome a security 
concern for India, so far as the Indian zone 
is concerned. Therefore, today, beginning 
crom the shores of Sri Lanka to Dwarka, 
the entire sea front has been militariscd. 
Therefore, we have to look to the broader 
question as to how Sri Lanka has posed a 
military problem so far as India is concer-
ned. Therefore, I would like to say that 
so far as the problems of Tamils are 
concened, there is no way out knowing 
fuJI Mil the situation that is developing; 
we cannot afford to have a confrontation 
at this stage. Therefore, what our 
Minister and the Prime Minister have 
sugaested is that we must try to have a kind 
of negotiated peaceful settlement wherein 
first the ceasefire should take place between 
the Srilal1kan Government army and the 
Tamils' who are trying to safeguard themse-
lves by resisting the attacks of the Sirlankall 
military. Therefore, we should like to 
know from the hon. Minister when our 
Fishermen's security is endangered and 
they are not able to go for fishing in O\1r 
own waters, what stel'S they have 'taken to 
CDsure teeurity to our fishermen? What 
steps ate' beiDa taken to see that further 
itdlux of refugees from' Sri Lanka to India, 
do not tike place.' It is now' one lakh', So ~ 
thcac ate the 'measures whi~h we want today 
to be hiahU.bte4' by oilr bon" Minister 
'becaUK he ) ,bal made'" "ery good stateincnt 
ill" the :Hoasct. ., We sbould aeBnlte1y thOw 
what, "ltePi in; this diHCtion OUr Ibveru~ 
mont. it ,.kia.", 80' ., that . we' are iiov •• 
towerd., .• , ti8d~",'o~",·q ... ,Ctt~~', '~ 
setttemtDt' .tth ·Ift~ Leak., ""10 that "th~.· 
problem ia; net ,futtber ...... 1*1. ' 



Here I find till today that the inter-
national super .powers'are"~tryin8Ito tell but: 
n.ia,hbours .that il'ldia a'lways .beba\fet Uke/ 
atbl""brother towards ',its smail ,neighbour&, 
&.Ad they'are. tdday trying their" best· to seei 
that. lour frontiers both in the West and. 
also, i·n the Indian Ocean, they want' to 
!1l8'ke it }.iv~ frontiers; they want that India 
should be involved in a '. kind of CQnftbnta-
tiOft and a conflict so that those ,ti-nings 
will be chosen when Sri Lankan Govern-
ment will move its army and then Pakistan 
will try to strike in our, western front. 
These are events which we should lake into 
consideration ~ before we should laiw a.ny 
further action, so far ;1S mitilat:y action is 
concerned, so far ~i.S Sr i L;lnka is concer~ 
ned. Have you seen any rmdtive response 
so' far, h&vc you found ('u!, during our 
discUisions with 1h<: S i Lankan Govf?rn-
ment, any posjtiv~ i,ndica'jon that th~y ,Ire 
ihtending to COl11(; 1.0 a re~ cdel t;:. ttlcment 
of this !)rob1em of d)(:s~ Tamils who ~re 
organising themschcs :0 I (S!~t attad~s of 
the Sri Lankan Army 'j 

I had bct:n to Vi..::tnam v/1en the war 
was going 01.1 'lg~linst:1::. r.1ig:.!j~st rmwer 
USA. In thOSt! du) '\, 1 c(~uld sec Writings 
(In the walls. Bao lJai w,'s t:..: King there 
in those days. Bao ,D~ i I nled Vietn?n1 in 
the day and 1-10 Chi Minh in the "ight. 
Therefore. it is th~' d~lty of S;'i Lank~~n 

Government to sec that they must libcralise 
their attitude because th~y should learn 
lessons fl om, us. W~ are also facing prob· 
lem~ inside ·out' ClluHtry. Bui we are-libera-
lising our aqiwdc beca\lsc ours is a demo-
cracy. Any society, allY government, wben 
it is in the prbcess of development,' there 
mUI't be a kind of interral conflicts and 
contradictions. ' There are, democratic solu-
tiOns' to' 'these irttetnar cotrtradictiims. In 
oommunist societies', there are regimental 
s&h!tioJ\s to these. inttrnal ~ntradicti()n,s. 
Ag· 10118 ,as we . ,grow;' n'lan~ prob\e:m'S aYe 
cOthifjg up ·and we are: trying to find' oat 
democratic ways lww,to solve- tbese internal 
coft1tadtcti01lS'. ' 

" And, ii1)1ilarly .as S~i." ~'nk~ is our, 
neilhbour we should als~ t~y. to , ~ell t~em' 
tha~ .. tbey should, find 0\1;\, a ~~mocralio 
solutiaat,tQ lb~ intetnal. ~p,~tradic;tions .tba t 
t~y', are (acini' today. to this etnl~lc (p~ob
}~r:ri, ,;;':;'M-ri'itarily, 'the Jayewerde.ft~ '6ovbrn .. 
~;"wf1t never, 'bfab16' tQ sot'e 't1l1s':pttsfj;.; 
I., . ~ have'· .em: "~~o. 4a1i' ,: 'or ~tllQlt' 
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The Jayewerdene Government will not be 
abl: to suppress tho ",.u, mea, the )'OUIlI 
Tamili~s who a:ar~ resisting the army 
attacks. . I would' 'like 'to say this. ThIs 'is' 
the verdict- of history. Sri Lankan Govern-
ment. should re ad, sl.\ch writinls on the· waH,· 
It should not try to ~clay the soh.1tion to 
the ethnic probl'}nl. If they delay then the 
young Tamils w.ho h~vc taken up arms for 
th~ir survival will s,:~~,ecd and ultimate)), 
E~lam will be \~l; uiished, There afe tbe 
le3sons from histolY. T~lCl'CrOrc, it is hiah 
time ,that. th~ Sri L~,nkin Government 
should find out ~h.e ways and means and 
sec lhat tl~cy eU! ivc at n negotiated settle-
ment. Thcn.forc, 1 fen ent1y appeal to them 
and also to our Gc;'Vernment, that they 
should rouse 'the international opinio.n 
against the attack of women in Sri Lanka 
and in other places and we should try to 
1l1t1bqise tho public opinion in all the ca~ 1-
tals, in international capitals, 'that Sri 
lankan Government is tl ying tc' suppress 
and completely annihilate cn ethr:c porub .. 
tion of Tamils in Sri Lanka. . 

Therefore. I would submit that the 
more we delay, the more the things get 
compJica ted. Therefore we should like to 

. know whether any positive indications have 
C<lme by now frem tlle Sri Lankan Govern .. 
ment in this direction. 

We should try our best to sec that a 
solution is found, that the Sri Lankan 
GQVCl'nn,lcnt comes forward witll a soJution. 
But ,if the attitude that we are the 'big 
brother' is taken, then Sri Lankan Govern ... 
ment would take advantage of that kind of 
uUilude and we will b:: fadng a very diffi-
cult and military situat-ion wherein Sri 
Lanka will be the base of one of the !uper 

-powers and super power rivalry will also 
helP the Sri Lankan Government to weaken 
the *curity of our own country. Therefore, 
th is problem should be looked into and an' 
immediate solution should be. found out 
through a negotiated peaceful settlement. 
This 'is a problem which the Tamils are 
facIng 'in Sri Lanka. Otherwise, it will have 
an etfect"dn out country as our friends 'ba'Vc 
sU~Besfed ~ TainH Nadu' i5 nea'r Sri Lanka-' 
J\at "about 11'5 ktn· f(om {t-and i hope tlut' 
an 'irhn\ediate '.olutlon will be found thro~b 
fhe·-dfdit' 'df the Special Advisory Group. 
wn'id';fia.·: ':teeft conal'ilotcd by tbe Prime 
Mm .... : ",t·ll ~I : Ii ' ,ood step in the 'd,bt 
dtteetio"~: 'I nope'that wi,thin two or th,ret 
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months some steps will be taken to settle 
this maJ,ter peacefuity. 

DR. A. KALANIDHI (Madras Cen-
tral): Mr. Deputy Speaker. I am glad to 
participate in this discussion on Sri Lanka 
which has arisen as a result of the memo-
randum our hon. Chief Minister of Tamil 
Nadu had submitted to the hon. Prime 
Minister of India. 1 was going through the 
memorandum. It a1most looked like the 
statement made by the Minister of State for 
External Affairs on the 9th.·· 

SHRI KOLANDAIVELU: It is too 
much for our hon. Member to say it. 
(Interruptions) 

OR. S. JAGATHRAKSHAKAN: All 
the partil.:') induding the CPM, CPI and 
others a Iso agreed with it. 

SHRI KOLANDAIVELU : How can 
he say that? It is a common issue. 

AN HON. MEMBER: What is this '? 
(In: errupi iOIlS) 

MR. DEPUTY SPEAKER: Dr. Kala-
nidhi; whether you like the memorandum 
or not, you cannot make an aHegation, Do 
not make any such allegation. 

DR. S. JAGATHRAKSHAKAN : Plea· 
se remove that word. All parties participa-
ted in it. 

MR. DEPUTY SPEAKER: That is 
why I am saying, I appreciate the hon. 
Member's sentiments. But whether he 
likes the memorandum or n(,t that is an 
entirely different matter. But to say like 
that is· an allegation. (Interruptions) 

SHRIMATI VYJAYANTHIMALA 
BALI: We are asked to make very short 
.peeches. I Interruptions, 

I am the last person to criticise you. 
Adding insult to injury the Prime 

Minister submitted a statement on 25th 
April in this House whh.:h is being quoted 
by many of our friends includin, Mr. 
lColandaivelu, who has said that it is an 
014 wine in ull old boUlc. But it reminds 
me of an old proverbial story where a new 
chu rch was to be constructed and the old 
ODe was to be demolished and the diamant-
l~d atones of the old church were to be 

•• Not recorded. 
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used for the construction of a new OM. 
This statement is a c0l1110meration of many 
statements made in this House. Hcnce, I 
feel th~t the ·statement made by tbe hOlt. 
Prime Min ister is insipid and totally dis-
appointing to the entire country and in 
particular to the people of Tamil Nadu and 
Tamilians in Sri Lanka. It is only a jug-
lery of words. Now, you have instituted a 
special advisory group to resolve the plob-
lem. It is only a delaying tactics. Ever 
since Inderendence we have been seeiDI 
committees, commis,ions, groups, sub-
groups, the result of which was zero. 

MR. DEPUTY SPEAKER : Round 
table conference is also called zero. 

DR. A. KALANIDHI: I accuse you 
directly that you are heJpin1 Nazi Jayewar-
dene to gain time to equip himself with the 
latest military equipment, arms and 
ammunition. Already there is Mosad of 
Israel and SAS of Britain. Now in Tricon-
malee the super powers have set up a hilh 
power transmission centre. Now by giving 
him time you are helping the Sri Lankan 
Government to exterminate the Tamils in 
toto. 

I am quite surprised that in the Non-
Alianment Conference which met this 
month in Delhi you had shown c)ttra 
ordinary anxiety and enthusiasm in recoani-
sing the South West African Peoples' Oraa-
nisation and had lone on requesting 9ther 
countries to liberate Namibia from South 
Africa. You are seeking the help of the 
United Nations Security Council. And 
more than that, you have issued a comme-
morative stamp in rccoanition of SWAPO. 
In what way, are we inferior to SWAPO ? 
Is it because Tamils are 1500 miles away 
from Delhi? Do you think that Tamils ar. 
cheaper in this country? Bven for the 
independence of this country Tamils had 
abed their blood. I want to know whether 
in Namibia there is any genocide economi· 
cally, socially and cui turally and aenocid. 
of human beinls. There it is only racial 
discrimination and apartheid problem. You 
have gone out of your way to help Dr. 
Najuma of SWAPO, whereas you bave 
conveniently forlotten our Tamil brethren. 

I was also surprised to .ee aome of the 
photoarapba that had appeared in the daUy 
newspapers that in the NAM. meetina our. 



~1 

respectable Prime M;nister, was holdina one 
hand of Vassar Arafat and Mr. Natwar 
Singh was holding his other hand. When 
Yassar Arafat· become tired to drop his 
hand, our Minister. of State for External 
Affairs went to his rescue in holding his 
hand further. He was showing great enthu-
siasm. I do not have any grudge against 
Vassar Arafat. 'respect him; 1 sa1ute him. 
At the same time, when it comes to Eelam 
Liberation Organisation, you conveniently 
forget them. When it comes to them you 
say that they are violent. I want to know 
whether PLO people arc holding roses in 
their hands and Tamils are holding bayo-
nets and bullets. In any Iiberational organi-
sation a certain amount of violence is 
bound to occur. So, there is no difference 
at all between PLO ~lnd the ELO. When 
you say that tbey indulge in violence, do 
you know as to what made them to indulge 
in violence and adopt mllitar~ tactics? 

The Tamils are deprived of all the 
rights and finally they hu\'e come to the 
conclusion that there is no other go except 
carr ymg the bullets in their hands. The 
same thing IS happening tl~cre that has 
happcm:d in Palest ine, whereas you are 
quoting the Tamil militants as violent. 
I tell you, even in the British period, 
during the independence struggle we had 
indulged in violence. Bhagat Singh indul· 
ged in violence Mahatma Gandhi never 
liked that but Bhagat Smgh has joined 
the immortals of Indian history. Don't 
forget th~ t. I just want to compare the 
two organisations, PLO and ELO. After 
the independence of Israel, 15 lakhs of 
Arabs were deprived of their voting riahtl 
and colonisation of Jews in the Arab spea-
king areas took place. Arab civilians were 
bombed, murdered and butchered. So also 
in Sri Lanka it is a similar thilll which 
has made the PLO organisation to come 
up there. After the independence of Sri 
Lanka in 1948, the same thing happened 
(here. Tamils are deprived of voting· 
fiaht and legal remedies. Ten lakhs of 
estate labourers are deprived of their volina 
riiht and legal remedies. Civilians are' 
bombed, they arc butchered, they are 
murdered and gradually colonisation of 
the Sri Lankan people in the Tamil lpea-
kina areas has taken place. So, tc,tany 
there is no c,tiffercDcc between the PLO and 
the ELO.· I. 'therefore reque.t· the Goverp-
ment to consider this· issue. 

Now. I just qu.ote what happened in 
Uganda. WheEl Idi Amin was the President 
of Ulanda, he gave a notice to the Guja· 
rati people there to go out of the country 
within 24 hours. Our Government seriousJy 
considered that, sent a special plane there 
and brought all the Guj.uati people safely 
whereas in the ease of Tamils, even the 
boats are take n by our younger brothers, 
the Tigers, and :' l II . block the boats. 
When the Jordanian plane landed forcibly 
at Trivandrum for want of fuel, 1 got 
the information n t 11 0' clock in the night. 
1 aavc a telegram to the hon. Minister 
for External Affairs and the Prime Minister 
to stop that flight, but they said that the 
arms were not meant for killing the Tamils. 
Do you mean to s;:,y that they will write 
on the plane that these arms arc meant 
for killing the Tamils? I do not understand 
what you keep in mind. OUf Prime Minis-
ter has gone to the extent of goin;; to solve 
the problem .between Iran and Iraq amI 
he wants to end war between the two. 
1 am quite happy and I welcome it. When 
he goes to that extent of solving the 
problem, I am surpr ised because he is a 
grandson of our father of Panchsheel. 
Par.dit Jawaharlal Nehru. 1 do not think: 
you have even the guts like the Americans. 
To save only 11000 people in Grenada, 
the Americans resorted to the use of mili~ 
tary whereas ten lakhs of people are suffe-
ring in Ceylon and you do not have even 
the mind to think about them. I am sorry 
about this. I want to point out to the 

. External Affairs Ministry that Sri Lanka 
never used to be a frkndly country to 
India. I assure you categorical1y that Sri 
Lanka never used to be a friendly country 
to India. During the Non-AliaRed 
Meet when Shrimati Indira Gandhi 
was Cbairini the Meet and she 
broulht a move to condemn the Unued 
States for converting Diego Garcia 
a. a military base, it is the Sri Lanka 
Government that blocked the move. You 
should understand that. It is the Sci 
Lanka Government which eft'ectj.ve1y bloc-
ked the move brought by Shrimati Indira 
Gandhi. Secondly, in 1971, when there 
was a war between Pakistan and India to 
liberate Banaladesh, the Sri Lankan 
Government permitted only the PakIstani 
planes, to land there for refuelling. Don't 
Jorlet it. Now they have allowed Trin-' 
comalee to be uled for settina up a hip-
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power transmitter' to spy our cOtlrl try. 
Clauses' 5 and 6 of the Katcha "Theevu 
Pact have been vitllated. The . fishermen 
are not al10wed to fish. Tourists are not 
allowed for the last four years to go there 
even to celebrate the festival. My beloved 
younger brother Dhanaputhi of AIDMK, 
while he went there as a tourist. was mur· 
dered brutally. Recently in Trincomalee 
one Mr. Amirthalingam-nnt the one who 
is leader of TULF but I am talking about 
another . yOUilg fellow was murdct~ 
there. There is a Brahmin sta:ct in Sri 
Lanka. The beautiful Brahmin girls with 
vo}uptu\Jus lips and scintillating eyes, 
wr,re brought out 0f 'their houses and were 
raped, not once but many times, not by 
one pers n but by many persuns, not in 
front l1f ('ther peopJe but in front of their 
own pU:'U; .. !,> and brothers. Not or:ly that, 
after raping, their breasts wen" chopped 
and were attached to the sacred thn~ads 
of the Br~~hmins. Do you, mean to say 
that still you have to vnit and sec all the 
nasty things that an: h,lop,ming in that 
country? Pregnant \Yom!.:n's abdomen \'lGre 

ripped opcn with the bayonets, foetus 
were removed, d ... shcd ~~~~ainst the. walt and 
crushed against the buckled her!..; of the 
Army. Still you preach and want us to 
maintain peace. Recently a coup},: was 
brough1 from Jaffna. The lady was laid In 

front of her husb~lld. The bctd-nut tree 
ends were brought together and her legs were 
tied. Finally they severed the edge of the 
betel-nut trees resulting in te.aring cf the 
lady into two pieces. After all these inst~n
ces you want liS to maintain peac<.:. YOll 
stjJt want us to be a silent spt.'dator. 

1 think there is a fear in the mind of 
the Union Government that if"wc recogni.sc 

:thc Tamil Eelam, the super powcrs'wi11 
quote it and compare it with the Khaljsta~ 
n,ovcment. 1f any super power' c(lIbpares 
Khali5tan with Sri Lan !(a, I can tcll you 
they .are living in fooi's paredi~e. The 
Sikhs are having cqu~' r;ghts i'o the 
country. They can educate. their children 
in any paH of Ilidia. They have got better 
rights. Tbey can come to Tamil Nadu 
·and'· s1art their cd\;cational institutio~s. 
. In fact, in my Constituency there are two 
sChools opcrcd by the Sikhs. Adarsh 
Vi~yalaya opened by the Si,khs is there 
an roy Constituency. Sikhs have lot every . . .... 
, ,: 

right in this country. In fact, they are a 
bett~r community in this country and 
are living ill a better manner: All the 
al.1tomobile shops are owned by the Sikhs 
in Tamil Nadu. So, there is no point in 
comparing Khalistan movement with the 
Sri Lanka Movement. So, you need not 
have that fear. 

There is another fcar, I understand. 
in the mind of the Union Gov..:rnment : 
whcther the Tamils of Tamil Nadu wHl 
ask fof' a separate State? A!'i quoted by my 
beloved friend Shri Kolandaivdu my 
affectionate found.:r Icad~r of the Party, 
Great Arignar Anna had dropped the idea 
of a s~:paratc Dravida long ago. We are 
s:.:cond to none in this ~Oll'1try in uphol· 
ding the int~grity, unity, s0vcrcignty and 
dignity of the r ~'untry. Whe:\ Dr. 
Knrunanidhi was the Chief Mini ster of 
Tamil N..ldu, he gave Rs. 6 crores when 
the war bi!tw~{~q Pakistan and India broke 
out duril~g 197J, while C~tar Pradesh 
which is 1 h(' biggest SLJ.1X i~1 1 his ~ou~tr)', 
v.as able tL) contribute eilly Rs. 4 crores. 
That shows we ,HC still upholding the 
intcrgrity of the country, 

Some people misinterpret the recent 
statement made by our leader Mr. 
Karunanidbi as separatist statement. It is 
absolutely nonsense. What he mentioned 
was : that 'till my life time 1 '""iH not 
permit my brothers to ask for a separate 
State, if you do not rcc;ognist! the Eclam 
separation or Ee1am movement, after my 
life my brothers WIll not wa it for that 
and will not tolcrat~ that. But as long 
as I am aliv~, I will not permit them to 
ask for a separate State." My friends have 
misinterpreted it. 

PROF. MADHU DANDAVATE: In 
that case he must Jive up to eternity. 

,DR. A.· KALANIDHI: Because some-
.thing wrong has come in the mind of some 
of the hon. Members, I ~nust clarify it 

There was all agitation in the city of 
Madras today: Five thousand peopte 
belonging 1'0 my party got arrested. Seven 

'MemDer·s of the Legislative' Assembly arid 
one Member of the Legislative Counci:1 alto 

. got arrtsted. My' beloved friend~ No· V . 
SOm\l~ rcprc!;~nting North M4ulras Can,ti. 

e tueo·cy 81&0 got arrested wday .... We are net 
'..aaainst thf:· Cent'ral' Government; not Ire 
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we against the State Gov~rnment. It is only 
to awaken you from deep slumber, it is 
only to make the Central Government to 
realise that YOll are steeping too much, 
please be awake and try to listen to thcr 
voice of the people "r Tamil Nadu. That 
j~ our request. 

Finally, many Members say what is our 
suggestion. I can only say first we, shoulL! 
sever diplomatic ties with Sri Lanka. Secon-
dly sever economic nnd trade ties so that 
there is an economic crisis in Sri Lanka and 
the Jayawardene Government is pressurised 
to listen 10 the Indian Government. Finatly 
carryon with the bullet and bayonets. Do 
not hesitate. When the influx problem came 
and affected the neighbouring States like 
West Bengal and other parts of India, 
Sardar Swaran Singh, who was then the 
External Affairs Minister, said jn a state-
ment that the Yahya Khan regime had 
made the people to revolt against Yahya 
Khan. So, there was every justification for 
India to interfere and liberate Bangladesh. 

'There is every justificat ion for India to 
interfere and to Hbcrate Bangladesh'. That 
is what Sardar Swaran Singh said. So, let 
me quote the same words and let mc make 
use of his words for the liberation of Tamil 
Elam. 

I want to quo!e from the statement 
issued by the Minister today. He said: 

"There have been d istulbing reports of 
large-scale vio1cncl.! in th~ Eastern pr(l~ 

vince involving Muslims and Tamils. 
This is a sad and serious development 
which will further aggravate an already 
complex: situation. Tile sense of in-
security and uncertainty seems to have 
further heightened." 

By this, the Ministel has rightly men-
tioned who is the calise of it. 

In this connn;tion, let me quote from 
111e Hindu dated 2'f.tL April 1985 : 

"The independent Citizens Committee 
of Sri Lanka whidl conducted an 
inquiry into the Tamil-Muslim riots 
says that "some personnel of the 
Special Task Force were involved in the 
violence. 

The report, submitted to tho Sri 
Lankan President, 'Mr. J. R: 'Jayewar· 
dene ~csterday', said tha t STF persounel, 

accordioa to the eye.witn~sses, aid~d 
and abetted th~ violence in Karaitivu, 
Eravllf and Kathankudy. In Karaitivu, 
a Tamil majority co]stal villagl! in 
Amrai district, mobs of youth allegedly 
supported by the STF m.:n, destroyed 
all the 2.000 hOU8C-S of the village. 

The inquiry was conducted by Dr', 
Frank Jayasinhe. consultant to the 
CoJombo-b.lsed Illternationll Centre r'-lf 
Ethn ic Studies. 
"Three days of vio lence eruf'ted leaving 
a trail of destruction, that included' 
IT dead, over 40 hospitalised, 12,000 
homeless, and a rapid succession of 
events that have overrun the eastern 
province," the report said. 

Navatkulam. a Tam il vilJage near 
ICathankudy, was destroyed on April 2 
and ,armoured cars of the pblice 
commandos were a llcged to have been 
present during the attack, the report 
said. On April 24, there were two 
outbreaks of fire in Batticaloa municipal 
·limits destroying 125 houses. 
"Why was no effort made by the 
Government to restore ord-:r and 10 

, contain the outbreak of viul';11C~ ? Why 
were no clear instructions issued to the 
security authoriti.~!': in this regard 1" 
t l1C rc rort asked." 

1 want to say that you do not want to 
openly say that all these things are happen .. 
ing with the connivance of police and the 
Army, and you have conveniently forgotten 
the whok: thing. I would' tell the hon. 
Minister that there is nothing wrong in 
proceeding militarily against Sri Lanka. 
When Mrs. Indira Gandhi W:JS there in 1971, 
she proceeded with war against Pakistan. 
In this House she was pnised and worship. 
ped by one and all, t\ n by our Opposi-
tion leaders including Alal Bihari Vajpayee 
as Kali Matha D~vi. Here I assure you' that 
jf you proceed with war against Sri Lanka in 
the same way, I will bow .to you and I will 
wQrship you as a hero of the country and 
even 1 am prepared to resign my post and 
offer my seat to the Congress (n. 

PROf'. MADHU DANDAVATE: Fot 
God's sake, don9 t do that. 

, DR. A. ,KALANIDHI : EYen if that is 
not 'possible, act least simply recognise that 
Tamil Liberation Organi$ation. Then they 
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will look after everything themselves. There 
is a saying in Tamil and that is : 

Kanni}'ar kaduikkan kathiviua( 
Kalaiyarku Mamala/fum Kadllgakllm. 

The meaning of this is-·If the women· 
folk show the siana1 throu,h their eyes, the 
mountains will be made into mustard by 
war heroes. So, just a small wink is a\lft\· 
dent for the heroes to crush the mountains 
into mustard. 

1 am extremely thankful to the Deputy 
Speaker who has permitted me to speak for 
so much of time. 

MR. DEPUTY SPEAKER: 1 allow 
everybody. 

DR. A. KALANIDHI : If anybody 
else has occupied the Chair, he would have 
made me sit soon. I am extremely thankful 
to the hon. Deputy Speaker f<lr this. 

(Interruptions) • 

MR. DEPUTY SPEAKER: I allowed 
everyone to speak. I have never restricted 
anyone. 

SHRIMATI VYJAYANTHIMALA 
BALI (Madras South): Mr. Deputy Spea-
ker, Sir, I am thankful to you for callina 
me to speak a few words. I can assure YOll, 

I will not take 20 minutes when T can say 
it in five minutes. 

I welcome the statement made by our 
Prime Minister, Shri Rajiv Gandhi on the 
25th of April on the latec;t development in 
Sri Lanka. Our hon. Minister of External 
Affairs has also made a stateml!nt on this 
vi tal issue. 

Sir, our hon. Members have at ri!ady 
spo1c~n on the history of Sri Lanka and 
also what is happening t'Jday about the 
morbid state of aifails in Sri Lanka today. 
So, I do not wish to go into tlwse things 
in detail. But their anguish and pain is 
quite understandable because as I am com-
ina from Tamil Nadu and being a Tamilian, 
I can well join them in their feeling and J 
also seek from the PI ime Minister a very 
speedy remedy to solve this ugly situation 
in- Sri Lanka. When 1 say, "as a Tamilian'\ 
I also say as an Indian because 1 feel that 
this is not causina distress to the people of, 
Tamil Nadu alone but it is ~au.iq disttces 

to all the people of Ind ia. - Sir, our hon. 
Member hal said that India has arms. We 
are well, eQllipp~d. Why can.'t we use arms 
on a small country like Sri Lanka 1 Sir, I 
feel that it is easier said than done. It is 
because, we should think ahout the reper-
cUisiollS. What about the international 
situation that we have to face? I feel that 
only through ...... 

SHRI KOLANDAIVELU: You are 
Crom South Madras constituency. Don~t 
fOfaet. 

SHRIMATI VYJAYANTHIMALA 
BALI: I talk here not only as a Tamilian 
but also an an Indian. I repeat that. So, 
one has to try and solve this very delicate 
situation with care. OUf Prime Minister is 
handling this situation with great care and 
areat caution. The gravity of this situation 
looms large on all of us and I would say 
that India's policy has been one of fosterinj 
relation, to have mutual understanding, 
trust and friendship. It is a pity that Sri 
Lankan Government has not been able to 
appreciate this. Instead, the situation in Sri 
Lanka is wl'rsening day by day. The killings 
and violence are continuing every day. We 
see ~hese unfortunate things in the news-
papers. We are not only deeply shocked but 
grfeved and pained to know what is happen-
ini to our Tamil brothers and sisters I 
would like to say that Tamil Nallu is rcally 
flooded with refugees and their condition is 
really pathetic and pitiable. They have 
been uprooted. They have lost their fami-
lies. They have been rcnden d homeless. 
They have become dcstitutes, I happened to 
meet some of the women refugees and I 
have listened to them. The.r sobs. stories-
not only stories--the real happenings and 
their distress is so horrifying that words 
cannot express unJess one sees or experien· 
ces such atrocities and violence that has 
been co n mited on these poor Tamilians. 

Sir, I would suggest that a high-power 
delegation of Members of Parliament from 
both the Houses may be constituted to go 
and visit Sri Lanka so that we can meet 
OUr counterparts and share their opinion 
and see how th inBs can be smoothened out 
and sorted out in a peaceful manner~ 
through negotiafion. Our Opposition 
Member has now suggested that the Centre 
it slumbering. Slr, I would ask, wha.t is the 
Centre supposed to do 1 The Centre has 
to take a very cautio"'i step. 1 wO'uld ask, 
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why doel their leader. Mr. ltarunani4hi 
not 10 there, sec the thin,. and solve this 
problem 1 

20.00 brA 

It would be the wisest thins for Mr. 
Karunanidhi to do, instead of sittiQi there 
in Tamil Nadu and attacking the Centre. 

From the floor of the House. I appeal 
to all the hon. Members who would .,0 as 
I delclation that violence must stop as the 
firat step prior to holdin, a broad-based 
discussion. That wiJl brin, fa ith and confi-
dence. Sanity can only prevail when heads 
will become cool. 

I conaratulate our Prime Minister who 
has assured our people ab. ut the dire need 
to solve the problem and also about the 
IpcciaJ advisory iroup which will resolve 
the problem. 

I once allain repeat that Sri Lankan 
Government is tryinl to do all they can to 
drive a wedac between our Muslim brothers 
and our Tamil brothers and they are stoop-
ing to all sort of thiniS because of certain 
influences which we are all aware of. So, 
this problem ha~ to be tackled with care. It 
is a very sensitive issue. I am sure, our 
Prime Minister will rise to the occasion 
and see that we have a peaceful solution 
to this ugly problem. 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawnda): Mr. Deputy Speaker, 
Sir, the condition of 30 lakhs Tamil popula-
tion in Sri Lanka is detcrioratina from 
bad to worse. Thousands of Tamils ale 
killed by the military. ~fost of them are 
innocent civilian people. Hundreds of 
militant Tamil youth are killed by the 
army. 

The army is creatina reign of terror. On 
the pretext of retaliatina the militants' 
operation, the UI my is destroyini everything 
that belona to Tamils. They are killin, 
women. old people and children as well. 
Several hon. Members. have narrated the 
details which 1 do not want to repeat. 

The Sri Lankan Government has intro-
duced a series of measures calculated to 
beat down the Tamil people and these secu .. 
rhy relulationa ha4 brouaht in an "Bmcr-
&eney" apecilHy ·in the North and the East 
of JtlaD4. The entire JaftDa area is declared 

as "security zone for specific purposes'" 
Oue cannot use a private vehicle. Even to 
ute a bi<:ycle, one bas to obtain a permit 
from tbe Superintendent of Police. It is a 
classic example how fundamental rights are 
denied to Tamil citizens of Sri Lanka. To 
enter Or leave Jaffna, one has to obtain a 
permit from Assistant Government Agent. 

The Sri Lankan forces are conductin, 
a harsh and remorselets campaign of intimi· 
dation among the Island's Tamil minority. 
By means of random murder, indiscriminate 
shootinl, beatinp, torture and plunder ill-
diSCiplined trigger-happy soldiers keep the 
Tamils in the North in a state of ccnstant 
fear. 

With the vanishing of reason, the fight 
aaaiJltt Tamil "paratist terrorists now haa 
the shrill tones of naked ethnic strugale. 
the predominantly Sinhalese army seems to 
have a free hand as it cracks down on the 
civilian population of overwhelming Tamil 
Northern Areai leavina all rules to be 
followed to winds. 

Military restrictions and the army'. 
savage response to the Tamil terrorism hay" 
almost shut down the economy of this 
re,ion. At least 25,000 fishermen are prohi-
bited from fishing which is the only source 
of living for them. Already food and other 
articles are in short supply in this Iaffna 
area and if food is not suppJ ied in required 
quantities. the people are going to die of 
starvation. 

Women ha.ve been selling their neckla-
ces and banales to buy food but few dealers 
now have any money left to buy the jewel· 
leryeven at low prices. Business came to 
a arind ina hal t. 

Many thousands of Tamils left Lanka 
for India and some to Europe. Thousands 
of youth were rounded up and held in army 
camps. There is strong evidence of beatinl, 
torture and murder of young men in army 
custody. Scores of doctors. engineers and 
accountants have left Lanka in the past few 
years making the country feel the pinch in 
certain fields. 

People are dy ina because they cannot be 
taken to hospitals in the 6 P.M. to S A.M. 
curfew. Jaffna Hospital is running ou:t ef 
vital drugs, oXYKen and anaesthetics and 
minimum medical faciHties are not avalla-
blo to Tamil citizeDS there. 
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. Army's rampase, massacre :and .brutality 
has swung even moderate Tam'l opinion 
alalns~ the authorities. Father Michael 
Samy, Vicar-General of latfna said: 

HP~ople live in fright and despair. They 
feel helpless. There is no equality or 
democracy left here any more. Tamils 
are being treated· as second-class, citizens. 
The TamiJs see no future for themsel-
ves and their children in Sri Lanka. 
They are convinced that they are being 
edged out by the Sinhalese from all 
walks of life. 

"In fact. the atrocities of the at my 
and the police and the attitude of the 
Government in denying pasic denlo-
cratic rights to Tamns and the acts 
of majority Sinhalese population has 
made the minority Tamil popula tion 
to demand Tamil Eelam and subse-
quent increase in the terrorist .acts 
by militant youth mainly in retaliation 
to the excesses . committed by the 
Sinhalese forces. U 

The Sri Lankan Government's Jates t 
.l~nnouncement of a policy to'settle 30.000 
Sinhalese families in the Northern and 
Eastern provinces will only further worstn 
the situ:ltion. It will be like adding fuel 
'to fir~. It is against the promises made 
i 1 Nov~mber, 1983" "Annexure C" that 
"th' d':''11("1gra1''hic 1"':1ttcrn of the Northern 
nnd Eas tern prov inc.:-:-s will not be upset, 
by the colonisJ.tiun P011cy." 

The more alarming part of the proposal 
is t1'lt "the men proposed to b~ settled 
in t:l;; Tamil areas arc going to be armed 
and trained in the use of fire arms. H 

1 warn Shri layewardene that this will 
lead only to civtJ war in the sub-continent. 
So, the Sri Lankan Go,",ernment shouid b~ 
wa'rned that under any circum5t~u~ces, it 
should not take up this dirty co)nnis:\lion 
policy. 

" , 

Unfortunately, both Chi~ and 
Pakistan are selling arms to Sri Lanka. 
Israeli Instructors and British SAS have 
tJeen hired 1!ty, Sri Lanknu O.,vernment to 
'~sist it!i's1tdlers.· It is vet'y:'utifortuftare 
.'thAt ,the!e countries nte helI'lna' ttle Sri 
iAttkan Government in killtDa thoUsanus 
of inDocont Tamil ciViliaM'; , ·LOt 'US apP41 

SituatIon In' .~rlla""a I :;~2 

, to an tltos~ natrons to stop supply ,of arms 
and aid- to Sri Lanka. 

However, I would like to bring to your 
notice the fact that both the, milit~t 
Tamil Yf)uth as well as the Sri Lanka 
()ovcrnment must realise that neither 
terrorist, acf iv ify nor the army operation 
is going to S()IVf~ the problem. The only 
answer to thl.;! ethnic problem is political 
solution. 

Po1itic:,l sC'luti0n should enable the 
Tamils to have more S~';y in the administra-
tion of the areas in which they are in 
predominance. It should accept more 
autonomy for the Tamils within the frame-
work of United Sri Lankan Country as 
many of the Tamil Icaders are saying that 
they are not for separation. 

In this connection. I would sugge-st 
that the Advisor)' Rodies recently nomina-
ted by Sri Lanka Government should 

,suggest Provmcial CouncIls in the Tamil 
,predominant arctls of North and South 
.,and the Chief Ministers should be elected 
by the p~oplc tiH.:rc and nol nominated by 
Prcsid~r)t Jay~wt.l rd<':llc and con t in ucd. at 
his pleasure ,t!S suggested by President 
Jayewul'd\:nc, The Provinci,ll COllncils 
should b~ cntitkd to exercise limited 
1cgisl ... divc PUWI.!I'S ; they should have 
conti 01 over the admin iSl4 i.:tive machinery 
as wdl as police within their provinces. 
The Advisory CC'll'1mittec sMouJd, ,in, their 
negoti.ltions with the Sri Lankan O'overn-
tncnt sec that tl1i~ basic principle is' accep-
ted by toe Sri Lankan Government. 

It the Sri' Lankan Govctmncnt does 
not try for m:gol iat ions and come to a 
p<.)lih:a) solution but, llD the ether hand, 
continlle with Hlmy repi isals and rcian. of 
terror on the Tumil popLll'.llion. ] sugg:.:st 
that the Government of India 'should not 
'keef'l quiet '; it can ,,<"It dose its eyes for 
too long wh:n 'thousands of our Tamil 
brethl~n are 11)as<;acrcd there; it should rase 
to the o~ca5ion and ask the Sri Lankan 
Government to stop forthwith the maJS8Cre 
of the Tamils, failing which India ,wiJl be 
compelled to interfere just fo protect the 
interests of the 30,lrtkh: Tamil population 
, the~~.' '. ' ,,:. , . >, . ' 

"I ! ")" ('~1 \ ',\'. • J. ~'" ' '1, \ • 'j,_" 1 \ I ~,~~' 

,;~ ha'P1'Y 'slsn ;s,·\~ttt'~dt·':1~aR1U. 'miH:t!ant 
crbut1s haV'e rccehtly set I aaide:.,theJr ;,"'e-

. r"'Dt~ aadi
' ;oincd. ·\hands:toScJh.:,",,~"bt 
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unitedly .. This may :brinl President Certain foreign e1ements ,~re iedtlft. ,.".. 
Jay~war:dene to nClotiatinJ, ~erms which he to raise the demand for ICbalistaa in oar 
has hitherto ,refused. country. They also incite tbe peop1e iD 

Nagallu1d to raise a' demand for a . saparate 
I am also happy that the Prime Minister State. They are Interested in the dfsintc:- . 

has announced the Oovernment's commit.. Iration of our country, but about Sri. 
ment 'for the welfare" of three million Lanka these foreign elements have been 
Tamils there. He has announced constilu~ adopting an altogether different attitucle~ 
tion of an Advisory Group to negotiate When we point out that the fundatnelltal 
with the Sri Lankan President, Mr. rights of the Tam ilian. in Sri !..anta are 
Jayewardene. Let it be done without in jeopardy, these e)"mcnts try to di.inte-
further Joss or time. grate our country. They do not talk 

A refu,ce relief fund should be formed, about the rights of the Tamilians who are 
and the Tamil refugees shou Id be given all the nationals of Sri Lanka but they IIY 
help because many of them have lost all that they are Indian nationals and, there-
that they possessed in Sri Lanka. 1 express fore, they should be driven out of Sri . 
on behalf of my Party our fullest sympa- Lanka and in this way they are posina a 
thies with the three million Tamil popula- problt:m for our country. In this connec-
tion of Sri Lanka and our support in tion I would like to draw th~ attention of 
their fight for achieving basic democratic the Government of India towards the tad 
rights, self .. respect and self rule for all that before Independence in British India, 
those people in the areas in which they India, Pakistan, Bangladesh, Burma and 

Sri Lanka were not separate countries. are predominan t. 
They all were parts of British India. But 

With these words, I thank you, Mr. the Britishers had our country partitioned 
Deputy Speaker, for having given me this and created Pakistan. Thereafter when a 
opportunity to speak. demand for ensuring the fundamental 

rights of the persons living in Bangla-rTranslation] dcsh was raised, a fight ensued there and 
SHRI RAM RATAN RAM (Hazi.. and we too had to intervene in the matter. 

pur): Mr. Deputy Speaker, I associate In this way, Bang1adesh was created. 
myself with the feelings expressed by hon. Nm"; the problem befl)re us is that on the 
Members in the debate about Tamilians one band we say that the people should be 
in Sri Lanka. Today, the question before given fundamental rights but on the other 
us is not that problem in Sri Lanka is har.d these foreign elements would say 
their internal problem or it is a problem that we are raising the issue of funda-
between Sri Lanka and the Tamilians but mental rights of the Tamilians in Sri Lanka 
we should view it as a problem between with ulterior motives. Then these foreilD 
Sri Lanka and India and consider what steps etcml~nts would ask us why we are Dot 
we should take about the treatmen't being agreeing to grnnt independence to . Nap-
meted out to Tamilians by the Sri Lankan land and why we are nOl concedin. tho 
Government. demand for Khalistan. I would like ~o 

submit that after following the two-nation 
IndIa is a non-aligned nation and we theory, Hindus and Muslims were separated 

believe ,in non-aalre$sion. At the same and Pakistan created. India became free 
time, we also believe that human rights and our Constitution came into bein, .. 
and fundamental righh of every individual ,Then we, Ihe pecple of India, a,cepted in 
in the world should be ensured. We arc our Constitution that we were all Indian, 
try;n" to apprise the wo'r1d of 'our stand in . l' t' f 'L-the .. natlona S IHCSpec Ive 0 Wuv r we, 
reg~rd to this problem. Wherever human are residing in Punja~ Kashmir or Tamil, 
daht. and fundamental . rights are in Nadu or in i ny other part of the country. 
danler, We have always raised our voice , As such~ all Indian citizens got equal 
in our 'country as well 'as in the conference fundaOl~ntal , " rights. No discrimination 
of n.~~';;~Ug~~d· nati()rls. " was, jhOW.l towards anybody. All a~o 

Woe catlnot i1ltfotd· 'ta· be sU.,nt spectatols Indians. aed have tbe .Cull r.ilht. of lA«Jiu, : ": 
to the 'air6cftfes and, .,htjustites '1M,fbl per... ~ citiatl'snip. Therefore, no discr,aminatioa· 
petrated on the' 'amillans bi Sd LI1t~8, has betn; "'own t()ward, an)'bodr to wau .. 



[sw a.. Rataa Ra~] 
ev~r iai~a Itt may -: tJel'onl~" j , ,If ,an), foreilP 
element wants to interfere in our atrain. 
lUI acfion would amount to interferenoe in 
out, hiternal matters. We should not' 
for.~~, that ' i~ '~ritilb India thel' baa 
~t,~tJpned ,the country on the baSil of 
the" iwo-:nation theory, and thereafter 
Ball,r.desh I had been created. Today 
laYll' ~()! tamhiari~ are residina in Sri 

.. II," l:l., ~ •. ,", 'I ' -4 

Lanka' and the Sri Lankan Government are 
perP6tratin. n'umerous atrocities on them. 
A "look at our ancient history would 
revell )11at wnen' injustices and atrocities 
had ./eached their peak in Lanka, Lord 
Ram was born to put an end to all the 
injUslices and atrocities being perpetrated 
tbCtc~ " .( we do not stand by our TamiJian 
bret~~ 'like Lord Rama, then Lord 
llama would apin be born in Sri Lanka 
an~ Wc)~ldt,' J:teJp the pe~ple there in their 
ftaht .lp~ runda~tai rishts aild human 
riah~~" No PQwer on earth would be able 
to pt~vcnt \such a thing from happcnin,. 
Evct{ 'tbe Sri Lankan Government would 
be ~1pl,ess in the. matter. Therefore, the 
Government of India should take necessary 
steps before long. We are the Chairman 
of the non~a1igned countries and therefore 
we do not want to commit aggression. 
We should try to create world opinion in 
the matter. We should put in our best 
endeavours to see that the fundamental 
riahts and human rishts of the Tamil ians 
in Sr(Lanka are safeguarded. We should 
ten the world that if the Sri Lankan 
Government did Dot do justice to the 
Tamil,klns' in ~ri Lanka, then the Govern .. 
ment of India would fight for their inde-
pendebce as well, just as they have 
fouli)t ,for the . independencc of other 
countries. 

-sHltl SRIHARI llAO (Rajamundry) : 

" 
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with tbe ltOnour dt'Tami"'~me~{'''Chiklt'm; , 
are beina lutcbet'ed:' ''Younj dien are befnl' 
wiped out OD one pretext or the other. 
Many 9f the Members ·Wh,9. _"oke carlie:r 
have' ,iven a very detailed account or, 
everytbina tbat is loinl"on in Sri Lanka,':" 
The ex04uI ~t refuaec8 . is ,: st ill 'condnuiq" '.' I ' 

unabated. '1 am afraid. Sir, ,if the aituatioQ 
continues t~ ,be like, t~i8 for some more 
time, there win be hardly any , TamiUan 
left in the island.' Perhaps' this is' how', ' 
Sri Lanka wants to solve the Tamil issue .; 
once and for all. Yet we are watchinl liM:e 
dumb spectators. 

Sir, Sri Lanka ~Government has laun-' 
ched a campai,rt aaains't us the world 
over that we are di.pJay1na a" bi. b;other' 
attitude towards' them. They are earryini 
on the' proplpnd''''~ that they ate a tiny 
island and' 'tliit with our vast size arid " 
poputatibn are threatcnlna their ' very 
existence. The Sri Lankans want to camou-
hie the issue by resortinl to this fa~ 
propaPJ1da. It is just like a wife who .t 

beats her husband to pulp and then loel 
out and cries for bel p. This shows our 
leniency. Perhaps we were too good to 
Sri ~nkans. Now the time h~8 come to 
do somethiol concrete. Sir, we are too 
good and too reluctant to say anything 80 
far. They have taken this as our weakness. 
When cat IOCS blind naturally any ra~ 
will revolt. It is a limple truth. Let UI 
not fOlJCt it. Now the time has come to 
put this poli~y' aside. The Sri Lanb,ns 
are ,tranSlressiol our international bounda· 
ries. They are enterina our territorial 
waters without any fear, and ,killin, 
our fisbermen. They enter our 
waters, they poach in our waten and 
finally kill our fishermen in our 
waten. See their . a:udacity~ How lona 
are we to tolerate 'aU these thin,s l' 
The Government should stop belna too 
aood to Sri Lank:ans and take 'some con-
crete ateps to try to eet the thinlS ri,ht, 

Mr'Deputy Speaker, Sir, we are debatin. 
a very vital issue 'which is enaasing the' 
aU_tiuB of the entire country. The .itua-
tionf rM Sri Lanka concerns not only our 
bro~rs in Tamilnadu t but a 11 of us. Sri 
Lanka ,i. a Budhilt country. Budbitm Sir t the need of the hQqr is an r inlme~· " 
speart')! 'Of 1\t'Jthin, but non-violence. diate IOlut ion to' the vexed problem., 
Yet ISrir. Lattka Which professes Buddhism Whether bypeaceftil .. ~.o.tiations ~r'. otbet~! 
jl n6lt' praeUaiD, the very basic tenents of wise, . We must 'lee that ~ j)eft:naMnt ~';u,~", "" 
tbat.,.ttfelilion. The atrocitia perpetra. tion is fouad out. No eft'ort ,hould be ' 
ted .' iOth 'emil' 'brothers in sri Lanka ' I)'ared to'\t'tn4 Ou~ ;.' ,·toJutio«' -to" • 'M~ 
a"'lIfUi~I".mnumer.ble. Th,'ey 'are, pIa,'Y~:' Lanon Plioljl_. G~vunmeAt _. tWi\k:::,',' 

~_~, 1,' \1 w(; '\ f qutlo 'J/,! ~"",~A,7"t~I'::~'J~"~'I~ 

-the apooch "aa oriaiaaUy delivered ID, TtlUJu. ., r 
, ."1' 
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We must also launch a counter propa-' 
laada: We mu.t counter' the sri Lankan 

. propap,nda at all levela that we are be-
ha,,·io. like a bia brother. Th" false 
·propaganda must be countered vehemently 
and especially in the international fora. 

Sir" it ii not sufficient if we discuss 
the matter here and it is covered by the 
press. What is required is an attempt 
to solve t.he problem immediately. Keepina 
in view the sentiments expressed in this 
House, the Government must think how 
b~!t it can solve this problem whether by 
peaceful nea .>tiations or otherwise. 

Now there is scope for a misunderstan-
ding among North and South Indian bro-
thers. You should not allow your SOllth 
Indian brothers to think that the situatbn 
would have been dUferent had some North 
Indian State instead of Tamilnadu been 
involved in it. You should not Jive any 
chance to people to think on these lines. 
We are one. The country is one. The 
nation is one. So you must make an all 
out effort to assuaae the feclhlp of South 
Indian brothers. 

Sir, I appreciate the dilnity with which 
the Governptcnt of India treated this. 
maHer. They rcmajned calm ~d quiet 
tn the face of many provocations. I also 
laud'the eft'orti of Taritilnadu' Government 
and the people to' rehabilitate the reruaee. 
who' are pourinl ih every ,day. The' entire 
nation ·mult 10 'to their rescue now. 

Once .. apin requeatina the Government 
to ·mate aU out effont to hammer out a 
IOlution to this i •• u~, I conc1ude~ Thank 
you. 

j' [£",lIlh 1 

The present sitli'&\~9." ,~:: $A~~~ 
under the Prelidentship of . Shri ~'War • 
dUM is 'oot DeW. It bas 'beea" the 'Dorm 
for the S·jnbalatt Tam il' ·t~ I '_ience 
frequently 'recurring' racial and' f relfajoul 
vJolence, acconlpaniCd with sUddtti1v 'leatb • 
of beloved oncs, intlicted by a.~4· fhreet. 
besides incurring 16ss of propertiei'; and 
wealth by arson and lootina.;· These Violence 
and destructions are being unl caihect by 
armed forces of the State under the'9rctext 
of fiahtina Terrorism. ., . 

Sir, i.mmediately after Indeperi4ence, 
nearly one million Indian Tamils', who 
were living in Sri Lanka were de-frallchised 
and their parliamentary represeri'fatiODS 
were reduced to nil. They became the firat 
victims of a planned act to suppr_ioD. 
This was followed by the State-sp'orisored 
SinhaJa colonisation of traditional "home-
land of Tami Is and Muslims, the p~siinl of 
Sinhala Only Bill, and the denial of funda-
mental rights in the 1972 constitution 
which was passed against the wishes of 
the Tamils. They imposed restrictions on 
the employment and education of Tamils. 
The Tamils had protested against the 'above 
Acts through non-violent movements but 
to no avail. Instead far from redrelSina 
their grievances, it resulted in h~priIOD. 
ment, tortua'e, d<:aths ·of thousands or 
innocent Ii ves and finally deprivation of 
parliamentary representation of Sri ~DkaD 
Tamils. They were flahting in a noti-vlolcnt 
way but they were attacked' bj, armed 
personnel who w:re killing them" b'''~taJly. 

. My friend, Dr. Kalanidhi has mentioned 
a few instances as to how kiJJinw was 
loinl on in Sri Lanka. Even small 'f)Jbjes, 
small boys aged between 12 and f3"'Years 
were taken' into custody on' the' :~ret.t 
that they had violated the curfe.' ~rder. 
and they were k'i11ed in jails' and t~Jt I •. dead 
bodies were throWn into the riven ,aad 
cUals. So, such btutal kilUn": '.ref

:, 'aolol 
. on in Sri Lanka~ Of dOWse, wo can finder-
etand the'delicate position of Out' coUDtry. 

SHIll SUNDARAtLU (Puclukkottai): . The Central Government is seized tit the 
Mr· Deputy s~, 'Str.t'tM matttr which' . 'prOblem. Bufat the same time we "ifiould 
w~ are. di~\1._ t,odU is of ireat· cOncern romember that ~c have a tt"afilonal . 

. DOl only to. t¥ .T..,.il." .~i,q ,people., f~_.hi,·with Sri Lanka. We· have con. 
,but:of the wbokl"tion~ It'. ~h1lh timo- 'It·itutional" reaponaibUitiew .. we,..'· u a 
.all the ti'* hal co~.,,~ 4,ft.ante ·Chair.oper.ou of the Non·Alianed Mo~t 

. "i.aerlblp or Snri 'IaJfv GlGahi. 'to liv. • •• 'lot ~.. pea_ I, r.eepo_i&iUtr~~ ·The· 
,1"'- U~,lj.a4 ·.wr; ..... :, • ....... ,,'to' ··"':MIa"teI·.ef,,State itl the'Minittry·et·,!·:Blter-
!. ~"I,~~!I ~ll_.~' "~J~:"'f ~l LD~~. .' .'-al<ddn hal·.mentioned itA Uit. ,".""""t 
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that we have been in constant touch with 
the.Sri Lankan Government with a view 
to auiltlna them in ftn4ina a political 
lolution. Sir, we have been elipectina for 
tho la8t three years that ,the President of 
Sri Lanka would find a peaceful solution 
to the problem. But he has I'\ot taken any 
~ACrete decision so far. Till date he 
has not been able to take apy decision. 
I would like· to know from the Hon'ble 
Minister when this ethnic problem win be 

. stop,pcd once for all. When would the 
brutal killiogs by the Sri' Lankan army 
be stopped 1 I would request the Govern-
ment of India to indicate clearly or fix 
up the time limit say three months or 
eve.n six months, that the ethnic problem 
would be solved. Now, before the things 
act worse in Sri Lanka, I would request 
the Government of India to consider 
'seriously solving the burning problem 
there. Some kind of action is to be taken 
which may help the people of Tamil 
oriain there. If no immediate action is 

. taken, then after a year or so, if the hon. 
Ministpr goes to Colombo and asks the 
Sri Lankan President: Have You solved 
othnic problem of Tamil origin '] he would 
reply 'yes' and add that SO% of the Tamil 
origin people have been killed by the Sri 
Lankan army people. 2S0/0of them have gone 
back 10 India as refulees and the rest 25% 
have died of starvation. So, '100% of the 
problem ha s been solved. There wil1 be 
no more problem. This will be the reply 

,Mr. Jayawardane will be giving. So, Sir, 
the problem sbould not be allowed to 
continue like this. Already 13~~ of Tamils 

. have died in Sri Lanka. The Tamil$ hope 
tbat aomethina lood would be done for 
them in the near future by the Government 
or India. The Government of India should 
takc .'. initiative aod see that things are 
DOrmal in Sri Lanka 80 that the civilian 
people belonging to Tamil orig,in live in 

" , . poace. their fundameri~al rights are resto-
r~. . their property is restored to , them, 
.and their kith and kin are restored to . 
them. 

. : lD thil COIKIoctlon, I may 8ubmit that· 
· .. en thou," the Chief Minister of Tamil 
Mad'r aiona r' with the' Opposition party 
lead. came to Delhi and ,discussed the 

! .. , ~t_ · .. "ith .. ' tbe hOD. 'Prime t4inietet, , : '7". OMIt, l_der. . Sbti KarunaaiAh i could 
:-"-,'-, .cOme to, th. all-party Conference 

on Sri Lanka· at Madras or at DcIhi. I 
could not understand the 'I:oaic behind it. 
(/Illerruptions). 

AN HON. MEMBER: Tlle Chief 
Minister of Madras asked Mr. Karunanidhi 
to come over to Delhi. (lnterrupt;ons). 

• ,I • 

Sir, I would personally appreciate the 
kind gesture of the Chief Minister of Tamil 
Nadu and thank him for the .. initiative 
taken by him by having an all-party 
conference in Madras on two or three 
occasions and discussing the matter with 
an earnest desire to solve the ethnic prob· 
lem in Sri Lanka. 

Doctors advised him not to go to 
Delhi due to his ill health, because he 
underwent an operation for his kidney 
trans~'lantation. But still, he came to 
Delhi to discuss the matter and find a 
solution. But our great leader, the former 
Chief Minister, he is in the streets mobi-
lising people for agitation. For what '! 

DR. A. KALANIDHI 
the Gover nment. 

Not against 

SHRI SUNDARARAJ Of course. 
But you stiU want to do something which 
cannot be achieved, 

DR. A. KALANIDHI: In the politi-
cal arena, he is ttying to awaken the 
people from their delW slumber ... 

(lmerruptions) 

SHRI SUNDARARAJ : But you cannot 
find a solution. in Madras in the streets. 
We have to fi,nd the solution in Delhi 
under the rrime Minister's guidance . 
Only when we can have talks, we find a 
aolution. We camnot find. a 8olution by 
speaking in, I'lat-forms in Madras or in 
villages. 

(lnlerrllptions) 

DR. A. KALANIDHI .. His own 
MLAs asked for military action in the 
As.~mbl~. 

SflRI SUNI!)1\R.AltAJ: The' Conaress 
Party never aaked for military action • 

". ',': <PRo .A·,KA(.AmOllJ, .;' I.. CAn. ~~lenle 
. hi_ statement. ConaretS. MLAa.~, have 

asked for military .etioft ..... . (IIII"",,,JI(JfII) 

. '." "MIl .. r DSPUTY·· SPBA_/.··=. '. PI .. 
,ait .d:owa~ .M;r, .. ' ....... ...;. ', .. ·,try -to 
Wind. up~ , 



SItRI SUNDAR:ARAJ: :, The' tOolress 
Patty neVor asked for military acdon. I, 
have neve'f' asked for military action. I 
have been in. the 'Legislature In'' 'Tamil 
Nadu for the past 'seven or eight years., 
I have never asked for military action. 
We are people with ideas and we will do 
things. 

DR. A. KALANIDHI 
taking a dual stand. 

You are 

SHRI SUNDARARAJ: We are always 
on a single standpoint. I woutd like the 
Central Government and our beloved 
Prime Minister, who is the· saviour of the 
down trodden and oppr(~s8ed people of 
the wh ,Ie world, tc_> come out and help 
the people and see that the Tamil people 
in Sri Lanka-- young and old" women and 
children, have a peaceful life. 

MR. DEPUTY SPEAKER: T thank 
all the m'emb'::rs who tODk an active· part 
in this debdlc. to cxpr~ss their concern 
about th~ prevailing tension in Sri Lanka. 
Many hon. members observed that India 
is not only facing insecurity on one side, 
but no'N in the S')uth as well. we are 
fad ng problems. Some outside powers 
are also involved in creating a feeling of 
insecurity in India by interfering in Sri 
Lankan internal matters, because they are 
indirectly forcing the government of Sri 
Lanka not to go in for any solution. They 
are doing this hy creating continuing ten-
sion there in Sri Lanka and thus cr eating 
problc;11S for India also. Some members 
also expressed the ir concern over the 
killings of the Tamils in Sri Lanka. We 
arc also' reading about this in. the news-
papers as well. " 

All. this' reminds roe of Ralllayana. 
Shri Rama went to Sri '. Lanka to GOnqucr 
and control some evil forces. At that 
time. a bridae was laid . to Sti . Lanka Jrom 
In4ia to live way: to Shri . Rama· ,to cross 
the sea and go' there. ~c:aulO of the 
involvement of certain clEternaI, forces in:, 
Sri Lanka~. th~y are li;(O~Uip,l. pt,obleq 
there',Uld· in thil ,way they: aff! tryif)1 to 
threaten the' .ecurity efllndia.~,. Sri Lanka, 
is not .ble to construct a bri4~. to invade 
Ind~.. :They art k111ina, the. 1.mil, ,peopl~ , 
anc! . th,owiag tJleir, boGies i~p,. t~ _. , 
TheH :are .$0. ,rut·rty· oo,ps_ , •• ,f,it! al'peara 
to ."". that t·hey '. ate crOllf~t", a ~ridre 
With these cor-ptea. In Ramayana, i.' 

br idae was . '~~str uc'ted " . to 10 'th~rc and 
concuer the evil. I do not know whether 
they have' a grudge. They are killing the 
Tamils, and We are all 'concerned about 
· this. The Minister may take note of 
those thinas.a,nd reply. 

tHE MINISTER OF STATE IN THE 
MINISTRY OF' EXTERNAL AFPAIRS 
'(SARI KHURS:-fF:[D ALAM KHAN): 
Sir: I thought th It the Deputy Speaker 
had already taken my speech as read. 

I fully shar\! the sentiments exp~essed 
by lh~ hon. Minister, and I leally share 
their feelings. Ni)t only this House, but 

· the whole' country shares their feelings. 
l.would als) lik'~ to assure my brothers 
from Tamil Nadu that it is not a q\lestion 
of Tamil Nadu or Tamilians. It -is a 
national question. We treat it as a national 
question. Therefore, there should be 
no apprehension about it, b:causc we 
wil. always treat these qU('5iions us 
national ones. We are all unit'-u ; we are 
all one. W{! will stand together to face 
any cha l1enge which might come from any 
side. 

It is a fact Ihat the Tamilians of 
Sri Lanka have felt discflminated against, 
for a long time. The discrimination is 
of various types, citizt:nship, rights, status 
of the Tamil language, recoanition of 
'Buddhism as the State religion, .St~ te-
sponsored colonizat ion schemes in traditio-
nal Tamil areas, discrimination in employ-
ment, discrimination in education and 
inequality in industrial and economic 
development of Tamil-dominated areas. 

. Naturally, all these discriminatory 
practices resulted in frustration. and that 
frustration has expressed itself in various 
types of 8aitati<'n, or what they call terro-
rism:IBut I would here very frankJy like 
to _ say that in this country, we never 
encour~le any kind o·f terrorism, nor have 
we' provided any facUities for training of 
terrorists jn tb is copnt I)'. These allegations 
of Sri .4lnka is .ot~l1y baseless, which we 
repudiate. 

It is a fact that aft(r the violence of 
1983.'. '(t",r late Prime Minister Sbrimat'i 
~ira '(j,.nqbi used her "ood ofBcea with 
tbe S.ri Link~n dove I nment, . particularly 
with Pr~.ldeltt7"JaYa wardene, and ·told" him 

· ~'tb.( (fhlt" q uesfion 'of' Tamn,' 6t . Sri I tanka 
• • • j~ I 
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had to be decided, had to be solved throu.h' 
a n'eaotiated, political solution,' and that 
he could not find a "solution through 
military means. This advice, and : 'these 
good offices were accepted . both by the 
Tamils of Sri Lanka as well as" by Presi-
dent Jayawardhanc. But unfortunately, the 
All Parties Conference which was called, 
and which was in session for about J2 or 
11 months, failed to reach any conclusion; 
and it had to be disbanded by the Presi-
dent. This was rather unfortunate. 

Here, it is to be made very elrar that' 
we cannot impose any restriction. Some 

r ho~. Mem~rs ha ve said tha~. India was 
trllDa to unpose upon or Ilvmg some 
kind of advice to the Tamils, viz. as to 
what trey should do, and what they should 
not do. 1 would like to make it very clear 
that we cannot impose any restriction, 
or conditions cn Tamils of Sri Lanka. 
we never attempted this; we have just 
tried to use our good duces for brinling 
about a pclitical soluti(.'n, So~ it is entirely 
for the Tamils of Sr i La~ka. They have 
to take a decision, and they have 10 decide 
thtir course <.f acti( n, in their own 
wisdom. 

We shall give full protection to our 
fishermen, because that is Ollr duty; and 
jnstructions have been liven to OUr Navy 
and to our Coast Gua rd; and the result 
of OUI" instructions is that. after 13th 
February, there has been no killinl of allY 
of our fishermen. 

One more thing I would Jike to 18)', 
in respect of the five fishermen who were 
killed. We have loosed a very, strona 
protest with tbe Sri Lankan OQveH~mentt 
and also have asked for compensation. In 
the meantime, the Prime, Ministe, bas 
'Ianctionod RI. 10.000/.. per famil),. ~I an 
lx-gratia amount. But our compcnsatioA 
claim altain~t Sri Lanka is stuI' there. 

Surely, we want a Solulion erf t~e prob· 
lem on an uraent basis. We are very 
serious, A number of speakers have eaid 
that Oovcrnar.(.nt of India should be more 
serious. I tbink. we arc very serious, and' 
the aeri usncss is obvious from' ihe fact' 
that even the Prime Minister only' the 

" other day came here and made .. ~ 'at .. ~~nt •. 
. _d be baa act up th~' pouP·.,,: ,Tho: ,roup 

'I,.' ,'." ,I", ,t • f 

.. /' )I!~ ,~n . fo~: e.peeiaUy to. ~ook into 
flie. p'.roble.~ o,f reluaees as welt as : h~tq. the 
problcOlS of I4}l\1iol this issue by . ~Ct.ll 
,UlCUS and by ~Clotiatod aettlemcntl("'~ and 
lurely we would take advantalc 0'. the 
advice... . • 

SHRI S. JAIP AL REDDY : Who ar~ the 
members of the group ? r " • 

SHRI KHURSHEED ALAM KHAN : 
Home Minister t Mr. Parthasarathi. myself. 
Cabinet Secretary, Foreign Secretary and 
Home Secretary. (/nttrrIlPtio'1s) Naturany~ 
it has be:n formed by the Prime Ministel. 
(InJerrllpdons) I am also representinl one 
lakh people as you do. 

PROF. MADHU DANDAVATE: Our 
~ 

constitu~ncy is bigser. 

SHRI KHURSHEED ALAM KHAN: 
I have aot eight lakh and 75 thousand 
voters. 

It is a fact that about one lakh of 
refugees are already in the country. We 
are looking after them and we consider 
that it is our responsibility and our duty 
to look after them, their baSIC requirements. 
It is also a fact that we have made it very 
clear to the Srilankan Government that 
whatever sQlution will be arrived at, these 
refuaees who are in this country.' the 
conditions should be created in such a 
'fashi,on that they go back to their country 
in saret)', dianity and honour. But !Ie> long 
as they are here, we will look artel them. 

It is a fact that this new element of 
Muslim dimension is a ycry danprous 
thina be'cause it is nn old ~ame of 'divide 
and rule ; and actually we Cee 1 '{hit the 
Muslims are also TamiJs; they ,apeak the 
Tamil' Latt.uaac and therefore there .a DO 
di8'ercece ,&etween the two. But" ~ely. 
'~_e is • 'hiddeft hand which i, tl'Yil1l tp 

.. , divide tbi'two. I hope better sen .. will 
'Prevail amonast the Musliml in Sri Lanka 

, .ad they win _ throuah tbis lalDe aad 
they will not be caUlht in tbit .. me. ,It il 

"alao a fact that this is a definite .nd 
caJCulatc:d initi_tion. This it a oQtor,oul 

. old: la"~ *' I aid, 'but. we earnestly hope 
ttlat 'piiople .in Tealite, particularb' the 
NUllirM' of SCi lanka. wnt reaUse that it 

'ft'thetr'CIUIe'''' ~I"oh iii bei,.. Iouabt \'Y otl\er'T'mft.~, 
~' , 1,', ',; r , .I., ~~; , ,1 



Wc ~r. awe-r. ~bout" the ,intruliqn or' ~lt( ~HUItSHJ3Bri A,LAM xa4N':, 
foretit' qenci~s in Sri Lan~a.',', T~:is i~ a,! 1 WO~l~ ()n~e, a,a,if:1 like to mentio,n that 
very rio}',: t~~na ~Ca,l1le ,we ~~ n~t w~n~", the Prime Ministeti, is extremely concerned 
.oy ~orei'9~ .. ~ncles to l\~l1t our, coun~r~ of the whole problem and therefore he took 
and particularly tho S.AS wb:~b is provldtn, " tlle ~~tc', decision to constitute the 
trainfn. to the commaodOj or the MOlsad Advi~t:Y Qf(.)u'p to handle this problem"and 
which ,j, a DotOriO,",s a,ency lib the ct~. be is doing all that is possible to arrive at 
Thereltife, W~ nevc;r want 'that these a.enc~c. an undel:st~ndina with the Sri Lankan 
8ho~9 ~ alllow~ to come int,o Sri ~anka. GO\'~r~ment so that immedia te steps are 
We 1lcavo tude this it very clear to the taken to arrive at a political solution. 
Srnap'~n ,Governm~n~. Si~ilarlY'; ~e d,o, 
not ~ppr~iat. tha.~ they have aUowe4, ~ 
broa~~.~lAl ~"'tiop of, ,t))~ I, Voice I:, ~r " 
America to 'be installed there; it will not 
be in the interett of tnis TellOn and we ' 
want that this relion sb::>u14 be_ free from 
aU s'\iCh aaendct. JUst as we 'want that t'~e , 
~Ddi&,,,, oCean ahol.lld, be a ~one' ot pca~ I 

limi14rb't we don't want any kind ot 
intruaion j'nto our regton. ' 

We arc 'really astonished at Preside'At 
Jayewardenc9ls statement' about 1ammu aild 
X:as~rhir' wb'ich he lavet in Pakistan .. We, 
tried to ftnd out what actually he 'had aaid, 
but we have not been able to get any 
version' rrolll the Srilankan Government. 
But what had a""eared in the Pakistan 
Press is really deplorable and we nevet 
thought that a person of President Jayew .. 
ardene's status will stoop down to makins 
such a statement. 

It is a fact that there have been, ccrtain 
'I restrictions on fishing of our t\shermell. 

That is d~ to the econcmic zone and 
naturarly'this has created some probleml~ 
But ~,e ~hope that once' some so)utio,n is, 
~rrived at, there will be some, responsibility 
of makinS some kind of arrangement for 
fishermen also. 

One hat to hanl one's head itt shame 
wben' ~ listened to the various types of 
thin .. whkb the hon. member. from the 
other' ',Idc bad said, particularly the 
disre,peetfur treatment to the women. This 
is very ul'tfortuna~e becaute women and 
children have ,ot nothin, to do with any 
ea;tation. J We wanted that this lort of 
treatment should not have been meted. out 
to them, 1 can only .y that from what 
has been' safd-I have listened to aU the 
hon. MembCrs~that it i. nothina but vcry 
brutal, but barblr'jc, inbuman ami ,or_I. ' 

'1.Of'. N.G ...... " ... : The trea_t, 
that is .. ."hat they have .sone 10 woir:2en .. Itnd 

I ;hildrca, 

PROF. MADHU DANDAVATE: This 
Advisory .Group, js it loing to accept 
advice or live advice? . 

\1 ,\ ~'~ 

SHRI KHURSHEED ALAM KHAN: 
Both. I hope you are satisfied now, Sir. 

't 
PROP. MADHU DANDAVATE: 

Wonderful imagination. 
t') ; I ., ' 

Sa(U KHURSHEED ALAM KHAN·' 
1 w6uld 'a1s9' like 'to mention that th~ 
Hu~ri .Rilhts' Commission is seized of this' 
problem' ~tui ~e will continue to raise this 
problem at the Human Rights Commission. 

About the Group which has been for-
med, one of the hon. Members said that 
there is n~ representation of the South. I 
would" Uk,e to s~y that this Group is not 
based on reaions. This 010UP is ab :>ve all 
States, it is a national group. 

SHRI KOLANDAIVELU: We are 
more concerned with this ptoblcm. 

(I nterrupl ions) 

DR. A. KALANIDHI : ,But it will be 
proper to have a member from the Soulh. 

SHRI IC.HURSHEED ALAM KHAN: 
But your problem is our problem when we 
aay that it is a national problem. 

DR. A. KALANIDHI: There should 
be a member from South. 

SHRI KHURSHEEO ALAM KHAN: 
You better decide who will represen t Tamil 
Nadu between yOu hv(')! 

(lIIttfrruptlt>nJ) 

Mf. Parthaurathi is from the South. 
But I would not say that it is on the basis 
of South and North and East and West. It 
is on the, beti. of national problems and 
the~rorc I think it should be accepted by 
.U. 
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PROF. MADHU DANDAVATE : Their 
Chief M~nister' does not belong to An 111(1 ia 
ADMK but he belongs t9 'All India·.Apna 
DMK.! " 

SHRI KHURSHEED ALAM KHAN : 
I would not like to go into those intrica· 
cies. 

We have alwAYs said that we believe in 
the unity and territorial integrity of Sri 
Lanka, but surely the Tamilians there will 
have to be given a respectable "osition in 
Sri Lanka. They will have to enjoy the 
same privileges and rights as enjoyed by 
the Sinhalese. They cannot remain as 
second class citizens. 

SHRI INDRAJIT GUPTA: They have 
always been second class citizens there. 

SHRI KHURSHEED ALAM KHAN: 
I think we will ensure and as everybody 
here'is taking up their cause they should 
be able to achieve what they should get. ' 

It is a fact that the restricted zone, 
prohibited zone, surveil1ance zone, have 
caused lot of trouble to fishermen of Tami-
Han origin. 1 believe, that more than 
1 .50,000 people are dcrdved of their pro-
fe~sion and they are in camps, they are 

, facing lot of prob1ems, The Government of 
Sri Tanka 'NiI1 have to take up this matter. 
We have bJ ought it to their notice that 
after all they should not be deprived of 
their profession and facilities should be 
givcn to th(m to go out for fishing. 

Some hon. Members have said that we 
arc afraid of Sri Lanka acquiring arms. Let 
Sri Lanka or any other country acquire as 
many arms 8S they want. But we can assure 
them that we are prepared to face the 
challenge from any side from any count'ry 
at any tirne. 

PROF. N. G. RANOA: We 'do not 
want to attack anybody. 

SHRI KHURSHEED ALAM KHAN: 
We have never done tho t. ! would also 
mention here one thing. Shri Indrajit 
GUl'ta mentioned in his speech that in 1971 
we did not declare waf. We did not at~a~k 
Pakistan. 1t was Pakistan which declared 
wa r and ,we had to 80 to defend, ourselves. ' 

It is a fact that 'the vessel which' was 
confiScated by OUr Navy was returned to 

the Sr.i Lankan Government. Hut it WAS 
returned to ,them on the understanding that 
they would never allow any intrtlsior\ 'in 
our waters in future. I am glad to be able 
to say that they have taken a lesson anct 
they hav,e not repeated it 80 far. 

It is a fact that Sri J~ankan G vetnment 
has been dragging its fect in implementing 
whatever, agreement or unders'tanding was 
arrived at with, the various parties in .sri 
Lanka. We feel that they should have done 
it long ago. Unfortunately. this' has not 
been done and they nrc stil1 dragging thdr 
feet. 

We have made it clear more than once 
to the Sri Lankan Goyernment lind the 
authorities there that whatever they may do, 
they will not be able to solve this problem 
by means of the military. They will ,have 
to 10 to the negotiating table and only by 
negotiation they will be able to nnd out a 
solution which will be acceptable to all 
within the framework of the Sri Lankan 
Constitution. At that time also~ it will be 
necessary to remember that one lakh refu-
gees are in this country and they have all 
to go back with IH'Oour, dignity and safety. 

Quite a few Members were anxious to . 
ask as to what we have tried and what we' 
have told the Sri Lankan Government. 
There also I would like to say that personali-
ties do not count real1y it is a question or 
achieving the objective; who goes there, 
whQ talks to them and how many times who 
has gone, the persona litics are not very 
relevant. It is the objective that we want 
to achieve. And the objectivc that we have 
saggested to them has been withdrawal of 
troops from Tamil areas-and they should 
be sent back to the barracks the civil admi .. 
nistration should take over the keeping in 
abeyance the policy of settlement of 30,000 
Sinhalese families in the pre-dominant 
areas of Tamils; withdrawal of the Sixth 
arnendme,nt to the Constitutton, removaJ of: 
restriction4! from restricted and prohibited 
surveillance zone; the intrusion of a foreign 
agency in our reli' n is a matter of great 
concern t.o us; we do not. want this in. this 

. reaion. That was the reason also that we 
had refused .their proposal of joint' pa trotl .. 
ing by two Navies. We said that this could 
not be dent'in f~o1ation.' 1f a' solutlnn "iis' to 

: to be found, 'it has to be found in 'tot"litf. " 
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By just haviOl joint patroUina there will be 
DO solution. 

One hon. Member said about 7S00 
peol)te hat! been kilted. To teU you fran-
kly. there are no authentic .figures availa-
ble about the number of people killed or 
the number of people who are imprisoned, 
because they have not furnished any such 
figures. It is only through newspapers or 
whatever the source of information of the 
hon. Members that this information is 
available. 

I have already said that the allegation 
that terrorism is encouraaed in India is 
totally baseless and false. Whatever propa-
ganda they are doing, I can assure you 
that steps will certainly be taken to ensure 
that this baseless propaganda is contrildic-
ted. But we will do it in a dignified planner 
and not in the manner that they are doing. 

SHRI KOLANDAIVELU : What about 
recognition of liberation movement 1 

SHRI KHURSHEED ALAM KHAN: I 
think9 this question is quite complicated 
and it may not be possible for me to say 
anything about it at this moment. 

PllOF. MADHU DANDAVATE : There 
can be nationalisation of liberation move-
ment. 

SHRI KHUR.SHEED ALAM KHAN : I 
think, neither nationalisation nor de-
national isation. 

21.00 bra. 

President Jayewardene. in his banquet 
lpeech for Mrs. Tbaotchor mentioaed tba.t 
British troops were stationed in quite a few 
olaces in some countries. Of course, the 
information that we have and the informa-
tion that is supplied to us, haS' stated that 
he did not aSk for stationina of troops in 
hi' own country, Sri Lanka. But the hon. 
Membcrt can draw the inference as to what 
he meant by this. Otherwise what was the 
necessity of mentionina that troops were 
-here and troops wete thore 7 Actually the 
inferenc;;e is very obvious ,whjch can be 
cfrawn by the hOD. Members. 

PROF. N. O. RANOA: What Will the 
uaurance liven to us by the British 
(ioverl1lMJlt ~ . 

SHRl KHUUHBED ALAW KH.a : 
The British Government said that nobody 
can abuse their hospitality or can . m&aUie 
anything from their side. Mrs. Thatcher· iJl 
her tal k with, 'the P'rime Minister, onlY 

, "II pve her own views about the whole matt~r 
but she very categorically said that she bad 
mentioned to President Jayewardene that a 
political solution had to be found to this 
problem and there was no other way. 

I am sorry to find that one of the hOD. 
Members said that the Prime Minister's 
statement, the other day, was disappointl.ut. 
I think the Prime Minister made a Itate .. 
meltt of facts. Surely a statement or facts 
has to be made whether you call it' dis .. 
appointing or you can it not disappoin-t_. 
He made a statement of facts and immedia-
tely took action also by setting up of this 
Group, which shows his concern about the 
whole issue. 

'It is not a fact that we are afraid of 
Khalistan. If we take a more active interest 
in the matter of Sri Lankan Tamils, this 
khalistan and other things are no consi-
deration to us. Wt: are a)) united on this 
one matter that .... .. (Interruptions). 

AN HON. MEMBER : There js no 
connection between the two. 

SHRI KHURSHEED ALAM KHAN': 
There is no connection but apart from 
that, we are all united on this one point 
that whatever is happening in Sri Lanka 
has to be treated as a national question 
and, therefore, there is no question ot ,its 
comparison with any~hjng that is happening 
anywhere else ..... . (Int,rrupt;ons) 

r 
PROF. MADlfU DANDA VATS: Ev.en 

L'ongowal has announced that he' is oppo-
sed to Khalistan. 

SHRI KHURSHEED ALAM KHAN : 
Good. I quite agree that the majority 
in Sri Lanka has not only to be fair to the 
minority but has to be generous also 
because this is the only way by which you 
can win over the hear ts of the minority 
community whether they are Buddhists or 
Christians or Mus] ims or whatever they are. 

In the end, 1 would lik.e to u)' that 
ICO&raphy t history. culture and .hared 
values link India 'A ith Sri Lanka. Similarly, 
it has been Indla·, constant effort to deve-
lop cordial relations with Sri Lanka to 
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ensure peace and stability in' the region 
and, therefore, we have been stressing 
upon Sri Lanka, its people, its government 
and its President that they have to take 
immediate steps to ensure that a politic~l 
solution is found to this problem so that 
tbis problem is finished for ever and the 
trouble is over and all the people of Sri 
Lanka live happily thereafter because it is 
very necessary for this region that there 
should be peace, there should be no such 
problema. We want to live with peace and 
friendship with a 11 our neighbours. This 
is our policy. This policy we have been 
pursuing and we will continue to pursue 
and I am quite sure that Sri Lanka, its 
people and its government will see reason 
and arrive at a negotiated agreement. A 
oeaotiated solution of this problem with 
least possible delay so that the miseries 
and sufferings of the people are cnded. 
Natura Ily , when we make an a ppea I to 
the government, to the people and to 
everybody of Sri Lanka, let everyol1" of 
them uni te on this question, just as here w. are all united. If they are also united 
and if the political will is also there, I 
am sure there will be no difficulty in 
flodina a political solution to this 
problem. 

I think I have practically covered all 
the points. 

PROF. MADHU DANDAVATE 
What is to be done about Sri Lanka? 
That point bas been left out. 

SHRI XHURSHEED ALAM KHAN: 
We are pur,uina it and I am sure you ale 
OM of us. 

I would once again like to thank all 
the hon. Members who have taken part 
in this debate. Some of the hon. Members 
have made very valuable suggestions and 
I can assure them that whatever valuable 
suggestions they have made, they will 
receive OUf earnest consideration. M.t. 
Deputy-Speaker, J wanted to thank you 
by saying that my speech can be taken as 
read. 

SHRI S. JAIPAL REDDY What 
about the dinner to follow '/ 

SHRI KHURSHEED ALAM KHAN : 
We expect that the Speaker wiU not speak. 
Today the Speaker has spoken. So you 
ask dinner from him. 

PAPER LAID ON THE TABLE-Contd 

NOlificatioll under Customs Act, 1962 

THE MJNlSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARM 
DHANA POOJARY) : I beg to lay on 
the Table a copy of Notification No. 
137/85·Customs (Hindi and English versions) 
published in Gazette of Inc ia dated the 
29th April, 1985 together wIth an explana-
tory note reducing the export duty of 
Coffee fr, mRs. 720 per quintal to Rs. 370 
per quintal, under section .159 of the 
Customs Act, 1962. 

21.07 brs 

The Lok Sabha then adjourned till Eleven 
of the clock on Tuesday, April 30, 198' 

Vals.khe 10, 1907 (Saka). 




